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LOK SABHA DEBATES

LOK SABHA

Friday, December 22, 1978/Patwa 1, 
1900 (Saka)

The Lok Sabha rnet at Eleven of the 
Clock

[M r . S peaker  in  the Chair]

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Question No. 470.
SHRI HARI VISHNU KAMATH: 

Sir, I may submit that for the first 
time in 20 months, the ballot has 
brought my question to the top of the 
list. I hope, therefore, you will allow 
me three supplementaries to celeb
rate the occasion.

MR. SPEAKER: No.
Display of Price Lists

•470. SHRI HARI VISHNU KA
MATH: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether it is a fact that shop
keepers are not obliged to display 
price lists of each of the various 
goods and articles available for sale 
in their shops;

(b) whether they have been ex
empted from the duty and obligation 
to display such price lists;

(c) if so, the reasons therefore;
(d) whether such absence of price 

lists has given rise to malpractices 
and considerable inconvenience to 
customers; and

(e) if so, the steps proposed to be 
taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION, SHRI KRISHNA KUMAR GO- 
YAL): (a) to (c). In exercise of
3663 LS— 1

powers delegated to them by the Cent
ral Govt, under the Essential Com
modities Act, 1955, the State Govem- 
menl^/Union Territory Administra
tions have issued Prices and 
Stocks Display Orders. Under 
these Orders, the dealers are 
required to exhibit at prominent place 
in their business premises during 
business hours lists allowing stocks and 
sale prices of goods and articles avail
able for sale in their shops. Enforce
ment of these Orders is the responsi
bility of the State Governments. The 
Standards of Weights and Measures 
(Packaged Conmiodities) Rules, 1977 
also provide for display of the quanti
ty and sale price of each packaged 
commodity. According to information 
with us, no exemption from such 
Price Display Orders has been given.

(d) and (e). Do not arise.
SHRI HARI VISHNU KAMATH: 

Mr. Speaker, Sir, according to the 
statement made by the Minister, tKe 
answer given by the Minister, the Cent
ral Government seems to have washed 
themselves completely of their respon
sibility in this matter, because the 
enforcement of these orders is suppos
ed to be the responsibility of the State 
Governments; but aS regards Union 
Territories, I suppose the Union Gov
ernment still has got some respcmiibl- 
lity if not the entire responsibility. In 
spite of all that is stated here, accord
ing to information with us, no exemp
tion from such display has been given, 
has at least the Government got in
formation about complaints, innume
rable complaints, complaints galore, 
from consumers in various parts of the 
country, the States as well as the 
Union Territories, with regard to ab
sence of price lists in various shops 
selling there commodities? If that is 
so, what action has been taken with 
regard to those complaints ô  consu
mers?
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tprtnr ftnn w ,  w  v*rr^ ^  r̂f  ̂ ?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRJ MOHAN DHA- 
RIA): Sir, I entirely share the con
cern of the hon. Member. It is true 
that so far as Union Territories are 
concemecj, including Delhi, naturally 
the Central Government can play a 
more effective role. Wherever these 
complaints were made to us, we told 
the Administration or the Executive 
Councillors, personally we discussed 
with them to take action and, Sir, in 
several are^s actions have been taken. 
For the information ©f the House, 
from January to September 1978, the 
number of cases detected for violation 
of orders is 7,195, the number of pe-- 
sons prosecuted is 4,068; the number of 
persons convicted, because gome prose- 
cutios ^re still before the court, is 
643. Then, besides foodgrains, the 
Quantity of other commodities seized 
is 1,54,727 quintals. Summary trial 
cases fined are 3,124, the number of 
cases of conviction in summary trial 
cases is 477. There is a wrong impres
sion that nothing is being done and nO 
prosecutions are being launched.

SHRI HARI VISHNU KAMATH: 
What about the nature of sentence or 
punishment?

SHRI MOHAN DHARIA: They vary. 
But again here l have instructed my 
officers that if there is any leniency

shown while convicting the persons, 
then in that case we shall go to the 
appropriate authorities for conviction.

SHRI HARI VISHNU KAMATH: 
As a corrective measure, I would like 
to remind the Minister of what he 
stated in the House some weeks ago in 
response to the question raised by my 
hon. friend, Shrimati Ahilya Rangne- 
kar, what he said in respect of the 
Resolution moved by her about the 
public distribution system. That would 
have been a very fine corrective mea
sure with regard to this matter, but 
that seems to have practically broken 
doym or may be still-bom. That 
scheme seems to have been still-born. 
In the absence of that, I would like 
to know whether the Government is 
going to pursue that matter more vigo
rously and whether the public distribu
tion system will be set up in the very 
near future. If that cannot be enforc
ed, if that cannot be brought about, if 
that cannot be set up, then, will l̂ be 
Government at least promote the con
sumers  ̂ resistence movement in this 
country so as to keep the prices in 
check and prevent harassment of the 
consumers. At least that should be 
done.

SHRI MOHAN DHARIA: As I have 
already clarified in this House, as re
gards the public distribution system, it 
was assured by me that 've shall pre
pare our own scheme, the whole sche
me has been prepared and it has been 
a i^oved  by the Cabinet. But, for the 
implementation of this scheme, as 
involves several operations, right from 
production to distribution, viz.. Pro
duction, Procurement, Storage Trans
port and distribution,—these are the 
five operations to be made—naturally, 
the State Governments shall have to 
be involved. Therefore, it is agreed 
that a Chief Ministers’ meeting alcng 
with the concerned Ministers wiU be 
convened and this scheme will be thra
shed out. I can assure this House that 
this is an assurance given by the Gov
ernment and we shall take care to see
that nobody can throttle the scheme.
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So far as the other question is c ^ -  
cemed, here, we are very much awiwe 
that consumers* resistence movepmt'is 
equaUy important and it is for the first 
time that I got an allocation of R*- 
lakhs made for encouraging this move
ment and we convened a meeting of all 
the voluntary organisations known to 
my Ministry and they have now form
ed a F^eration for consumers. We 
are giving all possible encouragement. 
It is a free and voluntary body and 
tiUs movement will be encouraged. I 
can assure again that all possible co
operation will be given by the Gov
ernment to this consumers’ resistence 
movement in the country.

WrfifV ̂  *TT vPPft
I 3  ̂iwj w  I f?F ffW

S T T W  ^  t  I ^  P T T T  T v r  ^  
irfovcix 5  ̂ i
^  WTK I ;  t i M i i  I T O
iTWR ^  fk’TT̂  ̂ ftRTlt
iRnhr Warro vihrhr anrrf jto

^  WTT ^  JVPT qr
w»ft  ̂irtr f*fi€ f̂»R TT t

y?:<f̂ si?TTT ^  ^
 ̂ ^ ĵ nrr ^   ̂ irtr w  tk.

# w  gvPTTR 3iT?¥ I

9lfOT t 5FT TPT
^   ̂ ^  ̂ ^  I, ^
a ar^T ^  irf I fv ^  ^  IKTV̂

^  sni[#7 #W!T ^ fftr ^
^

^  n j ^ ,  qr
^  Trnrfkv \

^  ̂ ^  ^  ^ T̂ y t  ftr «nR f^ W
^ iTf «fefWT i  fi|r 

STT?̂  VITT # vnT
>̂T5TT ?ft TO ^  frro fJT

I >|5t ?TTT) ^
*rT ^  iT̂  vnr ^  f  i fr wtr tk

T « ? r r  ^  |  i v t
 ̂ ^  ^  ^  vnr ^  ̂  I

SHRI V. ARUNCHALAM ALIAS 
‘ALiADI ARUNA’ During thp year 1975 
anid also 1976, due to the drastic steps 
taken by the Central Government, I
understand that In all textile goods, in 
evfery meter, the price was printed and

because of that the public was bene
fited. But now since the price is not 
being printed in the textile goods, the 
merchants are exploiting the consu
mers. Will the Government come for
ward to direct the State Governments 
to take steps to see that the price U 
printed in every meter of textile goods 
so that the public will be benefited?

SHRI MOHAN DHARIA: So far as 
controlled cloth is concerned, the prices 
are printed. Beĵ ||,<les, so far as other 
textile cloth particularly meant for the 
common man is concerned, I am hav
ing discussions with the Minister of 
Industries, but I do agree that, there 
also, the price for the consumer should 
be printed. I agree with It in princi
ple.

Besides, we are also encouraging the 
packaging system so that on all these 
packs, not only for cloth or textiles 
but for other things also, the prices 
could be printed so that we can givo 
these commodities also of a good varie
ty.

SHRI BUOY SINGH NAHAR: I
vŝ nt to know from the Minister whe
ther he has made any arrangement for 
peQple’s participation in this respect 
go that the general people of the locali
ty are also represented and can take 
interest. Your publicity drive should 
also be there so that the people will 
know that every shop is bound to
keep the prices there. Have you
made any such scheme?

SHRI MOHAN DHARIA: As I said 
earlier, I would very much like Vigi
lance Committees for all localities, 
particularly for all fair-price shops in 
the country, ana elected representatives 
of the people and some other social 
workers also should be involved in 
this matter of vigilance.

So far as publicity is concerned, 
naturally we try to publicise, but I 
agree that some more emphasis is 
necessary and, with the involvement of 
the people, this should be possible.
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National Touriflon Policy
*471. SHRI DURGA CHAND: WiU

the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government are for
mulating ^  National Policy on Tou
rism;

(b) if so, what are the details there
of and by what time the policy wovQd 
be declared;

(c) whether the State Governments 
have been consulted or are being con
sulted in the formulation of policy on 
tourism;

(d) if so, the details thereof; and
(e) what suggestions the Himachal 

Pradesh Government have given 
about the State’s potentialities for 
tourism for being incorporated in the 
National Policy on tourism?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK): (a) and (b). A
draft paper on the National Tourism 
Policy has already been prepared and 
circulated to the concerned authorities 
of the Government for their views, be
fore it is finalised by Government for 
being laid on the Tables of the two 
Houses of Parliament.

(c) to (e). There is a continuing dia
logue between the Central and State 
Departments of Tourism on various 
matters concerning development and 
promotion of tourism in the country. 
The views and various suggestions re
ceived from time to time from the State 
Governments have been fully taken 
into account while formulating the 
draft paper on tourism policy. The 
National Policy on Tourism will be a 
general statement which vrill define the 
parameters of tourism and the aims 
and objectives of the Government in 
developing tourism in the country. It 
will not therefore attempt to high
light the tourism potential on a State- 
wise basis.

: irrrftTT iWV
^   ̂  ̂ft  T̂TT fr

’RT ^  ^  irenfcrhr ^

^ ^  fturr n̂rriTT i 4’ ̂  >̂5^
^  ^  t, ^  ^  Amr

fticRT ^  *ftdVH 5 TO % y irfay 
1976-77

^  t ? 3 59fSIKqjT^rfT^
^  62 q i^  Vk 5THR I VrfiiT

12. 97qT^ 75 fiOT #
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^  W R T  t  I ---------- (m u m ).  .
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mPHtTl ^  ^   ̂^
I, | to  ^  tpt *  ftrr ^  ^  

^  I 4  f( ft  'nftRft
 ̂ fkftro ^   ̂W  I  qr

i t  I
«nfr CRT I  ̂  H

TO fWrro ^  arRT rtpt #
T8T TOT ^ I 3Ti| VtfVTVT ^ f t  *T 5^
^  TT'3*T f̂TtM ^  TO

^ rrft ^  T O  9FT H M M l H l i i
^ P R ” r * T ^  I ^  ^  T O  ^
TO ft̂ TT I ft ?TO jftTOT

 ̂TO ^ TO q̂ TO frorr ^  vtr S
=̂’*TR’ r̂ **»Rfd ftq îto to ^
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q^ «nffjT jfr̂ PTT # ^  rfk
T F J j f f  ^  3 ft  ^  P t ^ ,  f t  I T T B T R  q T  
ftt frofi=R ^  ^  ^  ^  . . . .

^  Wm HTW • ’TWT ft
f t t  J T T  ^  «RTr

%n t ?

^  i® H  f t t  V ^ f Y  ^  I
’̂ -TO fftr ft fronr w»r
W!T̂  F T  fRT̂  ^  I f r r f t
^  4 ) R t d - ^ T 5 f  ^  Ph H ? '*! ^  ® i t  ^ r t f l T
i f t ^  ?  f w  3 T I W  I 1 W 5 T 5 T  ^  
I T T ^ T T T O  ^ f T 2 -  ( ^ i F f r t  i j f ^ )  « f t ? f ^  W\ T O T m  
i f t  f r ^ rt f t ^ ' ^  I ^  T O  ^ - T O
ft Pi+ifi w>T fi*̂ m
(rt«IMJ»«d I I fW ft%JTT-

4 ^  f i m  ^  f t  v f T O T T  f ■ I f t  fiW T ? T
f t f t n ^  ^ i p r  «*TT!T ^  t  t t ^  ^ < v r r
ft ffnr fTT ^  ft frorw ft if^  ̂ ^  
W  t  I

SHRI sAUGATA ROY: The Govern
ment has built 5-Star hotels in the 
public sector with public money. But 
recently, there has been an attack on 
5-Star hotels in Delhi. A gang of 
hooligans led by Sbrj Kuldip Narang
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and Shrl Rajinder Purl went to Artio- 
ka Hotel and there Is a remour in 
Delhi that tomorrow again, Ashoka 
Hotel may be ransacked. The Ashoka 
Hotel employees told me this. X want 
to know from the hon. Minister whe
ther it is the policy of the Government 
to dismantle the 5-Star hotels or wh^ 
ther the Government has plans to main
tain two sets of hotels, one 5-Star 
hotels for foreign tourists, to cater to 
their needs and another Janata hotels 
for middle class people?

 ̂ft) ^  Pttf
fiRT ŝrr?,  ̂ ftr tiH**

^  ^  I  3̂̂
iTWTVr ^  iT̂qTT ^  <Tl+<
ft ^  t. ^  ^  ^
^  ^  \ ^  3RFrr i  ftr
m# T̂# H ^  ^  ^

t ftr ^  ^  t ; ^  ^  ^  fen

r̂nrpiT hter ?ft*T ?̂»t%

Feeder Air Service in Kerala

•472. SHRI GEORGE MATHEW: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether the Central Govern
ment propose to give financial assis
tance to the Go^^errment of Kerala to 
start feeder Air service to all the 
district headquarters to increase tour
ism;

(b) have the Contral Government 
got any plans to !ink all the district 
headquarters in India, with Feeder 
Air Services to increase tourism; and

(c) heve any of the State Govern
ments asHed fo- assistance so far to

link their district headquarters or tou
rist centres ^ th  Feedi :̂ Air SetViocis?

THE MINISTER OF TOURISM A ÎD 
eiVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK): (a) Nq such pro
posal is under consideration of Gov
ernment.

(b) No, Sir.
(c) In January 1978 the Madhya 

Pradesh Government desired to have 
advice of the Central Government in 
regard to suitability of aircraft with a 
provision of 18-20 seats; its price, and 
easy and acceptable terms of sale for 
the purpose of starting air services in 
the state, and also sought confirmation 
whether it will be possible for the 
Central Government to grant loan for 
the purpose. The State Government 
was informed that the question of 
connecting small towns and cities of 
tourist and other interests by Third 
Level operations is engaging the atten
tion of Government, and the question 
whether the State Governments could 
be permitted to operate feeder services 
would be examined after a decision on 
Third Level operations is taken.

SHRI GEORGE MATHEW: It is very 
clear from the answer of the Minister 
that the Government has no plants to 
start third level operations from im
portant cities and tourist centres. And 
only the Madhya Pradesh Government 
has enquired of the Central Govern
ment whether they have any plans for 
such operations and whether the Gov
ernment will do any help to the State 
Government. Now, how long the Cent
ral Gk)vemment would take to toalise 
these plans and change its policy? 
Now, it is just engaging the attention 
of the Government, When exactly 
would they start the third level opera
tions because it comes under the Cent
ral Government?

SHRI PURUSHOTTAM KAUSHIK:
A Committee was constituted to go in
to this. They have given the report
and that is under examination. We are 
Taking it to the Cabinet. We have 
circulated papers to the concerned Mi-
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histers and I hope very shortly, we 
fWrill be a%le to ^et their donuiiehte and 
the Cabih^ will be able to iafee a 
policir decision in the Kiattw.

SHRI GEOROE MATHEW: The
Kerala Government has almost finali
sed plans to start a feeder air service 
from Trivendrum to Cochin and espe
cially Calicut beacuse it has no major 
airline service. It has also got plans 
to start feeder service between small 
towns and other totirist centres. The 
Minister has said that neither the 
Kerala Government nor any other 
State except Madhya Pradesh, has 
asked for any sanction. Will there be 
any objection to the plans of Kerala 
Government for starting feeders air 
service from Calicut and other places?

SHRI PURUSHOTTAM KAUSHIK: 
We shall have no objection if the 
States operate smaller aircrafts on 
their behalf. What we want to see is 
that from the Central sector under the 
third level feeder service, how many 
places we are able to serve in the 
first phase. We have already constituted 
a committee for that| If we are not 
able to serve all the places and some 
places are left out, then we shall per
mit the States as we41 as the prive ope
rators to operate on such lines where 
the Indian Airlines are not operating.

SHRI PURNANARAYAN SINHA: 
Sir, in regard to part (b) of 
the question, whether the Central 
Government has got any plans to link 
all the headquarters in India with 
Feeder Air Services, recently there was 
a move to start a third airline in the 
country particularly for service to the 
people in the backward and notth- 
eaisem region. May I know from the 
hon. Minister what further steps haye 
been taken by the Grovernment to
acquire the aircraft from Canada, 
Australia and other counrties, the 
smaller aircraft of 16 to 17 pas^ngers 
capacity? I want to know whether 
they will be introduced and if they 
will be introduced, when they will be

introduced tte ]^rth^6eastern sec
tor in order to c ^ e c t  the small dist
rict head quart^is to facilitate the 
inovement of the people and the 
tourists also in that region.

SUM PURUSHOTTAM KAUSHIK: 
We have received about 7 or 10 

proposals from 7 or 8 con^anies for 
small aircraft of 15 to 20 seats: There
fore; We are going to appoint a tech
nical Expert Committee which will go 
to examine those aircrafts and then a 
decision will be taken for this type of 
aircraft .

SHRI A. SUNNA SAHIB: May I 
know from the hon. Minister whether 
Kozhikode.. ..

AN HON. MEMBER: It is Calicut.

MR. SPEAKER: The present name 
of Kozhikode.

SHRI A. SUNNA SAHIB: May I
know whether the hon. Minister has a 
definite proposal to start a pucca air
craft from Kozhinkode which is much 
needed and about which there has 
been a lot of agitation?

MR. SPEAKER; That does not arise.

SHRI S. R. DAMANI: Sir, it is vety 
essential that small towns and small 
cities are connected with air services 
so that they can develop. Therefore, 
may I know from th hon. Minister by 
what time he is going to take a deci
sion to allow the States or to give 
licences to the private companies to 
operate the air services in these small 
towns so that they can develop?

SHRI PURUSHOTTAM KAUSHIK: 
As I stated, after taking a final deci
sion on Third Level Operations, we 
shall be permitting them to operate on 
the lines where the Indian Airlines 
are not operating.
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Loans from Banks at Concesstonal 
Rate of fo r e s t

♦473. SHRI HARI' SHANKER MAH- 
ALE: Will the Minister of FINANCE 
be pleased to State:

(a) whether Gcvernment propose to 
introduce a new scheme whereunder 
artisans and village and cottage indus
tries will get loans from the Banks at 
concessional rate of interest;

(b) whether under the new schemes 
the Banks will also provide consult
ancy assistance to small scale units; 
and

(c) what is the proredure for avail
ing of these facilities and the details 
thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) The De
partment Industrial. Development 
has introduced a Scheme for provid
ing financial assistance, on concessio
nal terms, by way of margin or seed 
money to State Go^vernments/Union 
Territories for promotion of employ
ment opportunities in semi-urban and 
rural areas. Banks have been advised 
to provide loans and working capital 
at concessional rates of intrest to the 
entrepreneurs. Eligible borrowers are 
also provided credit at 4 per cent 
under the Differential Rate of In
terest scheme.

(b) Yes, Sir.

(c) Under the margin/seed money 
Scheme, financial assistance is admis
sible to units, located in villages and 
tbwns with population not exceeding 
150,000, in which the investment in 
plant and machinery does not exceed 
Us. 1 lakh.

vnprr j  iRnhr
n̂rt̂ r ^

ft̂ rr  ̂ ,
i/tK grnftr t?

SHRI H. M. PATEL: Sir, I cannot 
give him the number of persons to 
whom such loans have been given in 
the entire country, but I can only tell 
him that the money provided to the 
different States has been given and 
there again, if he wants to know, it iB 
a large...

MR. SPEAKER: He only wanted 
Maharashtra.

SHRI H. M. PATEL: For Mahara
shtra I can say that the amount relea
sed to Maharashtra was Rs. 40 lakhs 
in 1977-78 and Maharashtra has asked 
for Rs. 39.50 lakhs for 1978-79.

•ft imN' fkvnft
^  SzftTT fJTT t ?

SHRI H. M. PATEL: Again, it is not 
possible to ̂ say that beacuse the States 
have really not given this money. In
1977-78, almost nothing has been used. 
Some States have done a little work 
and others have not. I am afraid, at 
this stage, I have no precise informa
tion.

r̂wTT 3ft fr*rpj#

^  ^ <T3TW t  rg%«K
i r a r i  »p t t

ir? finr ?ra#sir 
*to # 0  iT»TO, wtww «rtrr

lit writ finr
^ wrrtt ^  ft«irRr’rff ^

# iJimi ftf WT W7VIT ^

HHT aff ̂  ̂  •

SHRI H M. PATiiL: The hon. Mem
ber hae not understood the scheme cor
rectly. The object of giving special
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assiBtance in backward areas is to en
courage industries to come to back
ward areas. There is no question of 
anybody being denied help. If a per
son belonging to backward areas 
wants assistance, to him also, if 
he has a scheme, it will be 
given because it is desirable in the 
interest backward areas.

^  ? ■' 

SHRI H. M. PATEL: Will you please 
listen to the entire reply and then say 
if you are satisfied or not? The idea 
behind the schemes for development 
of backward areas and giving these 
concessions is that the industries must 
be attracted to the backward areas. 
There is no question of denying any
thing to any small manufacturer or 
industrialist who wants to go there. 
But it also encourages large houses to 
come. It does not mean that they 
alone are given assistance. There is 
no question of denying it at all. There 
is no ceiling limit. Any one can still 
go and ask for it.

SHRI DARUR PULLAIAH: Some of 
the Central Government Schemes 
intended for rural development, for 
development of backward areas in
volve institutional credit. The schemes 
are LTP, Livestock production pro
gramme, Integrated Rural Develop
ment Programme, DPAP programmes. 
But the fact is that the banks are not 
coming forward to give loans. There 
is a differentiation between some of 
the banks. The State Bank is liberal 
in giving loans whereas the Syndicate 
Bank, which is a lean Bank in some 
districts, is not coming forward to 
give loans. The Minister said that 
there is no ceiling limit. But the 
Managers of the Bank tell that there 
is budgetary allocation and as that has 
been exhausted, they are not giving 
loans. They have to wait for the next 
year. Some of the marginal farmers, 
small farmers and labourers who 
applied for loans have not been given.

1 would like to know from the hon. 
Minister whether he is going to give 
any direction to the Banks that where- 
ever the institutional credit is involvl 
ed, credit should be made available to 
them and that no application should 
be rejected or kept pending. Has he 
given such instructions? If he has not 
given such instructions, I would like 
to know, whether he is going to give 
them.

MR. SPEAKER: Much outside the 
question.

SHRI DARUR PULLAIAH: These
schemes are not being implemented 
because banks are not at all giving 
loans.

SHRI H. M. PATEL: The Banks have 
been given instructions to give every 
assistance to industrialists, particular
ly, the small ones. I would like to say 
that when they say that banks are not 
giving loans, I am very much surpris
ed. Here I have got a statement which 
says that at present there are 4,76,935 
accounts of small industries.

SHRI DARUR PULLAIAH: That is 
not so.

SHRI H. M. PATEL: My dear Sir, 
there are accounts for the amounts. 
The accounts show that Rs. 1,702 crores 
have been lent to small industries 
and to say that they have not been 
given is not correct. If my hon. 
friend has any particular instance of 
any small industry not being given 
assistance, I will be very happy to 
look into it.

Permiflsion to British Airways to 
Overfly Concorde

•474. SHRI MUKHTIAR SINGH
• MALIK:

DR. BIJOY MONDAL-

Wm the Minister of TOURISM AND 
CIVIL AVIATION b« plMsed to 
(tate:
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(a) whether the British Airways 
has been permitted to Hy “coricorde’* 
aircraft oyeir the Indian sub-continent 
without flying at a sub-sonic range;

(b) if So, the reasons thereof;

(c) whether Government are aware 
that such a permission is not given to 
fly over British Islands; and

(d) what are the circumstances 
under which permission was granted?

THE MINISTER OF TOURISM a ND 
CIVIL AVIATION (SHRj PURU- 
SHOTTAM KAUSHIK): (a) No per
mission has be^n given for concorde 
overflights across the Indian mainland.

(b) to (c). Do not arise.

SHRI MUKHTIAR SINGH MALIK: 
While it is appreciated that the Mm- 
ister did not give permission for such 
flights as envisaged in the question, 1 
would like to know from the Minister 
whether the Grovemment of India has 
ever negotiated on ‘gî ê and take’ 
basis with the British Government for 
increasing facilities to Air India in 
England in return for the losses suf
fered as a result of the ill-effects of 
the sonic boom of the “concorde” 
flights and, if not, why not.

SHRI PURUSHOTTAM KAUSHIK: 
No Sir, Air India did not bargain with 
the UKL authorities just for permit
ting “concorde** flights over Indian 
territory and getting some concessions 
in return because the arrangement for 
“concorde” flights was so made that the 
people and their property in 
cannot be adversely affected.

SHRI MUKHTIAR SINGH MALIK: 
My second supplementary is, why did 
not the Government consider it worth
while to purchase a ‘ ĉoncorde** for 
Air India, especially when other coun
tries like France etc. have done so? 
Will not Air India lose its interna
tional c.oanpetitivenetes by ignoring the 
“concorde’'?

SHRI PURPSHOTTA^
When we a ie  not pepai^t^ the "c^n- 
corde” to fly over our mainlandt if we 
do that, how c«n we expect its snM>otb
operation? '

SHRI VAYALAR RAVI: EsrUer In 
answer to my question In %e Bouae
regarding permission ^ven to the 
“concorde” to fly over Lakshadweep 
the Minister had said, if I remember 
correctly, ‘Yes, because it is 25 laut^' 
cal miles away from the Indian tefri- 
tory. But now, to the other question, 
the Minister replies ‘No, we did not 
give permission’. So, please let me 
know the real position as to whether 
you have given any permisdon to fly 
over the coast of Lakshadweep and, 
if so, what will bg its impact <mi these 
islands and the people.

SHRI PURUSHOTTAM KAUSHIK: 
We have not permitted them to fly over 
our mainland. This agreement bet
ween the U.K. delegation and the 
Indian authorities was that they would 
be permitted to fly off the coast, 40 
nautical miles from Lakshadweep and 
50 nautical miles from Kerala. There
fore, the evil effects or adverse effects 
on the mainland have to be seen. We 
have also asked them to supply us 
equipment for monitoring and also «•«- 
cording the effects of the flight over 
the area. So, we will see: if it Hoes 
not affect the people or the property 
adversely, we can permit them.

v V  ^  n.
If ftr

infer wTftrarr tftr *nr

vfynr JTT̂  i:rirr % ^ 1̂ 1%

jf, 7 ^

^  I fJ T T  ^  i f V
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SHM PURUSHOTTAM KAUSHIK: 
In regard to the negotiattorw we tev® 
received a letter in which it w a i  stated 
Uke this.

“With reference to a letter receiv
ed from Mr. M. K. Ewans, Acting 
High Commissioner, British High Com-* 
mission, New Delhi, Secretary advis
ed him that We have no objection to 
the Concorde supersonic flights follow
ing the route mentioned in his letter 
dated 18-4-1978, as described above; 
we would, however need a minimuim 
of three recorders together with the 
necessary calibration equipment and 
a play-back analyser for a minimuni 
I>eriod of one year, and that is abso
lutely necessary that the recorders 
should be accompanied by an appro
priate analyser so that the equipment 
does not have to be taken back to the 
U.K. for analysis. It was also stated 
that the services of a technical expert 
for familiarisation of our staff with 
the working of the equipment would 
be most welcome at least in the initial 
stages. Mr. M. K. Ewans informed 
that that in the event of a resumption 
of the suspended service, the assistance 
requested by us will be provided and 
he shall be in touch with us in good 
time before any resumption.’* This is 
the position.

* 4 7 5 .^  WIKn. t TO" fiWf

(v) ^  I

vihr R̂iFR  ̂ f̂ Rr  ̂ ;
«flT

(m)
^ TW ^

TUE MINISTER OF FINANCE 
(SHRI H. M. PATEL) : (a) Tfie Gov
ernment of India have been provid
ing assistance to the State Govern
ments under the various Central and 
Centrally sponsored schemes for the

rural co-operative sector. The nature 
of the schemes and the quantum ol as
sistance to be given during the five 
year Plan 1978—83 is currently under 
discussion with the Planning Comn^b- 
sion. A final decision will be taken 
after the National Development Coim- 
cil takes a view on the nature m d 
scope of the Central and Centrally 
sponsored schemes.

(b) A statement showing the totaf 
amounts actually released so far in 
the current year to the State Govern
ments under the Central and Cen
trally sponsored scnemes for rural co
operatives is laid on the Table of the 
House.

Statem^t

Central assistance released to various 
States so far in 1978-79 under Central 
and Centrally sponsored schemes for 
rural Cooperatives.

1. Andhra Pradesh 239.510
2. Assam 19.875
3. Bihar 159.440
4. Gujarat 101.480
5. Haryana 54.760
6. Himachal Prade^ 27.804
7. Jammu and Kashmir 20.620
8. Karnataka 119.930
9. Kerala 89.840

10. Madhya Pradesh 54.070
11. Maharashtra 211.310
12. Manipur 14.970
13. Meghalaya 13.045
14. Orissa 61.780
15. Punjab 68.410
16. Rajasthan 85.065
17. Tamil Nadu 164-830
18. Tripura 0.937
19. Uttar Pradesh 376.200
20. West Bengal 18.129

TOTAL 4851.495
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*" viî h ft?
. BtpFTfrm’ snrRRT ^  i #

. 5̂pTT  ̂ iph" fv 4*T *l?t ^

t  ? ?!> WT ^  ftrxT ^  ĥtrY ^  
^5PiT wr I  ?

* SHRI H. M. PATEL: The hoiL
Member^s question relates to the assis- 
-tance to the co-operative sector in the 
•rural areas. Now, I can give him in- 
'formation about the assistance given to 
the States for the purpose of co-opera
tive sector. The co-operative sector 
operates also in the tnbal areas. But 
I cannot give him the details precise
ly as to how much work is being done 
in tribal areas in this direction and in 
the other directions.

^  f̂ TTT ̂  ^  ^ ŵrf
^  if ?Tfm t  I Wfu
fftr Vt̂ TTT̂ fê  ^  r̂̂PTcTT 3̂  ^

. r̂fr  ̂ JTOTR  ̂ f^  ferr | ?

. SHRI H. M. PATEL : Sir, if a co
operative bank has extremely heavy 
overdues and has ceased to be credit
worthy, then it. is rather difficult for 
the Reserve Bank to finance it com
pletely. But I can assure the hon. 
Member that the Reserve Bank does 
its utmost to see that the cooperative 
bank, even when it has very heavy 
overdues, is assisted to keep going so 
that it has been able to function. But 
the important point is that its overdues 
must be reduced as quickly as pos
sible.

iTHRI VtVTT-

5  I W  W r
n̂hlT ? ^  ^  ̂ ^

irni ^  ^ w  ^

SHRI H. M. PATEL: This is again a 
branching off into different directions. 
I can say that the co-operative sector 
is being assisted very generously and 
I think the total amount that was made 
available to the SItites was Rs* 1,851 
lakhs and s q  far as the agriculture or 
rural sector is concerned, a large allo
cation is intended to be made to that 
sector so that the pace of develop
ment may be speeded up to th<» maxi- 
Tnum extent possible.

trft ifWT : ♦un’fls VOTff iTVtW,
^ r̂nff w iTi[t irtr

VTTW  ̂<ftr *iw
n̂rct ^ w ft ^  ^ innnt f  i

W H R T  W np TT g  p F  W  ^

SHRI K. SURYANARAYANA : The 
hon. Minister had just now mention
ed about the central assistance already 
released to various States so far in 
1978-79. There are so many market
ing societies, rural societies and the 
consumer societies which are incurring 
heavy losses—rice mill cooperatives 
and sugar factory cooperatives are also 
Included—over which the Centra) Go
vernment has no control. I would like 
to know whether .the Government of 
India has got any intention or machi
nery to control/supervise them direct
ly which are financed under the cen
trally sponsored schemes by the Gov
ernment of India.

SHRI H. M. PATEL: My hon. friend 
has referred to the cooperative credit 
societies and sugar factories. I can 
assure him that the State Govern
ments which are concerned whicn re
quire any financial assistance, are 
being given assistance. For instance 
the State Government of Uttar Pra
desh has been given a loan of Rs. 20
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crot^ in order that they may be able 
to assist the sugar factories and the 
cooperative factories.

MR. SPEAKER: The Question Hour 
is over.

WRITTEN ANSWERS TO QUES
TIONS

TfPT WINK finni ITTT TO % 5WTRpf 

♦476.
jfif rtr *Ti5 ^

ft> :

(v) VTT tr^ 8̂ FTR PfHT # m  whff

<rtr

ftR ^  ^  îTT ftm ^  ^
% fir̂  wu :WT w  ?

wif m •rnrfw jfii «ftT
^ in ) : (^)

^  I

(«r) Pnnr #
5T ^qR «T?TT ^nrm | 1 #
3TVTT  ̂I ^  wnrpT, *rfTH7H,

t̂ ftpRXV ^  ^
f̂tr vu if^  I 5R ^ WH-

t  I

Visit of United States Commerce 
Minister to India

*477. SHRI A. R. BADRI NARA- 
YAN:

SHRl UGRASEN:
Will the Minister oi COMMERCE 

CIVIL SUPPLIES AND COOPERA
TION be pTeased to state:

(a) whether the United States 
Commerce Minister visited India in 
November, 1978;

(b) if so. the main purpose of the* 
visit; and

(c) the subĵ =‘cts discursed and the
detaili uAd outcome? ■

THE MINISTER OF STATE Ilf 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO- 
OPEDRATON (SHRI ARIF BEG) : (a) 
to (c). Mme. Juanita M. Kreps, Sec
retary of Commerce, Government of 
the United States of America, visited 
India between 28th November and 
2nd December, 1978. The main pur  ̂
pose of her visit was to exchange 
views with the Commerce Minister 
and his colleagues azvi to explore the- 
potenitial for expanding the develop
ment of economic and commercial ex  ̂
changes between India and the United: 
States of America.

During her visit, Mme. Kreps had 
extensive discussions with the Indian 
Commerce Minister, which was in 
continuation of the talks held in 
Washington when the Commerce Min̂  
ister vi«ited U.S.A. in August, 1977. 
The discussions covered a wide range 
of issue®r both bilateral and multilate* 
ral. Both the sides expressed satis
faction over the substantial growth in 
Indo-US Trade, which had risen from 
about Rs. 700 crores in 1971-72 to about 
Rs. 1200 crores in 1977-78. During the 
current year, the trade is expected to 
increase by over 25 per cent upto the 
level of about Rs. 1550 crores. It was, 
however, noted that India’s exports 
accounted for a very small proportion 
of the i total global imports by U.S.A. 
and the percentage has virtually come 
down.

The Indian side expressed its deep- 
concern over protectionist measures 
adopted by developed countries, which 
has caused severe injury to the eco
nomies of the developing countries, 
and created uncertainties in produc
tion anfl ^marketing, particularly of 
the products of the labour-mtensive 
indu^ries. The Indian side argued 
for a much liberal and freer trading
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'environment for labour intensive pro
ducts piarticularly for goods produced 
in the decentraUsed and labour-inten
sive sectors, like handlooms and handi. 
erafts, in view of the great emphasis 
|)laced by the Indian Government ou 
the development of these sectors.

The M ian  side also referred to the 
liberalisation it had brought out in iU 
import plolicy and clarified that this 
Was done in the expectation that it 
would be possible to impart dynamism 
to India’s exports through easier ac
cess to the markets of the developed 
countries, including the USA. It wiU 
Tae difficult for India to persevere with 
its liberalised import poiicy unless 
adequate marketing opportunities are 
provided for its goods abroad particu
larly in the developed countries.

The visiting delegation appreciated 
India’s standpoint and stated that the 
United States was committed to free 
and fair trade. They also welcomed 
the liberalised import policy of the 
Indian Government. Both, ^des re
solved to make purposive efforts witn 
a view to enhancing considerably the 
bilateral trade between the two coun
tries to their mutual advantage. It 
<vas also agreed to consider the pos
sibility of having a standing institu
tional mechanism to achieve this end.

On the multilateral issues, both sides 
agreed that the Multilateral Trade Ne
gotiations should be brought to an 
tarly and successful conclusion, as a 
pie-requisite for ensuring wholesome 
global tg^ding environment. Both 
sides also agreed to work towards 
the success of the forthcoming 
UNCTAD-V.

This was the first time that the Sec
retary of Commerce of the United 
States had visited India to hold in
tensive discussions with the Commerce 
Jjlinister. These discussions have help
ed to bring the two countries closer 
together and to appreciate each 
other’s problems better.

Chemical AnM intt in Gi^ntrm 
ftevenue Control liaboratory* Pnsa* 

New Delhi

*478. SHRI T. S. NEGI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that some 
Grade (I) Chemical Assistants in the 
Central Revenue Control Laboratory, 
Pusa, New Delhi, have been allowed 
to remain in Delhi since, 1972;

(b) is it not a fact that there had 
been complaints in this regard;

(c) what are the reasons for out of 
way protection to Assistants coming 
under (a) above from the provisions 
of normal transfer limit of three years;

(d) whether some Assistants w;ith 
lesser period of stay at Delhi have 
been transferred; and

(e) what remedial expeditious 
action is proposed to be taken with 
regard to (a) above?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
There are 15 posts of Chemical 
Assistants Grade I in the Central 
Revenues Control Laboratory, Pusa, 
New Delhi. Out of the officers posted 
Bgainst these posts, there are at pre
sent 5 who have been in Delhi since 
1972 or earlier. Orders of transfer of 
one of these officers, who has been in 
Delhi since 29th March, 1971, have 
already been issued. One of the offi
cers had preferred not to go out of 
Delhi, even on promotion to other 
places, and stands superseded by his 
juniors. His case is being kept under 
review. The other officers in this 
category are also proposed to be 
transferred as soon as feasible.

(b) Representations from two 
officers, who had been ordered to be 
transferred out of Delhi on promo
tion as Chemical Assistants Grade I 
were received in 1977, in which they 
had represented for their continued
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stay in Delhi, in preference to per- 
who were already holding the 

post of Chemical Assistant Grade I 
and h»d been in Delhi for e longer 
period. However, after the then 

Chemist had a with them, 
they joined their new posts. A com
plaint, which appears to be pseu
donymous, suggesting that Chemical 
Assistants should be transferred after 
3 years to prevent malpractices, hes 
been r^p^v^d very recently and is 
being looked into.

(c) No such normal transfer limit 
of three years has been laid dowti for 
Chemical Assistants. The transfers 
of Chemical Ajssistants Grade I are 
b e i^  done in a phased manner, 
keeping in view the duration of stay, 
workload and other administrative 
exigencies.

(d) Except for one case of a lady 
officer who was transj^erred at her 
own request, no Chemical Assistant, 
Grade I, who stayed for  ̂ lesser 
period than 5 years at the Central 
Seyeneus Control Laboratory, New 
IJelhi has been transferred, otherwise 
than pn promotion during the period 
under reference.

(e) As mentioned against Parts (a) 
and (c) above, transfers are being 
done in a i>hased manner.

A m pin t^n i Af Xtfrecton in M/s. Auto
(I) Eegd.

♦479. SHRI R. L. P. VERMA:
SHRI K, LAKKAPPA:

Will the Minister of FINANCE he 
pleased to state:

(a) whether as per rules, the finan- 
idal institutions financing large sums 
in i^gistered/public'private companies 
like M/s. Auto Pins (India) R^gd.,
are required to make the appointment 
of their officers as Directors on such 
firms to whom they finance;

(b) if so, who were the persons ap
pointed by the Central Government 
financial institutions on M/s, Auto 
Pins (India) Regd., when this firm was 
being financed to the tune of crores ol 
rupees; and

(c) if not, the reasons therefor and 
whether Government will fix respon
sibility on the persons responsible fdr 
this lapse?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) All
India public financial institutions ex
ercise the right to nominate their 
representatives on the Boards of 
assisted concerns, where substantial 
financial assistance has been sanc
tioned and/or where the condition 
as to CO iversion of loans into equity 
has been stipulated.

(b) and (c). Since All-India pub
lic financial institutions have not 
sanctioned any direct financial assis- 
tanr« M/s. Auto Pins <India) 
Regd., the question of their appoint
ing nominee Directors in this case 
does not arise.

Trade agreement with Roumania

M80. SHRI AMARSINH V. 
RATHAWA:

SHRI M. RAM GOPAL 
REDDY:

Wijl the Minister of COMMERCE  ̂
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether any trade agreement 
has been signed with Romania for 
1979; and

(b) if so, the details of the agree
ment made?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIViL SUPPLIES AND CO
OPERATION (SHRI ARIF BE»):
(a) and (b). An annual trade 
protocol for 1979 was signed with
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Romania on 27th November, 1978, 
under the existing Indo-Romanian 
Long-Term Trade and Payments Agree
ment which is valid upto 31st Decem
ber, 1980. The protocol envisages a 
trade turnover of nearly Rs. 180 
crores, both ways, in 1979.

Main items included in the proto
col are: —

Exports From India.—Iron ore,
Mica, coffee, pepper de-oiled 
cakes, jute manufactures, cotton 
textiles, finished leather, electronic 
components, machine tools and 
engineering goods.

Imports From Aomanta.—>Ferti- 
lisers; newsprint; cement; rolled 
steel products; basic pharmaceuti
cals; organic and inorganic chemi
cals; synthetic fibres; casings, pipes 
and tubes; electronic equipment 
and components; ball̂  roller and 
taper bearings; tractor components; 
diesel generating sets; general 
cargo vessels; oil prosp^ing and 
drilling equipment; capital goods, 
equipment and machinery.

Grant of Loans by Bailks to Big 
Firms

*481. SHRI BHAUSAHEB THO- 
RAT: Will the Minister of FINANCE 
be pleased to state:

(a) whether it is a fact that Gov
ernment propose to liberalise the 
scheme for grant of loans by banks 
to big firms with a view to give a 
boost to their production; and

(b) if so, the decision, if any. taken 
in this regard?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL); (a) and
(b). Given the limited resources of 
the banks, the credit policy of the 
Reserve Bank of Ijidia has been 
designed to meet the genuine credit

requirements of all sectors of the 
economy so as to fulfil the national
objectives.

Buy-Bank Arrangemttits for 
trial Ventares in Arab Countri^

*481.—A. SHRI K. MALLANNA: 
Will the Minister of COMMSRCE^ 
CIVIL SUPPLIES AND CCX>FERA- 
TION be pleased to state:

(a) whether the Federation of 
Indian Chambers of Commerce and 
Industry (FICCI> is in favour of buy
back arrangements while settinf up 
industrial ventures in Arab countries; 
and

(b) if so, the details regarding the 
guidelines linking joint industrial col
laboration with trade?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CX>- 
OPERATION (SHRI ARIF BEG):
(a) and (b). The Joint business 
council of India end the l^eague. of 
Arab States at its first meeting orga
nised by the Federation of Indian 
Chambers of Conmierce and Industry 
(FICCI) at New Delhi on 28th 
November, 1978, discussed the scope 
and possibilities of setting up joint 
enterprises in India on an export- 
oriented basis and similar possibili
ties in regard to Indie getting from 
Arab countries items like fertilizers, 
phosphoric acid and sulphur etc. It 
was also agreed at this meeting that 
investment laws and regulations of 
India and Arab countries would be 
appropriately studied by both the 
sides in this regard.
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IhiMng GwUml Govt 
Nafpnr

Oflleef to

*482. SHRI VASANT SATHB: WUl 
;he Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
;>lea8ed to state:

(a) whether there is a proposal to 
;hift some of the Offices xinder the 
Jitfinistry to Nagpur and other Cent
rally located places;

(b) if so, details thereof along with 
;be total number of employees to be 
shifted;

(c) whether Government of Maha
rashtra have written to the Ministry in 
the matter—details thereof; and

(d) at what stage of consideration 
the decision stands and how soon a 
final decision in the matter could be 
expected?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPUES AND CO
OPERATION (SHRI MOHAN 
DHARIA): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Timely detection Cyclcmes in 
Coastal areas of Orissa

*483. SHI K. PRADHANI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether Government have for
mulated any scheme regarding detec
tion, tracking and warning for cyclo
nes in the coastal areas of Orissa; and

(b) if so, 
thereof?

what are the details

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK): (a) An overall
warning system against tropical 
cyclones, covering both the east and
3653 LS—2

west coasts, already exists. The detec
tion, tracking and warning for cyclones 
along the Orissa coast is a part of that 
overall system;

(b) The details in so far as they 
relate to Orissa are:

( 1) a cyclone warning centre 
established at Bhubaneshwar in 1974, 
issues warnings for the whole of 
Orissa State, including its coastal 
areas;

(2) a cyclone warning radar, with 
a range of 400 K.M., installed at 
Paradeep in 1973, for detection and 
tracking of cyclones, covers the 
complete coastal area of Orissa. The 
important features of satellite cloud 
imagery received from weather 
satellite at Calcutta, are also trans
mitted between Calcutta and 
Bhubaneshwar on an exclusive tele
printer circuit;

(3) there is a proposal to set up 
a Satellite Picture Receiving Station 
at Bhubaneshwar.

Transfer of Financial 
States

Resoorces to

*484. SHRI EDUARDO FALEIRO: 
WiU the Minister of FINANCE be 
pleased to state:

(a) whether Government have ac
cepted the principle that larger finan
cial resources should be transferred 
to the most poverty-stricken States, 
hill States and specially handicapped 
States; and

(b) if not, why not?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
The 7th Finance Commission have 
stated in their report that, in devis
ing their scheme of devolution of 
Central taxes and grants-in-aid to the 
States, they have been guided by the 
principle that the financially weaker 
States i^ould be placed in a position 
from where they could get a better
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start than has been the case in the 
past, in alpsolute terms as well as 
mlative to the advanced States and, 
to achieve this objective, as many of 
the poorer States as possible should 
be left with surpluses on the revenue 
account which could be ploughed back 
for fresh development. These recom
mendations of the 7th Finance Com
mission have been accepted by the 
Government. The Government have 
also decided that modalities will be 
worked out to see that the Stales with 
relatively weak financial resource base 
are enabled to implement adequately 
the revised minimum needs programme, 
covering rural water supply, house 
sites for the homeless, rural roads, 
rural electrification, rural health care, 
bonded labour and elementary/adult 
education.

The Central assistance for the State 
Plans is allocated in accordance with 
the criteria commonly known as the 
Gadgil Formula. Under this formula, 
a lumpsum provision is imade for 
Assam  ̂ Himachal Pradesh, Jammu and 
Kashmir, Manipur, Meghalaya, Naga
land, Sikkim and Tripura, keeping in 
view their requirements for Plan ex
penditure. In the distribution of the 
balance amount of Central assistance, 
weightage is given to backwardness as 
indicated by the per capita income of 
the States. In addition to the Central 
assistance under the Gadgll Formula, 
additional assistance is allocated for 
development of hill and tribal areas. 
The Gadgil Formula is currently being 
reviewed by a Committee of the 
National Development Council

American Writer's Report on Tourtam 
in Andamans and Nicobar Islands

•485. SHRI MANORANJAN
BHAKTA: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to s«Me:

<a) wtettw it is a te t that ionie 
top travsl wiitCT of Amcrica hare 
rmntly iriaited tbc Union territory of 
AndAinnns end likolMr Islands to 
study the tourism poAenllal ta

(b) ¥rhether tbey iuavc submitted 
any report on their sividies to Govern
ment; and

(c) if so, what are their recoiti- 
mendations to promote tourism and 
what steps are proposed in this regard 
by Government as a result thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK): (a) to (c). No. 
Sir. Two Us travel writers, delegates 
to the Society of American Travel 
Writers Convention held in Delhi in 
September 1978, visited Port Blair to 
see the tourist attractions and facilities 
available there. This was done with 
a view to gather material for writing 
articles on Andamans. They did not 
undertake any study of the tourism 
potential of the Islands.

Introduction of Tea Production in
Stotes

•486. SHRI M.V. CHANDRA SHE- 
KffARA MURTHY:

SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Union Government 
have approached U.P., M.P. and Maha
rashtra Governments for introducing 
tea production in their Stales;

(b) if so, the reactions of the State 
Governments; and

<c) whether other States have also 
been approached?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR):
(a) and (b). The Tea Board has been 
in toUtfh with State Governments in
cluding U.P., and Maharashtra
to efxplore tlie possibility of Intcoducing 
tan cultivation in the WMbs. Attual 
intxoductton tbe same will, bewevier«
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depend on suitability of soil, avail
ability ot land and climatic factors, 
surveys for which are being under
taken.

(c) The Governments of Nagaland, 
Meghalaya, Mizoram and Manipur 
have also been approached by the Tea 
Board for introduction of tea planta
tions. The Government of Kerala and 
Sikkim have similarly been approach
ed for extension of tea plantation in 
these States.

(^) ^  vRim: qoir 3̂̂ ^

+rd̂ l < cT̂TT ^
fen w  I ; 

(^) *Krr 27̂  ^   ̂fv
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^  {^).  «T^ ipprft, 1975 ir 
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Reon&iteeBt Pcdicj in Sahsidiary 
Baaks State Bank of India

*488. PROF. P, G. MAVALANKAR: 
Will the Minister of FINANCE be 
pleased to state:

(a) wh€?ther Government have mo
dified the status and any of the rules 
and regulations and recruitment policy 
in respect of ofiicers and employees of 
the various subsidiary banks of the 
State Bank of India;

(b) if so, what are they;
(c) whether Government propose to 

merge these subsidiaries into the main 
channels and organisation of the State 
Bank of India;

(d) if so, main indication thereto; 
and

(e) if not, why not?
THE MINISTER OF FINANCE 

<SHRI H. M. PATEL): (a) and (b).
No, Sir. Government have not made 
any modifications recently i.e. in last 
year or so—in either the status or 
rules and regulations concerning 
ofRcers and employees of the various 
subsidiary banks of the State Bank of 
India. In respect of recruitment 
policy, however, the State Bank Is 
considering Uie proposal that its Re
cruitment Board, which is concerned 
with recruitment of officers for the 
State Bank and its subsidiaries, be 
entru&ted also with the task of re
cruitment to the clerical cadre in the 
Group.

(c) to (e). There is no proposal with 
the Government for the merger of 
State Bank subsidiaries into the State 
Bank of India.

Frogijesg regarding D.A, Merger, D.A. 
etc. referred to Arbitration

5HB1 SUKHDBO PRASAD 
VSIIMA: WiU the Minister of
FQtANCE be pleaaed to sMe:

(a) whetlior thl̂ ee iawas jnalatiÂ  
to Deameas Allowance i.e. merger of
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t)-A. with Pay, restoration of DA. cut 
and modification of D. A. formula 
have been referred to Arbitration at 
the instance of Joint Consultative 
Machinery (National Council);

(b) if so, the composition of Arbi
trators' team;

(c) whether the award is likely to 
be given by the end of December, 
1978; and

(d> if not, when it is to be given?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The composition of the Board 
of Arbitration is as follows:

1. Justice Shri J. S. Bedi.— 
Chairman.

2. Shri G. RAMANUJAM— Mem
ber representing the Staff Side.

3. Shri D. S. Nakra.—Member re
presenting the Official Side.

(c) and (d). The Board of Arbitra
tion has to act according to the pro
cedure laid down for the disopsal of 
cases referred to it. Government are 
not in a position to indicate the date 
by which the Board of Arbitration 
could be expected to give its Award.

(q) w
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Visit of an Indian Trade Delegfation 
to North Korea

4585* t I
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4586. SHRI D. AMAT: Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND (^OPERATION be 
pleased to state:

(a) whether it i3 a fact that an 
Indian Trade Delegation visited North 
Korea for trade talks in September, 
1978; and

(b) if so, the nature of talks held 
and the results thereof?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) Discussions were held at 
Pyongyang from September, 19—22, 
1978 between the Trade Delegations 
of Republic of India and Democratic 
People’s Republic of Korea to consi
der the liquidation of rupee payment 
obligations consequent upon the ter
mination of the Trade and Payments 
Agreement dated Februray 18, 1974 

and review the pace of trade flow 
between the two countries after the 
switch over to trade in freely con
vertible currencies *w.e.f. March 1, 
1978. In view of the trade imbalance 
in favour of DPRK since 1st March, 
1978, it was suggested by the Indian 
delegation that an empowered Pur
chase Mission from DPRK should 
visit India to identify items of pur
chase interest to them and enter into 
contracts. The DPRK delegation 
agreed to this suggestion and it is 
understood that two delegations, one 
led by the Vice-President of the 
Korea Foreign Transportation Cor
poration and the other by the Vice
Director General of the Second De
partment of the Foreign Trade 
Ministry will be shortly visiting India 
for this purpose. During the discus
sion, a number of items of import/ 
export interest were identified by 
each side. The progress of imple
mentation of contracts concluded bet
ween the two countries was also 
reviewed during these talks.

Excise Duty On Polypropylene 
Monofilament

4587. SHRI S. R. REDDY: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether the All India Plastics 
Manufacturers’ Association has asked 
the Central Government for total 
exemption of excise duty on polypro
pylene monofilament;

(b) whether the grant of concession 
was all the more urgent in view of 
indigenous availability of polypror 

pylene from the I.P.C.L. plant at
Baroda and thie (acute shortage of 

high density polyethylene moulding 
powder; and

(c) if so, what are the other points 
Gubmitted by the Association and the 
reaction of Government thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWALL) : (a) Yes, 
Sir.

(b) Polypropylene from I.P.C.L. is 
currently available. Requirements of
polyethylene moulding powder is 
being met by imports as well.

(c) The Association have also 
raised the following points in their 
representation:

( 1 ) Reduction of Customs duty on 
polystyrene Moulding Power.

(2) Concession of Customs duty on 
PVC resin.

(3) Reduction of Excise duty 
Plastics raw Materials.

on

(4) Reduction of Excise duty on 
machinery falling under item 68 and 
Plastic products manufactured by 
Small Scale Units.

(5) Reduction of import duty on 
engineering Plastic Material.

(6) Relief in Excise duty on Fab
rics coated and/or impregnated with 
Plastic Materials.

Under Notification No. 145/78—Cus. 
dt. 27.7.78 PVC regins have been 
exempted from payment of th"^basic 
customs duty as in excess f'' Q per 
cent ad valorem. Plastic articles other 
than certain specified items such as 
rigid plastic sheets and lay flat tub
ings have been exempted from pay
ment of excise duty under Notifica
tion No. 68/71-CE dated 29.5.1971, as 
amended; articles manufactured by 
the small scale units generally fall in
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the exempted category.

It has not been possible to agree to 
the request for reduction of customs 
duty on polystyrene moulding pow
der or of excise duty on machinery 
falling under Item 68, or relief in ex
cise duty on coated fabrics.

The other two points are receiving 
Govt/s attention.

Sanction of Special Leave to Flood 
Affected Employees of L.tC.

4588. SHRI SAMAR MUKHERJEE: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that vil
lages Ghumanhera and Mitraon in 
Najatf Garh Block, Delhi were dec
lared as flood affected by Government,

(b) whether Special leave was sanc
tioned by the Central Government 
and Delhi Administration offices to 
their employees who were involved 
in floods last year 1977 and could not 
attend officei3, residing in the flood hit 
and affected areas mentioned in Para
(a) abov.'*;

(c) whether the employees working 
in Life Insurance Corporation of India, 
residing in Punjabi Bagh in West 
Delhi whose houses were under floods 
and could not attend offices during the 
flood period have also been given spe
cial leave;

(d) if so, whether the employees of 
the Life Insurance Corporation of 
India, residing in villages Ghuman
hera and Mitraon, whose houses were 
also imder floods and could not attend 
offices during the flood period, have 
been given special leave; and

(e) if not, the reasons thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Ghuman
hera and Mitraon villages in Najaf

Garh Block in Delhi were declared 
as flood affected areas by the Delhi 
Administration for the periods 7.8.1977 
to 13-10-1977 and 7-8-1977 to 9-9 
1977, respectively.

(b) As per the instructions issued 
by the Central Government discretion 
was given to all Heads of Depart
ments to grant Special Casual Leave 
to those employees who could not 
attend office because their houses 
were inaccesible due to floods during 
the period, as certified by the Delhi 
Administration.

(c) Yes, Sir. The employees resid
ing in Punjabi Bagh Road Nos. 24—33 
and Paschimpuri Pocket Nos. 1 and 
3, who could not attend office due to 
floods in 1977 have been sanctioned 
special casual leave.

fd) and (e). The matter is under 
consideration of the Life Insurance 
Corporation of India.
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Amount ol Taxes in

4590. SHRI S. R. DAMANI: WiU 
the Minister of FINANCE be pleased 
to refer to the reply given to Unstar
red Question No. 890 on the 24th 
November, 1»78 regarding tax arrears 
against Parties, Firms and Indivi
duals and state:

(a) the amount of Income-tax, 
Wealth-tax, Gift tax and Estate Duty 
which is in dispute, of whose assees- 
ment is sub-judice or form the sub- 
j'ect matter oi adjudications, appeals 
etc. in ca5»es referred to in the state
ment laid on the Table in reply to 
part (b) thereof party-wise;

(b) the measures taken to liquidate 
these amounts and ensure expeditious 
disposals of adjudication cases, appeals 
and revisioli applications by the con
cerned authorities; and

(c) the difficulties which lie in the 
way of tho Government recovering 
the arrears from the Nationalised 
Banks, State Bank of India, Grindlays 
Bank etc. referred to in the above 
statement?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH) (a) to (c). The 
requisite information is being collect
ed and the same will be laid on the 
Table of the House as soon as possi
ble.

(b) if so, the names of the places 
and districts included in the touriJt
map of the State;

(c) money spent in the Wbal ancf' 
hilly areas and other areas for tiie 
development of the tourist resort so
far;

(d) if the money provided and spent 
in trilbal and hilly areas are less than 
the other areas, the reaaoos thareoC;

(e) the steps taken by that State to 
eradicate the disparity in allocations 
and development in future annual 
plans of that State;

(f) money allocated for the tribal 
and hilly areso fot the yeer 1977-78 
and 1*978-79'; and

(g) guidelines issued by his Minis
try in this regard to that State as 
these areas have not received atten
tion for the tourist development?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(f). The matter lies entirely within 
the purview of the State Government.

(g) The Central Department of 
Tourism has issued guidelines to all 
States/Union Territories suggesting 
that centres of tourist importance in 
their region may be categorised from 
the point of view of their importance 
to international, domestic and local 
tourism. No specific reference was 
made to tribal or hill areas.

Tribal an^ Hilly Areas for Tourist 
Resorts in Orissa

4591. SHRI GIRIDHAR GOMAN.^ 
GO: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether Government of Orissa 
identified the tourist resorts in tribal 
and hill areas of the districts of that 
State; for development;

Complaint against Awarding Con
tract for Porterage at Tuivaiidmm 

Airport

4592. SHRI VAYALAR RAVI: 
Will 'the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether the Government re
ceived complaints against awarding 
the contract for porterage at TrivaD- 
drum Airport; and
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(b) if so, the details and action 
taken thereon?

THE MINISTER OF TOURISM 
AND ClVHi AVIATION (SHRI 
PURUSHOTTAM KAUSHIK),: (a) 
Yes. Sir.

(b) After inviting tenders, the con
tract for porterage at Trivandum 
aerodrome was awarded to the Kerala 
Civil Aviation General Workers Co
operative Society, Trivandrum, for a 
period of 2 years. This Society had 
offered to pay 15 per cent more than 
the higliest legally valid tender, 
which has been accepted by Govern
ment in keeping with its general po
licy of encouraging Cooperative So
cieties. The Society started func
tioning from 16.11.1978.

Complaints against the awarding of 
the contract to the above society had 
been received from some of the un
successful tenderers as also from others.

Two of the unsuccessful tenderers 
had also filed petitions in the High 
Court of Kerala against the Govern
ment’s decision in awarding the pro- 
terage contract to the said Society. 
Their petitions were dismissed by the 
learned Judge of the High Court. One 
of them has filed a petition in the 
High Court of Kerala against the 
tJudgemtnt of the learned Single 
Judge. The matter is suh-judice.

Project AUowao/ce to Employees of 
P&T and Railways at Ankleshwar, 

Gujarat

4*593. SHRI AHMED M. PATEL: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it ia a fact that project 
allowance is being given to the em
ployees of Railway, P&T^and other 
employees where a new project is 
started;

(b) if so, the reasons for stopping 
the project.allowance to employees oi 
P&T and Railway at Ankleshwar, Dis
trict Bharoch in Gujarat State; and

(c) whether Government propose to 
repay this allowance to those emp
loyees?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c).

\Project Allowance is granted to Cen
tral Government employees subject 
to the fulfilment of certain conditions. 
Since these conditions are not fulfilled 
in the case of Ankleshwar, the allow
ance has been withdrawn. There is 
no proposal to revive the allowance.
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Indian employees opportunities 
serve in the South;

to

(c) whether the office of the con
troller of Defence Accounts (Pensions) 
Allahabad, which has already got a 
strength of more than 2000, will be 
bifurcated into C.D.A. (Pension Mili
tary) and C.D.A. (Pensions) civil one 
branch thereof located in Madras; and

(d) whether in accordance with the 
accepted Government policy and also 
for the efficient functioning of Depait- 
ments, the Fund Work done by C.DA- 
(Funds), Meerut be attached to various 
pay offices by establishing a Fund 
Cell in each office?

THE MINISTER OF FINANCE 
(SHRl H. M. PATEL): (a) Out of 
14 offices of Controllers of Defence 
Accounts including JCDA (Funds) 
Meerut, functioning in the Defence 
Accounts Department, seven are loca
ted in Uttar Pradesh, three offices in 
Maharashtra and one each in Bihar, 
J & K, Tamil Nadu and West Bengal.

In addition there are 8 stations hav
ing sub offices with a total staff 
strength of above 500 in each sub 
office. Three of these stations are lo
cated in U.P. and one each in Andhra 
Pradesh, Karnataka, Madhya Pradesh, 
Maharashtra and the Union Territory 
in Delhi.

Offices of Defence Accounts 
l>epaiitment

4595. SHRI K. A. RAJU: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether the major offices of the 
Defence Accounts Department are 
situated in Uttar Pradesh and other 
Northern States and there is only one 
major office in the South;

(b) if so, whether the absence of a 
rasonable number of offices in the 
Southern Region curbs the South

(b) The employees of Defence Ac
counts Department are recruited on 
an all India basis and have liability 
for transfer to serve any where in 
India including field areas. The main 
Units and sub-units of CDA’s offices 
have necessarily to be located accord
ing to the needs of the Defence Ser
vices Organisations. It is not therefore 
administratively practicable to open 
offices or sub-offices merely to en
sure that persons from a particular 
region server in that region only.

(c) No, Sir.
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(d) A jpffoposal for d^centraliainf
the Provident Fund work ifi under 
active examination. Arising out of 
an item raised by the Staff side of 
the Departmental Council of the 
Ministry of Defence a Committee of 
Officers is currently examining the 
mechanics of decentralising the Pro
vident Fund Accounts of Defence 
Civilian employees.
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Location of Offices of Defence 
Accounts Department

4597. SHRI A. ASOKARAJ: Will
the Minister of FINANCE be pleased 
to state:

(a) how many Major Defence Ac
counts Department Offices under the 
control of Controller General of De
fence Accounts are located in India;

(b) is there any proposal to decen
tralise the Pension office at Allahabad 
to Madras for efficiency of work;

(c) is there any complaints against 
the maintenance of Provident Fund 
Accounts of the Civilian Defence dealt 
with by the Controller of Defence 
Accounts (Funds), Meerut; and

(d) if so, what measures have been 
taken to rectify it?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) There are 14
offices of Controllers of Defence Ac
counts [including Joint Controller of 
Defence Accounts (Funds) ] under the 
control of the Controller Greneral of 
Defence Accounts.

(b) No, Sir.
(c) Yes, Sir.
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(d) JCDA (Funds) Meer ît inakeft 
effcurt ta sort oul; the complBiats 

Etbout discrepancies in ii&diyidual sub« 
scribers accounts in confindtali<Hi witk 
the Army aiithorities concerned. A 
system has been evolved to depute 
cers from concerned major units to 
the officer of J.C.D.A. (Funds) to 
assist him in the settlement of dis
crepancies.

There is also a proposal to decentra
lise the Fund work relating to civilian 
establishment of the Defence Orga
nisations with a view to avoiding 
delays The mechanics of the pro
posed decentralisation is being stu- 
currently by a cummittee of officers 
cers.

witti Recommeadatloiifl of Seventti 
Finance CommiBsloii

4598. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of FINANCE 
be pleased to state:

(a) whether it is a fact that most of 
the State Governments are not happy 
with the recommendations of the 
Seventh Finance Commission with 
regard to the quantum of compensa
tion to be provided by the Centre to 
compensate the loss of revenue suffer
ed by the States for introduction of 
prohibition;

(b) if so, whether Government 
have accepted the recommendation in 
this regard; and

(c) if GO, his own reaction thereto?
THE MINISTER OF FINANCE 

(SHRI .H. M. PATEL) (a)' The Gov
ernment are not aware that any 
State Government is unhappy over 
the recommendation of the Seventh 
Fnanace Commission referred to by 
the Member.

vCb) and (c). ^ s indicated while 
laying the Report of the Finance 
Commission on the Table of the House 
on the 24th November, 1978, Govern
ment have not accepted the recom
mendation of the Commission in this 
pegani -

Airpmral <if wakdfiMUal plot* lor 
ConilnicttoB ef Hotels

4599. SHRI S. S. LAL: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: '

(a) what were liie vecommenxiBtieaB 
made by the New Delhi Be-dev«loi^ 
meat Advisory Committee in order to 
facilitate construction of Hotels in 
Delhi so a» to meet demanidc ta: adh 
ditional hotel accommodations;

(b) did it recommend the construc
tion of residential Hotels and what 
were the criteria recommended by 
them for approval of large residential 
plots for conversion into residential 
hotel plots;

(c) what limitations did they recorrt- 
mend on the designing, cooatruction 
and operation of these hotels 90 Itot 
they do not cause any distmrtaance to 
the residents of the locality and yet 
meet the requirement of hotel accom
modation;

(d) have Government examined 
these recommendation and the con
clusion that have reached;

(e) when did they expect to approve 
suitable residential plots for construc
tion of hotels in Delhi; and

(f) in view of the urgency of ad
ding to hotel accommodation in New 
Delhi, would Government publish 
detailed plans for residential hotels 
so that private entrepreneurs can take 
steps to construct hotels quickly?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK: (a)
Hotels are permitted on sites speci
fically shown for this purpose in the 
Master Plan; within areas shown m 
the Master Plan for general business 
and commercial use, district centres 
and sub-district centres and withm 
areas shown in the Zonal Develop
ment Plans for community centres.

(b) and (c). Although hotels are 
not allowed in residential areas,
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Boarding Houses, Guest House and 
Hotels are permitted within areas 
shown for residential use in the 
zonal development plans or detailed 
pdans on special appeal being allow
ed by D.D.A. subject to the condition 
that no such plot is less than 334.45 
«Q. mts. (400 sq. yds) in net area and 
is located on a minimum 18.288 mts. 
(60 feet) wide road. To avoid nuisance 
to the public, no restaurant, might 
duds, convention halls, shops, etc. are 
to be provided. Proper parking re
quirements are also to be fulfilled.

(d) The Delhi Development Autho
rity have issued regulations called the 
Hotels, Boarding Houses, Guest 
Houses, Hostels, Lodging Houses and 
Motels (Building Standards) Regula
tions, 1977 in this behalf.

(e) No hotel is permitted in areas 
earmarked for residential use. How
ever, as per reply given under paras
(b) and (c). Boarding Houses, Guest 
Houses and Hotels are permitted in 
these areas on special appeal.

(f) Location of new hotel sites 
would be considered when the exist
ing Master Plan is revised.

1?urvey Conducted regarding Industrial 
Production

4600. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether any survey has been 
conducted regarding industrial pro
duction in India particularly output 
of crude, pertroleum, pig iron, ferti
liser, vanaspati, sugar, cotton yarn; 
and

(b) if so, what are the other items 
whose growth has shown improve- 
jnent during the current financial 
year?

THE MINISTER OF I^NANCE 
(SHRI H. M. PATEL): (a) The state 
of the economy including trends in 
production in various industries are 
kept imder constant review by the 
Government. The production of the 
items mentioned, except pfig iron has 
increased during the first half of the 
'•urrent financial year.

(b) Some of the other items which 
have shown appreciable improvement 
in output this year include salt, scoo
ter and tractor tyres, soaps and deter
gents, razor blades, vehicluar diesel 
engines; agricultural tractors, type
writers, wrist watches and clocks, 
steel plant equipment, cement ma
chinery and printing machinery.

Share of Foreign Banks in the Total 
Foreign Exchange Business

4601. SHRI VIJAY KUMAR 
MALHOTRA: Will the Minister of 
FINANCE be pleased to state;

(a) whether it is a fact that the 
percentage share of foreign banks in 
the total foreign exchange business of 
India has been decreasing gradually 
over the last few Five Year Plans;

(b) if so, what was the percentage 
share of foreign banks in India’s 
foreign exchange business in 1977-73 
(or the latest available figure) as 
compared to the last years of the First 
Five Year Plan (1955-56) and the last 
year of Third Five Year Plan (1965
66); and

(c) if exact shares in percentage 
terms are not available, what are the 
approximate estimates of the shares of 
foreign banks in Indian foreign ex
change business in those years?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c).
The informations to the extent avail
able are being collected and will be 
laid on the table of the House.
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(^) TO îftid  ̂ ^nrfe  ̂% pT̂ feff 
^ ^t̂ OtTT ^'V 2TT# tfK 2T
% T̂R’ % Pr̂ ftd ^  ^  ^  <̂‘T*K ^
♦flfn ^

^  sT̂ «rr !T̂  ^  ^  11

Payment of Income-tax by Medicinc 
Factories m Delhi, Bombay, Calcutta 

and Hyderabad

4603. SHRI BAPUSHEB PARULE- 
KAR: Will the Minister of FINANCE 
be pleased to refer to the reply given 
to Unstarred Question No. 3773 on 
the 11th August, 1978 regarding pay
ment of income-tax by medicine fac
tories in Delhi, Bombay, Calcutta and 
Hyderabad and state:

(a) whether the information has 
since been collected and laid on tne 
Table of the House;

(b) if so, when; and

(c) if not, when the information 
would be laid on the Table of the 
House?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) to
(c). The information has been col
lected and the assurance wil be im
plemented within a fortnight.

Income for purpoees of Income-tax 
in case of Medicad Officers of C.G.H.S..

4604. SHRI PIUS TIRKEY: Will
the Minister of FINANCE be pleased 
to state: '

(a) whether it is a fact that the 
Central Board of Direct Taxes has 
recently conveyed its approval for the 
higher standard deduction instead of 
Rs. 1000/- for computing income for 
income-tax purposes in cases of

Medical Officers of the Central Gov
ernment Health Scheme who are in 
receipt of conveyance allowance; if so, 
full details thereof;

(b) whether this is not being imple
mented by the Directorate of Health 
Services so far and if so, reasons 
therefor; and

(c) steps being taken to allow higher 
standard deduction, as one is entitled— 
upto Rs. 3,500/- in case of the concern
ed Medical Officers of C.G.H.S. hence
forth?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a)  ̂ No,- Sir.

(b) Does not arise, Sir.

(c) The representation of the All 
India Central Government Health 
Scheme Medical Officers Association' 
in this regard is under consideration 
of the Government.

Market Price of Pulses

4605. SHRI VIJAY KUMAR N. 
PATIL: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO  ̂
OPERATION be pleased to state 
what i$ the market price of Moong, 
Urad, Arhar, (Dhooli and Chhilka) 
Malka Masoor during the last six 
months, month-wise in Delhi, Bombay' 
Madras and Calcutta and what is the 
percentage of price rise in . these* 
pulses during the last six months?
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THE MINISTER OF STATE IN 
THE MINISTRY OF OOMMEFCE
AND CIVIL SUPPLIES AND CO- 
OPERATON (SHRI KRISHNA KU
MAR GOYAL): The roonlh-end v/hole 
sale prices of moong, urad, arhar and

masoor in Delfei, Bombay, Mttdlras and 
Calcutta are indicated in the enclosed 
statement alongwith percentage va
riation in their prices between July, 
1978 and 2nd week of Decembeh, 
1976.

Centre Variety

Statement

Month ênd wholesale prices of pulses.

1978

July Aug. Sep. Oct. Nov.

(Rs. per quintal)

Percentage
----------variation

Dec. in prices 
(II during

week) July and 
December 

{2nd week)

(I) (a) (3) (4) (5^ (7) (7) (8) (9)

ARHAR SPLIT (WASHED)

Bombay . . Amravati 395 453 478 495 485 455 + 15*2

Calcutta . . Small 410 425 430 470 470 460 4 12*2

Madras]. . I sort 493 523 548 543 563 447 — 9- 3
Delhi . . Small 375 425 445 4*5 410 400 4-6-7

M O O N G  SP LIT (WASHED)

Bombay . . Monglai 395 400 383 383 383 375 — 5*1

Calcutta , . Ordinary 395 400 410 430 430 420 + 6*3

Madras « . Vijayawada 391 402 385 385 425 413 +  5-8

Delhi , . Small 330 340 360 360 380 390 4- i8*2

U R A D  SP L IT  (WASHED)

Bombay • . Khandesh 395 423 405 405 412 405 + 2-5

Madras 1. . Tenali 402 402 385 4*3 39* 39* — 2-5

Delhi , . 335 330 340 340 385 Stea(<y

MASOOR SPLIT (WASHED)

Bombay « . C.P. 343 368 383 SBS 383 3̂ 3 4- 11*7

Calcutta . . Big 340 360 380 390 375 350 +  a*9

Delhi . 980 380 390 3®» 370 355
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News Item Captloiied to
StabQlae Exports’

4607. SHRI RAJ K£SHAR SINGH: 
Will the Minister of COJyIMERCi; 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether his attention has been 
drawn towards news-item entitled 
'steps to stabilise exports’ appearing in 
the ‘‘National Herald” dated 27th' 
November, 1978; and

(b) if so, the broad outlines of such 
steps aimed at stabilising the exports?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG>: (a) 
Yes. Sir.

(b) Steps taken to promote exports 
are given in the statement enclosed.

Statemeiit

l.Hole of Export Organisations:
The role of export organisations 

like STC, MMTC, HHEC, ECGC, TDA 
and TFAI have been re-deflned to 
make them not only more action- 
oriented but also instruments for 

the growth of export sectors of the 
economy particularly in the small 
scale and cottage industries sectors. 
They have been entrusted with the res 
ponsibility of facilitating the avail
ability of essential inputs, providing 
market intelligence and marketing 
support including credit cover to 
these sectors.

2. Role of Export Promotion Councils
& Commodity Boards

The Export Promotion Councils 
and Commodity Boards are also be
ing energised to play a more dynamic 
role in servicing the exporting com
munity. Their procedures also are 
being simplified with a view to pro
viding them greater flexibility in ope
rations.

3. CCTM?— in
The organisation of the Chief Con- 

troikr <4. ImporU & Exports ic 
revamped and assigned a promotional 
role in the export sector.
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4. Task Forces:
Task Forces .have been constituted 

to look into the problems of dynamic 
export sectors like: —

(i) Leather & leather products;
(ii) Gam and Jewellery;
(iii) Handicrafts;
(iv) Electronics;
(v) Project exports;
(vi) Furniture;
(vii) Agriculture products;
(viii) Export Services; and
(ix) Export from small scale sector.

Reports in respect of 4 of these sec
tors viz., leather and leather products, 
gem and jewellery, electronics and 
project exports have already been 
received and action initiated.

5. Value Added Items:

Emphasis is being laid on the ex
port of items in value-added from 
rather than in primary form. This 
will lead to increase in employment 
as also increase in export earnings.

6 . Inputes Availability:

For strengthening the export pro
duction base, it is necessary to pro
vide for availability of essential in
puts at reasonable price. This is inten
ded to be ensured throug a stable 
import-export policy over a period 
of time.

8. Compensatory Support:
With a view to provide stability 

and in order to maintain competi
tiveness of our exports in the interna
tion market a policy of giving cash 
compensatory support to selected 
items for a period of three years has 
already been announced. The whole 
pattern of determining cash com
pensatory support and selection of 
items is being redesigned taking into 
account the general principles recom
mended by the Alexander Committee.

9. Striengthening of Production base:
Exportable surpluses will be gene

rated by strengthening and expending 
the production base for selected items 
both in the industrial and agricul
tural sectors. Obstacles coming in the 
way of export production are being 
removed. Export oriented units, spe
cially the ones being established for 
100 per cent exports are being en
couraged

10. Long-Term Measures:
As a long-term measure, the prio

rities for allocating funds for the 
selected export sectors are being 
considered by the Planning Coni- 
mission for inclusion in the next 
Annual/Five Year Plan. In the 

agricultural sector, emphasis will be 
laid on increasing the production of 
plantation crops (tea, coffee, rubber, 
cardamom), fresh fruits and vege
tables, onions, potatoes, spices, niger 
seed, oilseeds. etc. for export pur
poses.

7. Import Policy Liberalisation:

The import policy has been libera
lised to facilitate availability of im
ported inputs at international prices. 
Import licensing procedures have 
also been considerably simplified and 
in a number of cases completely done 
away with so as to reduce the time 
taken in acquiring essential inputs.

11. Involvement of State Goven- 
ments:

It has been decided to encourage 
and secure greater involvement of 
the State Governments in the export 
effort. Detailed discussions will be 
held with them individually and col
lectively. Meetings will soon be 
Held with the Chief Ministers and 
other concerned Ministers.
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12. Diversificiation:
A study of country-wise potential 

toT exports has been undertaken and 
emphasis is being laid on divesifica- 
tion of markets as well as commodi
ties.

13. Rationalisation of offices Abroad:

Foreign offices of Export Promotion 
Organisations and Commodity Boards 
are, to the extent possible, being 
brought under one roof for achieving 
better coordination in their activities. 
This has already been implemented 
at New York and Paris.

14. Role .of Commercial Representa
tives:

The offices of our Commercial Re
presentatives abroad are also being 
geared up to play a more djmamic 
role in providing market intelligence. 
Support to exporters, follow-up 
action and feedback etc.

15. The Manual regulating the 
working of the Commercial Represen
tatives abroad is also being comple
tely revised so that they can provide 
better and more responsive support 
to the export effort.

16. Quality Control:

' Quality control regulations and 
pre-shipment inspection procedures 
are being revised and the relevant 
Act and Ri:de8 amended.

(i) to make the procedures less 
cumbersome and to provde flexibi

lity taking into account the change in 
commodities and the requirements of 
our export markets.

(ii) to gear up the system regarding 
monitoring of quality control arrange
ments and enquiry into complaints; 
and

(ill) to provide for deterrent 
pu^hment to coming exporters who 
shipped sub-standard products.

3653 L S -3  _

17. Joint Ventures:
Revised guidelines have been issued 

governing establishment of Indian 
joint ventures abroad. Proposals will 
now be considered for establishment 
of not only industrial joint ventures 
but also others relating to consul
tancy, trading, wholesale and retail 
marketing, exploration of minerals 
and service ventures like hotels res
taurants etc.

18. Transport Infrastructure:
Efforts are also being made to im-̂  

prove the transportation infra-struc-J 
ture available to the exporting com
munity. Air Cargo Complexes are 
being established at locations nearer 
the places of production. This will 
also relieve some pressure on the 
existing exit points. For sea cargo, 
efforts are being made to simplify 
procedures, introduce containersiation, 
enlarge the frequency of shipping 
services and to keep freight rates 
stable and reasonable. Shippers Coun
cils are also being strengthened so as 
to improve their bargaining capabili-* 
ties.

19. Institutional fora have been 
designed by constituting committees 
called SCOPE-SHIPPING, SCOPE- 
AIR and SCOPE-RAIL for enabling 
discussion and better appreciation of 
the concerned transportation prob
lems.

20. Free Trade Zone:
Procedures regarding Santa Cruz 

and Kandla Free Trade Zones have 
been simplified so that all propoMis 
received expeditious consideration# 
Import 9f capital goods, raw materials 
compon^ts etc. for units in the Free 
Trade Zones have been placed on the 
Open General Licence list. A com
mittee was constituted to examine the 
problems and policies which hindered 
the growth and development of these
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Free , ,Action 1̂ .
been initiated on the interim report
received.

11. Effort^’ tn^Muttllat^rhl ~Pofd.

Our efforts in various multilateral 
fora such as UNCTAD and GATT 
ponUni^  ̂ unabat^ for secur^n  ̂ Ipetter 
trading envirx?i>ment fof deveioDing 
countries

22.' "JljflFofis dV ’bilateral level;
At the bilateral level, efforts are 

being made to increase trade in both 
directions to mutual benefit. This is 
being arranjgfed tl)ĵ ougl> me( t̂ipgj, both 
at^the pfficial levels as we|l ^  at the 
niinfe^^nal I'eyer. County-wise stra- 

belhg both for imports
and* expofts.

1 5 . the infteretit pbtefitiil of 
our‘ country, stability in our policies, 
simplified j>rocedures and a construc
tive and promotional attitude the 
troveniment^ai^t confident th^ it shall 
fcii'^k'slble' for the country to over- 
63me ^t^e/preseiit situat^  ̂ and to 
attaiil k' i t̂istained' growth m exports 
to\rfie^t hot only pur import reqiiire- 
^e5itif'"tfuf ̂ 136 our heeds for develop-

whetliec. thare» is a proposaft for 
airbus landing in this Airport; if not, 
why not?

" 6r “VoURISM
■ A W  CIVIL AVIATION (SHRI 

PURUSHQp^AM KAVSmp;)j., (aX 
Tes; Sir.  ̂ ‘ ' '

(b) An estimate of Rs. 358.56 lakhs 
has been sanctioned for extension, 
widening; ar̂ 4 strenj t̂he r̂^ ĵ, pt the 
riinway 18/36, widening g^d- §^f^ng- 
tlienin^ of ^xi, track £̂ nd stren^hen- 
ing of apfi^n to ^ke.^ the ,ae;*o4Jrome 
suitable for regular ^ o ^ i^ . 1737 
operations. The work is |n, progress.

(c) Yes, Sir.

(d), Agf^tala aerodrome has two
runways, 05/23 and 18/36, and is
suitable for regular operations with 
HS-784/F-27 aircraft. Limited opera
tions with Boeing 737 aircraft with 
low pressure tyres have be^n i>er- 
mitted.

(e) No, Sir. Boeing 737 has‘ been 
inducted on the Calcutta/Agartala 
sector,,pnly.recentiy pnd î  Qonsidered 
^exjy^te for, meeting tlae U-sUai? de- 
pxands qjx this sector.

Development of Runway at Agartala 
Airport

4608. SHRI .SAKTI KUMAR SAR- 
KAR: Will the Minister of TOURISM 
a n d  qiyUv AVIATION be nease^ to 
sfite:

(a) whether any amount has been 
sanctioned for the development of the 
Runway at the Agartala Airport;

(b)rif^«o, 4hei deUils thereof and the
-actiwir t^kenqup-to^tei

tc) ‘.whether it is a‘ fact ‘ that the 
Runwfty  ̂of the Agartala Airport is a 
decade old;

r(tf)t4f «b. thte 4eckailed position* there- 
iof; Ibid

fkiTTH »*inTT VTWfiTV

4609. W(
vrf>TviTi jifir

l^) TOT qTHT

(^) irifftTff % WT t’ ^  ^ 

(%) rr spT

(IF) ŵrr FT 0 ^  ftrqr
iT̂n ^ W T I  ?
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Promotloiiai Avenues provided for 
Auditors of Indian Audit and

4611. SHRI PABITRA MOHAN 
PRADH AN: Will the Minister of
FENANCll be pleaSeA'tb’ stafe:

(a) whetherr a Mtpresentation dated 
the 18tji . February, _ ,19,78 Jj;on) the 
Pre^dent pjE the CJrissft Ncw;,Ga2etted 

, Audit AecQû nts A.MO^a'tipn of
Bhubaneswar (Orissa) has been receiv
ed" him, if sO» wliat action Ji'as been 

'takert 'Ihertferi; ahd'

(B)^in view 6f the recbminendations 
made by the Administrative Reforms 
Commission and the Pay Commission 
set up by the Government-<>1 India 
that a Government Servant serving 
under the Government of India should 
get at least 2 or 3 proraotions during 
his entire service career the reasons as 
to why no promotional avenue has been 
opened/provided for the Auditors/ 
Selection Grade Auditors of the Indian 
Audit and Accounts Department?

THE m in ist e r  o f  FINANCE 
(SHM H. M. PJVTEL): (a) Yes Sir. 
The Association ĥad made two, de- 
jnaii(̂ s in the representation namely:

( 1 ) revival of the scheme of 
permanent exemption from passing 
the S.A. S. examination foi: Selec
tion Grade Auditors in the IndLlan 
Audit and Accounts Deps^troent; 
and’

(2 ) enhancement of the scale of 
pay of Selection Grade Auditors.

The first demand concerns the 
QomptroUer aud Audit<^ General 
who had received a copy of the re- 
presentatipn through tbe Accountant 
,Qener^^ Orissa |n March, X978. It 
was considered and rejected aJid the 
Association was informed about it by 
the Accountant General on the 12th 
Apriii 1978. The second demand of 
the Association is still under consi
deration.

(b) No such recommendation was 
made by the Administrative Ilefprms 
Commission or the Pay. Commission.

Air Link with t'u l̂iia&a and fnterna- 
tio^al Airport Status for Amritsar

4612. SHRI BHAGAT RAM: Will
the . Minister of ^^IJRJ^M AND 
dlVlL A viA^dN , l;>e , pleased to 
state: ' ’

’Ca) whether Chief Minister of Pun
jab has demanded air link with Lud- 
liiana and to n?ake Amritsaj- an Inter
national Airport; and
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(b) wbat is the reaction of the Gov> 

crnment thereto?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHBI 
PURUSHOTTAM KAUSHIK); (a)
and (b). The Chief Minister of 
Punjab has demanded the conversion 
of Amritsar into an International 
Airport and for diversion of Air 
India flights to London via Amritsar. 
The matter is under consideration.

Airfield et Ludhiana is not com
patible for operation of Indian Air
line  ̂ Turbo-prop aircraft. Besides 
Indian Airlines does not have air
craft resource to start a service to 
Ludhiana. Air services to Ludhiana 
would be considered in the context 
of the third level air services system, 
which is under Cknremment conpi- 
deration.

MMtliic betwem Iteaiic* Mlidster 
and revitaentatlva «r An India C«n-

fMmtloii of Bank OrgaiUnttoii

4613. SHRI KISHORE LAL: Will
the Minister ot FINANCE be pleased 
to state:

(a) is it a fact that a meeting was 
held between the Finance Minister 
and representatives of All India Con
federation of Bank Officers Organisa
tion in June, 1978;

(b) is it also a fact that Indian 
Banking Association also invited to the 
'bipaiiite talks with another organisa
tion namely N.OAO.;

(c) when was this new organisation 
registered; and

(d) how much membership this new 
organisation is claiming?

THB MmiSTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Yes, Sir.

(c) It is understood that it was 
ibrmed in October 1977.

(d) Its own claim is that it repre
sents majority o f officers of the banks 
in the country. '

Payment of Income-tax by Labuiu- 
Leaders of Dhanbad

4614. SHKI A. K, ROY; Will the 
Minister of FINANCE be pleased to 
state:

(a) whether he is aware of the 
sudden rise of the assets and pro
perties ot the Labour leaders of 
Dhanbad, if so, facts in details, in 
terms and increase of movable and 
immovable properties as compared to 
twenty years back;

(b) whether it ia a fact that none 
of the leaders pay income-tax or any 
legal business to justify this fabulous 
growth of their money power;

(c) whether it is the black muiey 
that rules the economy and politics 
of that district of Bihar in collusion 
with the local income-tax officials 
there; and

(d) will the Giovemment have a 
high level probe into the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OP FINANCB 
(SHRI ZULFIQUARULLAH): (a)
and (b). Three o t the labour leaders 
of Dhanbad are already existing In
come-tax assessees. PartioilaiB re
garding them are furnished b^ow:

Shri Svra} Deb Singh: He is 
assessed to income-tax from the 
year 1972-73 and has declared in* 
come from contracts, share from a 
firm and commission on supply of 
labour. In his Wealth-tax return 
for tiie year 1976-77 he has declar
ed assets worth over Rs, 1, 19k 000.

Shri R. N. Sharma, fom m lv  
Member of PcarUcmeni: ^  is an
Income-tax assessee from 1969-60. 
He has declared allowance as for
mer Member of Parliament and
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gross iiiterMt of Rs. 4650/- from 
ban]  ̂ deposits in his retur^^ f̂or the. 
Assessment Year 1977-78, "

Shri Shankar Dayal, formerly 
MLA : He is an In^me-tax
asseasee from 1960-61. He has de
clared allowanice as former MLA 
beside  ̂ some income from tolls and 
trade-unions for coalfields. He also 
owns house property used for resi
dential purposes. According to the 
Income-tax records his assets are 
worth over Rs. 1,57,000/-.
(c) This is not correct.
(d) No probe is called for.

Reservation of Job to ecMOmlcallj 
weaker aeciloii people in 

under takinfB

4615. SHRI HALIMUDIN AHMED: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
Btate:

(a) whether Government are con
sidering to give reservation for em
ployment to Muslinw in Air-India, 
Indian Air Lines and I.T.D.C.;

(b) whether Tourism and Civil 
Aviation Ministry will give reserva
tion in all its imdertakings to the 
economically weaker section people;

(c) if so, the details thereof; and

(d) if not, the reason  ̂ therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(d ). Sa far, the Crovernment of 
India have, not introduced reserve- 
tion in services for muslims and 
other economically weaker, sections 
of the Society. Policy with regard 
to the Public Sector Undertakings, in 
general has to be formulated by the 
Bui%au of Public Enterprises and 
they have not issued any such 
i îslmetions  ̂ till fiow.

' .......... ’■ *

Working of Hanxkazi Bhai Chant Oo-
opArative Ore^ ^  ;
4616. SHRI RAM VILAS PASWAN; 

Will the Minister of COMMlSEiCaft 
CIVIL SUPPLIES AND COOPERA
TION be* Pi^sed to state:

(a) whether most of the Members 
of Hauzkazi Bhai Chara Cooperative 
Credit and Thrift Society (und» 
liquidation) have repaid the amouni 
of loan in full with interest to the 
Cooperative Bank and other autho
rities;

(b) wjiether the Office of Liquida
tor, Cooperative Societies (Urban) 
Delhi Administration do not have 
detailed information and entries m 
their records are incomplete or before 
issuing Summons for investigation 
and finalisation of their cases, these 
records are not consulted;

(c)̂  whether Government propose to 
look’ into this matter thoroughly so 
as to avoid harassment to t^se per̂  
sons who have already repaid their 
amount of loan; and

(d) whether Government propose 
to ask the concerned officers to make 
the records of all the societies under 
liquidation uptodate and issue clear
ance certificate to the parties against 
whom no amount is outstanding?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) No, Sir.

(b) The detailed relevant informa
tion duly audited by the Auditor is 
available with the Liquidator, T̂ nd 
the Summons/demand notices are 
issued on that basis.

(c) If any case of harassment is 
brought to the notice of the appro
priate authority, the Delhi Adminis
tration would, no doubt, suitably 
deal with the same.

(d) The Liquidator has been asked 
to ' keep the records up-to-date. 
Clearance Certificate would be issued 
by iiim to the member who settles 
his dues in full.
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CommuBlcatims Deceived from M.Ps.

Written Answers

4617. SHRI MOHAfJ Z-AL PIPII,: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIiS AND COOPERA
TION be pleased to state:

(a) the total number of coininuhi- 
catioiis receiVed^from l^emliers of 
ParKafment and 6till lying undisposed 
of for over six months;

(b) how many of the comm unica
tions have not been acknowledged 
and in how many cases interim replies 
have been sent; and

(c) whether any ispecial watch is 
kept for ensuring a quick disposal of 
such references, if so» the rearjons for 
so much pendency?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG) :
(a) The number of communications 
received from Members of Parlia
ment which have not yet been finally 
disposed of for over six months is 
25.

(b) By and large, acknowledge
ments and/or interim replies have 
been sent in all cases except In the 
case of repetitive communications on 
the s a m e  subject received from the 
same Meml^er where only the first 
one is generally acknowledged.

(c) Ves Sir a special watch is 
kept through register maintained for 
the purpose by Sections and Personal 
staff of senior officers and also 
through a monthly return of such 
pendencies obt îined from the Sec
tions. Pendencies of longer duration 
such as those indicated above are 
generally in respect of cases raising 
policy or complicated service matters 
involving exairunation in consulta
tion with other authorities. Depart
ments eUt. However, the cases are 
kept und< r constant watch and every 
effort is made to expedite their 
disposal.

clerical cad^ In Baak of Baroda

SHRI MAHI LAL:’ Will'the 
Minister of FINANCE be pleased to 
state:

(i) fact "]^^‘k .
of ,%^o(^ 1̂  pot yet implemented 
thê  Governnli^t orders direcUves re~ 
gardihg reservations n̂ promotions 
from clerical cadre tjo higher posts 
I.e., special Assistants as ’well as the 
posts attracting higher allowances 
such as Head Cashiers, Tellers, Acco
unting Machine Operators etc.;

(b) whether it is also a fact that 
the Bank ii3 treating the Scheduled 
Castes/SiChedUled Tribes employees 
at par with other' 'Non-SC/ST em
ployees in respisct Of eli^bility cri
teria from clerical cadre to officers 
grade cadre and from sub-staff cadre 
to clerical cadre; and

(c) if so, the reasons therefor and 
the steps taken or being taken to re
move this anomaly.

THE MINISTER OF FINANCE 
(SHRI H. M, PATEL): (a) Bank of
Baroda has reported that posts
attracting higher allowance such as 
Head Cashier, Accounting Machine 
Operator, Special Assistants etc., are 
in fact posts in the s:ame cadre i.e., 
clerical or subordinate cadre as the 
case may be. These allowances are
sanctioned in the same cadre nor
mally on basis of seniority to com
pensate a workman for performance 
of discharge of certain additional 
duties and functions requiring grea
ter skill or responsibility over and 
above the routine duties and func
tions in the same cadre. According 
to the bank these are not promotion 
posts.

(b) and (c). The Government 
instructions regarding, reservation®, 
have been extended for .staff jnem  ̂
bers belonging to these, communities 
in the matter of promotion from 
subordinate to clerical cadre ©nd
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clecieal t« OStesrs’ cadr& Wliile the
elieibittty eriterte m reject <rf i»i»-
motions from clerical to Officers’ 
cadre and subordinate to clerical 
cadre in Bank of Baroda is the 
same for general «in̂  SC/ST Candi
dates, the SC/ST employees are giv«i 
relaxation in the qualifsing standards.

deMTiess alJowance. or other contents 
of specific wage settlements in in- 
dividiial public enterprises.

(c) and (d). do not arise.

Beilstratioii of memberslilp of twa 
cooperative soicieties by a member at 

a time

Guide lines fOr wstge negotiation in 
Public Sector enterprises

4619. SHRI CHirrA BASU: WiU
the Minister of FINANCE be pleased 
to state:

(a) whether Government have 
since formulated the guidelines for 
wage negotiaiione and dearness allow
ance in the Public Sector enterprises;

(b) whether any discussion has 
been held by the Government with 
the representatives of the Central 
Trade Unions on this issue;

(c) if so, the views of the trade 
unions; and

(d) by when Grovernment proposes 
to finalise the guidelines?

THE MINISTEE OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
Presumably the Hon’ble Member is 
referring to one of the conclusions of 
the meeting held with the trade 
union OTganisatiofis in June 1978 that 
a suitable mechanism will be evolved 
for consulting trade union organisa
tions in laying down guidelines for 
negotia;tioiHs ou wags revision and 
dearness allowance. Government 
have addressed th® trade Tinion or
ganisations concerned to nominate 
their representatives on the proi>osed 
consaltaiive mac4ii»Hy, SioBe the 
no«Mnati»n« from all the r̂adc uniott 
organisations who have been 
dressed in this regard have not yet 
be^  ̂ received, further discussions on 
this issue have not yet b ^  held and 
no new guideline has been issued on

4620. DR. VASANT KUMAR PAN
DIT; Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATICW be pleased to state:

(a) whether the Cooperative Socie
ties Act prohibits the registration of 
membership of two cooperative socie
ties having same objective by a Mem
ber at a time;

(b) if so, the penalties provided for 
violation of the provisions of the Act; 
and

(c) whether Registrar, Cooperative 
Societies, Delhi has received such 
complaints and if so, the reasons for 
not taking action in the matter arid 
the penson responsible for delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GrOYAL): (a) There is no sucĵ  
provision in the Delhi Cooperative 
Societies Act, 1972 but the Defiii Co
operative Societies Rules 1973 prohibit 
dual membership of the societies with 
the same objective.

(b> There is no penal provision in' 
the Delhi Cooperative Societies Act or 
the Rtdcs thereund .̂ However, 
membership can be terminated imder 
Rule the I>elhi Cooperative
Societies Rales, 1973 by issuing a re-* 
quisition by the Registrar of Coopera-* 
tive docie«ies. t

C
(c) 8 complaints have been receiv-ff 

ed in connection with tfae dual? 
membership and action under Rulê ^
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28 of the Delhi Cooperative Societies 
Rules, 1973 is being taken by the 
Registrar of Cooperative Societies, 
Delhi.

Banned electronic fancy equipment
detected by Customs at Santa Oniz 

Airport

4621. SHRI YADVENDRA DUTT: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Film Actor Sanjay 
Khan was recently caught by the 
Customs at Santa Cruz Airport for 
bringing in banned electronic fancy 
equipments and if so, the action taken 
in the matter; and

(b) whether it is a fact that the 
Customs people wanted to detain him 
under COFEPOSA but they have not 
done so; and if >50, the reasons there
for?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
When Shri Sanjay Khan arrived at 
Santa Cruz Airport  ̂ Bombay on 25th 
August 1978 from London, two video 
tapes valued at Rs. 525/- brought by 
him were det-ained for screening in 
order to ascertain their nature. 
Prior to this when Shri Sanjay Khan 
arrived at Santa Cruz Airport from 
Dubai in December 1976 he had im
ported, as baggage, goods of a value 
of Rs. 14, 160/- including one video 
cassette recorder, in excess of the 
allowances admissible to him. The 
Customs, ordered confiscation of the 
excess goods and imposed a personal 
penalty of Rs. 10,000/- under the 
Customs Act̂  1962. On appeal being 
filed by Shri Sanjay Khan under 
Customs Act, the Central Board of 
Excise and Customs allowed the 
goods to be cleared on payment oi 
fine of Rs. 14,000/- in addition to 
duty. * The  ̂penalty was reduced to 
Rs. 2,000/-.

(b) No, Sir. it is not a fact.

Industries wlio have appUed for Im
port of captive power sreneration 

plants

4622. SHRI K. RAMAMURTHY: 
WiU the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the names large scale kidua- 
tries that have applied for the import 
of captive power generation plants; 
and

(b) the steps taken by Government 
to expedite their import?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) and (b). The list of the firms 
who applied for the import of cap
tive power generation plants (D. G. 
Sets) during the year 1978 is laid on 
the Table of the House. [Placed in 
Library. See No. LT-3172/78].

Such applications are processed 
ac^rding to the provisions in the 
current import policy and procedures. 
Those presently left for consideration 
are only the ones at Serial Nos. 117 
to 141 in the Annexure. Of these, 
the oldest pending application was 
received on 1st August 1978.

The licence holders have to make 
their own •arrangements for import 
once the licences are granted in their 
favour.

4623. ^  PWl

(3f) jftiRT «nTT̂
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AmiM : (v ) ^
^  5TRnr ^ ^ ^  w tw

1978 
ift I fnr

^  r̂?:̂  irtr f^»
qv ^  ftnft nfiRT ^  ^  I

«ftr mPr^

^  iW, f r i t  ?T^, T̂TT̂  fcir* rftr
^  f ĝn*r snrnrv, ^  1
5ft^Trf»nt r̂w  ̂ ffT̂  vfim  ir?rt ^
irâ T, ^njfm fw r 5ttt fcvtx ^  iftr ^

(w) iTTTgftiT f r ^  *y y 
f̂tfir¥t̂ n#t # w*ft9TTvt4

ifTT ’IHBTW f5T ^  ^  wtfv
(’T ^ )  j h ntfW

^ VR”T ^ W5«TO
^  # irfEV Sifftd I I

Direetive to State GOTenunents to 
conduct raids for detection of wine

4624. SHRI V. G. HANDE: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Central Government 
have issued any directive to the State 
Governments of the Northern region 
of the country to conduct raids in 
railway Compartments and Inter State 
Buses for the detection of wine causing 
great harassment to the passengers at 
odd hours at night;

(b) whether it is also a fact that 
juch raids are not conducted in States 
of Gujarat and Maharashtra, if so, the 
|refJsons therefor;

• (c) whether Government are aware
that wine is sold openly in railway 
Compartments by hawkers in the 
Stales of Gujarat and Maharashtra; and

(d) if so, what remedia^^step? Gov
ernment p ^ d se  to taki Wthis regard 
to save the passengers touring North
ern States from l^arassment And to, 
check the malpractices of Excise police 
officials? .

THE MINISTER OF StATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAI^): (a)
to (d). The Central Government 
has not given any direction either to 
the States or ^ilways to conduct 
raids in Railway compartments and 
Inter State Buses for the detection 
of wine. However, Government of 
Indiii have formulated a policy of 
total prohibition within four years 
ending March 1982 on the recommen
dation of the Central Prohibition 
Committee and also drawn guidelines 
for implementation of the policy by 
the States.

Clause II (7), (9) and (10) of the 
guidelines provide enforcement 
guidelines in regard to control and 
prevention of availability of drugs 
from which illicit liquor is made and 
their distribution; law to be enacted 
for implementation of prohibition 
and drug control; and financial pro
vision for supporting the implemen
tation machinery including police, 
excise and odministrative structure 
etc.

The State Governments have ex
clusive jurisdiction over the produc
tion, manufacture, transportation, 
sale, distribution etc. of intoxicating 
drinks and drugs under Entry 8 of 
the Schedule VII of the Constitution 
and, therefore, they are competent to 
frame suitable laws and take appro
priate measures for implementing 
prohibition as well as check the 
sources of illicit liquor and its trans
portation whether by rail or road in 
their territories.

Grievances on the actions enforced 
or taken by the State Govfmment 
do not fall within the purview” of the 
Governiii^nt of India in regard to 
enforcement of prohibition.
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Exdise duty paid by M/s. Nanila 
Udyog: India (Pvt.) Ltd.

4626, SHRI KACHARULAL HEM- 
RAJ JAIN: Will the Minister of
FINANCD* be jAeased to state:

(a) the ampuQt of excise duty paid 
by M/s. Nanila Udyog India (Private) 
limited, Naraifta Indtiffttf al Area, New 
Delhi during the last three years upto 
the 31st October, 1978; and

(b»)[ thê  aiwunt of exCiSfr- duty (m - 
standing against them as on this date 
and the steps being taken to realise 
the same?

THE MINISTER OF STATE IN 
t h e  m in is try  o f  'FINANCE ^SHRI 
SATISH aGRAWAL): (a) and' (b).
M/s.- Narula Udyog ‘(Pvt.) Ltd. A-75. 
Naralna Industrial Area, New  ̂Delhi 
are not Central Excise licerisees. The 
question of payment of Central Excise 
duty by them, would, therefore, not 
arise.

Purchase of Tobacco from Small 
Packers

4627. SHRI P. VE N K ATASU BBAl- 
AH : Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleaded to state :

(a) whether in the "  meeting of the 
Consultative Committee of his Minis
try held on 7th October, 1978 the Min
ister agreed to purchase tobacco from 
the small packers if the procurement 
from  the growers fall short of 10,000 
tons intended to be purchased at Gov
ernment account;

(b) whether it is a fact that oti that 
date nearly 3000 tons remained to be 
purchased by the STC as there was 
no stock available with growers 
syndicate;

(c) whether it is a fact that an im
portant officer of the STC took the 
unusual step of encouraging bogus 
growers syndicate and allotted the re
maining quantity to these Benami 
sjoidicate and frustrated the promise?  ̂
given to the small jpackers by the 
Minister; '

(d) so, whether any complaint 
has been received in this regard; and

(e) whether Government propose ,to 
take any action against these offiqer̂ ?̂

THE . lrflNlST)?:R " OF STAtE IN 
THE ■‘MrNlSTJtV O f ■ (COMMERCE 
AND CIVIL SUPPLIES AND COOPl>- 
RATION (SHRI ARIF BEG) ; (a) and
(b). In the meeting of the Consultative
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Conunittee held on Ttli October, 1978, 
it was agreed that STC would purchase 
tobacco from the small padters if the 
growers are not in a position to offer 
the entire quantity of 10,000 metric 
tonnes allotted to them. Accordingly, 
instructions were issued to the STC 
that balance quantity, out of 10,000 
tonnes of tobacco to be purchased On 
Government account̂  should be pur
chased by STC from growers/growers 
cooperatives/syndicates, wherever
possible, and also from thoae packers 
who are not themselves exporters but 
who had come to the rescue of the 
growers before the STC entered into 
its operation.

(c) to (e). A complaint has been re
ceived from the HonTjle MP regarding 
this, and the matter is being looked 
into.

Export of Cotton

4628. SHRI AN ANT DAVE: WiU the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be pleas
ed to state :

(a) whether Government of Gujarat 
ha» suggested to export the cotton;

(b) whether it is true that the huge 
quantity of cotton lying without use 
in all over the country and particular
ly in Gujarat Stale; whether Gujarat 
State has also suggested to reduce the 
export duty on cotton so that it ctn 
compete in anoUier foreign Market; 
and

(c) what action has been taken in 
this ragard so far?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMEilCE 
AND aVlL SUPPLIES AND COOPE
RATION (SHRl AEUF B£a): (a) to 
Cc). Some amount of cotton remainad 
unsold at the beginning of the current 
ecrttOD season and the Government 
hmd TQOvesitd Cotton Mills Fcsderatltm 
to adri^ vliriaus Mills’ Assoeiations

to take tip the unsold quantity lyixig in 
various parts ol the country. The 
Gujarat State Cooperative Cotton Mar
keting Federation has also been per
mitted to export 1 lakh bales of cotton 
of 1977-76 crop against which they 
have contracted for about 24,000 bales. 
These 24,000 bales have been exempt
ed from export duty.

Lifting Ban on Export of Potatoes 
from West Bcngil

4629. SHRI K. B. CHETTRI: Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be pleas 
ed to state;

(a) whether Government have re
ceived any communication from the| 
West Bengal Government to lift t 
ban on the export of potatoes fro 
the hill district of Darjeeling;

re-

(b) if so, the reaction of Govern
ment thereto;

Cc) if not, whether Govemmen' 
will consider the lifting of the above 
ban; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IK 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPUEs AND COOPE
RATION (SHRI ARIF BEG): (a) anc
(b). Yes, Sir. The West Bengal Gov
ernment have been advised to carr> 
out jeint survey by a team of Centra 
and State Government officials to as
certain freedom of the area from tht 
“wart” disease of potatoes.

(c) and (d). Do not arise.

ndM M  far VourWa of Owtn
Tiger ProjeM, Bamt Madhopar In 

Rajasthan

4630. SHKI MEBTHA LAL PATE: ' 
Wai the Minister of TOURISM ANt* 
CIVIL AVIATION be pleased to state:'

(«) ‘Whether adeiiuate facilities 
have not been provided at ibe Centrak
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Tiger Project, Sawai Madhopur, 
Rajasthan, to attract tourists; if bo, 
reasms therefor and when the same 
are proposed to be provided;

-(b) wheth^ Government have for
mulated some scheme to attract 
tourists to this project and to provide 
some special facilities there; and

(c) if so, details thereof and if not, 
reasons thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PXJRUSHOT- 
TAM KAUSHIK): (a) Ranthambhore 
Tiger Reserve, in Sawai Madhopur 
District, is under the Tiger Project 
Scheme. It is one of the smallest re
serve included under the Tiger Project 
Scheme. This sanctuary does not pro
vide tourist complex and tourism is 
not encouraged in the core-area for 
keeping it free from all human distur
bances in terms of the guideline for
mulated for implementation of Tiger 
Project* A sum of Rs. 29.41 lakhs has 
been released by the Ministry of Agri
culture and Irrigation State
Government of Rajasthan up to the 
end of 1977-78 for implementation of 
Tiger Projept Scheme in Ranthambhore 
(Rajasthan)!

(b) and (c). Yes, Sir. The^State De
partment of Tourism will set up a 
Tourist Bungalow, offer transport faci
lities visiting wild-ljife Rantbam- 
bhore Sanctuary. A sum of Rs. 6.00 
lakhs has been allocated to the Govern
ment of Rajasthan by the Ministry of 
Agriculture and Irrigation for the y^ar
1978-79 .out of which a sum of Rs. 3.00 
lakhs has been released so far.

Issne Of Bonos ' Shares by Colgate- 
Palmolive «

,4̂ .1 . i ■ ■
463-1. SHRI P. K. KODIYAN; Will 

the Minister of -FINANCE be pleased 
to state:

(a) whether It is a fact that the 
Colgate-Palmolive Gompariy^h îs rais
ed its share base to RSv l,98,5fl,0Q0

from Rs. 1.5 lakhs on Jime 80, 197d 
issuing bonus shares worth Rs. 1.95 
crores by capitalisation of Teserves;

<b) whether the said company has 
offered to Indian buyers 11,79,000 
equity shares with face value of 
Rs 10 each which are to be sold at a 
premium price of Rs. 25 per share; 
and

(c) if so, what are the details and 
Government’s reaction thereto?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c). M/s. 
Colgate-Palmolive (India) Pvt. Ltd., 
Bombay was allowed to issue 19,50,000 
fully paid equity shares of Rs. 10/ 
each as bonus shares to the existing 
non-resident share holders and then 
offer for sale 11,79,000 equity shares 
of Rs. 10/ -  each for cash at a premium 
of Rs. 15/- per share to the Indian 
public through a prospectus. Issue of 
bonus shares was allowed as per the 
guidelines for issue of bonus shares.

Shortage of Newijpriat ana Paper

4632. SHRI K. MALLANNA: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that con
sumers of newsprint and paper are 
faced with a serious crisis because of 
the current shortage, which is due 
in fair measure to the failure of the 
State Trading Corporation to ' make 
timely imports;

(b) whether it is also a fact that 
over the years, consumers have time 
and again been let down by the S.T.C. 
and the supply line has always been 
insecure and things are worse than 
ever this year;

(c) whether, it is also  ̂ fact that
STC says that it has been arranging 
import conUkcts well in time, t?\it tjM̂
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unexpected delay keep on occurring 
In nominating? ships to brini  ̂ the cargo 
to India, as well as in sailing in time; 
and

(d) if so, the details regarding the 
arrangements made by Government 
to handle the situation? *

THE MINlSTEfl OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION OSHRI ARIF BEG): (a> 
and (b). No, Sir.

(c) There have been instances of de
lay in berthing of the ships in Bom
bay and Madras Ports.

Sanction of D.A. Instalments to Qor- 
emment Employees

4634. SHRI Y. P. SHASTRI: Will
the Minister of FINANCB be pleased 
to state:

(a) the nimiber of D.A. instalments 
sanctioned date-wise to the Central 
Government employees during the 
period April, 1977 to 30th September  ̂
1978;

(b) whether many States have not 
given DA to their employees at Cen
tral rates and from the same dates; 
if so, the names of such States;

(d) The STC maintains adequate 
buffer stocks for meeting the imme
diate requirements of the Industry.

(c) whether the All India Federation 
of Class III and Class IV State Em
ployees have voiced a strong protest 
against the non-payment of DA to 
them at Central rates and on due 
dates and in some Stateŝ  the em
ployees have observed strike and 
organised 'demonstrations; and

 ̂ 4633./f t  fn  w  mri: fiTT ftfn inft

(v) wrm* eswtff % wrrmr
iff wN #  WT ;
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(d) if so, whether Government 
have advised the States to grant dear
ness allowance to their Class III and 
Class IV employees to neutralise the 
price rise of essential commodities?

THE MINISTER OF FINANCB 
(SHJil H. M. PATEL>: (a) During this 
period two instalments of additional 
dearness allowance were sanctioned to 
the Central Government employees 
with effect from 1-9-1977 and 1-1-1978 
respectively.

<b) Some State Governments are 
following the Central Pattern of D.A 
in aspect of t^ete ip>pJoye€s, some 
arf following the Central pattern with 
some modifications and some others 
are foilorwing their own pattern in this 
regard. ]LJ|>>to-date information in re
gard to tte actv#l grant of D A  instal
ments to the State Government em- 
^ y e e s  will be collected and laid on 
the Table of the House as early as 
possible.
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 ̂ (c) vrWtortftatkJtt Itt this fe rittfr' r
readily available. It will be collected 
and laid the €*3^ 6' o< thft House as 
early aŝ  poesible.

(d) GLovernment have not given any 
advice to the State Governments in 
regard" t6- tTi‘e ’ 'grfeint o fD .A /to  their 
Class III and Class IV employee's since 
the payment of D.A. to the State Gov
ernment employees is regulated by the 
State Oovernments themselves and 
Government ol India have no intention 
to interfere with this arrangement.

Publicity Work for National Small 
Industries Fair, New Delhi given to a 

 ̂ Private

4635. SHRlMATi PARVATI KRISH- 
NAN: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state;

ik) whether the publicity work for 
the National Small Industries Paix, 
Delhi hftir been entrusted to* a private 
agehicjr; - • • . -

(b) if so, the reasons, the total 
amount and terms and conditions of 
contract;

ic) whether the Trade Fair Au
thority has ignored norms laid down 
by ah Expert C6m*hittee ^appointed 
for *the’ Ih matter ap̂ rtJint- 
ment and promotions: and

-(d). if so, the norms laid down and 
whether Government is aware that 
this has created discontent among its 
employees?

THE MlNlSTEiR OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO- 

'^Ort:RAtiCn^^ CSHRI  ̂ARI^"iSEfdy: (a)< 
afnd (bV t'es, Sir: ' TW'pubMty work 
Of th%"Natiohl l̂ Small 'Indir^ries Fair 
was donfe by“ a ptlvate advertising 
agency namely Messrs. !̂ . D. Stewart 
(P) Ltd., New Delhi which Is on the 
approved* “Ust of idverflslng ag^'cies 
dt the 'Diif ĉtoriafe' of Advertising f̂end 
Visual* iHAHcity o f  the'"Ministry of In-

fdfmAtion afld Btdiadcdstin :̂ This >was 
done mainly on account of the shortage 
of time witlun which the job  that had 
to be completed. No formal contract 
was, however  ̂ signed with this private 
agency. They did the publicity work 
on a job-to-job basis on their scheduled 
'rates. The details of the various jobs 
get done from them and their cost 
estimates are given below

Rs.

1. Prrss Advertisements

2. Hoardings

3. Cinema Slides .

4. Radio Commercials .

3. TA’. Conniu'i cials
6. Posters display . 

Kiosks

Total

3,21,146- 00 

38,()()0’ 00 

7,893- 00 

6 7̂75-00 

13,850- 00 

1,025

23,330-00

4, 12,019' 00

Commerce Secretary who is also the 
Chairman of the Trade Fair Authority 
has been asked to enquire into the 
working of the Trade Fair Authority 
and to evolve certain norms, while in
curring sucA expenditiirt  ̂ on' ad̂ vertis- 
ing Or ori' engaging aiî ti'sts bî  Allocat
ing the land or premises.

(c) and (d). The senior management 
positions in the Trade Fair Authority 
of India have been fiUejl in accordance 
with the rules in vogue in the Govern
ment of India. *The Expert jiCiomrmttee 
mentioned in the question is presum
ably a reference to the Expert Com
mittee set up for laying down norms 
for detdiiniATng ’  ̂ s|Aiori,tv of
the staff 6f the thrieie orianislitions 
whi(̂ î -s^We'merged'to form' tiie' Trade 
Fair Authority of India viz., Indian 
Council of Trade F îrs and Exhibition, 
India Irit'erpatlonal Tradê  F̂ iir Qrgani- 
sation and Cfirectprate  ̂qf E:|j;̂ bition 
and Commercial Publicity, JT̂ î  ^om«
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mittee has'submttt^ its ref>i>̂ t akd
recommendations are under considera
tion.

Release of Aluminium without Pay
ment of Excise Duty

4636. SHRI sUBHASH AHUJA: Will 
the Minister of FINANCE be pleased
to states ■

(a) is it a fact that Government of 
India are not agreeing to the release 
of B.C. grade Aluminium on bond 
without payment of j excise :duty even 
though the orders wer^ placed under 
I.D.A. and treated as export-orders;

(b) whether it is also a fact that 
the suppliers on whom orders are 
placed under IDA are required to pay 
full amount of excise duty at the 
Ume ot purchasing Aluminium and 
then claim it§ reimbursement;

(c) whether this process is very 
time consuming and often takes more 
than six nipnths. to get back the re- 
funa^cjaim^d; aivl

(dj whether Government have 
thought of any solution to this prob
lem so as to overcome the difficulties 
in getting supplies in time under 
I.D.A. contracts? • . u ,

. THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL^; (â i Uq4er the 
Central Excise Law, goods supplied to
I.D.A. aided progects wUhin the Coun
try are not treated as exported and 
hencG jn-rboo  ̂ movement without pay
ment of fixciie i^uty. is not ,p«rjnis^ble.

(b Since goods supplied to I.D.A. 
aided projects are not considered to 
have been exported for Central Excise 
puTposres.’ they can be elearefel f^om a 
factorry only on pawient ‘ 6f tdntî al 
excise duty. Suppliers of such goods 
can, however, claim'cash assistance in 
lieu of ddty dfftM̂ tyafck a^nd^xcise ftrty

 ̂'^Wate frQm̂ 'lJhfe’^'Mtifkel'^velopment 
Fund administered by the Ministry of 

?Coifiinerct. r ' -:
• V r) . I' *"

<c) and (d). Payments during the 
current year have been held up for 
want of fixation of the rates of cash 
assistance. However, in order to miti
gate hardship, orders have beeh issued 
lately to pay 50 per cent -of ihe am
ounts claimed on ad hoc basis, pend
ing such fixation. In order to speed 
up the fixation of the rates, steps are 
also being taken to depute officers of 
the Cu!ftoma Department to the Minis
try of Commerce. '

^5 fTF frVc VT wwnf

4637. vh N  oprw 1 ^

iTf WcTK ^  wsa ftp -i-  ̂' t ,

( if) ^  ^  ^
inTRT ^  ^  ’TT5TT  ̂ ftPTT

WX WPTTT m j]

' " (^) ^  r»T̂Sd ^
ITR TT ^  ^  f̂TT f t R  q T

xftX

(tt)  ̂ ^  fFTTrT

!TWT •rnrfrv
 ̂ xm ^  (^)

1 977 #

1 97 7 -7 jB 2 1 6 .1 4

1 9 7 8 -7 9  7 8 ?rv ) 7 1 .1 2 t

tvvT HT5 «rnrTT flrrrr
WH ^ i 97s #

3TTT I S .e ^ T f ^ .
PrrfcT PinTT WT I
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*rrwT

353563 1407188

1977-78 ^ %nm «rt^  ^
Wrft ^TferfNv JIH » lO
fnjwwn am fr y  ’iiFrr t  1 ^  ^
m’T P T « H ( T «  ^»T?!^ imrfw 
jpftwmf «  ^  qpTTiT firî
3 f ^

*tff 1 1  »n'<rf»<»i «
^  ^ p»mr jnf«j»<<ii ftr® iftsRT
«nnnr 11 «mr *n»rm <in̂  ^
 ̂<IWT WfkW Sig wnTTT fVIW A  26000

#. !5T fwm in’Tm’ vT# ^  1 1

{ « )  £̂̂ ?THT qiri Pm fin if
•̂’TT 1 ^

^(?) ^ ^  ŝyiRf
^  ?wr

4 ^  ^ *1̂  ira»r f  I iipimt 4>
WvttWn ¥t<mnT 5̂hm 1 121 ?o 

4663];?« <k;.i I

Cualtaiittini of Metaia for Export

4638. SI5M P. RAJAGOPAL NAIPU: 
Wm the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state ;,j.ĵ  .

(a) whether there is any canalisa
tion of any metal regarding exports; 
and * . i^(

(b) if so, the names of the metals?

THE MINlOTEiR OF STATE IN 
THE MIHISTRY OP COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (8HBI ARIPBEG): (a). 
Yes, Sir.

(b) Exports of Iron & Steel, Ferro 
Alloys and Silver Metal are canalised.

Import of Cotton

4639. SHRI AMARSINH V. r ATHA- 
WA: Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the quantity of cotton imported 
during the last three years;

(b) whether there is any proposal 
to put a ban on import of cotton in 
future;

(c) if so, the details thereof;
(d) whether Government are con

sidering to increase the procurement 
price of cotton;

(e) if so, the details thereof;
(f) whether Government are consi

dering to allow export of cotton; and
(g) if so, the details thereof?

THE m in ister  OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION CSHRI ARIF BEG): (a) 
The quantity of cotton imported dur
ing the last three years (September- 
August) is as under: —

Cotton Year Quantity

(In lakh bales of 170 kgs; «>ach);
1975-78 ‘ r,66
1976-77 (Provisional). 5 35
1977-78 (Provisional) 4-,57.

(b) There is no proposal to import 
cotton during the current season.

(c) Does not aise.

Od) and (e). The minimum support 
prices for kapas are recommended by 
the Agricultural Prices Commission. 
Based on the recwnmendations of the 
Agricultural Prices Commissiai, CSov- 
emment have already announced the 
minimum BUiqDOrt price tor kapas for 
l»7ft-79 cotton season. The support 
price has been maintained at 1977-78 
levels. There Is no proposal to Increase 
the support price. There is free trade
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in cotton and it is purchased by the 
Colton Corporation of India at prevail
ing market prices. Hence, there are 
no separate procurement prices.

(f) and (g). Government have allow
ed export of 25,000 bales of Bengal 
Deshi cotton and two lakh bales of 
staple cotton stocked with the Cotton 
Corporation of India and Gujarat State 
Cooperative Cotton Marketing Federa
tion Ltd., Ahmedabad.

4640» • VTT
’jftf liK nfwnfrifT

^  ff'TT fv :

(«f) fJTT fW virr̂  ^

(w) ^  TO ^ VRVT f ; wVt

(^) ?fT ^  TTFT
^ n̂rsr ^

^  ITT 7̂  I rrr  ̂ ^ 
*̂TTT *rm ^  f%ŴnftTTrTT ^  %ftT

? ‘

wrf̂ iw fWT ifrnfkv |[f7f irtT
if«1fPT  ̂xm iwft (ift #iT) :  (v)
^  I

(w) JTP̂ snft I

(?T) T̂iTfw f^ftm  qfrŵ  wr yfite^
f%?JT »TTT ^ ^  f*F*TT ĤTT | I
f̂ irffT (f^irf^ T̂«rT f̂ T̂ hff̂ r) «f%-
Pm, 1963 # fT5?nhr Prf^ «ft?r wm  ^

I  I ^  ^
^ pTisfpr vt ir( f  1 PnrfcT q f ^

♦ VPi VCT rmr T̂VfWt
*rfhRT ^  ^   ̂ 1

fvî r̂ Tgfli ♦ inr̂   ̂ ^5
Prfr?r q f ^  *

^  wPin ftnrr wr f  1 wtvr ^
r̂trfr firoiT^ A  infkYfrn V

ift wrfttT ^   ̂ I ^  r̂rJT
3653 LS-4.

^ VT̂ -fTHTfm ^  ^  ?
cm mfirA

y> ^  yfay t̂r r̂  3Ttt̂  ^ #
ri*i?n ( cPTT ) irfsf̂ nnr,
1963 vt #litfERT VT̂  ^ irrt # ift w v  Pf#

^  T t  f  I

Pennifliioii to Fmrmm In Himachal 
Pradesh to grow Poppy

4641. SHRI BALAK JEIAM: WiU the 
Minister of FINANCE be pleased to 
state:

(a) whether farmers in Himachal 
Pradesh are not being permitted to 
grow poppy despite Central Oovem- 
ment approval thereto;

(b) if so, reasons for the same; and

(c) steps taken or proposed to be 
taken for permitting the farmers to 
grow poppy during ensuing growing 
season i.e. December-January?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRA WAD: (a) to (c). No
individual farmer in Himachal Pra
desh has been allowed to grow poppy 
and therefore, the question of permitt
ing them to grow poppy during the en
suing season does not arise. However, 
the State Government of Himachal 
Pradesh have been permitted to under
take poppy cultivation only on an ex
perimental basis in an area of 5 hec
tares in the State Government farms 
under the supervision of the State 
Agriculture Department.

incvR % ynwrf ^  wRiftw uror

4642. r^o : WT
JT̂ ITTT̂ ^  frqr fifr :

(v) JWT IT? ^  I T̂T>̂nT n
^  ^  ^  TiPTWTT

ir̂ T ^ wfM<w Piwt
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(̂ ar) ^  W T ^

f̂tXR ^  ftrr vnrfm
vMtiRr imr ^  V t̂rtk 

^  Pq-̂ K f%̂TT ^  wVt

(’t) ^  <̂\<̂\ f  ?

ftmiWf («fti?wô T̂o qtn) : (^) 5mr^

ŝrrft t̂dt f  ftr r̂-5q'tffiPT+
vihrrfkiff ^  ^ ^  ^

s r f ^ r g l w ^ ^ ^
înr  ̂ ^

^  ^  ^  I ̂  fT^ l̂r *  m̂rw #
^  ̂  ^  ^  I  ̂?T 5Ft rfti^

WiV̂ ^  ^ ^  EJTPT T ^
^  ^  ŝfqeiK ?ftT ^ ^ 5T^
*T srfir^ ̂  §-?TT ^  n̂mr ^  | i

(^) 5ft, ^  I

. (^) vrr  ̂ ^
în ^ H HI»i^ I

Advances and Loans given to A«ri- 
culturists by State Bank of India

4643. SHRI K. SURYANARAYANA: 
Will the Minister of FINANCE 
be pleased to state that the advances 
and loans given to the agriculturists 
and other sectors in percentage of their 
total advances by the State Bank of 
India and its subsidiary Banks and also 
other nationalised Banks from the last 
three years upto end of June, 19787

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a)

The advances to the neglected sec
tors including agriculture by the 
State Bank o f India, its subsidiaries 
and the nationalised banks as per
centage of their total advance^ were 
as under: • ‘

June
1976

June
1977

June
1978

Statr Bank of India . . 24-7 26* 3 29-6

Subsidiaries of State Bank of India 28*0 31-1 35-3
Nationalised Banks . 25*6 26-9 29*9
Total Public Sector Banks . . . • 25-5 27*0 30* 2

VT

464 4. VBrnV : «nTT ftWT ^  iTrTFT
^  :

( v )  1935 #
PR+T 4 ^ T ^ ’r5TT| ;

(^) TTSrtf  ̂#?TT ^
9RP1^^T#

(»r) ^  ^  PTTcft ^
m i 5Ft ^

5T VT̂  %  ̂<*f>l ̂  ^  ift̂ RT ^
m  I  ?

ftRnwt(«ft r^oi^oqtH) ; (^) ^
^  mrcftq- %tw! ^
^ f̂ RT% HTtnX ’TT 1935 % ^l+r<^ H ^  

1 9 4 9 -1 0 0 1
% ?rj?TR??W# ^̂TTTf̂ RT

9nnnr 2 4 ^ |  i

(^) ?T«TT (^) . TtWT 5TR ^
SFTT# ^  Fqt^, mfrSRT
19 7 8 -8 3  f i  t  I ^  ^  ^ V lfrd
# 5 n̂r t # Pkmc t̂tjtt ifVr

^  ̂ Pirv-eld ^  ̂  ̂
Jnro I ftr ?̂TRVt ^  'dPld [̂<?3T JTF̂  ^  
f̂Vr ^  ^  vri<Twi ?T ^  I
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Procedure for Recruitment of Offlcw* 
and Stair In lA and A1

2645 SHRI A. BALA PAJANOR: 
Will the Minister of TOURISM ANB 
CIVIL AVIATION be pleased to
state:

(a) the procedure followed for 
recruitme f̂it of officers and staff to the 
Indian Airlines and Air India;

(b) whether in view of the almofirt 
identical types of work in both the 
offices, it is proposed to have a com
mon Commission fOp recruitment to 
both the Organisations; and

(c) if so, the particulars thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK): (a) In
dian Airlines and Air India have 
their own Recruitment and Promo*- 
tion Rules framed under the Air Cor
porations Act, 1953. All recruitments 
and promotions in both the organisa
tions are made on the basis of these 
rules.

(b) No, Sir.
(c) Does not arise.

(d) if so, the details and reasons 
therefor?

THE MINISTER OF STATE IN 
T m  MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
and (b). The licences to growers of 
opium poppy are issued in accordance 
with the “Licensing Principles” fram
ed each year by the Government of 
India, which provide guidelines inter- 
alia in respect of minimum area to 
be licensed in a tehsil/pargana, the 
qualifying yield for grant of licence, 
relief to be provided for damage to 
crop due to natural calamities and 
similar other conditions. The pur
chase of opium from poppy cultivators, 
manufacture of opium and distribu
tion or sale of opium for export to 
other countries or the State Govern
ments are regulated under the Dan
gerous Drugs Act 1930 and Rules 
thereunder.

(c) and (d). No, Sir. Licences have 
been given to all the cultivators of 
Village Shivalar, Block Gosai Ganj, 
who were eligible for grant of a li
cence according to the Licensing Prin
ciples for the year 1978-79.

Policy for issue of Licences to Grow- 
«rs, Purchasers, Manufacturers and 

Distributors of Opium

4646. SHRI R. L. KUREEL: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Government of India 
have formed jm y uniform p o licy  for 
the issue of licences for growers, 
purchasers manufacturers and distri
butors of Opium;

(b) if so, the details of the policy 
and underlying principles;

(c) whether it is a fact that some 
personas in Lucknow District of 
Village Shivalar block, Gosai Ganj 
have been given Mcence to grow 
opium while some others who held 
licence* previously have been denied

similfir pounds; and

Aivice regarding Direct Approach by 
States to External Agencies for Aid

4647. SHRI P. M. SAVED:
SHRI R. V. SWAMI- 

NATHAN:
SHRI RAMAC3HANDRAN 

KADANNAPPALU: ‘
Will the Minister of FINANCE be 

pleased to state:
(a) whether Centre has advised the 

State Governments against initiating 
direct discussions with external aid 
giving agencies for various projects;

(b) if so, whether Union Govem- 
me%it have asked them to prepare all
proposals through the Centre;

(c) the States who had approached 
to the external agencies ^irect;
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(d) whether they also had entered 
into any agreement; and

(e) if so, what is the position now?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a)

to (e). External assistance becomes 
available to the Central Government 
and enters the Central pool of resour
ces. Such loan agreements are exe
cuted by the aid-giving agencies with 
the Government of India.

Increasingly, external assistance 
from various multilateral and bilate
ral sources is being made available 
for specific projects. It is, therefore, 
the endeavour of the Central Govern
ment to prepare a pipeline of projects 
for such assistance well in advance. 
The identification of projects, prepara
tion of project reports and presenta
tion of all such projects to various 
aid giving agencies is a time consum
ing process, j

With a view to co-ordinate these 
activities,-the State Governments are 
advised that all project proposals for 
external assistance should be sent by 
them to the Department of Economic 
Affairs through the Central Adminis
trative Ministries. The obective is to 
ensure that a co-ordinated approach 
can be evolved, keeping in view the 
nature and quantum of assistance 
available from various bilateral and 
multilateral donors, the commitments 
which have already been entered 
into in respect of the funding of 
various projects and proigrammes, 
suitability of the sources of external 
assistance for any given project, in 
terms of the conditions attached to 
such external assistance regarding im
port content, local cost financing, ctc.

Uniform excise duty on Tea products 
In different regions

4648. SHRI FURNA NARAYAN 
SINHA: Will the Minister of FIN
ANCE be pleased to state:

(a) whether different rates of excise 
duty, cesu etc., are levied on tea pro-

104

duced in different regions of the coun
try;

(b) if so, a statement showing all 
kinds of taxation with kilogram rates 
region-wise may be laid on the Table; 
and

(c) whether Government propose 
to make uniform ( 1) land revenue,
(2) agricultural income tax, (3) excise 
duty, (4) cess, (5) sales tax on all va
rieties of tea produced in different 
States/regions of the country?

THE MINISTER OF STATE IN 
IP E  MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
Y^s, Sir. Different rates of basic ex
cise duty on loose tea produced in 
different ones are levied. HowevSr  ̂
the rates of cess, special excise duty 
and excise duty on green tea apply 
unifoarmally in all zones.

(b) The rates of basic excise duty 
levied on loose tea region-wise are 
indicated in the statement attached.

In addition a special excise duty at 
the rate of 5 per cent of basic excise 
duty, und cess at the rate of 8 paise 
per Kg. are also levied on loose tea.

Package tea is subjected to an ad
ditional levy at the rate of Rs. 1.05 
per kg.

(c) No, Sir. There is no proposal 
at present to make uniform the ratee 
of basic excise duty on tea produced 
in different states/regions of the 
country. However, duty on green tea 
and cess on tea is at a uniform rate 
even now. The remaining taxes are 
administered by the State Govern
ments.
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Statement

RaUs of Basic duty levi$d on loose tea rigion-wtse.

7^ ^  Place of production Rate of 
duty 

per kg.

I 2 3

Rs.

I Districts of Goalpara and Cachar in Assam State; 0*40

Union Territory of Tripura;

SiliRuri and Kalimpong sub-divisions and areas in Jurisdiction list Nos. 31, 29,
33* ^2, 23 and 24 comprising Simulbarie and Marionbaiie Tea Es
tates of Kurseong, Police Station in Kurseong sub-division of the Darjeeling 
District and the district of West Dinajpur and other districts in West Bcnjĝ al 
excluding the districts of Jalpaiguri and other sub-divisions of Darjeeling 
district; Gudalur taluka of the district of Nilgiris and districts of Kanya 
Kumari and Tirunelvclli in Madras State,

Pcermadc, Mrcnachhal and Kanrhirapalli taluksus of the districts of Kottayam  
and districts {>f Ernakulam. Trivandrum, Quilon, Cannanore, Kozhikode,
Trichur and Palaghat in Kerala State;

All areas in the states of Punjab, Bihar, Uttar Pradesh and the Union Territory 
of Himachal Pradesh;

Any other areas in the territory of India other than areas included in Zones II,
III, IV and V.

II Districts of Nowgaon and Kamrup and Mangaldai sub-divuion of Darrang
district in Assam State; . . . . . . . . . o*6<)

District of Jalpaiguri in West Bengal; Diftricts of Hassan, Chickmagalur and 
Goorg in Mysore State;

Davikulam and Udmancholai talukas of the district of Kottayam in Kerala 
State; Districts of Coimbatcre and Madurai in Madras State.

I l l  The Sadar sub-division and Kurseong sub-division excluding the arras in the 
jurisdiction list Nos. 31, 29, 33, 20, 21, 22, 23 and 24 comprising Simulbarie 
and Marionbarie; Tea Estates of Kurseong Police Station in Kurseong sub
division of the Darjeeling district in West Bengal.

rV  District of Nilgiris excluding Gudalur taluka in Madras State. . ^

V  District of Darrang, excluding Mangaldai sub-division and the districts of 
Lakhimpur and Sibsagar in Assam State. . .

I* 10

1*30

4649. tww** ; WT fiw ^  ^

lw\ .n r n:r m r fr fa  JT. ^  t  ft? irfT % frf®.

•nrrt ^ nr ttt  ̂ ; '

VTtsTi[T ^   ̂ , mr  ̂ ; trtr
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(^) Pre# vTifW % firvnr iAt n̂rnr

^  ^  WT T̂TPT ^  f
%ffr «flTT fm  ̂?

fini qWo qifo qiif) :(^)
(^ ). ^
*^^fvTTRm ^  ^nmft VT^whrvpTt^

% 5^nr% Pfnn ̂ rnr i r̂ft-
«TPT ffm %n^

tt^t ^  i 969
^.461 1977^
3344 vxhr ^  r̂f i wnrr %ftx
AmRrv ftr̂ TPff, m̂froT

^  ^  wtPt̂
ffmW 1^  ^  viT̂ r̂

qWin-#, 1978% «RT ?Rr 25 4>0 t ^
’̂PPn̂ riTT TTfw rfk 37 *frft? ^^trt

T T ftrJTT « f t  I

(^) %ftX (^). iT̂ f̂ iRff STTTf^^

1 9 7 1 ^ ^ 5 ?  f t  t ,  ^  ftr %rftR- vrnfhr ?rn' 
i f k ^ ^ P r ^ ^ 9 n r  1971-72  f t  #  i 

f  I t
^ t  ftnff % 50 srPd̂ rd ^  âr̂ mv
snfhnff tm iT F ira : 

irfwVT  ̂fflTT f^
^  I  I

(w) ^rnfK^JfTT «rftsR7
3|?T At #FTFRT ^ ^pff *FT
^  w (h> (Ti*flui WT  ̂nTff

^ ^ftr r̂*T r̂ r̂ f̂tr ^ 1

(=̂ ) ?mfVw ?ftT frot 5r-‘
^ ^  >dH<?|9t<(ii «fdi^ ^  ^  HTVrCt

^  ^ t ‘«Ff ^ ^  TO I 
^ f i p i r r ^  1979 rHF ̂ 3^  f ^  5ir»ff ^ 3 3 . 3
srfNir ^  ^  ^  I
l^TPft ^  mwr 3|Tt ŜTrIY t  f% ^
% qr v(v^ %ftx % r̂rnfrr

irmW sro P̂tT4,7:un‘ ^  ^  ^

( 30 ^  R̂ Ri )

(MfdNIa)

«v£«i
^  IPRi 9TifW

vTiTv^
1961 1971 1961 1971 1961 1971

1 2 3 4 5 6 7

1. ^<+K 6 . 7 7 . 1 5.2 3 . 4 6 . 6 6 . 7

2. W w / i¥ 1.4 22. 0 5 . 1 6 . 0 10. 4 20 . 1

3. ^ 0 . 3 2 . 4 0 . 2 0 . 8 0 . 3 2 . 2

4. 0 . 1 0 . 2 0 . 1

5. irfknr f̂ rf̂ 0 . 1 0 . 4 0 . 1

6. ^ n ft 0.9 3 . 1 1.9 12. 6 1. 1 8 . 6
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1 2 3 4 5 6 7

7. ffro ^̂ T3R 48 . 1 23.0 40. 9 23. 8 47.0 23. 1

13. 8 13. 1 14. 7 18. 7 13. 8

9 WTTTlfl 7 . 1 3 . 4 9. 8 10. 9 7 . 5 8.7

10 .' «*̂ »xn/f*T?r 5 . 2 13. 1 9 . 0 19. 0 5 . 8 13. 8

11. «RT 6 . 5 2 . 6 13. 2 4 . 2 7 . 5 2 . 8

1 0 0 . 0 1 0 0 . 0 1 0 0 . 0 1 0 0 . 0 1 0 0 . 0 1 0 0 . 0

: 1961-62 %ftrTT ^  ff̂ T % [̂f^ PtRi nsnT«KR) 'pn? ^  %

^  ^  — 1971-72.

’rfww vWt ^ TOirftnf Tcnr vt

4650. ^  thNj f m  inrf : wr
vcTPT ^  inrr vifif :

(^) win qlT '̂'̂ ;nhft # ^ mPrv
f̂ VRT ^ fm  B̂TR ^  ^  if^ TTf?r ^  fTT 
STRTT̂ fV»*ii  ̂ ;

(^) J3qO»!T ^mX TTftr iftpHrR, ftnfT
STVR 3̂'Rhr fiF̂TT HT̂HT ; iftT
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Advertisements of consumer goods

4651. SHRI A. C. GEORGE: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Government are aware 
that advextifiements of consumer goods 
are very often misleading and dupe 
the consiuners; and

(b) if so, what steps do Govern
ment contemplate to protect the con
sumers against such unfair trade prac
tices?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA KU
MAR GOYAL): (a) No specific case of 
misleading advertisement of essential 
consumer goods Jias been brought to 
the notice of Government.

(b) Does not arise.

Arrest of Chairman of a Company in 
Bombay under prev«ntlon of Smng- 

fflini: Act

4652. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Chairman of a Com
pany was detained/arrested on 22nd 
November, 1978 in Bombay from

‘Cosy Nest’ under the Prevention of 
Smuggling Act/under Ciwtoms Act; 
and

(b) if so, the details including name 
of the Chairman and the Conipany?

THE MINISTER OF STATE IN 
MINISTRY OF FINANCE 

(SHRI SATISH AGRA W AD: (a)
and (b). According to the reports re
ceived by Government, the Chairman 
of M/s. Heatex Products Private Ltd., 
Bombay, Shri Bajranlal Ghuwalewala 
was arrested on 20-11-78 under the 
Customs Act, 1962. in connection with 
a case relating to seizure of contra
band goods cv̂ nsisting of foreign 
liquor, blue films pornographic liter
ature etc. valued at Rs. 22.230 from the 
guest house of the aforesaid company. 
He was not detained under the Con
servation ot Foreigm Exchange and 
Prevention of Smuggling Activities 
Act, 1974.

System of Maintaining Provident 
Fund Accounts

4653. SHRI R. MOHANARANGAM: 
Will the Minister of FINANCE be 
pleased to state:

(a) the present system of rnaintaiti- 
ing Provident Fund accounts by var
ious units Of Government indicating 
the extent of decentralisation;

(b) whether the system of deceftd- 
tralisation of Provident Fund Accounts 
has been extended to Defence; and

(c) if not, the reasons therefor in 
view of the overwhelming advantages 
of flexibility in a decentraUsed sys
tem?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): As various
authorities are concerned with the 
maintenance of Provident Fund Ac
counts of Government employees, the 
required information is being collect
ed and will be laid on the Table of 
the House
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Excise duty on Cola based Soft 
Drinks

4654. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
FINANCE be pleased to state:

(a) whether it is a fact that Cola 
based soft drinks are charged a higher 
rate of excise duty; and

(b) if so, is it not discrimination?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
Sir, soft drink (other than aerated 
water which contain no other ingredi
ent) whether containing extracts of 
Cola (Kola) nuts or not. attracts Cen
tral Excise duty of 55 per cent ad- 
valorem plus 5 per cent of the basic 
duty. However, the first 50 lakh bot
tles of soft drink not containing ex
tracts of Cola (Kola) nuts cleared on 
or behalf of a manufacturer a finan
cial year is entitled to a concessional 
rate of duty of 25 per cent ad valorem 
plus 5 per cent of the basic duty.

(b) Government has fixed a lower 
duty on first 5Q lakh bottles of soft 
drink not containing extracts of cola 
nuts, after considering representations 
received from small manufacturers 
who requested for relief in excise 
duty in view of the competition they 
were facing from bigger manufac
ture’s. The said concessional rate 
cannot be said to be “discriminatory” .

Review of workinf of Lead Bank 
Scheme

4655. SHRI ANNASAHEB GOT- 
KfflNDE: Will the Minister of
FINANCE be pleased to state:

(a) whether at the time of the 
first meeting of the State Level Com
mittee to review the working of Lead 
Bank Scheme beld at Bombay on 17th 
November, 1078 it was noticed that 
the Commercial banks in Maharashtra 
State have not yet got reconciled to 
the national policy of alleviating the 
lot of the less privileged, due to 
this tendency, the targets of small 
Farmers Development Agency are very 
behind in that state, and the amount 
of subsidy remains unspent and objec
tions unrealised; and

(b) if so, what steps are being taken 
to ensure that the said banks play a 
Committed role by affording and dis
pensing a definite share of financial 
credit to improve the tardy perfor
mance of the said scheme?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) The per
formance of Small Farmers Develop
ment Agencies was one of the agenda 
items in the meeting of the State 
Level Committee to review the 
working of Lead Bank Scheme and 
banks operations in Maharashtra.

The credit institutions make avail
able loans to match the subsidy pro
vided under various schemes of SFDA 
on the applications sent to them by 
project authorities The position of 
utilisation of the subsidy amount by 
the SFDA/MFAL agencies in Maha
rashtra is given below:

Petition upto March, 197O

Amount released by Govt, of India to State of 
Maharashtra

Amount utiliied by the agencies in the 
State

During 1977-78 Total since inception Diving 1977-78 Total since inception

(Ri, in lakhi)

251*00 833*14 951'94 767'«5
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It will be seen that the amount of 
subsidy has been fully utilised by 
the agencies in the State of Mahara- 
ahtra during 1977-78.

(b) For the current Five Year Plan 
it is envisaged that one-third of the 
short term credit requirements and 
one-half of the term credit require
ments of agricultural sector would be 
forthcoming from the commercial 
banks.

Amongst various steps taken to step 
up the advances in the rural areas, 
the public sector banks have been ad
vised to ensure that 60 per cent of 
the funds are mobilised in rural areas 
and to participate actively in the im
plementation of intensive development 
of community blocks under the pro
gramme of integrated rural develop
ment.

Conversion of loans ĝ ranted by public
financial institutions into equity

4656. SHRIMATI MRINAL GORE: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether Government have any 
proposal to convert the loans granted 
by Public Financial institutions to 
large industrial house into equity;

(b) if so, what are the details of the 
proposal; and

(c) since when the proposal is lik
ely to be introduced?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a)

to (c). Presumably, the Hon’ble Mem
ber is referring to the convertibility 
guidelines issued by Government to 
the public financial institutions as far 
back as 1971. These guidelines among 
other things, stipulate that a conver
tibility clause should be written at 
the discretion of financial institutions 
in cases where aggregate financial as
sistance exceeds Rs. 25 lakhs but does

not exceed Rs. 50 lakhs. In cases 
where such assistance exceeds Rs. 50 
lakhs, insiertion of convertibility 

clause is mandatory. The convertibi
lity clause stipulates a condition that 
a portion of the loan will be convert
ed into equity. These guidelines which 
are still in force apply also to large 
Industrial Houses.

Rate of interest chspged by Nationa
lised Banks on loans for Airricultural 

Development

4657. SW!RI S. NANJESHA GOW
DA: will the Minister of FINANCE
be pleased to state:

(a) the financial assistance advanced 
and the date of interest charged by 
the various nationalised banks to (i) 
agricultural development, (ii) small 
industries development, (iii) big in
dustries development, (iv) other 
trades; and

(b) what is the recovery (percen
tage) position in each sector?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a)
As at the end of September 1978, Ihe 
aggregate outstanding advances gross 
of public sector banks, including the 
14 nationalised banks, amounted to 
Rs. 13887 crores. The available quick 
estimates of the sectoral break-up of 
these advances are set out in State
ment I.

The rates of interest charged by the 
public sector banks vary from bank 
to bank subject to the overall in
terest rate structure framed by the 
Reserve Bank of India, as set out 
Statement II. The minimum lending 
rate stipulations are not applicable to 
advances (within specified limits) 
granted to borrowers in the neglected 
sectors.

(b) The data reporting system  ̂ of 
the Reserve Bank of India provides 
for collection of data on recovery of 
advances only in respect of Agricul-
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tural Sector. As at the end of Jta#
1977, the recoveries of public aeetor 
banks in the Agriciiltural Sectof 
amounted to 48.3 per cent of t h ^
demand.

Statement I

5ECTORWISE DEPLOYMENT OF GROSS 
BANK CREDIT: SEPTEMBER 1978*

Public SectoT Banks

• Rs. crores

I. Gross Bank Credit . . 13887

2. Credit for Public Food Pro
curement . . . . 2017

3. Yon-Food Gross Bank Crc.iit . 11870

(I) Priority Sectors 4*13

(a) Agriculture . . 1668

(b) Small Scale Industry , 1677

(c) Other Priority Srrtors . 768

(II) Industry (Mrdium and
Large) . . . . 3555

(Ill) Wholesale Trade (Other
than Food Procureinrnt) . 1115

(IV) Other Sectors . . 1087

4. Export Credit (included under
item II) . . . . 1057

•Provisional

Statement II

TTie lendinjr rates o f  scheduled Commercial Banks 
effective from March i, 1978.

1. General Minimum Lending
Rate (other than that flpocified 
under Selective Credit Con
trol ) . . . . ,

2. Maximum Lending Rate on Ad* 
D a n c e s :

I. The Maximum rate of in
terest chargeable by banks on 
short term loans (without pre
judice to penal charges) are 
as follows:

Banks with demand and time lia* 
bilities o f

(a) Over Rs. 25 crores and
banks incorporated outside .
India . . , . 15%

(b) Below Rs. 25 crores . i6% .

II. The maximum lending rates 
on interest chargeable by banks 
on term, loans o f  maturities o f  
not less than 3 years are as 

follow s :

(a) Term loans for capital in
vestment in priority areas . I2* 5%

(b) Term loans for all other
purposes • • • 14%.

Concessional ceiling rates:
(i) Term loans to specified

categories of small scale
units . . . ‘ . 1 1 %

(ii) Term loans granted to
farmers for purposes of 
minor irrigation and land
development . . . 10*5%.

(iii) Term loans for diversified
purposes as defined by
A .R .D .C. . . . 1 1%

(iv) Direct individual loans to
small farmers not exceed
ing Rs. 2500 whether ex
tended as sh ort, medium or 
longterm facility . • 11%

III. Food Credit . . ” %»

IV. Export Credit

Pre-shipment credits 11 and 
13 per cent (according to 
specified period)

Post-shipment credit: 8 and 
11 per ccnt (According to 
specified period)

V. Primary Agricultural Credit 
Societies

Short Term

T o Societies with business 
less than Rs. 2 lakhs . io%,

T o societies with business over 
Rs. 2 lakhs during previous 
year . . . .  1 1 %

To societies without full tifne
, paid Secretary . . 1 1 %
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Medium term /oons

* Medium term advances by banks
to societies . . . . 11 %

Farmers* Service Societies

I. Short Term 91%

II. Medium Term . . 10%

'VI. Advances under the Scheme 
of Differential Rate of Inte
rest ....................................... 4%

t/hans:e in Timing for New Dellii/ 
Hyderabad and Vice Veroa Fligrhts

4658. SHRI MALLIKARJUNA RAO: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state;

(a) whether the Government have 
received any representation for 
•change oi time for Airway New Delhi 
to Hyderahnd and from Hyderabad 

to New Delhi; and

(b) if so, the details of the represen
tation and action taken thereupon?

Non Of^ials drafted for Service in 
Nationalised and Non-Nationalised 

Banks

4659. SHRI M. V.
KRISHNAPPA:

SHRI K. LAKKAPPA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that sev
eral non-officials have been drafted, 
for services in various nationalised 
and non-nationalised banks and ad
visers and other capacities;

(b) if so, details of the same with 
names of such advisers and the banks 
they are serving; and

(c) on what criteria such non-offi
cials have been drafted for service on 
the different banks?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c).
Information to the extent possible is 
being collected and will be laid on the 
Table of the House.

THE MINISTER OF TOURISM 
AND CIVIL AVIATION SHRI PURU- 
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Several representations, includ
ing those from Members of Parliament 
and Chief Minister of Andhra Pradesh, 
seeking change in timing of air service 
between Delhi and Hyderabad and vice 
versa were received. Their main de
mand was for morning service from 
Delhi to Hyderabad and convenient
evening service from Hyderabad to 
Delhi. As repair and development
works at many airports, parti
cularly Bangalore, limited jet 
operation through the airfield only
upto 2.00 p.m., the change in timings 
desired in the representations, could 
not be made. However, Indian Airlines 
would consider tbe feasibility of effec
ting improvements, wherever possible, 
in their summer schedule of 1979.

/
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Revision in Pay Scales of Central 
Govemmeiit Employees

4661. SHRI C. K. JAFFER SHARIEF: 
WiU the Minister of FINANCE be 
pleased to state:

(a) whether Government propose 
to revise the pay scales and other 
emoluments o  ̂ the Central Govern
ment employw)

(b) whether Government propose 
to appoint a Pay Commission for this 
purpose; and

(c) if so, what are the details in 
this regard?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
No, Sir.

(c) Does not arise.

Tourist Hotels and Staying Placeg at 
Central Government Cost

4662. SHRI B. P. MANDAL: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether there are tourist ho
tels and staying places at the cost of 
Central Government in various States; 
if so, their numbers State-wise; and

(b) the State-wise break up* of 
Central allotment for development of 
tourism?

THE. MINISTER OF TOURISM 
AND CIVIL AVIATION SHRI PURU- 
SHOTTAM KAUSHIK),: (a) Yes, Sir, 
Statement I is laid on the Table of the 
House [Placed in Library, .See No. 
LT—3173/78]

(b) Funds for the development of 
tourist facilities in the Central Sector 
are not allotted on State-wise basis, 
but for specific schemes at tourist 
centres of national importance which 
are already attracting or have the 
potential to attract international 
tourists. Statement II indicating the 
expenditure incurred in the Central 
Sector on tourism schemes in various 
States from the inception of the Second 
Five Year Plan to the end of the Fifth 
Five Year Plan (from April 1&56 to 
March 1978) is laid on the Table of 
the House. [Placed in Library. See 
No. LT-3173/78].
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Compensatory Allowance to Central 
Government Employees servinĝ  in 

Hill Areas

4664. SHRI RAN JIT SINGH: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Central Government 
employees serving in the hill areas are 
getting lower compensatory allowance 
than what the State Government em
ployees are getting at the same 
Station;

(b) if so, whether the Government 
are contemplating to rectify the ano
maly;

(c) whether Government have re
ceived representations from the Cen
tral Government employees for the 
removal of this discrepancy; and

(d) what are the hill stations exist
ing in each State to which the lower 
rates of compensatory allowance is 
given to the Central Government em
ployees?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) The Central 
Government employees serving in the 
Hill areas are getting Hill Compensa
tory Allowance at the rates recom
mended by the Third Pay Commission, 
while the State Governments are 
following their own policy in the 
matter.

(b) The pay structures of Central 
Government employees and State 
Government employees being different, 
there is no anomaly involved in the 
payment of different rates of Hill 
Allowance to the two categories of 
lemployees.

<c) Yes, Sir.

(d) Government do not have com
plete information about the hill 
stations in the various States where 
the rates of Hill Compensatory 
Allowance paid to Central Government 
employees are lower than those ad
missible to the State Government em
ployees at the same station.

Tourist Facilities at Major Pilgrim 
Centres

4665. DR. KARAN SINGH: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to refer to his 
reply given to Unstarred Question 
No. 3693 on the 15th July, 1977 re
garding tourist facilities at major 
pilgrim centres and state:

(a) whether a tourism potential 
survey on a state-wise basis has since 
been completed;

(b) if so, whether any plans for 
further development of tourism in 
places of historical, archaeological and 
religious importance have been formu
lated and included in the Sixth Plan; 
and

(c) details thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) to (c).
With the objective or preparing com
prehensive  ̂schemes for the develop
ment of the tourism infrastructure for 
international, domestic and local 
tourists, it was suggested by the 
Central Government to all the State 
Governments/Union Territories to con
duct a survey of the tourism potential 
and to prepare perspective plans for 
implementation over the Five Year 
Plan* period 1978—83. Such perspec
tive plans prepared by the State 
Governments/Union Territories include 
places of historical archaeological and 
religious importance. *

The subject was further discussed in 
the State Tourism Ministers Conference 
held on 17-11-1978 in New Delhi when
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the State Governments/Union Terri
tories recommended specific centres/ 
schemes to be taken up on the Central 
Sector for development during 1978—83. 
The development of these centres and 
the details of the schemes wiU be 
determined in consultation with the
State Governments within available
resources in the Central Sector.

Employees of CARE nabbed at VaLim 
for carrying: Contraband Goods

4666. SHRI C. N. VISVANATHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether an employee of Ameri
can Nationality working in CARE was 
nabbed at Palam in early 1978 on 
charge of carrying contraband goods;

(b) whether it is also a fact that the 
employee escaped and again returned 
to India via Sri Lanka; and

(c) the full particulars of the case 
and action taken against the officials 
guilty of complicity in the escapade?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

SATISH AGRAWAL): (a) No, Sir. 
Reports received by Government do 
not show any such case involving an 
employee of American nationality 
working in CARE.

(b) and (c). Do not arise.

Export-Impoit poftcy Book

4667. SHRI D. D. DESAI: Will the 
Minister of COMMERCE. CIVIL SUP
PLIES AND COOPERATION be 
pleased to state:

(a) whether the Export-Import 
Policy Book does not stipulate that iov 
the Krant of Export House certificates 
the exporters concerned ^ould diver-' 

their eiQ>ort»;

(b) if so, whether several exporters 
have been denied certification as Ex
port Houses on the ground of non
diversification;

(c) if so, the reasons for this denial 
without express provision in the rules; 
and

(d) the names of such exporters and 
the products they export?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) No, Sir.

(b) to (d);. Information is being 
collected and will be laid on the Table 
of the House.
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Report Of the Task Force on the Scope 
of Leather Exports

4669. SHRI K. T. KOSALRAM: WiU 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether the task force appoint
ed to study scope of leather exports 
has submitted its report;

(b) if so, its major recommenda
tions;

(c) whether Government are aware 
that semi-finiahed leather is exported 
under the guise of finished leather to 
circumvent the 25 per cent exports 
duty on semi-finished leather; and

(d) if so, what measures are con
templated by Government to stop this 
malpractice?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and (b). 
Interim Report of the Task Force has 
been received by Government. A 
summary of its major recommenda
tions is enclosed. Final report has not 
been received as yet.

(c) and (d). A set of revised and 
more restrictive guidelines defining 
finished leather for export purposes 
has been drawn up by ISI, in consulta
tion with CLRI and other concerned 
agencies and introduced by Gk)vt. w.e.f. 
1st October, 1977.

A Summary of the major findings/ 
recommendations.

1. It is possible to boost the exports 
of leather and leather products to 
Rs. 550 crores by the end of the 6th 
Plan period with a new package of 
policy measures.

2. Effective availability of hides and 
skins in the country should be placed 
around 30 millions for hides and 62 
millions for skins In 1978-79.

3. Ministry of Agriculture (Animal 
Husbandry Wing) may make a detail
ed study about the decline in the 
growth rate of livestock population, 
particularly, sheep and goats with a 
view to taking appropriate measures 
for arresting the trend and also to 
bring about qualitative improvements 
in the livestock population.

4. The export quotas of hides and 
skins should be so regulated that the 
balance domestic availability left after 
meeting the requirements of finishing 
industry is taken as a base for refixa
tion of the quota.

5. The problem of non-availability 
of hides and skins is largely a problem 
of selective non-availability. In giving, 
licences for new units, the question, 
inter alia, whether the units would be 
able to utilise a balanced input mix of 
various grades of hides and skins as 
domestically available may be kept in

6. For fackling the selective non
availability and for quality upgrada- 
tion of finished leather and leather 
manufactures wet blue imports of 
hides and skins may be placed under 
O.G.L. and made duty-free.

7. Export quotas for semi-finished 
hides and skins may be reduced by 
about 31 per cent for skins and 17 per 
cent for hides (on the basis of provi
sional figures).

8. For speeding up the conversion 
of the industry and for updating the 
quality of finished leather it is essen
tial to allow and encourage liberal 
imports of chemicals and auxiliaries.

9. Import duties on items of chemi
cals which are exclusive to the leather 
industry should be reduced to 40 per 
cent. In regard to non-exclusive itema 
the duties should be reduced generally 
to 75 per cent. '

10. The existing flat drawback rate 
of 3.6 per cent on the f.o.b. value of 
finished leather exports does not pro
vide sufficient incentives for upgrada-
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tion ot lower grade leattiers. The draw^ 
back rates and the pattern thereof need 
to be reviewed;

11. A time has come now for acceler
ating the conversion of the industry 
from finished leather to leather manu
factures.

12. The question whether an appro
priate administrative arrangement 
could be evolved so as to allow sale 
made by a finished leather unit to an
other wholly-export-oriented unit of 
.leather manufactures to be set off 
against the export obligation of the 
former should be considered by Gov
ernment.

13. India has all the endowments and 
traditions of craftsmanship to emerge 
as a leading producer and exporter of 
footwear. Government should take a 
comprehensive view of the constraints 
and bottlenecks that have been plagu
ing the footwear industry and exports 
all these years.

14. Liberal imports of components/
I accessories for footwear may be al
lowed for manufacture and export of 
quality shoes. The import duties on 
exclusive items may be reduced to 40 
pel* cent and on non-exclusive items 
to 75 per cent. The imports of shoe 
lasts however should be made duty
free.

15. The present duty drawback sys- 
jkem is not providing adequate incen
tives for making higli value shoes. The 
drawback rates and the pattern thereof 
need a review.

16. The small scale sector needs to 
be given infrastructual facilities, etc. 
for enabling them to derive benefits 
from the export drive for footwear.

17. The proposal for integrated 
leather complexes may be finalised 
early by the government.

18. The existing excise duty conces
sions may be extended to small units 
employing upto 150 workers and using 
electricity upto 40 HP; and
8653 LS— 5

19. I^cial steps should be taken as 
part of a long-term strategy for train
ing, for collection of market intelli
gence and for design making infoot
wear.

New Policy for Self-employment and 
Devel<q^ment of Agrlealture

4670. PROF. SAMAR GUHA: WiU
the Minister of FINANCE be pleased 
to state:

(a) whether the Janata Government 
have adopted a new Policy for encou
raging self-employment and develop
ment of agriculture and small scale 
industries in rural areas;

(b) if so, the policies adopted by the 
Government for giving financial aids 
for such purposes; and

(c) facts about the steps so far taken 
for implementation of such policies?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes. Sli;.

(b) and (c). For agricultural de
velopment, the integrated rural develop
ment programme has been adopted. 
The programme seeks to intensify 
existing developmental activities with 
a view to generate income and employ
ment in the rural areas. This plto- 
gramme will cover 2,000 community 
development blocks during the currant 
year and 300 blocks will be added an
nually. Besides, a new margin or s^^ 
money scheme for promotion of em
ployment opportunities including self
employment, in semi-^rban rural 
areas has also been Introduced by the 
Deptt. of Industrial Development. Dis
trict Industries Centres are also being 
set up in 223 districts for providing a 
package of services.

Commercial banks have been advised 
to ensure that by March, 1979, at least 
33-1/3 per cent of their total advances 
are given to these hitherto neglected 
sectors, and, that they achieve a credit 
deposit ratio of 60 per cent for their 
branches in the rural and semi-urban 
areas.
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Result-oriented National Tourism 
policy

4671. SHRI RUDOLPH RODRIGUES 
WiU the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state

(a) when does the Government pro 
pose to bring out a new dynamic re
suit-oriented national tourism policy; 
and ,

(b) what plans, if any, does it have 
to significantly step-up publicity and 
promotion worfe abroad in this con
nection together with the necessary 
infrastructure within the country?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a and (b).
The draft statement on the National 
Tourism Policy has already been 
drawn and circulated to the concerned 
authorities for their views before it 
is finalised by the Government for 
being laid on the tables of two Houses 
of Parliament.

W oikinf of Reserve Bank

4672. SHRI K. MAYATHEVAR: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have exa
mined the working of Reserve Bank 
with a view to finding out whether it 
is functioning according to the spirit 
underlying its constitution;

(b) if so, the defects revealed by 
Buch studies and the remedial steps 
taken; and

(c) also whether Government pro
pose to set up a Commission for com
prehensive examination of all aspects 
of the working of Reserve Bank?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c). As 
the Government is fully satisfied that 
the Reserve Bank functioning is in 
accordance with the letter and spirit 
of its constitution, it is not considered 
necessary to set up any Commission 
to go into its working.
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Grant of Loans to L.I.C. to PartifiS 
and Firm*

4674. DR. MURLI MANOHAR 
JOSHI: Will the Minister of FINANCE 
be pleased to state:

(a) the names of firms and parties 
who have been sanctioned loans above 
Rs. 5 lakhs by the L.I.C. in 1977 and 
so far in 1978 alo^gwith the rate of 
interest thereon; and
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(b ) the total number of applications 
that were received by L.I.C. for san
ction of loans in 1977 and the num- 
i>er of those that were pending at the 
-end of the same period?

THE MINISTER OF FINANCE 
<SHRI H. M. PATEL): (a) A statement 
is laid on the Table of the House. 
IPlaced in Library. See No. LT-3175/  
78}.

(b) Total number of applications 
received during the year, 1977-78— 
3480.

Total number of applications 
pending at the end of the year, 
1977- 78^ 885.

Kationalisation of Hoosrhly Docking 
and Engineering Ltd., Calcutta

4675 SHKI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Port Engineering 
Works Employees’ Union, Howrah, 
West Bengal - has in a memorandum 
addressed to him, stated that Hooghly 
Docking and Engineering Ltd., Mission 
Row, Calcutta run by the Industrial 
Reconstruction Corporation of India, 
should immediately be nationalised.

(b) if so, the salient features of the 
said memorandum; and

(c) what action, if any, is being 
taken on the same?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
Government have received a represen
tation dated 30-7-1978 from the Port 
Engineering Works Employees Union, 
requesting for a review of the con
stitution of the Hooghly Docking and 
Engineering Company Ltd. and its 
progress of reconstruction as against 
the original approved scheme.

(c) The Industrial Reconstruction 
Corporation of India who are assisting 
Hooghly Docking and Engineering 
Company, have since submitted a 
detailed project report for the diversi

fication of the activities of the company 
to the Ministry of Industry, which is 
examining the report.

Completion of Bor Sanctnary in 
Maharashtra

4676. SHRI SANTOSHRAO GODE: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) are Government aware that Bor 
Sanctuary was sanctioned by Ck>vern- 
ment of Maharashtra under the Fifth 
Plan;

(b) if so, what is the present state 
of affairs about the scheme;

(c) what is the total amount spent 
so far; and

(d) when the scheme will be com
pleted in all respects, so that Tourists 
from all over India may be attracted?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK); (a) Govern
ment of Maharashtra declared the area 
of Hingani Forest Zone in Wardha 
Forest Division and certain areas of 
Khondhali Forest in Nagpur Forest 
Division as Bor Wildlife Sanctuary. 
This was done in Fourth Plan Period 
and continued in the Fifth Plan 
Period.

(b) The following development 
work has been done in Bor Wildlife 
Sanctuary:

Improvement of existing Roads 
(part work), purchase of salt licks, 
erection of check barrier, construc
tion of quarters for the officers and 
staff and construction of dormitory 
buildings.

(c) A sum of Rs. 1,96,873.00 has 
been spent upto 1977-78 by the State 
Government.

(d) The scheme is likely to be com
pleted by the end of the Sixth Plan 
period.
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Concentration of Pension Work in 
AUahabad

4677. SHRI P. KANNAN: WiU the 
Minister of FINANCE be pleased to
state:

(a) whether the concentration of 
pension work in CDA (Pensions) Alla
habad has led to enormous delays in 
settlement of pension cases of myriads 
of personnel, civilian and combatant 
working in Defence establishments;

(b) if so, whether Government pro
pose to bifurcate the office into two, 
one for catering to Civilian staff and 
the other for combatants and locate 
the office for civilian claims in the 
South; and

(c) whether Government propose to 
take into consideration the difficulties 
experienced by the large number of 
South Indian employees of the orga
nisation whose problems regarding 
children housing, etc., can be mitigated 
by locating the office in the South?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) No Sir. 
Some delay has occurred mainly due 
to temporary increase in the pace of 
releases of Jawans who were recruit
ed immediately after the Chinese 
Aggression in 1962. The position has 
since improved and efforts are being 
made to settle cases as quickly as 
possible.

(b) No such proposal is under con
sideration.

(c) Bifurcation of any office to suit 
the convenience of only one section of

, the employees without taking into 
account all administrative aspects will 
not be appropriate.

Indo-Italian Talks on Joint Ventures

4678. SHRI M. RAM GOPAL REDDY: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Indo-Italian talks oni 
joint ventures were held in New Delhi 
during November, 1978; and

(b) if so, the outcome of the talks?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and (b). 
Discussions were held with the Foreign 
Minister of Italy, H. E. Mr. Amaldo 
Forlani during his visit to India in 
November 1978. There were general 
talks on bilateral trade including 
economic relations and it was agreed 
that the idea of joint venture between 
India and Italy should be explored for 
mutual benefit.

Provision for spare aircraft by I. A.

4679. SHRI SARAT KAR: WiU the 
Minister of TOURISM AND CIVIL. 
AVIATION be pleased to state:

(a) whether Government have made 
any provision for any spare aircraft 
particularly by the Indian Airlines 
meet the last minute contingencies;

(b> if so, what is the total number 
and types of aircraft in operation 
every day and what is the number of 
spare aircraft maintained for replacer 
ment during last minute breakdowns ̂  
and

(c) whether Government are aware 
of the hardship and inconvenience 
caused to passengers when they are 
suddenly stranded due to last minute 
breakdown of the aircraft operation?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIKJ: (a) No, Sir, 
there is no stand-by aircraft but limit
ed capacity available on some air
craft is utilised wherever possible.



(b) The requisite information Is as follows:—
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Operating
Fleet

No. of 
aircraft 

operating 
on Sche

duled 
services

Mainte
nance 

Back up 
Training

Stand-by

Airbus . 5 4 I Nil

Boeing-737 . • . 15 *3 2 Nil

F-27 . 8 6 2 Nil

HS.748 • . 16 12 4 Nil

Garavclle . • • • . 2 I 1 Nil

(c) Yes, Sir. Government are aware 
of the hardships to passengers and 
Indian Airlines tries to meet such 
contingencies by rescheduling aircraft 
to the extent possible.

Special Asisistance to the Government 
of Tamil Nadu

4680. SHRI KUMARI ANANTHAN: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether the Tamil Nadu Gov
' ernment had been continuously plead
ing with the Union Government to 

good the huge loss caused by 
the enforcement of prohibition;

^ Government
asked the Centre for .pedal as- 

aiaUnce so that development activi
ties and other necessary expenditure 
were not affected; and

(c) if so, the amoimt asked for, the 
amount given or proposed to be given 
to tide over the difficulty of Tamil 
Nadu?

th e  m in ister  o p  fin an ce
(SHRI H. M. PATEL): (a) to (c). The 
Covernment of Tamil Nadu have been 
guesting that compiehsBtion should

be paid to them for the loss of excise 
revenue caused by prohibition in the 
State. The State Government were 
informed that, as their excise revenue 
in the base year of 1977-78 taken for 
determining the quantum of compen
sation from 1978-79 onwards, was 
negligible, no grant would be payable 
to them. Also that compensation can
not be given on the basis of national 
losg of excise revenue.

The State Government were expect
ed to have projected their revenues 
to the Finance Commission on the 
basis of the continuance of their 
existing policy of prohibition and, 
accordingly, it was pointed out to the 
State that it would be for the Com
mission to take a view on the totality 
of their resources and determine the 
appropriate devolution of funds to the 
State.

The 7th Finance Commission con
sidered the request of Tamil Nadu for 
specific grants equal to the loss of 
excise revenue following introduction 
of complete prohibition quite some 
time back. The Commission, in their 
report, have expressed their inability 
to accede to the request of the State 
Grovt. to compensate notional loss of ' 
revenue. .
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Timil Nadu is expected to have a 

revenue surplus of Rs. 627.39 crores for 
the period 1979— 84 as a result of the 
scheme of devolution of Central taxes 
and duties recommended by the 7th 
Finance Commission.

Studies Of activities of Reserve Bank

4681. SHRI A. MURUGESHAN: Will 
the Minister of FINANCE be pleased 
to state;

(a) whether Government have car
ried out any ,studies of the activities 
of the Reserve Bank as to what ex
tent these merely duplicate the func
tions of Ministry of Finance and Plan
ning Commission; and

(b) if so, the results thereof and 
the step.3 proposed to see that there 
is no overlapping or duplication espe
cially in the matter of reports and 
publications?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise.
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Publication of Readers* Digest 
acquired by Tatas

4683. SHRI NIRMAL CHANDRA 
JAIN:

SHRI KISHORE LAL:

Will the Minister of FINANCE be- 
pleased to state:

(a) whether it is a fact that Tataa 
have been given permission to parti
cipate in publishing of books of an: 
American firm ‘McGraw Hiir;

.(b) whether Tatas have now acqu
ired publication of “Readers’ Digest*’' 
and the financial benefits in the form 
of licence fee and royalties etc. shall 
still go to the parent concern in Ame
rica; and

(c) Government’s reaction thereonT

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.
Permission was given in 1970 to M/is^ 
Sir Dorabji Tata Trust. Bombay, to  
enter into collaboration with M /s. Me- 
Graw Hill Incorporated, New York, for 
educational publishing in India. This 
led to the formation of M/s. Tata 
McGraw Hill Private Limited, Bombay, 
In this company the U.S. company 
holds 40 per cent interest in the equity 
capital.

(b) No, Sir.

(c) Does not arise.
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. Income-tax arrears against Birlas, 
Mafatlal and Tatas

4685. DR. BAPU KALDATE: WiU 
the .Minister of FINANCE be pleased 
to state:

(a) whether there have been any 
arrears of income tax against M/s. 
Birlas, M/s. Mafatlal and M/s. Tatas;

(b) if so, the details thereof (year- 
wise);

(c) what steps have been taken tc 
recover these arrears;

(d) whether any court proceedings
have been instituted for the recovery; 
and .. >’j

(e) details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) In the light 
of the present industrial Licensing 
Policy, undertakings which are regis
tered u /s  26(2) of the Monopolies and 
Restrictive Trade Practices Act and 
regarded as belonging to M/s. Birla^ 
M/s. Mafatlal and M/s. Tata group of 
large industrial houses numbered 72, 
20 and 36 respectively. Complete in
formation about the arrears of income 
tax outstanding against each of these 
undertakings is not readily available. 
However, in respect of cases wherein 
as on 31.3.1978, gross income tax de
mands exceeded Rs. 10 lakhs in each, 
case  ̂ reports in the form of dossiers 
are received quarterly; from these 
dossiers it is seen that such demands 
were pending on 31.3.1978 in respect 
of 5 companies belonging to the Birla 
Group, none belonging to Mafatlal 
Group and 2 compahies belonging to 
the Tata Group.

(b) and (c). The requisite details in 
respect of these seven cases are given 
in the statement.

(d) and (e). In view of the remarks 
shown in the annexed statement against 
each of the cases, the question of insti
tuting any such proceeding does not 
arise.
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4687. SHRI R. K. AMIN: Will the 
Minister of FINANCE be pleased to 
stale:

(a) whether it is a fact that the 
Premium Notices by the L.LC. are 
printed in Hindi only;

(b) whether it is also a fact that 
some notices are printed in English 
only;

(c) whether some people have ex
pressed difficulties in responding to 
such notices which are printed in ot̂ e 
language only; ^nd

(d) if so, what is the reaction to it 
by Government?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
Premium notices of LIC, are printed 
by Divisional Offices of LIC in the 
language of the region concernad like 
Hindî  Gujarati, Telugu, Tamil, Ben
gali etc. except that in Bombay they 
are printed in English.

(c) Yes, Sir.

(d) The matter is under examination 
in consultation with the L.I.C.
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Imptfrt of Natnrai Rubber

Written Answers ISO

468 .̂ s m i  BL K. NAIB: WiH the 
of COMMimCK, CIVIL SUP- 

pyE S  AND CCX)PERATION be pleas
ed to state:

<a) complete detail  ̂ concerning the 
recent imports oi natural rubber and 
particularly the quantity, source and 
price per ton and the handling 
charges incurred;

<b) the quantity sold, sale price 
per ton and the total amount realised;

(c) whether any portion of it has 
been found below standard and un- 
useable;

(d) whether any Ioh  hitt been 1a- 
curred by Oavemment in tWi trane- 
action; and

(e) whether any action has been 
taken or is proposed to be taken 
against those responsible?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND COOPE
RATION (SHRI KRISHNA KUMAR 
GOYAL): (a> and (b). The details of 
the imports of natural rubber allowed 
in September, 1978 are as under: —

Grade Sri Lanka Singapore Malaysia

Qty. in 
tonnes

Landed
cost (Rs.y 
tonne)

Qty- in 
tonnes

Landed 
cost (Rs./ 
tonne)

Qiy. in 
tonnes

Landed 
cost (Rs. 
tonne)

RSS Gradt*. I 3000 9240-90 . . . .

Gradr. Ill • • 3800 8987-53 1050 8987-53
Gradf* IV 1400 M 9786 400 8097-8G

SMR. 10 . . . •« . . 400 8701.97
SMR. 20 •• 2650 8532-41 2050 8532-4<

3000 7850 3900

The landed cost includes har.dling 
charts to the extent of about Rs. 29/- 
pef tonne.

Government have fixed the following 
prices Ex-godown Madras for selling 
the innported rubber to the industry: 
RSS I‘ ‘ Rs. 10,000 per tonne
R S S .I I I & S M R ..O  R , „

RSS. IV /V & S M R . ao Rs. 9,500 „

Till 14th December, 1978  ̂ total 
quantity of 12.307.2 tonnes lias been 
sold to the industry and the total am- 
ount̂  realised is R«. I1.57 crores.

(c) and Ce). Some complaints in re
gard to the quaUty of rubber imported 
were received. The main complaint 
<was About the in-transit water d^mag* 
to tkî  imported rubber. Accordinx to 
expert technical opinion, this fubbet is * 
useable after dria^e. In order to mpst

seme of the objections, 8TC have al
lowed the units to inspect the imported 
rubber prior to their lifting.

«i) No, Sir.
Investigations regarding Ansal Group

4689, SHRI ARJUN SINGH BHADO- 
RIA: Will the Minister of FINANCE
be pleased to state:

(a) whether the investigations
about Vinay Nagar Works, C. LyaU 
Si Co. (group I) C. Lyall & ^o.,
Lucknow Airfield, Fertiliser Project 
Gorakhpur, Dhaula Kuan Works and 
MuJti-stpreyed Works have been eat- 
amined;. and

(b) if so, what additiotig have been 
made in the" re*assessment of the 
investigation! at Ansal Group Com
panies New Delhi?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JULFIQUARULLAH): (a) and Cb).
Assessments for the years 1966-67, 
1967-68 and 1969-70 have been re
opened in the case of M/s. C. Lyall & 
Co, (Fertilizer Project) and are pend
ing.

Necessary enquiries are being made 
in the cases of M/s. C. Lyall & Co. 
Lucknow airfield and M/s. C. Lyall & 
Co. (Multi-storyed Works).

As regards Vinay Nagar Works, the 
firm has been long defunct and there 
is no information calling for enquiries 
in respect of any assessment which 
can be reopened under the law.

As regards the Dhaula Kuan Works 
and C. Lyall & Co. (Group I), both 
defunct, them is no scope for any en
quiries since the scrutiny of books of 
account and documents seized during 
the searches of the premises of Ansal 
Group has not so far pointed to eva
sion of tax by these concerns and no 
specific information has been received 
from any other source justifying any 
action under the law.

Bank Credit to Small and Marŝ lnal 
Farmen

4690. SHRI P. V. G. RAJU: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government have made 
any assessment of the performance 
o f the Commercial Banks in expand
ing bank credit to small and mar
ginal farmers, agricultural labourers 
and rural artisans and in promoting 
employment, particularly in rural 
areas; and

(b) if so, what has been the com
parative agricultural and other ad
vances made by the commercial banks 
during the last three years and the 
perce f̂itage of employment generated 
in the rur^l areas?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Assessment 
of the performance of commercial 
banks in expanding bank credit to the 
rural sector has been made recently by 
various Committees, namely, Kamath 
Committee on Multi Agency Approach 
in financing agriculture  ̂ Dantwala 
Committee on Regional JRural Banks, 
Gunwant Desai Committee on Agricul
tural Credit Schemes of Commercial 
Banks and James Raj Committee on 
the functioning of the Public Sector 
Banks. The expansion of banks’ credit 
to neglected sectors including agricul
ture remains under continual review 
of the Government and the Reserve 
Bank of India.

(b) The comparative position of the 
agricultural and other advances from 
the scheduled con\mercial banks as at 
the end of December, 1974 and 1977 is 
given below: —

(Rs. in crores)
December
1974

December
>977

No. of 
A/cs.

Amount No. of 
A/cs.

Amount

Agriculture ......................................................... , 25,6^,663 781 08 *58.69,311 1651 ‘ oS
Small Scale Industries . . . 2,34,265 1017-29 4 -76.9.'<5 1702- 78
Transport Operators . . . . . 74.276 120-53 1,96,893 338* 88
Retail Trade and small business , . . 3.74-368 149-21 10,70,960 321-43
Professional and self employed . . . 2.07,981 39.6a 5,66.507 9 i ' i 4

4-01 34,369 6-62

•34.66.945 3111 74 88.14,275
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It is difficult to quantify the em
ployment generated on account ol bank 
lending in the rural areas.

F»rtign Account of M/s Blsleri 
(India) Private Limited

4691. SHRI BRIJ BHUSHAN 
TIWARI: WiU the Minister of FI
NANCE be pleased to state:

(a) whether the Directors of M/s. 
Bisleri (India) Private Limited, Bom
bay, had owned any foreign account 

f without the permission of Reserve 
Bank of India;

' (b) if so, what was the result of
any ettquiry made by the enforce^ 
tnent Branch; and

(c) who are the Directors of the 
•Company?

I THE MINISTER OF STATE IN 
;THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)

and (b). On 15-11-1977 Officers of the 
Directorate of Enforcement searched 
the premises of M/s. Bisleri (India)

, Private Limited, Bombay and some 
ot^er connected premises as a result 
« f  which some documents believed to 
relate to violations of Foreica Ex
change Regulation Act were seized. 
As a result of investigations made by 
the Enforcement Directorate, it ap
pears that late J. M. Chauhan, who 

“ "fy Directors of M/s.
Bislen (India) Private Limited had 
owned foreign currency accounts out
side India without the permission of 
Reserve Bank of India. Shri Chauhan 
had died in 1973, The following Show 
Cause Notices were issued:

(i) To M/s. Bisleri (India) Pvt. 
'litd., Bombay, and its Directors 
®/Shri Ramesh J. ChHuhan and H. M. 
Golwalla on 2-3-78 for having utilized 
foreign exchange amounting to 
^14,336/- for diverting to late J. M. 
Chauhan i.e. a purpose other than 

one for which foreign exchange

was acquited-violation of Section 
4(3) of Foreign Exchange Regulation 
Act, 1947.

(ii) To Shri Ramesh J. Chauhan, 
a Director of M/s. Bisleri (India) 
Private Limited on 14.4.78 for ack
nowledging a debt of Rs. 2 lacs jointly 
with his father late J. M. Chauhan, 
who also a Director of M/s. Bisleri 
(India) Private Limited, on account 
of a letter of guarantee for the said 
amount given by the bankers of Dr. 
C. Rossi (another director of the 
Company) in Italy in favour of late 
J. M. Chauhan in Kuwait thereby 
creating a contingent right in favour 
of Dr. C. Rossi to receive a payment- 
violation of section 5(1) (f) of Foreign 
Exchange Regulation Act, 1947.

The cases have been adjudicated 
and a penalty of Rs. 1,50,000 has been 
imposed on the Company and ‘ Rs. 
15,000/- each on S/Shri Ramesh J. 
Chauhan and H. M. Golwalla in res
pect of the charge imder Section 4(3) 
of Foreign Exchange Regulation Act, 
1947. In the other case the charge 
under Section 5(1) (f) of the Act has 
not been proved against Shri Ramesh 
J. Chauhan and it has been dropped.

(c) The names of the Directors of 
M/s. Bisleri (India) Pvt. Ltd., Bom
bay, in the year 1970 and 1977 are: —
1970 .

Shri G. Cacciandra
Dr. C. Rossi
Shri H. M. Golwalla
Dr. Angello
Shri Tealdo
Shri J. M. Chauhan
Shri R. J. Chauhan

1977
Dr. C Rossi 
Shri H. M. Golwalla 

. Shri R. J, Chauhan 
Shri Prakash Chauhan 
Shri S. V. Ghatalia
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KeraU Qovcrnmeet r««iieBt for de^- 
9i Centres

4692. SHRI G. M. BANATWALLA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state;

(a) Whether the Central Govern
ment have received any request from 
the State of Kerala for Central aid for 
the development of tourist centres in 
that State; and

(b) if so, what is Central Govern
ment’s reaction thereto?

THE MINISTER OF TOURISM 
AND CIVIL AVL^TION (SHRI 
PURSHOtTAM KAUSHIK) (a) and
(b). At the recent Conference of 

Tourism Ministers held in November,
1978, the Government of Kerala sug
gested the following 2 schemes for 
implementation in the Central Sec
tor:—

(1) Development of backwaters in 
Keralft for cjruising

(2) Constnictmi of a hotel at 
Trivandrum (8-Star category)

Another scheme suggested is the 
establishineiit ^  a Swfati Park in the 
forest arfea dcrftouttdlftg N ĵyyat Dam

near Trivandrum. The details of the 
schemes and the relative priorities to 
be accorded in implementing them 
will be decided in consultation with 
the State Government.

Export of Footwear to Soviet Union

4693. SHRI SKARIAH THOMAS: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is a fact that the ex
port of footwear to the Soviet Union 
has declined during the past year;

(b) if so, what 
therefor; and

are the reasons

(c) what was the quantity of foot
wear exports to the USSR during the 
last three years and during the pre
sent year?

THE MINISTER OF STATE IN 
tfltE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND <50- 
OPKRATPCMT (SHRI ARIF BEG): 
<«) to (c). In 19T7, the others t t -  
c ^ e d  ff»ni USSR were for 13.W Idkh 
iwirs against 12.S0 lakh pairs fai 
1*T«. F(dlowing are the caletitftl  ̂
year-wise orders received frdfh 
U45.S.R.

(f ’igures are in Lakh Pain)

Year Shoes appals Total

1975 . . . • IjJOO 1-76 14.76

1976 • • 9 -50 3.00 1250

1977 lo* 90 3* 00 13 90

•978 5 0 0 . . 5-00

TisH Of a Trade delegation from Suda*

4694. SHRI NARENDRA SlNGH:
SHR D. a MAT:

Will the Minister of COMMERCE, 
CIVIL SUPPLTBS AND COOPERA
TION be pleased to ritatte

(a) whether a trade delegation fraoa 
Sudan recently visited the countqr 
and chalked out a programme for 
velopment of trade between the 
countries;

(b) if so, details thereof; and
(c) outcoiifte thereof?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) No, Sir.

(b) and (c). Do not arise.
Chairman of Public Undertaking under 

the Ministry of Finance
4695. SHRI L. L. KAPOOR: Will

the Minister of FINANCE be pleased 
to state the names of Chairmen of the 
public undertakings under his Minis
try with the dates of their appoint
ment, their qualifications and their 
previous assignments during the last 
ten years?

th e  m in iste r  o f  f in a n c e
(SHRI H. M. PATEL: The requisite 

information is contained in the state
ment attached, except In the case 
o f Regional Rural Banks. The infor
mation in respect of these banks is 
Tjeing collected and will be laid on

the Table of the House [Placed in 
Library. See No. LT-3176/78]
Allotment of funds to dUretent states 
for development of Tourism during 

197849
4696. SHRI A. SAHOO: Will the 

Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether it is a fadt that funds 
have been allotted to different States 
for the development of tourism in the 
year 1978-79 and on plan basis; and

(b) if so, the amount allotted and 
released to different states in last two 
years and the estimated amount sub
mitted by different States for develop
ment of tourism?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) A statement is attached.

Statement
(Rupees in lakhs)

1976-77 1977-78

State Proposed Approved Prop»sed Apfjfmrcd 
OinAmy Ooday Outlay OUtliii

I. Andhra fradesh .

a. Ammn .

3* Bihjn- ,

4- Gujarat

5- Haryana .

HianNtel Aradnh .

7- Jammu & Kashmir.

d. Kmataka .

9. Kerala

ID. Madhya .

11. M aiwAtra .

5 5 6 5
7 5 *3 6

10 10 30 90
10 9
55 50 70

46 32 99
lao 343
«5 *5 5̂ 10

16 *5 60 *3
22 12 50 45
53 45 124 60
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I 2 3 4 5

12. Manipur II 3 ID 5

13- Meghalaya . . 8 5 ID 7

14. Nagaland 10 5 7 5

15- Orissa . 15 12 24 12

16. Punj ab . 52 52 77 77

>7. Rajasthan • . 40 35 60 42
18. Sikkim 40 27 36 40

19. Tamil Nadu 20 20 20 20

20. Tripura . 4 2 7 5

21. Uttar Pradesh . 15 45 322 130

22. West Bengal 248 27 29 69

T o t a l  . • • 832 54* 1421 1008

IVholesale Price Index

4697. SHRI F. P. GAEKWAD: WiU
the Minister of FINANCE be pleased 
to state:

(a) whaf is the general price level 
at the end of October this year as 
against 12 months earlier;

(b) what is the wholesale price in
dex between July aVid October this 
year against the corresponding four 
nvonths last year;

(c) whether this trend shows a fall 
in the wholesale price index; and

(d) if sô  reasons due fop the fall in 
price level?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) The
Wholesale price Index (1970-71=100) 
at the end of October 1978 stood at 
187.5 as against 184.1 at the end of̂  
October, 1977.

(b) The wholesale price indices 
from July to October of 1977 and 
1978 are given below:

Month 1978 1977

July 186.7 188.7
Augus 1 76.9 18B.4
September 186.2* 188.2
October 186.9* 185.2

* Provisional.
(c) and (d). The average index

for July-October 1978 was lower by
0.5 per cent than the average index 
for July—October, 1977. This decline 
was mainly due to lower prices of 
sugar, khandsari and gur and edible 
oils.

D a c o i t y  i n  B m k s

4698. CHOWDHRY BALBIR
SINGH: Will the Minister of FI
NANCE be pleased to state:

(a) whether it is a ®̂ct that dacoity 
aiid looting cases in Banks are in 
increasing stage in varlouB parts of 
the country since April  ̂ 1977;
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(b) if SC: 'now many such ^ases have 
occurred since Apri\ 1977 in compa
rison to yaars of 1975, 1976 and 1977;

(c) the action taken atjai'ast the 
persons involved; and

(d) wha: sleps Government have
taken or iDropose to take for its
elimination?

, THE MiNISTER OF FINANCE
I (SHRI H. M. PATEL): (a) to (d).
i During the period of 1st April, 1977
: to 31st Oclober, 1978, there have been 
I 11 robberies in all the 14 Nationalised 

Banks, State Bank ol India and its 7 
Subsidiaries.

; As full and complete figures are 
not readily available for the previous 
years, it is not possible to comment 
whether there has been any increase 
in bank robberies and dacoities.

Though Government of India takes 
a serious view of the occurrence of
bank robberies, it expects the State 
Governments to take appropriate 
measures to ensure that such rob
beries are prevented or when they 
occur to ensure that effective steps 
are taken to bring the guilty to book. 
All banks have their own internal 
security arrangements which are re
viewed by them from time to time in 
the light of their experience and in 
consultation with local police where
ver required.

A3Bistsuice from E.E.C. for bulldini  ̂
cooperative godowns in Rajasthan

4699. SHRI CHATURBHUJ: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATON be 
pleased to state:

(a) whether it is a fact that the 
European Economic Community 
(EEX̂ ) propose to provide financial 
assistance for building cooperative 
godowns in Rajasthan;

(b) if so, the details thereof ; and 
»e53 LS—6

(c) the places in the Raiastkan 
State where the proposed godowns 
will be constructed?

TflE MINISTER OF ' STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) Yes, Sir.

(b) The information is given in the 
Statement.

(c) The project proposes to covor 
all the districts of the State of Rajas
than where the Primary Agricultural 
Credit Societies, Primary Marketing 
Societies and the State Marketiag 
Federation need godowns.

Statement

An European Economic Community 
(EEC) mission visited India in 
April, 1978 to explore possibilities of 
providing financial assistance for 
development projects in the rural 
sector. The mission, having been 
satisfied about the requirement! of 
storage capacity with the coopera
tives as an essential pre-xequisite for 
any programme for distribution of 
agricultural and consumer goods and 
also marketing of agricultural pro
duce, desired the N.C.D.C. to pre
pare project reports for cooperative 
storage for Rajasthan, Madhya Pra
desh and Tamil Nadu. With a view 
to taking advantage of the foreign îd, 
the N.C.D.C. has, since, formulated 
storage projects for Rajastan and 
Madhya Pradesh and furnished the 
same to the EEC.

2. The cooperative storage project 
for Rajasthan involves the construc
tion of 3.22 lakh tonnes storage capa
city in the rural areas and mandi 
centres at an estimated cost of Rs. 
21.28 crores including physical con
tingencies, price escalation and cons
truction of managers’ quarters for all 
the godowns excepting those of the 
marketing federation. The project 
wiU commence in April, 1979 and will 
be completed in March, 1984. The 
storage type and the capacity to he
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created in the State of Rajasthan is proposed as under:—

164

Number Capacity 
(laldi tonnes)

Total storage capacity to bt* created , .9* 22
(i) Rural godown units of 50 tonnes ,, 1018 0-51
fii) Rural godown units of 100 tonnes . 2382 2*83
(iii) Marketing godown units of 250 tonnes. 118 0 3 0
(iv) Apex marketing godown units of 1000 

tonnes ........................................ 3 0 03

3. Under this proposed scheme, 
the EEC funds will be routed through 
the Government of India to the 
N.C.D.C., and the N.C.D.C. would dis
burse the same through the State Co
operative Bank. Government of India 
would be providing EEC funds at 
7 1 % rate of interest to the N.C.D.C.

which, in turn, would advance these 
funds to the State Cooperative Bank 
for lending to the selected societies 
at 10 per cent.

4. The pattern of assistance for 
godowns in Rajasthan would be as 
indicated below: —

Percentage share of various 
agencies in total project cost.

(i) Loan from NGDC throught State 
Cooperative Bank.

50%

(ii) Share capital to the Society:
(a) From stat- plan funds
(b) From NGDC loan assistance

20%
25%

(iii) Society’s own funds
Total :

5 %
100%

5. The N.C.D.C. is now awaiting 
the decision of the E E.C. on the 
above said proposal.

rers and rural artisans and in promo
ting c'mployment, particularly in ru
ral areas; and

Performance Bank Credit to Small 
and Marginal Farmers etc.

4700. SHRI K. K. MURTHY: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Government have 
made any assessment of the perfor
mance of the Commercial Banks in 
expanding bank credit to small and 
marginal farmers, agricultural labou-

(b) if sô  what has been the com
parative agricultural and other adv
ances made by the commercial banka 
during; the last three years and the 
percentage of employment generated 
in the rural areas?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Assess
ment of the performance of com
mercial banks in expanding bank 
credit to the rural sector has been
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made recently by various Committees, 
namely, Kamath Committee on Multi
Agency Approach in financing agri
culture, Dantwala Committee on 
Begional Rural Banks, Gunwant Desai 
Committee on Agricultural Credit 
Schemes of Commercial Banks and 
James Raj Committee onthe func
tioning of the public Sector Banks. 
The expansion of banks' credit to

neglected sectors including agricul* 
ture remains under continual review 
of the Government and the Reserve
Bank of India.

(b) The comparative position of 
the agricultural and other advances 
from the scheduled commercial banks 
as at the end of December 1974 and
1977 is given below:—

(Rs. in crores)

December 1974 Dccembrr 1077

No. of 
A/cs.

Amount No. of 
A/cs.

Amount

Apriculturc . , .  2 5 , 6 0 . 6 6 3 7 8 1  0 8 3 8 , 6 9 . 2 1 1 1 6 5 1 - 0 6

Small Scale Industries . , . . 2 , 2 4 , 1 2 6 5 1 0 1 7  2 9 4 - 7 6 . 0 3 5 I 7 U 2 - 7 8

Tian»jx>rt Operators . . . 7 4 . 2 7 6 1 2 0 - 5 3 1 . 9 6 , 2 9 3 3 3 8 - 8 8

I lilTradc and small business 3 . 7 4 . J G 2 1 4 9 2 1 1 0 , 7 0 , 9 6 0 3 2 1 - 4 3

ProlKssional and self employed . a , o 7 , ( j 2 i 3 9  6 2 1 4

Education . . . . .  < (5 , 4 5 ^ 4 01 3 4 - 3 6 9 6 - 6 2

34,66,945 2 1 1 1 - 7 4 4 1 1 1 - 9 1

......  ............ .................

It is difficult to quantify the em
ployment generated on account of 
bank lending in the rural areas.

(c) what preventive measures have 
been taken by Government to stop 
such illegal smuggling?

Smuggling of Hashish and Hashish 
Oil from Nepal to Vhlted States 

via India

4701. DR. SAROJINI MAHISHI : 
SHRI G. M. BANATWALLA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that there have been some gan£i
who are engaged in smuggling hash
ish and hashish oil from Nepal to 
United States via India;

(b) whether any arrest has been 
*nade during the last one year in 
regard thereto; and

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRA W AD: (a) and (b)*
Yes, Sir During the period from 
January to November, 1978, 30 per
sons involved in smuggling of hashish 
from Nepal were arrested.

(c) In order to curb smuggling, pre
ventive and intelligence machinery 
has been strengthened, the number of 
Customs Preventive check-posts along 
the Indo-Nepal border has been
increased and located nearer the
border. Patrolling along the vulnera
ble routes has been intensified and 
wireless network all along the border 
is being installed. Customs Preven*
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tive staff have also been kept fully 
alert to thwart any attempts at 
smuggling across the border and at 
all entry and exit points, including 
seaports and international airports.

Handing ovcr of Tea Gardens to 
previous Owners

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) STC
entorod into a contract with CIE 
Noga oi Geneva for sugar sale at com
petitive prices.

(b) and (c). Do not arise.

4702. SHRI BIRENDRA PRASAD; 
Will the Minister of COMMERCE. 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state whether 
Government of India have decided to 
hand over the taken-over gardens to 
the previous owners?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): Under the provisions of the 
Tea Act as amended in 1976‘, the 
Central Government have taken over
5 sick tea gardens. The take-over 
period under the Act initially is not 
exceeding 5 years. This period is still 
not over in respect of any of the sick 
gardens taken over.

Contract between State Trading 
Corporation and CIE Noga of Geneva 

fOr sale of Sugar

470:̂ . SHRI O. V. ALAGESAN: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether it is a fact that State 
Trading Oorporation entered into a 
contract with CIE Noga of Geneva 
between July and September, 1974 
for sugar sale at a price below the 
then prevailing international price;

(b) if so, the reasons for the same; 
and

(c) what action is taken or pro
posed to be taken against the concern
ed officials?

Direct Air Service between Delhi and 
Chandigarh

4704. SHRIMATI PARVATI DEVI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Gov- 
vernment propose to provide a direct 
air service between Delhi and Chandi
garh because of the considerable in
crease in the number of tourists both 
Indian and foreign; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SMOTTAM KAUSHIK): (a) No, Sir.

(b) Indian Airlines operate a daily
HS 743 tiishl between Delhi and 
Chandigarh as pari of their Delhi-
Ch:Lnf]i‘4c<"h .1 Limm Sr:iiai:iar service.

Scheduled Castes'/Tribes Central 
Government Employees in the 

Ministry

4705. SHRI B. C. KAMBLE: Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be
pleased to state:

(a) the total number of Central 
Government employees in Class I, II, 
III & IV in the whole Ministry be
longing to Scheduled Castes and 
Scheduled Tribes as at the end of the 
years 1975. 1976 and 1977; a\id

(b) the dates on which Presiden
tial Orders pertaining to reservation
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in (i) direct recruttment and (ii) pro
motions respectively were issued and 
the reasons for delay?

(a) A

Written Answtrt t^Q

THE MINISTER OF STATE IN THE 
IvUNISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-

Statement

TION (SHRI ARFF BEG): 
statement is attached.

(b) No Presidential Orders are 
issued by individual Ministries. The 
executive instructions issued from time 
to time by the Ministry of Home 
Affairs, (Department of Personnel and 
Administrative Reforms) are as fol” 
lowed.

The Ctfilwl (,'or t r/hJjrt’i IiwplqYf( s bdon^hisi to Scheduled CasUsiScJuchiled Tribes in the. Ministry of 
Commerce, Ciml Supplies and Cooperation as at thi' end of

1075 197G »977

SC ST SC sr sc ST

Class I 2u j
Class H .. 33 I] 43 n
Class HT 41) ^4j 48 2ĴV> 43
Class l\ I JO 22 I f 7 I2i) 2C

Construction of Civil Aerodrome 
Dehradun

at

4 706. SHRI JAGANNATH SHARMA:
, Will the Minister of TOURISM AND 
I CIVIL AVIATION be pleased to slate:

i (a) whether a proposal with regard 
j to the construction of a Civil Aero- 
j drome at Dehradun is under consider
: ation of Government;

(b) if so, what is the progress made 
in this direction so far; and

(c) by what date it is likely to be
constructed? ’

the MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK); (a) No, Sir.

I (b) and (c). Does not arise.

Loan Agreement with West Germany 
for Enlargement of 'Trombay 

Thermal Power Station

4707. SHRI D. AMAT: Will the
Minister ui FINANCE be pleased to
state:

(a) whether a loan agreement has 
been concluded with West Germany 
for the enlargement of the Trombay
Thermal Power Station; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI II. M, PATEL): (a) and (b).
The Government of West Germany 
have committed an amount of DM 85 
million for the part financing of the 
foreign exchange costs of the expansion 
of the Trombay Thermal Power Station 
under West German aid package to
India for 1977-78. This commitment 
is expected to be translated into a 
loan agreement shortly. The West 
German loan is expected to finance 
the import of equipments like Turbine
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Generator, Boiler Feed Pumps with 
drive units, Condensing Equipment 
etc.

The loan will carry rate of interest 
of 0.75 per cent and be repayable over 
50 years with a grace period of 10 
years.

Amount Paid to Central Excise
OfAcerai who were Compulsorily 

Retired during Emergency in 
Kanpur Central Excise 

Collectorate

4708. SHRI M ANOHAR LA L: W ill 
the M inister of FINANCE be pleased 
to state:

(a) the amount of arrears on ac
count of monthly salary and other al
lowances which became due and pay
able and such amount actually paid 
to the Central Excise Officers who 
were compulsorily retired during, em
ergency in Kanpur Central Excise 
Collectorate and who were subsequ
ently reinstated at their respective 
posts on orders of the superior autho
rity,

(b) whether the Government pro
pose to recover such amount from 
the then CoUector of Central Eixcise 
and if not, the reasons therefor; and

(c) whether the Government will 
lay on the Table of the House a det
ailed statement o  ̂ relevant facts and 
other necessary poaterial including 
name and designation of such officers, 
who were retired?

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) to (c).
Information in this regard is being 
collected and will be laid on the Table 
of the Sabha.

Action token by Central Board of 
Excise and Customs on the Complaint

of Tobacco Merchants Association

4709. SHRI MANOHAR LAL: Will 
the Minister of FINANCE be pleased 
to state:

(a) what action has been taken by 
the Central Board of Excise and Cus
toms on the complaint of the Tabacco 
Merchants Association, Kaimganj, 
which was forwarded to the Board by 
the Home Ministry on 17th August  ̂
1978;

(b) what is the stage of enquiry in 
the matter of the aBoreimentioned 
complaint;

(c) whether the Government will 
lay on the Table of the House state
ment of relevant facts and circum
stances of the enquiry finding, action 
taken or proposed to be taken in the 
matter; and

(d) whether Government propose to 
refer the matter to C.B.I. for enquiry 
and investigation, keeping in view the 
serious charges?

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
SATISH A G R A W A L ): (a) to (d ).
Complaints covering basically the same 
ground were received from  the Tabacco 
M erchants’ Association, Kaim ganj, 
during the year 1977, These com 
plaints were investigated depart
m entally and w ere found to be unsub
stantiated. The complaint under 
reference is also being looked into 
with reference to the allegations not 
covered earlier.

It would not be in the public interest 
to go into details of the allegations 
while the matter is being looked into.

Having regard to the fact that the 
previous complaints were found to be 
unsubstantiated, it has not been con
sidered necessary to hand over the 
matter to the C.B.I. for investigation 
at this stage. The question whether 
it should be referred to the C.B.I. 
would arise only in the light of the 
results of the departmental enquiries 
which have been initiated. If it is 
finally considered fit to close the 
matter, a reference would nevertheless 
have to be made to the Central 
Vigilance Commission, which is the 
appropriate authority to advise in this 
connection.
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! gmuCTled Tolweco SeTenl
' Persons tftkcn tato Custody b j Central 
' Excise

‘ 4710 SHRI MANOHAR LAL: Will
the Minister oi FINANCE be pleased 
to state:

(a) what is the progress of the case 
I in which Truck No. UPV/1222 loaded 
I  with smuggled tobacco along with
several persons were taken in custody 
on 27th August, 1976 by the Farrukha- 
bad Central Excise Division Preven
tive Party near Mohamdabad on Kaim- 
ganj—Mohamdabad Road;

(b) under what provision of law 
and under whose orders or directions 
the above nine persons were kept con
fined in the room of the Preventive 
Officers in the Division Office, Fateh- 
garh, till 31st August, 1976 when they 
were handed over to the Local Police 
Kotwali in the evening;

(c) the reason why no prosecution 
has been launched against them;

(d) what was the follow-up action 
in the matter and what was found and 
recovered; and

(e) what part was actually played 
by the then Assistant Collector of 
Central Excise, P^arrukhabad, in the 
matter under reference?

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) The case is 
under adjudication.

(b) In this c?se 8 persons and not 
nine persons (as stated) were involv 
ed. None of them was arrested on 
27-8-1976 and none confined in the 
Divisional Office till 31st August 1976 
7 persons were arrested on 31-8-1976 
and handed over to the local police the 
same day. The eighth was granted 
bail by the Superintendent of Central 
Excise, Preventive, Farrukhbad on 
31-8-1976.

(c) The question of launching pro
secution will be examined after the 
adjudication of the case.

(d) The premises of thfe connected 
persons were searched as a follow-up 
action. Transport permits, sale notes  ̂
EB-3 register, rubber stamps and a 
number of tobacco consignments wer» 
recovered and seized during tb» 
searches.

(e) The seizure and follow-up action 
were undertaken under the over-all 
guidance of the Assistant Collector of 
Central Excise, Farrukhabad.

Aclmowledgement of Complaint from 
Tobacco Merchants Association

4711. SHRI MANOHAR LAL: Will 
the Minister of FINANCE be pleased 
to state the reason why the receipt of 
the complaint dated 1st May, 1978 sub
mitted to the Ministry by the 
Tobacco Merchants Association, 
Kaimganj, containing 26 specific 
charges was riot acknowledged, and 
why its dispoiial by forwarding it to 
the Central Board of Excise and Cus
toms, was also not intimated to the 
Association as required and provided 
in the Manual of Office Procedure, 
when in reply to question No. 9837 
given on 10th May, 1978 it was stated 
that checks by the l.W.S.U. have 
shown that these instruction.3 are 
generally being followed?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRL 
S\TISH AGRAV/AL): The Honoura
ble Member is apparently referring to 
the complaint of the Tobacco Mer- 
c>hants Association. Kaimganj, dated
I-5-1978 which was enclosed with his 
letter dated 19- 6 - 1978  to the then Home 
Minister. An acknowledgement was 
sent , to the Honourable Member on 
27-6-1978 by the Private Secretary to 
the Home Minister. Subsequently, the 
Home Ministry informed the Honoura
ble Member (under letter dated 6/
II-7-1978 from the Additional 
Secretary in that Ministry) of the
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forwarding ol a copy of the Honoura
ble Member’s letter (with enclosures) 
to the Ministry of Finance Central 
Board of Excise and Customs) for 
appropriate action. Since the com
plaint had been received through the 
Honourable Member to whom ackno- 
ledgement was sent and who 
was also inlor.r.ed about the copy 
being for warden to the Ministry of 
Finance, it was not considared neces
sary 1o send a separate acknowledge
ment/communication to the Associa
tion.

ViiTilaii.e Branch in the Office of 
Central Excise

4712. SHRI MANOHAR LAL: Will 
the Minister of FINANCE be pleased 
to state;

(a) the effective steps Government 
have taken to root out a*nd check cor
ruption prevailing in Customs and 
Central Excise Department to imple
ment the recominendations of the 
Santhanam Commission, which sub
mitted report on 31st March, 1964;

(b) what is the activity and function 
of the Vigilance Branch created in the 
Office of the Collector of Central Ex
cise and to what extent it has succeed
ed in its mistjion and object;

(c) what is the criterion of posting 
officer in Vigilance Branch and to 
whom they are responsible; and

(d) whether the Government will 
lay on the Table of the House state
ment of relevant facts and documents 
pertaining %o the matter imder issue?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) In pursuance 
of the recommendations of the 
Santhanam Committee, a programme 
of Vigilance and anti-corruption work 
for 1966 was finally approved by the 
Committee of Senior Officers set-up by 
the then Home Minister. Tliis pro
gramme was applicable to the Customs

and Central Excise Department also 
and the various facets of the pro
gramme conLinue to be implemented.

(b) Intelligence-cum-Vigilance units 
were earlier set up in 1961 in the 
Central Excise Collectorates with the 
dual purpose ol anti-smuggling and 
anti-corruption work. These units are 
under the administrative control of the 
Collecto:*. So far as the anti-corrup
tion work is concerned, the units are 
oeing utilised:-—

(i) to investigate cases having a 
vigilance aspect and conduct special 
ei^uii^'es from the anti-corruption, 
point of view as and when specific 
complaints or information regarding 
corruption are received or coms to 
notice in the course of anli-smuggl- 
ing work or otherwise;

(ii) to carry out by surprise sample 
surveys of various processes of

work in which the public are vitally 
concerned in the different units of 
the Collectorates and to report their 
findings to the Collectors; and

(iii) to systematically study the 
procedures and practices with a 
view to detecting any lacunae in the 
procedures and locating the weak 
points in the organisational set-up, 
which are breeding grounds for 
corruption, and to report the results 
of their study to the Collector.

2. The Intelligence-cum-Vigilance 
Units in Collectorates are under a 
Superintendent (Vigilance) who works 
under the Assistant Collector (Vigi
lance) wherever one is posted, or other
wise under the Assistant Collector 
(Preventive). All complaints/informa
tions, received in the Central Excise 
Collectorates which have a vigilance 
angle are investigated by the Superin
tendent (Vigilance) who compiles a 
note of his findings and submits it to 
the Collector through his Assistant 
Collector. The Assistant Collector in 
charge of the Vigilance Unit also 
maintains close liaison with other 
Government agencies concerned with
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anLi-corruplioii work, like ihe Special 
Police Establishment and the Anti
Corruption Bureau of the State Govern
ment.

(c) The officers in the Vigilance 
Branch are posted by tha Collector 
alter assessing their work, conduct 
and integrity and after ascertaining 
their reputation in ofTiciai as well as 
in the private field. The Vigilance 
Branch in the Central Excise CoUec- 
torate is responsible to the Collector.

(d) The relevant facts have been set 
out in the replies to parts (a) to (c) 
above. The report of the Santhanam 
Committee which has been referred to, 
is a published document.

Declaration of Hi{:h Denomination 
Notes

471:3. SHRI K. LAKKAPPA: Will 
the Minister of FINANCE l̂ e pleased 
to state:

(a) whether it is a fact that a sum 
of Rs. 20 crores comprising High De
nomination notes has riot so far been 
declared; and

(b) if so, details of the number of 
such notes not tendered, denomina
tion-wise, i.e., how many notes of 
Rs. 1000 value, how many of Rs. 5000 
value and how many of Rs. 10,000/ 
value remain untendered?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) High De
nomination Notes for a total value of 
Rs. 20.39 crores were not surrendered 
by the due date of 24th January. 1978.

(b) Such denomination-wise details 
nre not available and compilation of 
this information will take too much 
time and labour.

Excess Rubber Bales found in stock 
of Synthetics and Chemicals Limited, 

Bareilly

4714. SHRI SURENDRA BIKRAM: 
Wal tha MinisUjr of FINANCE be 
pleased to stfile;

(a) how many times excess rubber 
bales were found in the stock of syn
thetics and chemicals Limited, Bareilly, 
during the last three years and matterj 
referred to Central Excise;

(b) what action Government have 
taken against this company for doing 
maniprulation in rubber bales which 
attract excise duty; and

(c) whether Government have 
made fool-proof system to ensure that 
no rubber bale smuggling exists in 
Synthetics and Chemicals Limited?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE vSHRI 
SATISH AGRAWAL): (a) No case of 
excess bales in the stock of synthetics 
and Chemicals Limited. Bareilly has 
l->een detected by the Central Excise 
Department during the last three years.

(b) A case of shortage of 26 rubber 
bales was detected. The case was ad
judicated and the Company penalised.

(c) Checks are exercised to ŵ atch 
production of rubber and its account
ing.

Postinĝ  of Excise Inspectors in Factory 
of Synthetics and Chemicals Limited

4715. SHRI SURENDRA BIKRAM: 
Will the Minister of FINANCE be 
pleased to state:

(a) the reasons why the Central Ex
cise does not place excise inspectors at 
the factory of Ssmthetics and Chemi
cals Limited in view of excess bales 
found in stock in the past as this item 
comes under central excise;

(b) whether Government are sure 
that no smuggling of rubber bales is 
going on in this factory and that the 
systems are fool-pn-oof; and
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(c) is this company paying accurate 
central excise duty and there is no 
excise evasion?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) Two Ins
pectors of Central Excise have been 
posted at the factory of Sjoithetics and 
Chemicals Limited, Bareilly. No case 
of excess bales in the stock of factory 
has been detected in the past.

(b> and (c). No cases of evasion of 
Central Excise duty have come to no
tice so far except one in which there 
was a shortage of 26 rubber bales; the 
factory was penalised for this offence.

Services rendered by M/s. Firestone 
Tyre and Rubber Company to 

Synthetics and Chemicals 
Limited

4716. SH.RI SURENDRA BIKRAM: 
Will the Minister of FINANCE be 
pleased to state:

(a) what sort of services or help 
Messrs. Firestone Tyre and Rubber 
Company, Arkon, Ohio are rendering 
to Synthetics and Chemicals Limited; 
and

(b) whether Firestone Company 
have any say in the management of 
Synthetics and Chemicals Limited?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) M/s. Syn
thetics and Chemicals Ltd. had a tech
nical collaboration agreement with 
M/s. Firestone Tyre and Rubber Com
pany of USA in connection with the 
erection and commissioning of synthe
tic rubber project in U.P. The agree
ment has expired and currently the 
U.S. collaborator does not have any 
obligation to render technical services.

yh) The U.S. company holds about 
25 per cent in the equity capital of the 
Indian company and has also a direc
tor on its Board.

Written Answers jg^

Special Cell to ImpleaMiit neommoi. 
datlons of Airondi In^nirr 

Commiarions

SHjBI S. R. DAMANI- Will 
the Minister of TOURISM ANd ’ CIVIL 
a v ia t io n  be pleased to state;

(a) how many air-crash Inquiry 
Commission were appomted by Gov- 
ernm^nt during the last one decade;

(b) whether Government have set 
up any special cell or agency either

the D.G.C.A. or in his Ministry 
to implement the recommendation 
made by these Commissions as also 
to caution and train the Pilots and 
other operational staff against techni
cal pitfalls pin pointed by these Com
missions after investigating into causes 
of these mishaps;

(c) i£ so, the details thereof; and

(d) what measures are Government 
taking after studying these Reports 
from time to time to make flying safer 
and provide adequate supporting units?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAm KAUSHIK); (a) During the pe
riod December, 1968 to November, 1978 
the Government appointed ten Courts 
of Inquiry under rule 75, and five Com. 
mittees of Inquiry under Rule 74 of 
the Aircraft Rules, 1937 to investigate 
air accidents.

(b) to Cd). A Standing Committee 
under the Chairmanship of Deputy 
Director General of Civil Aviation was 
constituted in the year 1973 to monitor 
iniplementafion of the recommenr^alions 
<>t‘ the various Courts/Committees of 
Inquiry in order to ensure air safety. 
The Committee includes representa
tives of Director General of Observa
tories, International Airports Authority 
of India, Air India and Indian Airlines. 
The Director of Air Safety in the office 
of the Director General of Civil Avia
tion acts as Member-Secretary.



The Government alter studying the 
reports of the Courts/Committees of In
quiry accepts such of those recommen
dations as could be implemented. The 
recommendations accepted by the Gov
ernment are generally in the nature of 
installation of navigational aids, wea
ther forecasting equipment, training of 
pilots, improvements to air traffic ser
vices and fire fighting services includ
ing construction of control towers and 
such other technical aspects of civil 

The implementation of these 
recommendations are monitored by the 
Standing Committee mentioned above.
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State Governmeiit/Private Parties 
request for Air Service Third 

Level Activities

4718. sHiRI S. R. DAM AN I ; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to refer to the 
reply given to Starred Question No. 97 
on the 24th November, 1978 regarding 
Third Level Air Operation Corporation 
and slate;

, (a) whether any State Governments
or private parties have approached 
Government for engaging themselves 
in the Third Level activities;

(b) If so, the details thereof; and

(c) the assistance financial technical 
and other which they have asked for 
and which Government propose to ren-

I dfer them?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK). (a) and (b). Re
quests to start feeder air services were 
received from the Government of Ma 
dhya Pradesh, Tamil Nadu, Maharash
tra and Karnataka. The State Govern
ments were informed that the question 
of connecting small towns and cities of 
tourist and other interests by Third 
Level operations is engaging the atten
tion of Government, and the question 
whether the State Governments or pri
vate parties could be permitted to ope
rate feeder services would be examined

after decision on Third Level opera
tions is taken. No formal proposal 
from the private parties, in accordance 
with the provision of the Aircraft 
Rules, 1937, is pending consideration.

(c) In January, 1978, the Madhya 
Pradesh Government sought confirma
tion whether it will be possible for the 
Central Government to grant loan for 
the purpose. This point would be ex
amined if need be, after a decision is 
taken regarding the agency that would 
be entrusted with operation of Third 
Level Services.

Problems of Tribal Sub-plan Areas

4719. SHRI GIRIDKAR GOMANGO: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether his Ministry identi
fied the problems of tribal sub-plan 
areas of the country;

(b) if so, what are the main pro
blems indentified so far;

(c) the financial admini>3tration set 
up exi<3ts in these areas; and

(d) the steps taken by the Govern
ment of India and States to spend 
the allocated money in time without 
diversion, cut in allocation and to ear
mark the money from State and Cen
tral Ministries to solve the problems?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
The main problems identified by the 
Government in the tribal sub-Plan 
areas of the country are exploitation 
of the tribals by others and low level 
of economic development.

(c) The sub-Plans or Tribal Areas 
in the country envisage pooling of 
financial resources at the level of Inte
grated Tribal Development Projects 
(ITDPs) and their utilisation for inte
grated development in the project 
areas. The actual set-up differs from 
State to State.

(d) The S t a t e  G o v e r n m e n t s  have 
taken steps to quantify resources from
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ibe concerned sectors of the State Plans 
for tribal areas. Similarly, some Cen
tral Ministries have also made quanti
fication for tribal areas. In the States 
budgetary mechanisms have been built 
to prevent diversion of allocations 

.earmarked for tribal areas.

Repayment of Deposits of Employees
under Compulsory Deposit Scheme

472i). SHRI VA YA LAR R A VI: Will
the i\1inister of FINANCE be pleased 
to state:

(a) w hether G overnm ent propose 
■to repl83 the deposits nf :ho employees
under the C.S.D. (Old and New A c
count) in one lump in the wake of the 
recent floods in various parts uf the 
country; and

(b) i»f not, whether the Governme!it 
will consider the question of repay
ment of the amount in one lump, in 
order to save payment of interest on 

■these deposit^ at 12} per cent every 
year?

THE MINISTER OF FINANCE 
(SHRI H. M. PA TE L ): la) and (b).
So far as employees allected by the 
recent floods in various parts of the 
country are concerned. Government 
have already issued instructions autho
rising competent authorities to sanction 
premature repaym ent of compulsory 
deposit balances to them on grounds 
of extrem e hardship under the first 
proviso to Section 9 (1 ) of the Addi
tional Emoluments (Com pulsory De
posit) Act, 1974. In the case of other 
employees, however, repayments will 
be made in annual instalments only ac
cording to the provisions o f the Act.

Redruitment to Group *D’ cadre In 
central Department)i

4721 . SHRI V A Y A LA R  .RAVI: Will 
•the Hlinister of FINANCE be pleased 
■in state:

(a) whether the cent per cent ban 
on recruitment of Group D personnel 
in Central Service prevailing for the 
last two to three years still co -̂*mu- 
ing;

(b) if so, whether Government are 
aware of the hardships experienced 
by the various offices for shortage of 
hands; and

ĉ) whether Government will lift 
the ban on recruitment to Group D 
cadre in the Central Departments
yer.rly?

t h e  MINISTER OF FINANCE 
(SHRI H. M. PATE L): (a) There is 
no total ban on the filling up of Group 
D posts, except for the post of peon 
which was imposed in June, 1976 in 
order to review the poJicy relating to 
'he deployment of peons.

>'b) Proposals for filling up of the 
;.H-ant posts of peon are being received 

Irom time to lime from various Minis
try's ^Departments.

(c) I'he policy relating to the deploy
ment of peons is being reviewed and a 
fieri si On is likely to be taken shortly.

Recruitment in various field offices 
of Indian Audit and Accounts Depart

ment

4722. SHRI VAYALAR RAVL Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the Government are 
aware of the system of recruitment 
of Auditors, Clerks/Typists and Group 
D personnel in the various field offi
ces of the Indian Audit and Accounts 
Department, where the recruitment 
panels are never published but kept 
confidential;

(b) if so, the reasons that prevent 
the authorities from publishing these 
panels like the U.P.S.C. or the Stale
P.S.C ;̂ and
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(c) whether the Government will 
issue necessary instructions to publish 
the Recruitment Panels or if not, 
consider the question of entrusting 
the recruitment to the U.P.S.C.?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

not by the U.P.S.C. The Comptroller 
and Auditor General of India has 
already decided to entrust the work 
of recruitment of Auditors, Clerks/ 
Typists and Stenographers in the 
Indian Audit and Accounts Depart
ment to the Staff Selection Com
mission.

(b) The position of the panels pre
pared by the Central Recruiting 
Agencies in the Indian Audit and 
Accounts Department is different 
from that of the panels prepared by 
the Union Public Service Commission 
and State Public Service Commis
sions. The normal life of the panel 
prepared by the Central Recruiting 
Agencies in the Indian Audit and 
Accounts Department is one year and 
the size of the panel is normally 
double the likely number of vacan
cies as anticipated for the panel year, 
thu.s keeping g safe margin for drop
outs during the currency of the panel 
for one year. Depending on the 
vacancies which may actually arise, 
all the persons einpanelled may not 
be appointed during the currency of 
the panel and, therefore, the position 
of a person in the panel is not inti
mated to the individual. Only per
son? who are expected to be appoint
ed in the next two months are in
formed of the fact, So that they can 
keep themselves ready to join when 
the offers for appointment are given 
to them.

(c) The recruitment to non-techni- 
cal Group C postg in the Depart
ments of Government of India and 
in the Subordinate Offices is made by 
the Staff Selection Commission and

Complaint»3 aŝ ainst Cooperative Su|^r 
Factories Maharashtra

4723. SHRI R. K. MHALGI; Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that some 
complaints have been received by ♦̂he 
Central Government in regard to co
operative sugar factories in Mahara
shtra;

(b) if so, the details thereof; aVid

(c) the action taken or proposed to 
be taken by Government of India?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Y e’, Sir.

(b) The det-ails are given in the 
Statement annexed.

(c) Since the Cooperative Sugar 
Factories in the State are governed 
under the Maharashtra Cooperative 
Societies Act and Rulê i, the com
plaints have been brought to the 
notice of the State Government lor 
necessary action.
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Statement

S. No. From whom complaint received 
and date of receipt

Gist of complaint

1 Shri Lalii Daulat Patil, Director of Girna S. S. K. Bhau Saheb Nagar, Dislt. Nasik
Girna S.S.K . 21-1-78 Misnianagement by the Managine: Committee in

cluding sanction of huge funds to the member of 
the managing committee, favouritism to the transport 
companies owned by relatives unrecovered ad
vances outstanding against the Directors and mis- 
appropriiLlion of funds of the factory.

President Srirampur Taluka Janta 
Party. 7-3-78

Ashok S. S. A . Ashok jSfagar, DisU, Ahmedua^ar
Mismanaormcnt and misappropriation of funds of 
the societv.

Shri Arjun Amburishi Barbole and 
other members of the sugar factory 
29-5-78

Bhogawati S. S, K. Pangaon, Distl. Sholaf)ur.
Complaint against the Chairman of the S. S. K .  
alleging mismanagement and seeking for an 
enquiry into the affairs of the S. S. K.

Shri K . S. Dlionge. M. P., 3-7-78 Kalambcr ikntperative Sugar Factory, Distt. JVanded 
Allegation against the Chairman for mismanage
ment and resorting to unfair means.

Loan given to Small Scale Industries 
by Nationalissed Banks

4724. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased 
to lay on the Table of the House a 
statement showing loan given to 
Small Scale Industries by each 
Nationalised Bank during the current 
financial year and to how many 
persons?

available data show that as at the 
end of June 1978, the outstanding 
advances of the public sector banks 
to Small Scale Industry amounted to 
Rs. 1641 crores involving 526451 units 
as compared to Rs. 1528 crores in
volving 482863 units as at the end of 
March 1978 and Rs. 1315 crores in
volving 430434 units as at the end of 
June 1977.

THE MINISTER OF FINANCE  
(SHRI H. M. PATEL): Latest

Bank-wise details are set out in the 
Statement.
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Statement

Advances to Small Scale Industries by Public Sector Banks

(Amount in Rs. crores)

Jiinr 1077 March 1978 June 1078

No. of 
Units

Amount
out
standing

No. o f 
Units

.\mount No. of 
out- Units 

standing

Amount
out
standing

I. State Hank <>l' India (iroup 218f,91 497.23 •^4v.m 5‘̂ 9. 73 272677 637.47
2. (Irntral Bank of India . 15222 79.93 i.jiuu 04. 10 149̂ 3̂ 96.20

Bank ol lntlia . . >9384 91.1 () 1 ()()»» 108.47 20404 111.81

4- Pun jal) National liark . 24071 74.73 24735 O5.27 97.09
T). Bank of Baroda . I 1870 i35«‘ > i ‘ >4.74 19231 108. 6 r
6 . l ’nit< <I C'onuiK'K ial Bank 775̂ ^ 42. 12 i’>33(> 53. ̂ )9 83 7« 56.49
/ • ( .'iinara Bank . JOOIO B2.07 29376 92. 11 ^̂ 9023 96.78

L’nin-d \ank of India . . 1U674 '^>.97 25 > '*5 | i.7« 27286 47.90
9' I)< na Bank 5485 jo . iU) 6()2() 56.52 6362 61.20

10. Syndical«- Bank 14634 fir).42 14126 72.03 14225 80.60
I I . Union Bank of India . ^ 9533 <̂)2. 14 ()6oi 66. 72 f)65o 6 9 .11
12. Allaliabad liank 5076 1H.84 6182 21.57 ( 3̂95 23.97
*3- Indian Bank . ^57*7 49. ‘>4 2 77(J2 42.83 29227 52.97
*4- Bank ol M;*.hai asliira . . 994^ 45.27 10340 54. 10236 55.04
*5 - Inc’ ian (Jvf m as Bank . *44^3 35. *̂ 4 27289 44.34 27611 45.71

Total

D a t a  a i  f  P r o v i s n o n a l .

Area under Rubber Plantation in 
Andaman and Nicobar

; 4725. SH R I M A N O R A N J A N  B H A K -  
'TA: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state: ,

(a) what is the total area under 
Rubber plantation in Andaman and 
Nicobar Islands area-wise and when 
planted;

(b) what is the total tapping posi
tion whether the atntiije tappable 

p l a n t a t i o n s  a l e  t a p p e d  or not; if tap*
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ped what is the production area*wise 
in details;

(c) is it a fact that workers in the 
Rubber plantations are agitating about 
their problems and wnal are their 
grievances and the reaction of 
Government; and

(d) whether Government have any 
programme to improve the planta
tions and if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) The total
area under rubber plantations in 
Andaman and Nicobar Islands is 
988.45 hectares. The area-wiJe break
up and the time of planting are 
given below: —

Year
Andaman 
Group (ill 
lieciarcs.)

War Nicobar 
Group (in 
h«-cl arcs)

Bsfjrc 193:5 1lo -08 1968 61 62

195  ̂ • • * Go* 70 100*04

1961) . • . lo *12 ' 97« 68* 94

i9()i . . . 14*16 *97* 1̂ 25*93

1965 . • • • • • 40*97 1972 77-73

19(>6 . • • • • 41-28 *973 46-58

1967 . . 104*82 »974 20*00

19GO • • • >5'43 1976
1977

40*00
50-00

397-61 590-^4

(b) In the Andaman Group, most 
of the area planted before 1938 is 
now destroyed or neglected. Areas 
planted in 1956, 1960 and 1961 are 
under tapping. Out of the remaining 
area, 162 hectares are tappable but 
tapping is done only in 70 hectares at 
present Production of rubber from the 
Andaman Group during 1977-78 was 
34 tonnes. As regards the Nicobar 
Group, out of a tappable area of 358 
hectares, an area of 162 hectares has 
been brought under tapping. Produc
tion of rubber from this Group was 26 
tonnes in 1977-78.

(c) At present, there is no agita
tion in rubber plantations of the 
Andaman and Nicobar Islands. How
ever these plantation; workers had

agitated for a shortwhile in 1977 for 
acceptance of their demands for in
troduction of pay scales for various 
categories of workers on par with 
those of employees under local 
Forest Department and Public Works 
Department etc. and grant of joining 
time while, proceeding to and return
ing from mainland on leave. These 
demands have been referred for 
adjudication.

(d) The Rubber Research cum 
Development Station ^he RudIwp 
Board which is being run to 
ot 202.34 hectares i» f u r t ^  
loped in order to derive its full poten
tial and utility.
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Aid to Foreisfn Caontrieti

4726.'SHRI AMARSINGH V. RA- 
THAWA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have 
given technical or other to any 
country for its development projects 
during the current year; and

, *^b) if so, what are the names of
those countries and the details of the 
aid given to each country?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL:) (a) Yes Sir.

(b) During the financial year 
1978-79 Government have agreed to 
extend a credit of Rs. 2 crores to Tan
zania for the purchase of equipment 
and spares from India for their Capi
tal, Development Project Authority 
Dodoma. Government have nlso 
agreed to give a loan of 3 lakhs ton
nes wheat costing Rs. 41.25 crores to 
Vietnam.

Government have also extended as
sistance during the current financial 
year uptill now as under:—

 ̂ Country

j -

Amount 
(Rs. crores) Purpose

Bhutan . • • . (a) 7*2’ 
(b) 28*52

Loan for Chukha Hydel Project. 
Grants for projects in Bhutan.

Bangladesh . • • , (a) o* u 6 J ’ For purchase of commodities from 
" India.

(b) O’ 621 Under Technical Assistancr Scheme.

c o u n t i e s p r o v i s i o n s  have been made in the Budget for 1978*70 for assisting c’lfTijcrt

Purpose Amouftt
(Rs.in

crorei)

. . G r ^ u i a  aid to Nepal for various project, . . . .

». Under Colombo Plan . .

a. Under Specif OommonweaW, Africm distance Plan (SCAAP) 

♦. Under IndUa Technical and Economic Cooperation Programme

10*90

0-74
0*24

6* 50

fadia is providing technical and 
other assistance to different countries
S "  C<M)peratl<mScheme of the Colombo Plan and the 
Special Commonwealth African Assis- 
^ c e  plan. This is being orovided in 
the form of scholarships for training 
*0 the nationals of member countries

and also in the form of deputation of 
experts to those countries who requert 
for the services for our experts. We 
also supply equipment when requested 
by a member country. Countries in 
receipt of Colombo Plan assistance 
and Special Commonwealth African
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Colombo Plan

1 . Afghanistan
2. Bamjladcih

3 . Bhutan
4. Burma 

5 - Fiji
6. Indonesia
7 . Iran

8. Cambodia

9. Korea

10. Laos
1 1 . Malaysia

12. Maldives

13. Nepal
14. Philippines
15. Sri Lanka
16. Singapore
17. Thailand
18. Viet Nam

Special Commonwealth African Assistance 
Plan

1. Botswana

2. Gambia
3. Ghana
4. Kenya

5. Lesotho
6. Malawi
7 . Mauritius

8. Nigeria
9 . Sierra Leone

10. Swaziland
11. Tanzania
12. Uganda
13. Zambia

Assistance under the ITBC has been 
extended to:—

Afghanistan, Mauritius, Ethiopia,
Ghana, Guinea, Liberia, Tanzania, 
Zanzibar Guyana, Vietnam, Laos; Fiji; 
Tongo, Arab Republic of Yemen. Peo
ple Democratic Republic of Yemen, 
Maldives and Sri Lanka.

Proposals from Chief Ministers of 
Maharashtra and Goa

4727. SHRI VASANT SATHE : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether he has received cer
tain proposals for promotion of Tou
rism and development of Tourist spots 
from the Chief Ministers of Mahara
shtra and Goa during the past 18

(b) if so, furnish proposal-wise
details with dates—nature of proposal 
etc.;

(c) details of action and decision 
taken proposal-wise; and

(d) what steps are being taken to 
clear pending proposals?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PUR- 
SHOTTAM KAUSHIK): (a) to <d). 
No proposal has been received from 
the Chief Minister of Maharashtra. 
However, at the State Tourism Minis
ters Conference held in New Delhi on 
17-11-78, the following 4 schemes in 
Maharashtra have been recommend
ed for implementation: —

(i) Development of area at the 
foot of Ajanta Caves

(ii) Development of tacilities at 
Meiflianta
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(iii) Janata Hotel in Bombay
<iv) Hotel at Juhu Beach

The Chief Minister of Goa has re
cently made two proposals viz. the 
development of accommodation at 
Candolim Bî ach and Mobor Beach.

The Central Department of Tourism 
has already released an amount of 
Rs. 7.50 lakhs for the development of 
facilities at the foot of Ajanta Caves 
and another amount of Rs. 1.36 lakhs 
is proposed to be released during the 
current financial year subject to the 
progress in the implementation of the 
scheme.

The Maharashtra Government has 
been advised to furnish details of the 
schemes to be taken up at Elephanta 
in accordance with the master plan 
approved by the Central Co-ordinat
ing Committee for consideration.

The State Government of Maha
rashtra had offered a site for a Janata 
Hotel at Worli in Bombay. It is how
ever, felt that this site being’ far 
away from the railway station and 
the bus terminal, a plot near the 
centre of the city would be a better 
location.

Preliminary work on the project of 
the Hotel Corporation of India at 
Juhu Beach is in progress.

Maharashtra 
funds for the con-

b th ® sitefleeted by them at Juhu. The detail
ed plans and estimates are awaited.

pie Central Department of Tourism 
had earlier released Rs. 14.77 lakh^ 
for the construction of a Yatri Niwas 
at Sewagram which is likely to be 
completed during the current financial

The proposal for the development 
of accommodation at Candolim beach 
^  Mobor beach has only recently 

received. The India Tourism 
Developiment Corporation is consi
dering the construction of a hotel at 

.'^sndolim subject to its economic

feasibility and clearance by the Go
vernment. As regards the proposal to 
provide accommodation at Mobor 
beach, it would be considered taking
into account inter se priorities and 
availability of funds.

Foreign Tours by Officers of Punjab 
National Bank and United Commer

cial Bank

4728. SHRI HALIMUDDIN AH
MED: Will the Minister of FINANCE 
be pleased to state:

(a) names of the officers of the 
Punjab National Bank and United 
Commercial Bank who went on for
eign tours during the last six montlia 
on personal tours together with the 
places they have visited;

(b) the sources of the foreign ex
change they took for expenses abroad 
in detail and what is the total foreign 
exchange they used in each individual 
case;

(c) whether Government propose 
to conduct any enquiry in each indi
vidual case; and

(d) if not, the reasons therefor?

THE MINISTER OF FINANCR 
(SHRI H. M. PATEL): (a) and (b). 
The officers going abroad on leave go 
in their private capacity and as such 
the banks have no information about 
the expenses incurred places visited 
etc.

(c) and (d). In view of the posi
tion explained above and in the ab
sence of any specific complaint no 
action is called for.

Export Zone Industries

4729. DR. VASANT KUMAR PAN
DIT: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether it is a fact that Gov
ernment ihave allowed Export Zone 
Industries to sell their products in
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the Domestic Tariff Area, against 
valid CGA Import Licence under Im
port Trade Control Policy since 1975;

(b) whether it is a fact that the 
above policy has not been imple
mented, inspite'of the support of the 
Commerce and Finance Ministries due 
to the indecision of the Law Ministry 
in making suitable amendments or 
defining the procedure of the same 
under the Sea Customs Act; and

(c) whether Government have re
ceived several complaints from small 
scale manufacturing units in Kandla 
and jSantacruz Export Processing 
Zones demanding early formulation 
of custom clearance and quick im
plementation of the scheme; if so, 
what action has the Government 
taken in the above matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRl ARIF BEG) :
(a) to (c). The question of allowing 
sale of products manufactured in the 
two free trade zones in the country 
(Kandla Free Trade Zone in Guja
rat which came into being in 1965 and 
Santa Cruz Electronics Export Pro
cessing Zone at Bombay in Maha
rashtra—started since 1973) to parties 
in the Domestic Tariff Area against 
valid general currency area import 
Kcences has been under the consi
deration of the Government for some 
time past. Provision for allowing such 
sales from both the zones has been 
included in the Import Trade Control 
Policy since 1976-77. But certain 
legal difficulties have arisen in calcu
lating customs duty on such products 
while bringing them into the Domestic 
Tariff Area from the Free Trade 
Zones. Efforts are being made to 
resolve these legal difficulties in con
sultation with the Central Board of 
Excise and Customs (Ministry of 
Finance) and the Ministry of Law. 
Pending solution of the legal problem, 
some requests from units in both the 
Free Trade Zones for sale of some

of their products to parties in the 
Domestic Tariff Area could not be 
cleared.
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Heport of the World bank about 
Industrialisation Process

4731. SHRI R. V. SWAMINATHAN:

SHRI RAMACHANDRAN 
KADANNAPPALLl:

Will the Minister of COMMERCE 
JCIVIL SUPPLIES AND COOPERA- 
rriON be pleased to state:

(a) whether it is a fact that a re
cent World Bank Study of six low 
income Asian countries, including 
India, has commented that Industriali- 
■«ation process in these areas slowed 
^own mainly becauae of protection 
■from import competition;

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG) :
(a) The World Bank has issued 
in August, 1978 '‘World Development 
Report, 1978” which deals with a 
number of problems confronting the 
developing countries and explores 
their relationship to the underlying 
trends in the international economy. 
Chapter 5 ol the Report entitled “Low 
Income Asia” contains the follow ng 
observation relating to industrialisa
tion process in the six low income 
Asian countries including India 
namely; “There have been periods of 
rapid industrialisation in the past two 
decades, but in recent years growth 
of production has been uneven and 
generally sluggish, while the contri
bution of industry to employment has 
been modest. A common element in 
the industrialisation strategies of low 
Income Asian countries has been a 
high level of protection from import 
competition and pre-occupation with 
the expansion of physical capacity ra
ther than competitive efficiency.’’

Presumably the Honourable Mem
ber is referring to the above observa
tion.

(b) Extract relating to “Industry'* 
contained in Chapter 5 of the Report 
is given in the Statement.

(c) and (d). The import policy as 
well as the industrialisation policy o£ 
the Government are an integral part 
of, and subserve, the national deve
lopment strategy as laid down in the 
Draft Five Year Plan (1978-«8). 
The Principal objectives of 
this strategy are: —

(b) if so, the main features of the 
report;

(c) whether Indian Government 
"tiave examined the same; and

<d) its reactionT

(i) the removal of unemployment 
and significant under-employment;

(ii) an appreciable rise in the stan
dard of living of the poorest sections 
of the population;
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(iii) provision by the State of the 
some of the basic needs of the peo
ple in these income groups;

(iv) achieving a higher rate ol 
growth of the economy than in the 
past;

(v) moving towards a significant 
reduction in the present disparities 
of incomes and wealth; and

(vi) ensuring the country‘s conti
nued progress towards self-reliance.

The Government has been and will 
continue to implement the poht'‘iej 
drawn up in accordance with the 
above objectives.

Statemeut
EXTRACTS TAKEN FROM WORLD 
DEVELOPMENT REPORT, 1978, THE

WORLD BANK, AUGUST 1978
Industry ^

There have been periods of rapid 
industrialization in the past two de
cades, put in recent ye-ars growth of 
production has been uneven and 
generally sluggish, while the contri
bution of industry to employment 
has been modest. A common element 
in the industrialisation strategies of 
Low Income Asian countries has been 
a high level of protection from im
port competition and a preoccupation 
with the expansion of physical capa
city rather than competitive efficien
cy. There have also been differences 
in strategy; India has emphasized 
industrial self-sufficiency based on 
major government investments in 
industry and detailed planning of 
inter-industrial linkages; Pakistan up 
to 1970 relied mainly on the growth 
of private enterprise induced by large 
incentives tailored to the require
ments of individual industries. Des- * 
pite these different approaches, the 
main characteristics of the industrial 
structure today are high production 
costs -and excess capacities. The 
poorest industrial performance in 
recent times has been in the manu
facturing of consumer goods. This 
reflects the slow and uncertain 
growth of demand from agriculture

and the lack of sustained and rein
forcing momentum within the indus
trial sector.

With a more favourable policy en- 
vironnient, industry oan clearly 
gi'ow-much faster than it has. Some 
of the countries in the region have
well-developed inirastructures, in
cluding a sophisticated network of 
financial and commercial services, a 
broadly based cap-ability in science 
and eTigineering, and extensive mana
gerial aii:i industrial skills. These 
arc asset 1: lacking in many other 
de veiopi j ig  cm.n'tiies even at higher 
levels of income. Although, as noted 
ear l ier ,  'avera.fĵ e production costs 
tend to be hif̂ h in relation to inter
national prices, in most industries 
there are many firmŝ  both public 
and private, which have achieved 
high standards of efficiency.

In India and Pakistan, the efficien
cy of some firms demonstrates that 
vigorous industrial growth is possi
ble. However, they have been, and 
continue to be, impeded by indus
trial policies that rely on extensive 
systems of licensing and controls. 
These systems enjoy a considerably 
measure of support from both official 
circles and industrial interests, where 
the fairly widespread aversion of

, private industry to competition, whe
ther intern-al or external, links up 
with socially motivated official de
sires to contain the economic power 
of the more efficient firms. A major 
dilemma in planning industrial strate
gy is how to resolve the conflict bet
ween these social objectives and the 
requirements for a dynamic, efficient 
industrial sector that can play «  
significant role in creating new em
ployment opportunities and in re
ducing th  ̂ prices of industrial goods 
to agricultural consumers, thereby 
stimulating addAtioiaal domestic de
mand.
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AsBessmeiit reffardinf the perfor
mance ot Central Arecanut Marketlngr 
and Processing Cooperative Limited 

Mangalore

4732. SHRI G. Y. KRISHNAN : 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES a n d  COOPERA
TION be pleased to state whether
Government has made assessment re
garding; perform ance o f the Central 
Arecanut Marketing and Processing 
Cooperative Limited, M angalore, in 
the light of the difficulties faced by 
the cooperative societies?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES & COOPE
RATION (SHRI KRISHNA KUMAR 
,'GOYAL): The Central Arecanut Mar
keting and Proceysing Cooperative Lt(i. 
(CAIMPCO^ established in 1973, as 
a regional federation for Karnataka 
and Kerala is engaged in marketing 
of arccanut. The sales turnover in
creased from Rs. 5.58 crores in 
1974-75 to Rs. 15.09 crores in 1976-77. 
The accumulated surplus of the co
operative since its inception amount
ed to about Rs. 17.50 lakh in 1976-77. 
Accciding to recent study conducted 
by the Indian Institute of Manage
ment, Bangalore, the level of areca
nut handled by CAMPCO has gone 
up to about 17 per cent of the total 
market arrivals.

National Cooperative Development 
Corporation (NCDC) has provided 

■ * money assistance of Rs.
71.50 lakhs to enable it to meet its 
working capital requirements in ad
dition to assistance for construction 
of godowns and maintenance of tech
nical and promotional cell amount
ing to Rs. 4.65 lakhs.
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MK  ̂ ^ ĵTRTT I ; 5fk

(^) wm 17̂  ^  q SFTf 

^   ̂ ?

fro v;mm) :
(^) q  ̂ I
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Autonomy of Public Sector

4734. SHRI CHITTA BASU: Will
ihe Minister of FINANCE be pleased 
to state:

Ca) whether the attention of Govern
ment has since been dra>̂ Ti to the 
opinion contained in the recently pub
lished book entitled “Indian Econo
mic Development and Policy” by Dr. 
V.K.R.V. Rao, an eminent economist, 
on the question of the autonomy of the 
public sector; and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): ( a )  and ( b ) .
Yes, Sir Government recognise the 
need for giving adequate autonomy 
to the public enterprises sO as to 
enable them to achieve their objec
tives. Administrative and financial 
powers have been delegated to the 
management of the public enterprises 
for this purpose, Government review 
such delegation of pyowers from time 
to time to provide the necessary au
tonomy for effective and efficient 
functioning of the enterprises.

Draft Committee report on Tea Mar- 
kethkg

4735. SHRI GEORGE MATHEW: 
Will tie  Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether the Chairman of the 
Committee on Tea Marketing submit
ted two copies of the draft report of 
the Conunittee to the Ministry of Com
merce;

(b) if so, whether Government con
sider it appropriate on his part to sub
mit the draft copies to the Ministry 
before finalising it; and

(c) whether Government are contem
plating any action against the Chair
man of the Committee for his 
behaviour?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA KU
MAR GOYAL): (a) to (c). The
final report of the Committee on Tea 
Marketing was received on the 30th 
November, 1978. No copy of the final 
draft report was sent to the Ministry 
in advance. However, earlier the 
fourth draft was sent by the Chair
man to Shri P. K. Kaul, Additional 
Secretary, Government of India, 
Ministry of Commerce for his pre
view. Shri Kaul in his reply made it 
clear that he would not like to com
ment on the conclusions indicated in 
the draft. He also made it clear that 
it was the privilege of the Committee 
to give their views on the matters re
ferred to them. Under the circums
tances, no impropriety has been 
committed, and the question of tak
ing any action against the Chairman 
of the Committee does not arise.

Dilution of equity by sterling Tea 
Companies

4736. SHRI P. x^ENKATSUB- 
BAIAH: Will the Minister of FINAN
CE be pleased to state:

(a) the number of sterling tea comp
anies operating in J[ndia and tlie 
amount invested by them;

(b) the extent to which these comp
anies have agreed to dilute their equity 
holdings; , |

(c) reasons, if any, for not diluting 
their equity to 40 per cent as in the 
case of other companies; and

(d) what steps have been taken by 
Government in this direction?

THE MINISTER OF FINANCE 
(SHRI H. M. PATESL): (a) As on 
1.1.1974, there were 99 sterling tea 
companies operating as branches and 
one wholly British owned Indian 
company engaged in tea cultivation. 
The branches have no investment in 
share capital and hold only asseUi 
The wholly British owned Indian 
company has a share oapital of Rg 1 
crore.
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(b) The latest information regard
ing Indianisation of sterling tea com
panies has b e e n 'furnished in reply to 
Lok Sabha Unstarred Question No. 
3722 dated 15.12.1978.

(c) and (d). Under the guidelines 
laid down for administration of Sec
tion 29 of the FERA, these companies 
may retain non-resident interest up- 
to 74 per cent. This decision was 
taken because of the position occu
pied by tea in our exports.

(b) Sales tax laws of most States 
do provide for collection of tax on 
sales of food stuffs by hotels. A suit
able remedial legislation to remove 
the difficulties faced by the State 
Governments as a result of the Sup
reme Court striking down their 
above levy of sales tax, would be 
brought b,efore Parliament ais soon 
as the matter has been examined by 
the Government in all its aspects.

Uniformity in the provisions of Sales- 
Tax Laws

4737. DR. VASANT KUMAR PAN-
;DIT; Will the Minister of FINANCE
I be pleased to state;

1 ‘

(a) whether it is a fact that in a 
recent judgement of the Supreme 
Court has held in the case of Northern 
Hotels vs Governor of Delhi that the 
food supplied in hotel is a service and 
not a sale to attract Sales Tax under 
local Sales-tax Laws; and

(b) whether it is a fact that the 
State Sales Tax Enactments provide 
for collection of Sales Tax on food 
served in Hotel; if so, do the Govern
ment propose to bring uniformity in 
the provisions of Sales Tax Laws by 
amending the provisions of Sale of 
Goods Act to solve the above anomaly?

I OF FINANCE
I (SHRl H. M. PATE3L): (a) Yes Sir.

Name of the Co.

i.J y o tiL td . . . I "

а. Ahmcdabad Advancc Mills Ltd. .

3. Adas Cycic Induitrict Ltd. .

4. Rinki Petrocheum Pvt. Ltd. .

5« Kiisan Products Ltd. 1 . ,

б. Associated Printers (Madras) Ltd. .

7* Chhaganlal Ka^turchand and Co. Ltd

T otal

Raisings of capital by firms

4738. SHRI M. V. CHANDRASHE- 
KHARA MURTY: Will the Minister
of FINANCE be pleased to st«te:

(a) whether it is a fact that Union 
Government has allowed 7 firms to 
raise Rs. 16.15 as capital;

(b) if so, what are the firms; and

(c) how many firms were allowed 
to raise the capital upto November,
1978 since new Government took 
charge?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
The reference is presumably to the 
weekly Press Release dated the 27th 
October, 1978 issued from the Office 
of the Controller of Capital Issues. 
The details of the capital issues con
sents given to these seven companies 
are as under: —

Amount allowed to be raised (Rs. in lakhs)

. 75*00 (Further issue)

• 45-00 Do.

• 22*00 (Disinvwtment
holding)

• 3*00 (Bonus issue)

• 8*00 Do.

• 4-50 Do.

. 4-00 Do.

161*50
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(c) During the period 1.4.1977 to
30.11.1978 permission was given to 
609 non-Government companies 
under the Capit-al Issues Control Act, 
1947, for bonus and fresh issues of 
capital as well as for disinvestment 
of existing shareholdings.

report on incident in office of 
Minister of State for Finance

4739. SHRI P. VENKATASUJb- 
BAIAH: Will the Minister of FI
NANCE be pleased to state;

(a) whether the C.B.I. has submitted 
its report to Government regarding 
the episode of Rs. 3.5 Lakhs which oc
curred in the office of Uviion State 
Minister of Finance during the middle 
of this year;

(b) whether the C.B.I. has recom
mended to launch prosecution against 
some persons; and

(c) if so, what are names of those 
persons and the reaction of the Gov
ernment on the report of the C.B.I.?

THE m in is t e r  o f  FINANCE 
(SHRI H. M. PATEL); (a) Not yet 

Sir. The case is still under their in
vestigation.

(b) and (c). Do not arise.

News report captioned “ Sabotage of 
Public Sector*’

4740. SHRI V I J A Y  KUMAR N. 
PATIL: Will the Minister of FI
NANCE be pleased to state:

(a) whether attention of Government 
has been drawn to the news-report 
appearing in the weekly ‘Biltz* dated 
25th November, 1978 under the caption 
“Sabotage of public sector” ;

(b) if so, the reaction of G o v e r n n ie n t  
to the various observations of serious 
nature made therein and details re
garding the facts of the matter; and

(c) steps taken/proposed to be taken 
in the matter?

THE m in iste r  OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The high degree of importance 
that the Government attaches to the 
public sector and its commitment to 
its continued growth has been
out in statements made by the Prime 
Mini ter and myself on various oc
casions. The role of the public sector 
has also been referred to in the in
dustrial policy statement made by 
the Minister of Industiy.

The newspaper report referred to 
by the honournbl î Member contains 
insinuations against individuals 
which, aie in the view of Govern
ment without substance. The Public 
Enterprises Selection Board was first 
set up in 1974 and its functions were 
reviewed and endorsed by Govern
ment in 1977. The primary objectives 
''.f the Board are to advise Govern
ment in the choice of senior execu
tives of public sector corporations 
and also to assist the public sector 
corporations in improving their 
management organisation  ̂ selection, 
training and development capabili
ties. government are satisfied with 
the performance of the Board. Ques
tions regarding the restructuring of 
the erstwhile Fertilizer Corporatipn 
of India have been replied to by the 
Minister for Petroleum & Chemicals, 
on the Floor ô  the House on various 
occasions.

(c) Under the circumstances out
lined above the Government does not 
propose to take any steps in the 
matter.

WTW W>T OTfFT 

4741. ^  ^  WrfiTHT,

t»Ml fr '

^ 5 ^  ^  ^  vfcTf<>w irrar
* w m  i  fen ’HTT I iflr
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(^) TO rrm szirqiT f?FR gKT

trariTt  ̂iTTwrJT  ̂ ĤHcfr ^  ferr v»iiqm( ; 
rfiT
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Delhi’s worst orgranised small industry 
Pavilion

4742. SHRI MANORANJAN
BHAKTA: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether Government’s attention 
has been drawn to the press report in 
the ‘Hindustan Times’ dated 27th Nov.

.ember, 1978 about Delhi’s worst or
ganised small industry pavilion;

(b) whether there has also been 
general criticism about organising the 
email Industry Exhibition in a hapha
zard manner; and

(c) if so, reasons and reaction of 
Covenaoent thereto?

the  m in ister  o f  s t a t e  in  
th e  m in istr y  o f  co m m erce , 
a n d  c iv il  su pplie s  a n d  c o 
operation  (SHRI ARIP BEG):

(a) Such a news item did appear 
in the press. The Delhi Administra
tion has contradicted the version 
given in the news item and has call
ed it “misleading”.

(b) and (c). Some criticism had 
appeared in the press touching on 
certain aspects of management of the 
Nationdl Small Industries Fair. The 
Fair was organised with the idea to 
give a comprehensive view" of the pre
sent state and role of small industries 
in the country and the efforts made to 
promote lUfe-ir dfl(veioi:i!ment. The' 
plannin.  ̂ of tlie lay-out and the exhi
bits wore chosen to being huin̂ . the 
relevance of this sector in our eco
nomy and to give encouragement to 
small scale entrepreneurs. The Fair' 
wa x i.-̂ ited by more than 1.2 million 
persons, including rj largo number of 
organised delegations as also digni
taries from foreign countries. The 
actual transactions completed dur
ing the course of the Fair were worth 
about Rs. 1.5 crores, while the busi
ness negotiated is estimated to be 
around Rs. 7. crores. More important 
than this is the impact made by the 
Fair on small industrialists and 
young entrepreneurs w’ho could not 
only see the achievements made by 
different parts of the country, but 
also the potentialities for the future. 
This wajs for the first time that an 
exclusive Fair was organised for 
Small Scale Industries. It also includ
ed pavilions for cottage and village 
Industries. The number of foreign 
visitors was the highest compared to 
any exhibition held in the past and 
the Fair has proved successful by 
any norms.

mvm  rfHiw

4 7 4 3 .
^  ^  fqr Pf :
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Ttecruitment in Nationalised Banks

4744. SHRI MAHI LAL: Will the
Minister of FINANCE be pleased to 
state: .* f  m

(a) whether with the scrapping of 
the banking Commission which was 
‘Constituted mainly to recruit persons/ 
officers in the nationalised banks or 
Banking Industry, all these banks re
cruit persons through their own sepa
rate recruitment agencies thus putting 
financial burden of forms/examination 
fees to the unemployed persons;

(b) w h e t h e r  it  is  a fact that this 
decentralised recruitment system in 
banking industry has resulted in cor
rupt practices, nepotism and corrupt of 
“give employment to the blood rela
tions” ; and

(c) whether with a view to eradi
cating this evil in the banking indus
try in matters of recruitment and 
promotion Government would take 
effective steps to ensure that all the 
nationalised banks instead of conduct
ing examinatloiw. give their require
ments to the Staff Selection Commis
sion and/Or U.P.S'' ,to fill w  the 
vacancies in their df4 n̂i®®tk)nfl?

THE MINISTER OF FINANCE) 
(SHRI H. M. PATEL): (a) Even
after the setting up of Banking Ser
vice Commission in February 1977, 
the recruitment of staff for the na
tionalised banks was being done by 
the banks themselves, since the Com
mission did not cary out any recruit
ment for the banks during its exis
tence. On the dissolution of the Com
mission, seven Regional Banking 
Service Recruitment Boards have 
been set up and they have ah’eady 
initi*ated recruitment procedure for 
recruitment on behalf of the banks.

(b ) and (c). While some comp
laints have been received from time 
to time by Government regarding the 
recruitment done so far by the banks 
individually  ̂ it is expected that with 
the setting up of the Banking Ser
vice Recruitment Boards there wiU 
be no cause for such complaints here
after. As direct recruitment both of 
oflRcers and staff will now be done 
independently by these Boards, there 
is no question of entrusting the Staff 
Selection Commission or the U.P.S.C. 
with the recruitment in banks.

Offer by Hungary of joint ventures 
with India

4745. SHRI JANARDHANA POOJA- 
RY: Will the Minister of COMMERCE. 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Hungary has offered 
joint ventures with India; and

(b) if so, what are the details in this
regard? '

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION OSHRI ARIF BEG): (a) 
and (b). Hungary and India have had 
discussions on a number of Joint ven
ture projects in which Hungarian ex
pertise and technology and Indian 
engineering capability and man-pOWBT 
could be usefully employed.
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The main sectors are;
(i) manufacture of alumina based 

on the bauxite deposits in Gujarat;
(ii)' manufacture of tungsten by 

processing tungsten ore in Rajasthan;
(iii) Manufacture of titanium di

oxide processing ilmenite in 
Kerjjla;

(iv) manufacture of flourescent 
tubes;

(v) manufacture of articulated 
(integral) buses;

cvi> setting up of a coke oven pro
ject in Hungary;

('/ii) setting up of projects in third 
countries for manufacture of lamps.

Foreign Markets for Indian Sugpar

4746. sHRI DURGA CHAND : Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether there is any proposal 
under Government’s consideration to 
capture foreign markets for Indian 
sugar;

(b) if so, virhat are the details there
of;

(c) Nvhether it is proposed to imp- 
*We the quality of sugar so as to 

sugar from other countries in 
to capture foreign markets;

of/lnd^ " e  the details there-

the countries Where Indian sucar  ̂  ̂ j
Whether any follow  andhv /  action is taken
tL  « find out the taste
*or Indian sugar m these countries?

the m inister  op st a t f  TN 
the m in istry  of C0MWR^S 
^  CIVIL SUPPLIES a n d  CO
OPERATION (SHRI ARIp BEG)- (a)

.^  a regular basis through the CTC 
'^der the International Sugar Agree

ment. India has a quota of 6.5 lakh 
tonnes for export during 1978. Govern
ment has decided to export the entire 
quota.

(c) and (d). Indian sugar of ISS 
grades C/D/E-30 with a minimum po
larisation of 99.7 degrees and maximum 
moisture content of 0.1 per cent packed 
in 100 kg. new. Atwill gunny bags is 
being exported from Indian exports are 
being made to export sugar of the best 
available quality. Possibilities of pack
ing sugar in 50 kg. polylined jute bags 
so as to match international require
ment are also being explored.

(e) The countries to which Indian 
sugar is exported are USA, UK̂  Indo
nesia, Egypt, Sudan, Jordan, Morocco; 
Hungary, Iran, Iraq, West Germany, 
Arabs Republic of Yemen, Sri Lanka, 
Maldives, Qatar, Afghanistan, Romania, 
Portugal, Nepal, Tunisia, Tanzania, 
Somalia, Seychelles, Sultanate of Oman, 
Kenya, Algeria and Aden. Indian sugar 
has been accepted by consumers in the 
importing countries. No follow up 
action for finding out the taste reaction 
to Indian sugar has been undertaken.

Rural Banks working in States

4747. SHRI DURGA CHAND: WiU
the Minister of FINANCE be pleased 
to state:

(a) the number of rural banks at 
present working in each State district- 
wise together with their capital;

(b) what is the Government’s policy 
and the criteria followed for opening 
rural banks in the country;

(c) the number of rural banks, with 
their capital proposed to be set up in 
Himachal Pradesh district-wise during 
the next two years;

(d) whether any survey or assess
ment has been made on the working 
of the rural banks; and
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(e) if so, the details thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) At pre
sent, 49 Regional Rural Banks covering 
88 districts in 16 States are functioning 
in the country. The issued capital of 
each Regional Rural Bank is Rs. 25 
lakhs.

(b) Districts where the cooperative 
banks are weak and the commercial 
banks also have very few branches are 
given priority in the matter of e.sta- 
blishing Regional Rural Banks.

(c) At present, there is no proposal 
to open any new Regional Rural Bank 
in Himachal Pradesh.

(d) and (e>. An assessment of the 
performance of the Regional Rural 
Banks was made by the Committee 
set up by the Reserve Bank of India 
under the Chairmanship of Prof. M. L. 
Dantwala. This Committee has come 
to the conclusion that the Regional 
Bural Banks, have, within a short span 
of time, demonstrated their capability 
to serve the purpose for which they 
were established. The Committee has, 
therefore, suggested that more Region
al Rural Banks should be opened and 
they should be made an integral part 
of the rural credit structure.

Talks with World Bank President re- 
fTBTding Financial Assistance for hydel 

projects

4748. SHRI DURGA CHAND; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that talks 
were held with Mr. NcNamara Presi
dent of the World Bank during his 
recent visit to this country about tap
ping power resources in the country to 
meet the power shortage;

(b) whether talks were also held 
with him regarding the hydel poten
tialities in the country;

(c) if so, what are the details of 
the talks held with him in this regard;

(d) what financial assistance the 
World Bank President had assured for 
the approved hydel projects in the 
country during the sixth Plan; and

(e) what are the details of the ap
proved hydel projects in each State 
for which the World Bank assistance 
will be forthcoming during the Sixth 
Plan?

THE MINISTER. OF FINANCE 
(SHRI H. M. PATEL): (a) to (e). In 
the course of the talks held with Mr. 
NcNamara, President of the World 
Bank, during his visit to India in Octo-, 
ber, 1978, he was apprised of the subs
tantial investments which were con
templated in the power sector during 
the Five Year Plan period 1978— 8̂3. 
No specific hydel projects figured dur
ing the discussion.

The World Bank Group is not assist
ing r*ny hydel power project. The Bank 
Group assistance has, however, become 
available for regional thermal power 
stations, transmission programme and 
rural electrification projects.

Janata Hotels in Tourist Centrejs in 
Kerala

41 SHRI GEORGE MATHEW: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) what are the Central Govenif- 
ment plans for building new Janata 
hotels in India;

(b) have the Government recon
sidered their plans after the protests 
that have taken place in New Delhi 
etc.; and

(c) since the State of Kerala is a 
real tourist paradise; will the Central 
Government consider building some 
Janata Hotels in the various tourist 
centres of the State to promote tour
ism?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK>: (a) and (c). The
Five Year Plan 1978—83 envisages
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construction of Janata hotels initially 
at the 4 metropolitan cities of Delhi, 
Bombay, Calcutta and Madras. Work 
has commenced . on a 1250-bed Janata 
holel (Ashok Yatri Niwas) at New 
Delhi which will be completed in phases 
during 1980-81. Construction of Janata 
hotels in the Central Sector in places 
other than the 4 metropolitan cities 
will be undertaken on the basis of a 
survey to be conducted for identifying 
oonli’es. and subject to their feasibility 
and depending upon the availability of 
resources.

(b) No protests against Janata hotels 
have taken place either in New Delhi 
or elsewhere.

(c) Per capita national product at 
current prices is estimated at Rs. 1004.9 
for 1975-76, the latest year for which 
comparable information is available. 
At 1960-61 prices this would be equi
valent to Rs. 366.9 as compared to 
Rs. 252.9 for 1950-51 and shows a rise 
of 44.7 per cent. However, a more 
realistic indicator of improvement in 
the standard of living is the change in 
consumption expenditure. According 
to available information per capita con
sumption expenditure at constant 
(1970-71) prices went up by 12.8 per 
cent between 1960-61 and 1976-77.

Price of natural rubber

Growth rale of Indian economy

: 4750. SHRI GEORGE MATHEW:
Will the Minister of FINANCE be 
pleased to state:

i (a) what is the real growth rate of 
the Indian Economy during 1977-78, 
after making necessar.y reduction for 
inflation;

; (b) what is the present state of in-
:flation in the country and the value 
of money in 1978 as compared to 1947; 
and

(c) has the standard of living of 
he citizens of India and their purchas
ing power gone up after 1947 and if so 
^hat IS it to-day?

H OF FINANCE
of National T (a) Estimates
yet available

ended December 2. 1978. The p u r S

oer. 1978 as measured by the Con- 
umer Price Index (1960=iS) when

raS bT I (earliest'Available) works out to 24.21 Piaise.

4751. SHRI GEORGE MATHEW: 
Will the Minister of COMMERCE, CI
VIL SUPPLIES a n d  COOPERATION
be pleased to state:

(a) whether Government of India 
are aware that the price of natural 
rubber rose only during the off pro
duction season and that the real pro
ducer did not benefit from the price 
rise during that time;

(b) will Government take into 
account the interests of the small 
growers when importing natural ru
bber under pressure from the manu
facturers; and

(c) is it not wrong to protect the 
industrialist, while no consideration 
is given at all to the small growers?

THE MINISTE;R OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND COOPE:. 
RATION (SHRI KRISHNA KUMAR 
GOYAL): (a) to (c). Import of natural 
rubber was allowed to arrest the up
ward movement in prices and to im
prove supply position of rubber which 
was hit by heavy monsoon which un
precedentedly continued up to the end 
of August, 1978.

The main reason for the rise in price 
of rubber in the internal market was 
the shortage of rubber in the country. 
The price ranged Rs. 1,200/- and above
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for about 20 days during July to Octo
ber, 1978 and the transactions at these 
prices were low.

Before allowing imports, Government 
takes into account the demand-supply 
position as also the interests of both 
the rubber growers, the manufacturing 
industry and the consumers.

Tax arrears

4752. SHRI MUKHTIAR SINGH 
MALIK:

SHRI PIUS TIRKEY:
SHRI s^iVAM SUNDAR 

GUPTA:
SHRi G. M. BANATWALLA:
DR. BAPU KALDATE:
SHRI RAJENDRA KUMAR 

SHARMA:

Will the Minister of FINANCE be 
pleased to state:

(a) the outstanding arrears of 
Corporation tax, income tax with in
terest and penalty as on 30th Novem
ber, 1978;

(b) names of such persons/firms 
against whom more than rupees one 
lakh are outstanding;

(c) the reasons for such large in
crease in the arrears of tax collection; 
and

(d) the steps taken to recover the 
same?

THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) On the basis 
of the latest available figures as on
30.9.1978 the gross and net arrears of 
Corporation-tax, Income-tax with in
terest and penalty outstanding were as 
under:—*

{In croTf s o f  Rs,)

Gross demand oiusianding 1115 -Bg*
Net arrears 733* 61 ♦

♦Figures arc provisional

(b) As on 30.9.1978 there were about
11 000 assessees against each of whom 
tax arrears exceeding Rs. 1 lakh were 
outstanding. Their names and other 
details are not readily available and 
the collection of such information 
would involve considerable time and 
labour. However, if the Hon’ble Mem
ber desires information in respect af 
any particular case or cases, the same 
can be collected and furnished.

(c) The arrears of Income-tax on 
30th September, 1978 alongwith the 
corresponding figures as on 30.9.1977 
were as under: —

As on

30 9-77 
30-9*78

{Amount in crores o f  Rs,)

Gross demand Net

outstanding arrears

1046* 23

1115-89*
722.44

733-68*
♦Figures provisional.

It can be seen from the above that 
•while the gross demand outstanding 
have gone up by Rs. 70 crores, the net 
arrears have increased by Rs. 11 crores 
only. The phenomenon of tax arrears 
is a continuing one. Even though the 
tax outstanding at the beginning of a 
financial year is collected/reduced to a 
substantial extent by the year end, the 
arrears again go up mainly because a 
part of the fresh tax demand raised 
during the course of the year is not 
fully collected and becomes fresh ar
rears of tax at the end of the year.

(d) The Income-tax Act, 1961 pro
vides for several steps for enforcing 
collection and recovery of tax arrears 
such as levy of penalty, attachment of 
monies due to the defaulter, d is tra in t  
and sale of movable property, attach
ment and sale of immovable property, 
etc. Depending upon the facts a n d  cir
cumstances of each case, suitable steps 
are taken by the Income-tax autho
rities concerned for recovery of tax 
arrears.
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Administratively, the Inconjj^tax O n 
cers haVe been asked to pay special 
attention to the collection/reduction 
of Income-tax arrears. The progress' of 
collection /reduction in bigger cases is 
also watchcd by the senior officers of 
the Department.

(^) fJT ?rezm 3rm ^
imJTT qT ^  f^^TT JPTT

t ?  '
I

fro ifcft «ft IT̂ o 1̂ 0 : (jp)
^  f̂ rfnr ^ ijw ?̂rtf̂ ^TfWf ^
^  ^  8 TJ |f =̂ 3T
£J^5’  ̂ ^  % F̂PT̂rtV ^

I  ̂ ^   ̂ ^  ^  ^
'; ^  q^TR ^  5Ft 5 E T ^ ^  ^  2ffe

^  ^  w  ’qr I
3 ^ -? T fm T  «r? R  ^

ii ?T^  ̂ ^  ?TEWT ^
’̂ n ?riNr r̂fM 

y fen Tnrr «rr
«rr

>v ^  ^  % ?T5ir5T,

’raw T f/f^ fr ff̂ T

faniT «ft ?rt« ^ *ftT
S .  „nr?frt

TT«^-
*  ^  wwj ^ 1 IW
IT «twt <n (it ti^ «<iv jT^
3653 L S -8

24 !1W^, 1978 vt ?fl»ir <niT f
w<nclft.« 5n*r <̂iRn; ffs's ^  if ' ifcjT 
w  «rr I

Tr«fN^ q WĤ Pid irfiwf fmr
^  5r mfiwii

4754. «ift ¥?TT?T ift̂ FT : im^fhf
ir̂  ^  fr̂ r sr̂ r̂ :
(^) ^̂ J iTTq;f^

^ TTcjtinrcr 
 ̂ ?(T7:5m ^  SITSTXĤT I ; ?ftT

^ ) r̂f? ?t, ftr̂ r̂ r

(«ft T̂ o ^ ô q ^ ) : (^) %f\X
(^ ) . ■'«7+k1 âr ’snr^f^ ^  «ftr 

3r̂ [̂fd ^ ftrr t̂TOTT #; ’qrM  ̂
f?rî T<T ?lTOm ^ T̂ftripT ^  »TFT?T ^  t|
 ̂ I f  ê 1<l 5T̂ »r<  ̂ :—

1)
i  %mui *TT
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15 !T f^  7j JrferTO
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rr^ T
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TTHT ^ 
fttrffer 5T%?PT I

TTVljf If Ô fTTWf iflk HffOT iffW?

4755 «ft ftW ; WT <t4sW «fK 
sTHR ftWWH *ni ^  •

(v) mf\ T̂OTT # ^  trwft 
ijftRff ?r ^  Tfwit ^ e4wmff ir w
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^  frim  ^ ftTT[  ̂ ctrfip mir 
^  ¥t <rmviT  ̂ ^ fexT
immv gOTt irr ^  ; r̂ftr

(^ ) «rft5t, ^ T ? : T R 2 T ^  ^rf^t
^  srferf ^ T JfJri I  ? "

vtow f̂HTT finnvT ̂  vOTtwii
: («F) ^  I "

(9 ) TT  ̂ ^<+R ?ftT
3PT Tf f  »ftT  ̂ # q ^

#3t  ̂ I

Streamlining: of S.T.^.

4756. SHRI A. R. BADRINARA- 
YAN:

SHRI M. V. CHANDRASHE- 
KHARA MURTHY:

SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether streamlining of S.T.C 
is under the active consideration of 
Government;

(b) if so, whether there is a proposal 
for decentralisation of the Admi
nistration in the Corporation for dele' 
gating more powers to the regional 
branches/offices for facilitating prompt 
decisions,

(c) what are the measures being 
taken to streamline the S.T.C.; and

(d) when the final decision is likel}’ 
to be taken?

th e  m inister  of s ta te  in
THE MINISTRY OF COMMERCE 
a n d  c iv il  SUPPLIES AND CO
OPERATION (SHRI ARIF BEG>: (a)
(c) and (d). Yê :, Sir.

The study team of the Indian Insti
tute of Management, Ahmedabad, has 
made certain recommendations for re
orienting the objectives and restructur
ing of STC. Based on these recommen
dations action is being taken at appro* 
priate levels and final decision is likely 
to be taken soon.

(b) There is a proposal for decentra
lisation of administration in the Cor
poration for delegating more powers. 
The sTC Board has, for this purpose, 
already appointed a Committee to re
view the delegation of powers and put 
up recommendations to the STC Board.

Plan to set up consortium of India
4757. SHRI A. R. BADRINARA- 

YAN;
SHRI M. V. CHANDRASHE- 

KHARA MURTHY:
SHRI R. C. KADANNA- 

PPALLI:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government are plan
ning to set up a Consortium of Indian 
consultancy;

(b) if so, its functions and when 
the final decision is likely to be taken; 
and

(c) what are its advantages?
the  MINISTER OF STATE IN 

THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG>: (a) 
Nô  Sir.

(b) and (t). Do not arise.

Withdrawal of ban on trade with Tibet

4758. SHRI A. R. BADRINARA- 
YAN:

SHRi P. M. SAYEED:

Will the Minister of COMMERCE. 
CiyiL SUPPLIES AND COOPERA
TION be pleased to slate:

(a) whether it is a fact that Govern- 
ernment have withdrawn 16 year ol<̂  
ban on trade with Tibet;

(b) if so, the main reasons for the 
same;

(c) whether, any improvement ha?
been made after withdrawing the ban; 
and -
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(d) If So to what extent the trade 
between India and Ubet has Im
proved?

the minister o f  s t a t e  in
THE ministry OF COMMERCE 
AND civil supplies  AND CO
OPERATION (SHRI ARIF BEG); (a) 
Yes, Sir.

b̂) It was done in the interests cf 
teino-Indian trade.

(c) and Od). It is too early to assess 
'he situation.

Trade deficit with Sri Lanka

4759. SHRI A. R. BADRINARA- 
YAN:

SHRI R, V. SWAMINATHAls; 
SHRIMATI PARVATI DEVI: 
SHRi CHATURBHUJ:

Will the Minister of COMMERCE. 
CtVIL SUPPLIES AND COOPBRA- 
T[0N be pleased to state;

(a) whether Sri Lanka Government 
h?s approached India to help her to 
bridge trade deficit;

(b) if so, the reaction of the Union 
îOvernment; and

(c) what Bteps India proposes to 
take to bridge the trade deficit?

STATE IN
and com m erce

operation
to (c). Discuss on 
the Minister
plies and CooperSr®"/®’
nf India and the M iL? Republic
Shipping of the Govi™' ^
Democratic Socially the
Lanka during the latfi.^

6th December.
-mber. 1978 on th; furthS T  
7>ne of trade and
Mon. between the tw o^ S S to*  *  * 

re^rd to iAcraatinf the
. '" I -  " w  th.
;*?« two ceuhtriea India

the Bangkok Agreement to the follow
ing commodities which were of export 
interest to Sri Lanka: —

(1) Cocoa Beans
(2> Cloves
(3) Nutmeg and Mace
(4) Glycerine
(5) Natural Graphite
(6) Natural Rubber
(7; Cinnamonleaf Oil

Further India has agreed to help 
diversify Sri Lanka’s exports to it by 
permitting imports into India, upto 
specified limits of manufactures from 
Sri Lanka. This includes imports o£ 
bulk items like cement and urea, India 
has also agreed to help facilitate the 
establishment of Indo—Sri Lanks Joint 
Ventures in Sri Lanka by under
taking to consider buy back arrange
ments in the case of industrial products 
like cement, Phosphoric Acid, Pharma, 
ceuticals etc. as well as to consider 
extending tarilT preferences where the 
manufactures contain not less than 
80 per cent Sri Lankan or Sri Lankan 
and Indian materials.

Fall in profit of Public Sector Under
takings

4760. SHRI ANANT DAVE:
SHRI SAUGATA ROY:

Will the Minister of FINANCE be 
pleased to slate:

Ca) whether it is a fact that during 
the last two years there has been a 
shortfall in the net profit of public 
sector undertakings/units;

(b) if so, what are the details;
(c) the total profit made during the 

last two years by each Undertaking/ 
unit; and

(d) measures proposed to be taken 
in this regard?

THE MINISTER OP FINANCE 
(SHRI H. M. PATEL): (a) The net
profit before tax which was Rs. 476.17
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furores in 1976-77 is estin>ated to have 
declined to Rs. 236.06 crores in 1977 78.

(b) and (c). The details for the year
1976-77 are giv̂ en in the Annual Report 
on Industrial and Commercial Under
takings under Central Government 
placed on the Table of the House during 
the last Budget Session. For the year
1977-78, the Report is being finalised 
and will be placed before the Parlia
ment during the next Budget Session 
in 1979.

(d) Government keep a close watch 
on the performance of the public 
enterprises and some of the important 
steps taken to improve their profit
ability are:

(i) Improvement 
utilisation;

of capacity

(ii) Debottlenecking various phases 
of operation;

(iii) Provision of balancing
facilities for better utilisation of
existing equipment;

(iv) Provision of captive power to 
ensure smooth energy supply in 
selected industries;

(v) Improvement in industrial
relations;

(vi) Improved production Planning 
and control techniques;

(vii) Introduction of incentive
schemes;

(viii) Periodical review of perfor
mance against budget targets at the

level of administrative Ministries:
(ix) Improvement of inventory

control practices; and
(x) Modernisation and diversifica

tion etc.

Sale of Imported steel
4761. SHRI K. PRADHANI: Will the 

Minister of COMMERCE, CIVIL 
SUPPLIES a n d  COOPERAtlON be 
pleased to state:

(a) whether some cases have come 
to the notice of Gwewimtat that

some users of steel are selling import
ed vital steel items in the market at 
a premium;

(b) if so, the details thereof; and

(c) what steps have been taken by 
Government to prevent such malprac
tices?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES a n d  COOPERA
TION (SHRI ARIF BEG): (a) Yes, Sir.

(b) The details of the reported cases 
will be laid on the Table of the House 
in due course.

(c) Action under the Imports and 
Exports (Control) Acf and Imports 
(Control) Order will be taken against 
the licence holders in cases where mis- 
utilisation is proved. Side by side, 
increased imports of those steel items 
has been provided for in the import 
policy, of which indigenous availability 
is not adequate to meet the demand.

Payment of Income Tax by Doctors of 
Sir Ganga Ram Hospital, New Delhi

4762. SHRI AMAR SINGH V. 
RATHAWA:

SHRI BALBIR SINGH:
SHRI CHHITUBHAI

GAMIT,;

Will the Minister of FINANCE 
pleased to state;

(a) whether Government are awa« 
that many regular and honOTary doc
tors of Sir Ganga Ram Hospital, B aj- 
inder Nagar, New Delhi have a huS® 
earning ffom the said hospital but ar> 
not paying Income Tax accordingly;

(b) whether Government are a’.̂  
aware that some of the Doctors 
honorary doctors of the said ... 
have their own or in partners*" 
other nursinc homes/clinics *nd ‘ , 
VlsltlBg doctors in other Hosnitals *
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nursing homes and are earning a lot 
of money but are not paying Income 
Tax accordingly;

(c) if so, what action has been 
taken against them according to law; 
and

(d) the names of such Doctors of 
Sir Ganga Ram Hospital, the amount 
paid as Incx)me Tax during the last 
three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to (c). The 
names of seven doctors are shown in 
the annual returns filed under section 
206 of the Income Tax Act for Ganga 
Ram Hospital, for the years 1975-76, 
1976-77 and 1977-78. Taxes have been 
duly deducted from the salary paid to 
the doctors.

Information available in the office of 
the Commissioner of Income Tax 
indicates 43 doctors serving the hospital 
in an honorary capacity. All of them 
have been assessed to income-tax for 
the different years.

. Some of them are interested In 
private clinics and nursing homes>-

K. N. Kothari and Dr. Mrs. 
Usha Kothari have run a nursing 
home called Kothari Nursing Home.

, Dr. A. D. Sehgal and Dr. N. S. 
Dixit are partners in Charak Clinic. 
Dr. S. p. Aggarwal is partner in a 
firm styled M/s. Diwan Chand 

, SatyapaL

It is presumed that information 
is being sought of only doctors who 

nursing homes/clinics, on their 
wn OP iix partnership, and who have 

declared their income fully. There 
a complaint of tax evasion against

ha M Who is alleged to
ave faUed to disclose fuUy his interest 

hgal’s Nursing Home and acquir- 
l larA wealth with unaccounted
I complaint is beii^
I 2 ^  "^  Taxes demanded from
I  M d by Dr. A. D, Sefcujal for the

assessment years 1973-74 to. ;197&-,76 
were as follows:— :,

Assessment year Taxes demanded/paid
Rs.

1973-74 7,36€/-
1974-75 9,100/
1975-76 21,765/

There is no specific information of
tax evasion in the case of any other 
doctor of the Hospital

Adyances to non-priority sectors by 
branches of Bank of Baroda and Cen

tral Bank of India

4763. SHRI VASANT SATHE: WiU 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that some 
branches of Bank of Baroda and Cen
tral Bank of India are violating the 
norms laid down by Tandon Com
mittee in respect of advances to non
priority sectors;

(b) whether it is a fact that in 
some cases the branches have exceeded 
the limits sanctioned by the Head 
Offices; and

(c) if so, the details thereof and 
what steps are being taken to remedy 
the lapses and details of action taken/ 
proposed?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
The norms for reasonable levels of 
inventories and receivables prescribed 
for fifteen major industries, following 
the recommendations of the Tandon 
Committee are not rigid and absolute. 
Although commercial banks, including 
the Bank of Baroda and the Central 
Bank of India, have been instructed to 
observe these norms, they do deviate 
for reasons considered adequate and 
only to an extent considered reasonable 
in special and emergent cases.

(c) In case of ajny deviation from 
the discretionary powers vested in an
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offleer, the banks under their system 
of internal inspections take action 
against such officers. The Reserve Bank 
also has a system of inspections under 
which such excess drawings are report
ed to the banks controlling officers 
particularly if large unauthorised 
excess drawings are noticed as a 
regular feature.

cavttaned “Coca Col» majr 
retnrn vis Nepal”

4764. SHRI VASANT SATHE:
SHRI VIJAY KUMAR 

N. PATIL;
SHRI S. S. DAS:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether attention of Govern
ment ha* loeen drawn to the news- 
report appearing in the Times of India 
dated 24th November, 1978 under the 
caption “Coca Cola may return vio 
Nepal” ;

(b) if so, what is the reaction of 
GJovemment to the various observations 
made therein observation-wise; and

(c) facts of the matter—details of 
action taken/proposed?

THE MINISTER OF STATE IN THE 
m in is t r y  of  COMMERCE AND
CIVIL su pplie s  a n d  c o o pe r a 
t io n  (SHRI ARIF BEG) ; (a) Yes,

(b) and (c). In terms of Article V 
of the Indo—Nepal Treaty of Trade, 
1978, which reads:

“Notwithstanding the provisions of 
Article HI and subject to such ex
ceptions as may be made after con
sultation with His Majesty’s Govem- 
nient of Nepal, the Government of 
India ngree to promote the industrial 
development of Nepal through the 
grant on the bas« ot non-rece;pro. 
city «< favourably treat-
iMnt to Imports Into India of Indus

trial i»oducts m?inufactu;«4 in Nepal 
in respect of customs. dyty and 
quantitative restrictions norirfally 
appVcgWe to

India has accepted the ^rant or pre
ferential treatment to goods manu
factured in Nepal which are principally 
out of materials of Nepalese ori£*in or 
Indian and Nepalese origin. Accord
ingly, in the Protocol to the Treaty, H 
is provided that—

1. “The Government of India will 
provide access to the Indian market 
free of “basic” customs duty and 
quantitative restrictions, generally, 
for all manufactured articles which 
contain not less than BO per cent of 
Nepalese materials or Nepalese and 
Indian materials” .

2, “In the case of other manu
factured articles in whiich the value 
of Nepalese and Indian materials 
and labour added in Nepal is at 
least 50 per cent of the ex-factory 
price, the Government of India will 
determine the articles on case by 
case basis eligible for following pre
ferential treatment in the Indian 
market:

(a) barring exceptional circum
stances, exemption from quantita
tive restrictions, and/or

(b) tariff concessions at least 
to the extent of 50 per cent of the 
MFN rate of import duty where 
the value in such articles is less 
than 80 per cent but more than 
50 per cent of the ex-factory 
price” .

Further till such time as procedures 
to determine the eligibility of indus
trial products to the concessions 
envisaged for goods containing 80 per 
cent of indigenous materials are 
established, it has been agreed by the 
Government of India that the Itot of 
articles produced in Nepal (appended) , 
shall be permitted access w i f ! ^  
quantitative refrtricHohs and be 
from bakic curtoms duHes. Item WM-i



is eotitled “AJl other, non-alcoholic 
beverages,” this would include aerated 
waters.
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B-3-2 Canned soup
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When the Government oi India’s 
attention was drawn to the fact that a 
Coca Cola Bottling Plant was being set 
up in Nepal and that its products 
could find their way into the Indian 
market, bearing in mind the j)0licy of 
the Government of India on Coca Cola, 
it requested the Government of Nepal 
to ensure that the products of the Coca 
Cola Bottling Plant in Nepal do not 
find their way to the Indian market 
in any form whatsoever. The views of 
the Government of Nepal are awaited.

Nepalese industrial products elUlble 
tor preferential treatment in

B-l Cereal and Flour Preparations

B-1-] Biscuits, loaves, cakes, pastry 
and other bakery products 

B-1-2 Noodles and spaghetti 
B-l-S Cornflakes 
B-l-4 Malt

8-2 Oil and Oil Extracts 

B-2-1 Solvent extracted oil
B-2-2 EssentiBi Oil and p « lu m e s  
B-2-3 Ve;getable ghee 

^-3 Vegetable products 

^■3-1 Canned vegetables

B-3-3 Chutney and pickles 
ned and bottled).

B-3-4 Starch and glucose 

B-4 Fruit Products

B-4-1 Fruit juices, syrups and
squashes

B-4-2 Jam, marmalade and fruit 
jellies

B-4-3 Bottled or canned fruits
B-4-4 Other tined or packeted 

fruit preparations

B-5 Dairy Products 
B-5-1 Ghe© canned 
B-5-2 Butter (Package)
B-5-3 Cheese

M^at Preparations 
B-6-1 Tinned and packed meat and 

meat preparations 
B-6-2 Me^t essence

B-l Sugar and Sugar Preparations 
B-7-1 Sugar 
B-7-2 Sugar-candy 
B-7-3 Syrup
B-7-4 Sugar confectionary and 

other sugar preparations

B-8 Beverages 
B-8-1 Ice and Ice-cream 
B-8-2 All other non-alcoholic be

verages

B-9 Confectionery
B-9-1 Confectionery, excluding 

chocolate.
B-I^Tol^ooco Products
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B-10-1 Cigar ^
Bidi

B-10-3 Tambakbu 
B-10-4 Zarda
B-10-5 Other manufactured tobac

co

B-11 Forestry Products

B-11-1 Wodden furniture 
B-11-2 Plywood 
B-11-3 Rosin and turpentine 
B-11-4 Catechu and tannin 
B-11-5 Bamboo products 
B-11-6 Wooden parkets 
B-11-7 Chip-board and particle 

board
B-11-8 Card-board and other board 
B-11-9 Paper

B-12 Grass and Straw Products

B-12-1 Straw board
B-12-2 Other grass and straw pro

ducts

B-13 Leather and Leather Products

B-I3-1 Tanned skin and hides 
B-13-2 Shoes 
B-13-3 Purses 
B-13-4 Bags
B-13-5 Other leather products.

B-14 Mining 

B-14-1 Lime

B-14-2 Bricks, tUes, pipes and other

*22, WHtttfn AksU)^

building ihfrterials made of 'clay, 
stones artd c6ment

B-14-3 Pottery

B-14-4 Chalks and chalks powder 

B-14-5 Slate 

B-14-6 Magnesite 

B-14-7 Marbles 

B-15 Handicrafts and Artistic Goods 

B-16 Cattle Food and Fooders 

B-17 Glass and Glass Goods 

B-17-1 Glass bottles and tumblers 

B-18 Soap

B-18-7 Laundry and toilet soap

B -1 8 -1  Laundry and toilet soap 

B-19-1 Hessian

B 19-2  Sacking ‘

B -1 9-3  Twine

B-19-4 Other jute products ’

B-20 Match

B-21* Metal Products (Fumiture», 
cabinet etc.)

B-22 Textiles

B-22-1 Readymade garments (Cot
ton)

B-23 Miscellaneous

B-23-1 Precipitated calcium car
bonate

B-23-2 Tooth paste.
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Canon monopoly procureinent gcheme 

of Maharashtra

4765. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Government of Maha- 
rasMra has written to the Commerce 
and Finance Ministries seeking ap
proval of cotton monopoly procure
ment scheme of the State Government 
and asking for financial assistance;

(b) if so, the number and dates of
such communication exchanged and 
details thereof; and l-

^c) what is the reaction of the Cen
tral Ministries to the proposal made 
by the Chief Minister oi Maharashtra 
and detail? of assurances/commitments 
made to the Slate Government?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
A letter dated 17-10-78 from the 
Minister for Co-operation, Government 
of Maharashtra was received in the 
Ministry of Finance asking for credit 
limits for procurement of cotton. 
Replies of the Finance Ministry were 
sent to the State Government vide 
letter No. 3070-FM/78/VIP(I) dated 
31-10-78 to the Minister for Co-opera
tion and letter No. 6/FM-PA/78 dated 
21/22-11-78 to the Chief Minister.

(c) The Government of India have no
o jection to the Maharashtra Govern-

en operating the Scheme, subject to 
certajn conditions.

Development of Konark, 
Bhubaneshwar and Chilka

S S l r "■ mv. , , ’
(a) whether Government of

approach^ the Central o  
tor developing Puri

(•b) il 80, what is Central Govern* 
m«nt’s decision thereon?

THE MINISTER OF TOURISM AND 
CIVIL AVLATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) and (b). 
Yes, Sir. The Orissa Government had 
sent proposals to the Department of 
Tourism for the following schemes viz.
(i) Completion of Marine Drive link
ing Puri and Konark; (ii) Conversion 
of the Inspection Bungalow at Barkul 
(Chilka Lake) inito a Forest Lodge, 
and (iii) Development of Lion Safari 
Park at Nandan Kanan (near Bhuba
neshwar).

The State Government was advised 
that the construction of the road 
would come within the purview of the 
Road Sector Plan of the State Govern
ment and as such would not be charge
able to the Tourism Sector; and that 
their proposals for the Forest Lodge 
and Lion Safari Park could not be 
taken up in the Central Sector because 
of limited resources.

I I
Thereafter at the Conference of Tour
ism Ministers held in New Delhi in 
November 1978, recommendations were 
made for the inclusion of two cehtres 
for development in each State/Union 
Territory in the Central Sector. The 
recommendations made by the Govern
ment of Orissa were:—

(a) hotels at Konark and Puri

(b) development of facilities at 
Chilka Lake

(c) development of faciUties at 
Simplipal National Park.

The India Tourism Devebpment Cor
poration will be undertaking the ex
pansion at itbe Travellers Ijodge at 
Konark; the conversion of the, Travel
lers Lodge Into a Hotel at Bhubanesh
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war, and the conitructkm of a Travel
lers Lodge at Puri during the Five 
Year Plan period (1978—83).

*nie details ot the other schemes 
proposed will be finalised in consulta
tion with the State Government and 
taken up for implementation depend
ing upon the priorities to be accorded 
to each and the resources available.

lOrei I frPm w hich  a ir serv ices 
do Bot operale

4767. SHRI K. PRADHANI: WiU the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether there are some places 
in the country having aerodromes but 
from which air services are not being 
operated at present;

(b) if so, the details thereof; and
ĉ) whether Government propose to 

introduce regular air services from and 
to these places; if so, by when?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) and (b). 
A list of civil aerodromes, from which 
air services are not being operated, at 
present  ̂ is attached.

(c) Consideration for opening new 
stations on Indian Airlines network is 
baaed on traffic demand and economic 
viability of new airlinks. A new air- 
link is being envisaged for operation 
of Srinagar/Leh in the very near 
future.

Aerodromes from which air services 
are not being operated.

1. OeUu (Safdarjung).
2. BehaU.
3. Gaya.
4. Kamalpur.
5. Kandla.
6. Khowai.
7. Kota.

8. Mohanbari.
9. Muzaffarpur (Rewaghat).
XO. Nadirgul (GUderdrome Hyder

abad).
11. Panagarh.
12. Pantnagar (Phoolbagh).
13. Akola.
14. Baluighat.
13. Barapani (Shillong).
16. Bilaspur.
17. Chakulia.
18. Cooch-Behar.
19. Cuddappah.
20. Donakonda.
21. Hadapsar (GUderdrome, Pune).
22. Hassan.
23. Jhansi.
24. Jharsuguda.
25. Jogvani.
26. Kanpur (Civil).
27. Khandwa.
28. Lalitpur.
29. Malda.
30. Mysore.
31. Palanpur (Deesa).
32. Panna.
33. Passighat.
34. Rajamundry.
35. Ramnad.
36. Raxaul.
37. Rupsi.
38. Satna.
39. Shelia.
40. Sholapur.
41. Tanjore.
42. Vellore.
43. Warrangal

Deterioratton In coopcrattve moveawat
476S. SHRI EDUARDO FALSIRO: 

WiU «b« Minister of COMMIStCE. 
C W L  SUPPMSS AND COOPKRA' . 
TION be pleaa^ to (tate; ,
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(a) whether the deterioration in co- 
opVfttive movement throughout the 
cQuntvy is mainly due tp Government
al interference and to the fftct that 
very often cooperatives become IqqIs 
in the hands of poUticians; and

(c )  if so, what immediate measures 
do Governm ent contemplate to free  
cooperatives from politics?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) and (b). It would not be 
correct to say that a deterioration has 
been set in the cooperative movement 
throughout the country. A statement 
indicating the All India general trend 
of progress of cooperative movement 
from 1950-51 to 1976-77, is attached. 
It would be seen therefrom that in 
terms of membership, share capital 
and working capital of all types of 
cooperative institutions, the movement 
has made progress every year.

It is, however, true that the proper 
growth of the cooperative movement 
has been somewhat hampered by 
political machinations leading to 
development of vested interests. More
over, owing to a variety of reasons, 
Governmental interference and official 
control over the movement has also 
irvcreaaed over the years.

Vtereste: The ques- 
eneaffL interests has
and the Central
and State Governments for the last
aZ l-T'  Conference o fChief Ministers and ^

should not be ^u^wed to 
S S  “ operative insti-
lo i£ !S n . a W  made the

m ovem ei?!!^  "  *

(i) Restrictions on holdinf office 
for more than two terms in the same 
institution and also holding office 
simultaneously in more than two 
institutions;

(ii) Reservations o f seats on the 
board of management for m a il  
fanners and members of weaker 
sections;

(iii) Regulation of loans issued to 
the office bearers of cooperatives;

(iv) Regular elections by an inde
pendent authority;

(v) Open membership in the 
primary societies; and

(vi) Adequate arrangements for 
auditing by cooperative institutions.

Several States have already imple
mented all or some of these recom
mendations.

Governmental interference in co
operatives: During 1976, the Govern
ment of India had issued guidelines 
to the State Governments in regard to 
the removal of restrictive features 
from their cooperative legislation, with 
a view to developing cooperatives as 
autonomous institutions. In the recent 
years, some of the State Governments 
have taken action for supersession/ 
suspension of the managing oommltlaes 
of cooperatives in their States. The 
Government of India have written In 
all these cases to the State Govern
ments for early restoration of the 
elected boards of management.

National Cooperative Peliey Resolu
tion; In the All India Conference of 
State Ministers for Cooperation held in 
December, 1977, a National Coopera
tive Policy Resolution was adopted
which, inter^alia, envisaged the deve
lopment of cooperative movement as 
an autonomous, self-reliant and politi
cally neutral movement. Article 5 of 
the Policy Resolution speciflcaUy statea 
that the oeoperative movement shall bê  
built UP as an autoAomous, selMeliant 
nK>veinent, free from undue ovMdm 
interfence and excessive control, as
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also from politics. After the adoption 
of National Cooperative Policy Resolu
tion, the State Governments have again 
been requested to take necessary action 
for removal of restrictive features in 
their cooperative legislation, to elimi
nate excessive official control. Simul
taneously, efforts will l>e continued to 
be made to Tjuild up a vibrant coopera
tive movement based on enlightened 
participation of broad-based member
ship, free from the domination of vested 
interests, in order that the cooperatives 
become efficient organisations managed 
by professionals as against politicians 
and other vested interests.

Outlay earmarked for promotion of 
Tourism

4769. SHRI MANORANJAN BHAK- 
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to 
state whether the outlay earmarked for 
promotion of tourism in the Plan is 
inadequate if so, reasons and the pro
posed projects which are likely to be 
abandoned or pruned as a result there
of?

TW ; MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOrrAM KAU6HIK): Tourism, like 
any other sector, has been assigned the 
priority due in the process of distri
buting scarce financial resources by the 
Planning Commission. As against the 
proposed outlay of Rs. 91.77 crores for 
the development of Tourism in the 
Central Sector for the Five Year Plan 
(1978—.83), the Planning Commission 
has approved an outlay of Rs. 63 
crores.

As sudh, although no schemes have 
beeti abandoned, the expenditure on 
various schemes has been inoportion- 
ately induced to accommodate the 
maadmum possible within the approved 
outlair. '

Derecofnitlon of trayel M:eiici«s

4770. SHRI MANORANJAN &HAK- 
TA: Will the Minister of TOXJJfiSM 
AND CIVIL AVIATION be pleased trt
state:

(a) whether complaints are often 
received about misappropriation of 
foreign exchange, cheating of foreign, 
tourists and other irregularities in
dulged into by private tourists and 
travel agencies;

(b) if so, details of sach reports 
received during the current year and 
what action has been taken against the 
travel agencies involved;

(c) whether any travel agencies have 
also been derecognised as a resalt 
thereof and if so, facts; and

(d) whether Government are plann
ing to organise the working of travel 
agencies in a proper way?

THE MINISTER OF TOURISM AND 
CIVIL .AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) No, Sir. 
So far no complaints about misappro
priation of foreign exchange or cheat
ing of foreign tourists have been 
received against recognised travel
agencies.

(h) and (c). Do not arise.
(d> In order to ensure that reliable 

and experienced parties of sound
financial standing and high standard
of service enter the tourist indufi.try, 
the Department of Tourism has a
system of approving travel agents who 
fulfil certain minimum standards. Any 
complaints received against these 
approved agencies is taken up and 
suitable action is taken.

Star catefory of Hotels
4771. SHRI MANORANJAN BHAKTA; 

Will the Minister of TOtJRISM AITO 
CIVIL AVIATION be pleased t6 state:

(a) whetber any decisioQ /has been 
tafcen by the Govecnmeat to do Mnv 
with the present star<ategoilsatloii
hotels in the country; and
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(b) if so, facts thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) No, Sir.

(b) Does not arise.

Pepper export to Indonesia and 
Malaysia

4772. SHRI M. V. CHANDRA SHE- 
KARA MURTHY: Will the Minister of 
COMMERCE, CIVIL SUPPLIES AND 

I COOPERATION be pleased to state:

i (a) whether it is a fact that India 
is not only losing her dominance in 
pepper export to Indonesia and Malay
sia but on account of its uncompetitive 
price, India’s trade in pepper is behin̂ I 
Cardamom in terms of foreign exchange 
reserves;

(b) if so, the main reasons for the 
same; and

(c) what steps are being taken in 
this regard?

THE MINISTER OF STATE IN THE
ministry of com m erce  an d
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG); (a) India’s 
export of Pepper during the first 7 
months of this year (April—October, 
78) has decreased to 4888.9 tonnes, 
Vdlued at Rs. 9.25 crorfes, from 10464.8 

3̂  Rs. 21.4 crores, dur-

October

” , “• piTces are higher than the 
countri^^'^ P^o&ncine

to increase
production of Pepper to the country

and to rationalise 
marketing.

the system of

Survey for important places of tourist 
interest

4773. PROF. P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government have sur
veyed and then located some of the 
more attractive and important places 
of tourist interest to encourage and 
promote greater number of foreign 
tourists visiting India;

(b) if so, main indication thereto;
(c) places so located and projects so 

designed; and
(d) estimated expenditure to be in

curred on the same?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) to (d).
The State Governments/Union Terri
tories were requested to undertake a 
quick survey of the tourism potential 
of their respective areas for sugges
ting tourist centres which would be 
taken up for development in the Central 
sector. At the Conference of Tourism 
Ministers held on 17-11-1978,. recom
mendations were made as to the centres 
which could be taken up for 
development in the Central sector. 
The selection of these centres and the 
relevant priorities to be assigned to 
them for their development will be 
finalised in consultation with the State 
Governments/Union Territories de
pending upon the resources made 
available in the tourism sector of the 
Central Five Y^ar Plan 1978—83.

Sponsorinff of Liglit and Sound 
Prommmes in more ctttap

4774. PROF. P. G. MAVALANKAR: 
Will the Minister of TOURISM A m  
CIVIL AVIATION be pleased to 9*»e:
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(^) whether Government have been 
sponsoring and conducting one or more 
Li^ht & Sound Programmes in various 
citiei;

(b) if so, full facts thereof;

(c) whether the said programmes are 
running at profits or losses and details 
thereto for the last three years (1975
1976 and 1977);

(d) reasons for losses, if any; and

(e) whether Government have any 
further proposals to extent the said 
programmes in other cities, and if so, 
details thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU-

SHOTTAM KAUSHIK): (a) and (b). 
Yes, Sir.

There are three Light and Sound 
programmes at fted Fort, Delhi, Sabar- 
mati Ashram, AhmedAbad and Shali- 
mar Gardens, Srinagar which are 
operated by Government. The show 
at Red Fort was mounted in 1965 by 
the Department of Tourism and hand
ed over to India Tourism Development 
Corporation in 1967. The shows at 
Sabarmati Ashram and Shailmar 
Gardens were mounted in 1972 and are 
being operated by India Tourism 
Development Corporation on behalf of 
the Department of Tourism.

(c) The profit/loss during the period
1975-76, 1976-77 and 1977-78 are given 
below:

Red Fort • 
Sabarmati Ashratn 
Shalimir Gardens

*975-7̂  1976-77 i977-7»

(Rs. in lakhs)

0 * 6 9  1-69 ^-31

(— ) o * 9 7  (— ) o -67 (— ) o - 6 8

(— )i-42 (— )o*39 (— )0*«6

(d) As the show at Shalimar Gardens 
is operative only during the summer 
months and is closed for six months 
iri the winter the revenue earned is 
proportionately less. There has been 
an increase of 18 per cent in receipts 
of 1078-79 as compared to the corres
ponding period in 1977-78.

(e) There are some proposals which 
are under consideration but the details 
of which have not yet been finalised.

In the case of Sabarmati Ashram, 
since the number of tourists visiting 
Ahmftdabad is mueh less than Srinagar 
XJT Delhi, the sale of tickets has been 
coiAJ^afatively much less. However,
the number of vistors and sale of
tickets has been showing a steady
improvement. Efforts are being made
to reduce the losies by more intensive
publicity, improving the transport
faoilities to the Ashram, improving the

4775 . T n n f t : w  ftfv ^
^  Pit :

(^) vrr 28
1978 V vWt ^
qJTT fto wto ^ mrftRT ^
^  feVTRT ’RT

(it) eft jr, qt ^  w

(^t) m  r̂ v r  vt P m r  ^  1TT1T# vrfW
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^  ^  t ?

miiTiH  ̂ (•ft urNt
WWW ) : (w) ft I

(v) ¥ (^). fk ^  # <im
wr  ̂ fw snfHvrfrift ^  ^

^ sriHTC «ft '3TR fvî l̂ O % tTERT̂’
6 -6 -76  ^  I*<11 ^  Nj«i*i FVTT 1 5

sm ^  Wrft  ̂^
T̂R" ̂  ^  «ft I ^  V IFTWTT ̂  3ft̂  ^
1 9 .5  ?rr*T iTfihr ( f ^

^ i T m ' f ^  W <T T ), 2 3 , 1 5 5 / -
^ 0  ^  ^ T  3 ,2 50/ -  ^ 0 ^
^TT «nrfy ^rf ^  1 f̂t̂ TT ?rfkf«lJT<T, 1962  
V ^  T»i4qî  ̂  '^^’n
*TT?T ^  f̂ nn* *TT !T\t ^  '̂ TK 
9T 2 0 ,o o o /— ^0^^  w r  ^  \

 ̂ ^  ’HTrnr
^  ^   ̂ I w  r̂nr# ^  Tifw ^  wi 5T?̂  ^ 

3̂7c1T I

^T^TTT  ̂ W^VTT STTT 9-8-7 6 ^  '-̂ TTT
Hnq'̂ O fit, W5T lei'll «T*fT ^̂=T7t f̂ WT

fW rtrr >̂|fafH^*<, 1974  ^  <6̂ 4ru\ ^
sr=mcT w r  w  «rr 22- 3 - 7 7  ^

rjviK«rti) f ^  jfT̂ fsfijx *̂nrr ’tt i

5ITT f»Ow VT ?nVPT

4777 . ^  TW f n w :  W  N ff
cidi-i *pt s<rr f% :

(^) vn ilVH # f̂”5VT ITirx
*P ^  TtO iftO 5TFT  ̂^

«TT ifk ^  ^  ^  % 5n?T I
ith: VTTVXITTŴ ^̂ ftvf ̂ f̂VTFV vt 

Mr̂  ^,’ iAt

(«•) 5TTT W  ^  ^
jprr 3TR^ ^  ^  t ?

(«rt ^ O  q ^  ) : (^ )
V irSzpiT 8ft tfto # 0  5TRT 

^  ^  *Tc5ft ’Sfhrwt ^wr ^ W w  f%?ir ^
^0 26 f^TPT ^  f^rvh" R !̂|a P̂ 'ti RVHT
# ^  ?f«TT ^  qf̂  t, ^   ̂ n̂r%  ̂
1,08,21 1 ^  ^  IR  ^  ? m  tFT t  ^
2 0 ,0 0 0  WT[ ^ ’JT ^  ^  cTTT
4 2 ,880  Wrr Y r fw r f^  Mr^«IK
f^*rr,fiFr

vTT  ̂9" STF  ̂f%TTTT ^  S 0 0 5T% iTTR'vt ITPT

^  1975-76 irk 1977-78 
^  Û Vi\\ t  f̂ ^RT I I ?nw?: #
^  ^  5TRT FafNr?: ^  f ^  I I

(v) 'ddai I

Aliefî ed Income-Tax evasion by Synthe
tics and Chemicals Ltd.

4778. SHRI SURENDRA BIKRAM: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is not a fact that the 
top Executives and Managers of Synthe
tics and Chemicals Limited have been 
given company cars, free petrol, free 
driver for personal and official trips 
combined in which huge petrol is con
sumed in personal trips and the com
pany charges them Rs. 100 per month 
to dodge the income-tax authorities;

(b) if not, how much petrol each 
car allotted to its Executives and 
Managers has consumed during the last 
three years, year-wise; and

(c) whether all this does not fall 
under income-tax evasion and befooling 
the Income-Tax Department?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
to (c). According to information avail
able. M/s. Synthetics and Chemicals 
Ltd. have provided conveyance to 13 
employees in 1975, 15 employees in 
1976 and 15 employees in 1977. A sum 
of Rs. 1,200/- has been recovered each 
year by the Company from each of 
these employees for personal use of 
the car.

Details of petrol consumption per 
car are not available in the Income- 
tax Assessment records. Since there 
was no specific complaint of tax abuse 
in this regard in the past, the matter 
has not so far been investigated by the 
Income Tax Officer. The Company’s 
assessments have been completed upto 
the year 1974-75 and the total expen
ses in the consumption of petrol for
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Assessment Year

1972-7.< !
1973-74

1974-75

Amount 
• 1,31,^39/- 

1349,992/
1,76.258/-

N^^saiV' €tt<iuh:ies about consump
tion of petrol, ^^hicle.wise, will be 
made by Income-Tax Officer in the 
pending assessments.

iNir ffte in, Nm ^ >wfiwfn!yanj

4779. JVif TOTO : ^
^  iRTT̂  %  :
(^) ^  t  7

1 978 ^  ^ ftrfvT̂T

*RT ?TOT ?f\T rTr̂ F̂ tift ®zftTT W

(V) WT '̂ i'̂  sfVrFT ^  ’TĴHxr Hid 
^ ifTiNTfoft 5fk r̂fy+ifWi

^ ^nnr w r  ^  t  ?fk ft, ^
îTVTT ̂  ̂  3nT JT VTT ÎPT̂T̂T «t>l»l ^  

i ;  ^
(̂ T) ^  ^ ^

^ ni(̂ «T> f̂rc ^  t̂ rPET ^
fv̂ HtiTRrT̂  O T ^ v s r ? m f t f i r r r # 

i 975 ^ w ?r ;
51TT t̂Vt *ft? 3̂ , htRt+

<Nr ITTT ’n?TT ^  f̂ FrHt
’(FT cPTT f^^*T f̂tK 5^  ^

iT̂ nr irsnr vvrPpff ^  ^  ^
^  *110̂1 Pnd*fl  ̂ ^  ^

v4srrfTiff*^VTT|
^  ^  n< xftK^ % ^  qfnJTTTT ?

filfi iivivm 5 TTm (Mt ^fpwrr
: (V) 21 1 9 7 8 ^

m r i^  Ji^ 89 ^ ^  ^
pr finrjW t % ^  «tt, ^  *

ir j^ , «TTPn» wni t̂ HTPT V ^  ̂

•Tte iw ^  intw ft̂ T w  «TT mftr 
fTljt 4» wtsWi’ ♦ ihTWf # WK f̂ ?paff ipT «mr 
OTWT ^  ^  1 1  ^  7 ^
inTRT nr» I ^  ^
I  ftnr ^  T̂TVTT TT Tfr I  J

(n ) 13-1 1-1978  VRSn# ^
^l«t» ^ 'Hil^ 2 3 . 861 ^  ^

FTT  ̂ ( 1 8 . 353  ^
V v r f i T R ) ( 3. 5 3 S*t%^ 5^) 

FTT  ̂ ( 1. 9 7 0 ^ ^ J ? T )
I 5PT^»?T V T 7 W R  ? m  ^ c T T f c r

^  •TTZ
5m ?T«TT T̂TTcT WK̂TX ^ ^  ^

1975 - 7 6 ^ ^ ^  
a jT̂ ifT cR w ^  sr^  ̂̂  ?T ^ ffnr

5rtt̂  ^   ̂ sjrtrr ft[̂ n ’htt 11
^  f^?r ̂ r̂ nrr t̂ttcT ^  snrte

^ ^  ̂  ^  ^TPrrf^
f̂%XT i«T'H »î  r+̂ l I

3 ?t «̂TT «TTT̂  ^niTP: ^ 
^  1975  t

9 7 . 2 8  ^TO ^  1 . 5 3
^W'^qn I  I

^ M^\ ]̂ ^  *M<^T  ̂ ^
30-1 1- 7 8 ^ 2f5̂ rrr v^'hr^r 
frnrr^ ^  ^ imhft ^ ^  ^ 13. 594

Z»T x4 *̂ d ^4>2rfV ^  5ft fv
«TRr  ̂ I ^  sTt  ftrm ?rrf¥ # tw

frr?: ^  ^  iNn fv  irrcTT
T ^ | i 0 .475 ^  irwTfT

«PT ^  r̂rpfHT 10,000 ^  fy
viju^
S ft^ > T T ? » T ^  « r t  ^  I  ^  « T ^ ^ t T R  ^  
P̂FTW #ii A  VT4 *  ihT *  ^

^  H i m  ^  f W T ,  V R W R
#  r m  ^  VT g m v i  ^

#  ?T5TRT ^  I
vixn%  ^  WT t̂ vT ^

v f t R  sffTT
5̂t nirt-wT<t ^  TT 5n{)r t v  »
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^  iftuT fiwT vtgvpi 5 in’ipniyv fiww 
9̂ iwimr

4780. V f W im : <PTThl̂ #5lt
•inl̂  ^  f>sl '.
(^) WT Hm ^ JPFTfirW

1 0 s m f t n r ^ ^ « f t r
ftWRT  ̂ ft» f̂hTT cRVX Vt gVH # 

fklTPT 5TTT W’ TTf ^  ^
10 ft)5ft?IT*f ^  «TT «ftr irft 

?ft ĴTT 5*rnr ^  wrf̂ rv f̂̂ nvT vpv f^iR jm  
inrr̂  ^  f̂t̂ r 
^  ^ w ;

(jff) ^  ^  ezmrfkiTli *  rnii VTT
f  n̂iT w?n ^  ^ ^  ^ <Fir # irV 
iftr «Ri vrrfB^^ ^  wr ^
i f V^r f t ^HI I Hl  V•TRT̂ ITTf <ftr f*l>a*fl 
n̂wr  ̂ ftOT %ftr

^  ^  ^
^ rfO T T ftv f 5TTT ^>T?T %ttK ^ V P n O X  % ^
WR#r̂  5T *FT̂  «F Vn ^  | rTm WT
41H4 vfevrfxnl ^  cftV '317̂  ̂^
VT fon ’T*n <n ?ftT iif? ?ft f̂Ttf r̂m̂ rft ^

# f̂ n «t»kwi t ?

^ TTm
w w m ): (v) ^  (^). ift ^  I ¥T3FR %
10-2-1978 V ^ irVTftm ^
n̂rniTT ^   ̂ n̂n  ̂ f%

ii<k q«F snrnft ^ h ^
^  wrf*RT ^ «ftr ira;

^  T̂vTT̂  ^  »Tf ^  ^  T̂KTO 
^  ^  5̂ >R f̂tr 5̂ >R § fiWcT SnvHTRt

tRT gV R  ^  ^
ztt ^  ^  \ f̂ir̂  wk ĉ<tr7t

^  ^  ^  Tft f  I "

iTFm ^ ?TO Pn  ̂5mr f  :—

6 w r t ,  i978 «f?t y^qg[raK^gftv3PT^
snrrc ’fhr  ̂^ «ft tht t̂ft 
ftnr ^ 'TTO’ 1095 iro ?f̂ n qwr
»m in’ vfuvrfoft sm P r o ^  ^
ftrt̂  ^ qftemm: 
fftr ^  înnft̂ r snfTTJ ntw 
ft«m f̂tr wfr̂ rmfâ fi qf^lr
«r5fTfft fft nt, ^ T̂rf ^TMftivJiĤ r̂rrnft 
^  snt̂  j f  I ?rinfr,
# q ft^  5, ftr  ̂«ft w^nmr ^
«ft SRTPI nt̂ ?T ifft WFi f̂ STTt
WK t  Tvr iiT, ^  ^
•Oimrtt ^  irt  ̂^  "ft vffftr TO ^

•f?Rrirt«ft»fmHi*TRr «ftr%^tf|^ir^f
^ I imnTRt wk 5^  ^W55T-^
ftmm # 6-2-78 ^  ft̂ n tmftt
Ŵ  ^  gwr-̂ TRTT #?T17T ̂ fTT fiPTT tTT » 
9-2-78 ^  5f ^   ̂ ^
^  ^  Pf H^ml I  4t5ft ^ I
^  i-4-78"vt «h*3ni7$tvr sFvre ifhr  ̂# 

f w  ̂  fTT̂ RTRt
32.450 ^  153 fftr

5. 5 m  ^  ^ ^  qr^ »rt 1 22-7-78 
9Ft6it WR »ftiT̂  ^  ^ PKndK

fê TT »nn iftTTO^ 723̂ ll*T̂ f̂ ?TTqT̂  
»RTTI

jftraT; ^'tiT ^  l̂ nrFT ffirr
^?ftf I

# 5ft 8 i|ft ^ li  ^  r«T<^wR ^  I
»w  ̂  ̂  iri  ̂q?cn?r qftwTO ̂  wtrfV sr̂ ft̂  
iFt ^  t  I

(^) ^  smr̂  ifpm % t o  fi=«rT
^mroViT q r f ^ f  i|5t ? R m t  ^  ^  9
^  *aqrti>»IH4. ^  I cPTUft,

^ yTTTW fWd TO $VH *t 0 2 ^
^  ^  «ft, 6 m  «5ft ^
^  ^snrftvr 5nn^ ^  w f t  fv r r #  *t t
T^  ̂ I ^ T̂T̂ <rfT(Rf TOrtt nt
^ f F T  «rt ^ppfhi SRTT  ̂ i f t v r  *l5t IT M H lft  #  
rf̂ nA ^  Ht m *rtWft> TO^ r̂rfiwt
T t v T e Q  ^  i f f ,  i f t r  H f p w

^  k I W R H TR t 
r̂t̂ -qexTR' r̂?:̂  ^ firt ttWlŴ ^  ftm *rar f 

9 1978 ^  5^^  ̂ 3f̂ TK̂
f ^ m  ^  % r f w T f ^  ^  fTTftt ^  I

^  ^ I ^  ^  q ^
^ N 6 r i  irfg ^ ^ T fb fi^ , ?r(t^

 ̂ URT ^  ^\ t(hŵ : ^
f̂iffef  ̂^   ̂ ^im4W rftfT w  ^

Oftence committed h j  certain Jute
concerns let off by Central Excise

4781. SHRI ANANT DAVE: Will the 
Minister of FINANCE be pleased to 
state:

(a) is it a fact that the Central Ex
cise Department let off lightly serious 
offences committed by certain Jute 
concerns in the country;

(b) if so, number of such cases dur
ing the last three years;

(c) whettier the Government have 
set up any enquiry comiiiittee to en
quire into the matter; and
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-<d) If -w, Uie details of the flndinis 
aad «cti<m ^kaa by <3overninent witih 
«  view to prosecute the guilty?

THE MiNISl4:R 6# '!§tA fE  iN ttilE 
MINISTRY O t  FlUiA f̂CE (SHill 
^T IS H  A(JaiA\<rAL); (a) to (d). the 
iniormation is being collected and will 
be laid on the table of tW ttouse.

FUtttcU UiMlttttloas FWmninv M/s. 
SOtoW is <r) »e«d.

^Hia » .  L. p. VEitMA;

SHftl K. LAkKAPPA:

WifU thte MlBieter ol FINANCE bfe
pleased to state:

(a) which are the Gk)vemment insti
tutions inclusive of Nationalised banks, 
flkon-Nationalised banks and financial 
institutions of Central GrOyernmerit 
who are financing M/s. Auto Pins 
(India) Regd. and its allied concerns;

(b) whether ii came to their notice 
that this company was involved in a 
number of fraudulent transactions in
volving black money sale, under-the- 
table dealings, economic offences and 
go many other uhder-hand tJealings; 
and

j (c) if so, the consideration which 
weighed with these Nationalised banks, 
non-nationalised banks and Central 
Government fiiifancMil 'cori>or&tid'As in 
flnancmg this concern?

THE MINISTER OF FINANCE 
(BHRI H. ]VJ. l^ATEL): (a) All India 
public financial institutions have not 

! sanctioned any direct financial assis- 
! tartb© to M/s. Auto Pins (India) Regd. 

The Canara Bank and the Punjab and 
Siitd Bank haVe sanctioned loans to 
this unit.

> Thi btoks aware ^f raids
conducted by enforcement agencies 

I which revealed tax evasion etc.

(e) The loaM alie^y sanctioned  ̂to 
the unit by banks we primarily 
to meet  ̂its working capital require- 
mei^. Such loans are not normally 
recaUed if the conduct of the ac
count is considered sati^actory, which, 
according to the banks, is the position 
in this ca^.

Cmkplkbtt îlaSiâ er, Singapore
Ajtfmde», Maam

4783. SHRI R. L. P. VERMA: WiU
the Minister of FINANCE be pleased 
to state:

(k) Svhfefher it ‘fs k fkc?t that Miss 
V. Raji^bki, dfJlfl^^bifea »ti%ljt

hUs Sferft k WSttt to tHfe 'SlaYe 
tJhand6 Minitfer dh Itfth Jiihfe, 19̂ 8 
lagafiist Shi  ̂ P. « .  HajatalSaBL 
Manager, Singapore Airlines Maidffis 
for corruptive practices such as violat
ing Reserve BSink Rules, Incomfe Tax 
Rtries, defrauding and abetting others 
to produce false siccotints to ^ e  Rft- 
serve Bank and the G6vernment sup
ported by photostat ccfpies and other 
corroborating papers;

(b) whether it is a fact that Finance 
Ministry has acknowledged her letters 
and are looking into the allegations 
vide their letters M.S. (EC) 4431 & 
7487 dated 19th June, 1978 ^nd 7th 
October, 1978 respectively; and

(c) if the above statements are true, 
what action has yet been taken a^ki^st 
that fraud-indulging manager of 
Singapore Airlines, Madras; if not, 
why?

THE MINISTER OF STATE IN TfJE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to (c). It 
is a fact that a complaint was received 
from Mi-ss V. Rajasabai agairist Shri 
P. S. RajHratnam. Manager, Singa
pore Airlines, Madras. The cofeptalnt 
was duly acknowledged and enquired 
into. It has been found that no a^lon 
is required to be taken against Shri P. 
S. Rajaratnam, either under the In
come Tax Act or Under the ^^i^ign 
Exchange Regulations Act.
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Statemeiit corraflting Answex to Un
starred QacMon Na 969 dated 21-7-78 
re. Assesament of Wealtb-Tax and In
come Tax Slin Ved Prakash and 
Shrlmati Kriidina Rani of Messrs.

HDHOO Laboratorieî  Sonepat

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULIAH): The
reply to Lok Sabha Unstarred Ques
tion No. 969 on 21-7-1978 was furnish
ed on the basis of information recei
ved from the concerned field office of 
the Income-tax Department.

2. Late the concerned field oflflce on 
its own discovered that certain inad- 
vertant omissions and some arithme
tical and typographical errors had 
crept in the report furnished by the 
field office.

3. In reply to part (c) of the ques
tion it was stated in the answer that 
Smt. Krishna Rani was paying In-

ted that she has been paying income- 
tax for assessment years earlier than 
1968-69 also. The records of her In
come-tax assessment for the assess
ment years 1964-65 to 1967-68 have 
now been located by Income-tax Offi
cer, Sonepat. It further appears that 
she has been assessed earlier to assess
ment year 1964-65 also in New Delhi. 
The records for the earlier years are 
also being located.

4. In reply to P^rts (d) and (e) of 
the question it has been reported that 
the figures of income assessed and tax 
thereon and similarly wealth assessed 
and tax thereon and wealth returned 
were not correctly given for some as
sessment years due to inadvertant om
issions and arithmetical and typogra
phical errors.

5. The correct figures of income as
sessed and tax thereon for assessment 
years 1964-65 onwards and of wealth 
assessed and tax thereon from assess-

;ome-tax and Wealth-tax since assess- 
nent year 1968- 69. It is now repor-

ment years 
under:

1968-69 onwards are as

Assessment years Income Tax Wealth Tax
assessed gross MMSsed

1964-65 . . 12,440 1,097 . .
1965-66 . 12,880 963

1966-67 ] . . . . 13,440 1,111

1967-68 . . I4»S40 1,181 ••
1968.69 . . . . . 18,810 2,224 1,30,270 15*

1969-70 . 15,340 1.587 1.52,135 261

1970-71 . . . 16,080 1,813 1,70,620 353

1971-72 . 15,740 1,672 1,17,200 172

*972-73 17,130 2,1x6 79,260 Nil

1973-74 . 15.430 1,667 62,700 Nil

>974-75 • • 16,370 1,831 1,24,700 1,247

5.'59 1,51,800 i,5>8



In reply to part (e) of the question the correct position fop the relevant 
ypars is given as under:—
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Aasessment
yean

Wealth retuir.td

1968-69 1.33.365

1969-70 '.53.675

1970-7« 1,65.465

1971-72 1,80,209

1973-73 2,05,070

1973-74 62,700

1974-75 1,24,700

1975-76 i ,5«,8oo

>976-771 Returns not yet 1
notices u/s 14(2)

«977-78J to file the same

6. Since the information was re
ceived from the field oflflce only alter 
the last Parliament Session was con
cluded, the reply could not be correc
ted in the same session. Delay in 
correcting the reply in regretted.

11.58 hrs.

RE. STATEMENT BL SHRI CHARAN 
SINGH UNDER RULE 199

MR. SPEAKER: Mr. Charan
Singh.

SHRI VAYALAR RAVI (Chirayin- 
Jdl): I am on 8 POint ot order on
twx) accounts. First of all, I want to 
make it very clear that I welcome the 
statement—

MR. SPEAKER: That is not a Point
of order.

SHRI VAYALAR RAVI: Rule IM 
is very clear and I want to quote it. 
You are setting a precedent. You 
'have set many precedents in the 
House. The flnt point is—this prece
dent—how long a Minister, after he

has resigned, enjoys the privileges of 
an ex-Minister? Secondly  ̂ if the
Minister is to make a statement, he 
must be allowed to give full facts be
fore the House, he must give full
facts for the reason of his resignation, 
whatever he has to speak, and the 
Prime Minister can reply. After he 
has submitted a statement, it has been 
sobered down or deleted.........

MR. SPEAKER: Not at all. All
sorts of reports you seem to get. I
have got it with me. No change has
been made.

SHRI VAYALAR RAVI: No change 
has been made. Full statement is 
coming.

MR. SPEAKER: One additional
statement has been given.
12 bra.

SHRI EDUARDO PALEIRO (Mor- 
mugao): Under rule 199 which is
sought to be invoked by Shri Charan 
Singh, former Home Minister, the 
right to make a statement by a resig
ning Minister is not an absolute right. 
It ig subject to your consent. While
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[Shxi Eduardo Foleiro] 
giving your consent, ypu will consider 
the circumstances of each case. Shri 
Charan Singh, for whom all of us 
have the highest respect, resigned on 
30th June, 1977. Immediately on the 
same day he released to the press his 
letter of resignation. He gave seve
ral press conferences explaining in 
detail what according to him were the 
reasons for his resignation. My sub
mission flows from this proposition 
that it is not merely the Cabinet 
which is collectively responsible to the 
House, but it is each Minister indivi
dually who is responsible to the 
House. This responsibility entails, 
among other things, that any state
ment of policy involved in the resig
nation of a Minister comes very high 
in priority and has to be made in the 
House first and later to the public.

Having first broken this constitu
tional duty and made statements to 
the present, the former Mmister can
not be allowed to make a statement 
in this House now. Secondly, six 
months have elapsed, this statement 
will become stale. Thirdly, precisely 
two or three days ago, it was reported 
in the papers that Mr. Charan Singh, 
the former Home Minister was going 
to make a statement in the House but 
he decided not to make it. My sub
mission is, no one can play hide and 
seek with this House. This rule 199 
cannot be made an instrument or 
lever to take advantage of political 
fluctuations and intra-party disputes. 
That is one part of it. The second 
part concerns the statement which the 
Prime Minister will make, w’hich in 
my submission will be irregular for 
this reason. The Prime Minister in 
reply to a resolution of Mr. Rajgopala 
Naidu said. “I have nothing to add 
on the question of resignation of the 
Ministers, whether Mr. Charan Singh 
Or others because I have placed the 
letter of resignation on the Table of 
the House.'* Having said that, he is 
precluded now from making any state
ment about the resignation. You are 
setting a bad precendent in allowing 
this. As I said, there has been vn- 
precdented delay in making it.

SHRI A. K. ROY (Dhanbad): Sir,
1 have written to yOU. . . .

MR. SPEAKER: You wanted me
to suspend the rule. I have not agreed 
to it.

SHRI A. K. ROY: Under sub-rule
(3) of rule 199, no debate is a l lo w e d  
on the speeh of the former Minister. 
But at the same time, under rule 388 
We can move to suspend that sub- 
ruie. We do not know what will 
come out of the ex-Minister’s speech.
I say you leave it to the collective 
wisdom of the House to decide. You 
have already told us that sometimes 
you are the servant of the House and 
sometimes you are the master of the 
House. It is a very big policy issue. 
We do not know, we are all waiting 
to see what will come out of the 
statement. If after hearing the ex
Minister an̂  the Prime Minister's re
ply..,.

MR. SPEAKER: I have already
disallowed it. There is no point of 
order.

SHRI A. K. ROY: You know I
do not intervene unnecessarily.

MR. SPEAKER: I do not know.
There is no point of order because I 
have already refused to give my con
sent.

SHRI A. K. ROY; Let there be a 
full-scale debate. I have got & right 
to move it. Let the House reject it.

MR. SPEAKER: I am not giving
you my consent.

So far as Mr. Faleiro’<5 objections 
are concerned, Mr. Charan Singh had 
given notice to say that he would 
make the statement on the 19th. But 
on 19th we had the Privilege Com
mittee Report discussion. Therefore, 
I requested Mr. Charan Singh whe
ther he would make the statement 
some time later. He agreed to my 
request. So far as the delay in mak
ing the statement is concerned, we 
have considered the question on a 
former occasion and there are good 
circumstances in this case for delaying
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the statement. I do not think there 
is any merit in any of the objections 
taken.

Mr. Charan Singh.

12.07 hrs.

STATEMENT UNDER RULE 199

SHRI CHARAN SINGH (Bagh- 
pat): Mr Speaker, Sir, I may state 
at the outset that my exit from the 
Government was not a resignation in 
the usual sense, but an expulsion.

I fell critically ill on April 24 1978 
and had to be admitted to the All 
India Institute of Medical Sciences, 
New Delhi on that very day. I came 
out of the Institute on June 9 and 
was convalescing at Suraj Kund, but 
under the care of a doctor of the 
Institute, all 24 hours of the day. On 
the 29th June, I received a letter 
from the Prime Minister at about 
10.00 P. M. demanding my resigna
tion and clothed in strident language— 
language of a master to a servant. 
I wrote back the next day that I 
was resigning forthwith as desired 
by him, but would give my assess
ment of the real reasons behind this 
action of his, on the floor of Parlia
ment. I would have come earlier to 
the House but for my ill health and 
persuasion of my friends to delay the 
statement. Inter alia, the letter said:

“I am quite sure that you are 
fully aware of the concept of col
lective responsibility that prevails 
in a Cabinet system of Government. 
I do not know what prompted you 
to to decide to depart from time- 
honoured procedures that are 
characteristic of the Cabinet sys
tem, and choose to use the 
Press Bs the medium communi
cation with your Cabinet collea
gues. Instead of submitting your 
proposals to the Cabinet, you chose 
to by pass the Prime Minister and 
the Cabinet and make statements

which amount to a condemnaticHi of 
the Cabinet through the medium 
of the Press. . .

“The step that you have taken 
is all the more understandable, be
cause the matters that you have 
raised are all matters’ which fall 
entirely within the competence of 
the Home Ministry of which you are 
Incharge. The responsibility for pro- 
cesing legal action against Mrs. Gan
dhi and others responsible for the 
excesses of the Emergency falls with
in the area of responsibility of the 
Home Ministry. As Home Minister, 
it was, and has continued to be 
your responsibility to give thought— 
to this question and put before the 
Cabinet proposals for the best 
course of action in this field, and 
also to see that the administrative 
action necessary for the implemen
tation of these proposals was car
ried out expeditiously and effec
tively.

‘"Your statement gives the im- 
presion that you wanted that Mrs. 
Gandhi should be immediately ar
rested and detained but ‘those who 
differed from you’, obviously in 
the Cabinet, stood in your way. 
There can be a greater travesty of 
truth than to suggest that you put 
forward any proposals in this re
gard which were turned down by 
the Cabinet. The fact of the matter 
is, that you made no proposals of 
this knid to the Cabinet and there
fore, the question of turning them 
down did not arise.”

Mr. Speaker, I would now lika 
with your permission to state the 
facts leading to the situation, in a 
chronological order.

While I was staying at Suraj Kui[id, 
Shri Ram Jethmalani, a legal lumi
nary and a respected Member of this 
House, saw me thrice at my request 
in order to discuss the question of 
the establishment of special courts, 
or some other special procedure, for 
the foi-mer Prime Minister. Mr*
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Gandhi’s trial. He told nie that a 
distinguished jurist  ̂ Shri Seervai, 
was also of the same opinion as he 
himself and I were. He also referred 
to the opinion of Shri 'Parkunde in 
this connection. Shri Ram Jethmaiani’s 
jnterest in the matter as also my 
view of it will be clear from the 
letter which he wrote to the Law 
Minister on June 12, 1978:

Ram Jethmalani, MP.

7B Janpath 
New Delhi 

12th June, 1978

‘*My dear Shanti Bhushan,
After our last meeting, I pre

pared a draft ordinance and showed 
it to Charan Singhji. He was keen 
that I should obtain Mr. Seervai’s 
opinion on î s Constitutional vali
dity. I sent a copy of the draft 
ordinance to Mr. Seervai and re
quested him to make such changes 
as he liked, but the ordinance 
should be fioolproof and immune 
to all possible attacks. Mr. Seervai 
has made a few changes and the 
revised version is according to him 
©bove all Constitutional reproach. 
I am sending herewith the revised 
©rdinance as well as Mr. Seervai’s 
opinion. I have once again to reite
rate that on the return of the 
Prime Minister this Ordinance 
should be forthwith promulgated 
and something done to bolster our 
fast diminishing credibility.

'With regards,

the Central Bureau of Investigation) 
held a meetiing with ime at SuraJ 
Kund to discuss the question of trial 
md prosecution of Mrs. Gandhi. Du
ring the course of the discussion, I 
made it clear to them several times— 
clear beyond any doubt— t̂hat I want
ed Special Courts to be set up for 
the purpose. Otherwise, the trfal 
would take years and years, create 
disaffection in the public mind and 
bring a bad name to the Government. 
And that the people were imable to 
appreciate how Mrs. Gandhi came to 
be released unconditionally in the 
preceding October perhaps, the first 
instance of its kind in the history of 
Criminal Law in India. I also referred 
to the opinion of the distinguished 
jurist, Mr. Seervai and the draft of 
an Ordinance prepared by him which 
had been ^ven to me by Shri Ram 
Jethmalani. While such was my 
view, the thoughts that swayed the 
Prime Minister and the Law Minis
ter were different.

In its issue, dated June 18, 1978, the 
Times of India, New Delhi, carried
the folowing report of a press confe
rence held by the Prime Minister
immediately on his return from a
ten-day tour of the U.S.A.:

“The Prime Minister, Mr. 
Morarji said here today that the 
government would decide within 
two months the question of prose
cution of Mrs. Gandhi in the 
light of the findings of the Shah 
Commission.

Yours sincerely, 
(sd)/

r, . (Ram Jethmalani)
JtCr. Shanti Bhushan,
Union I41W Minister,
New Delhi.”  .

On June 15, the Cabinet Secretary, 
the Home Secretary and the Person- 
»ei Secretary (who is in charge of

'^Replying to a spate of questions 
on the subject at his press con
ference here this evening, Mr. 
Desai was emphatic in ruling out 
any retrospective penal action.

The question prosecution was 
being examined by the govern
ment. ‘Any action taken .win be 
under the exlstlnif law and for
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specific offences. I do not believe 
in any high-handed action. Crimes 
committed will be dealt with in 
accordance with law. I cannot 
make new crimes, I cannot make 
laws with retrospective effect. That 
will be wrong.*

He told a questioner that Mrs. 
Gandhi had been punished by the 
people. ‘She will be punished in 
future also. People are not going 
to forget what she did\ Emergency 
must be forgotten as a bad dream, 
he said.

A week later, that is, on June ?5, 
the Indian Express, New Delhi, re
ported thus:

‘‘Mrs. Gandhi to be tried by 
Ordinary Court. New Delhi, June 
24: The Government has decided 
to try Mrs. Gandhi in an ordinary 
way, instituting cases against her 
in a magisterial court in the capi
tal.

There will be no special court, nOr 
a special judge, even though it 
realised that the cases niay take a 
long time to conclude.

It is not known whether, to expe
dite the proceedings, the government 
will approach the Delhi High 
Court to transfer the cases to it
self—̂  procedure adopted earlier 
by the government in several cases. 
This can help skip two stages. From 
the High Court the appeal is only 
to the Supreme Court, while from 
the magisterial court the cases 
will go to the sessions judge, then 
to the Hight Court and ultimately 

I to the Supreme Court.

I The cases which are being insti
tuted are imder section 343 and 844 
of the IPC and they relate to wrong
ful confinement. One is xmder 
section 211 for giving false informa
tion to the State: this is about the

wrongful detention of textile inspec. 
tors. The Government could have 
preferred this case under the Pre
vention fo Corruption Act and 
that would have automatically

meant a trial by the Sessions
Judge. (The Supreme Court has 
held that misuse of authority
to cause wrong to the State can 
be a case for a special magistrate. 
But the government has not done 
that.)

It looks as if the government was 
bending backwards to see that no
body criticised it for having cut 
short any procedure or for having 
hown unnecessary haste in trying 
Mrs. Gandhi,

It is an open secret that a few 
Ministers in the Central Govern
ment, particularly Mr. Shanti Bhu- 
shan, Law Minister, have opted for 
a soft line towards Mrs. Gandhi. 
They think that she was ‘punished’ 
by the people when they threw her 
out in the Lok Sabha poll. At a 
news conference after his visit to* 
the U.K. and the U.S.A., Mr. Morarji 
Desai had also observed: Has not she 
been punished for playing with the 
Constitution?’ ”

On 27th June, the UNI sent out a’ 
despatch from New Delhi, a part 
whereof runs as follows:

“According to the current think
ing of the Prime Minister, he does 
not favour action except imder the 
existing law. Even under the 
present law, it will be open for the 
Government to approach the High 
Court to specify a Magistrate’s 
Court to deal exclxisively with- 
cases relating to Mrs. Gandhi a^> 
others. The Court would comittlt 
the proceedings to the Sessions 
Court. The Prime Minister also 
does not favour any new legislation 
depriving Mrs. Gandhi of the du4̂  
process of law now accessible to 
other citizens. The suggestion that 
she should have only one course of
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appeal instead of two or three avail
able to others is also not accepta'.ie 
to Mrs. Desai.

“This legislation would create an 
' impression that the Government 

was out to persecute some one and 
could be challenged in a Court of 
Law.*'
It was in the context of these three 

reports that I thought it necessary, 
on June 28, to explain my point of 
view by way of an interview to the 
press—a view which dictated strong 
and swift action against the former 
Prime Minister.

I âid as follows:
• “Perhaps, those who differ from 

me do not realise sufficiently the 
intensity of the feelings among the 
people of our country on the Go
vernment’s failure to put the for
mer Prime Minister behind the 
bars by now. They draw all sorts 
of conclusions and are inclined 
to give credence to all kinds of 
stories. They think that we in the 
Government are a pack of impo
tent people who cannot govern the 
country......
AN, HON. MEMBER: It is true.
SHRI CHARAN SINGH; Now it̂  

seems the potency has returned. - 
I further quote: ^

“Indeed, there is even a section' 
of our people, especially among 
those who had suffered grievously 
under her regime during the emer
gency, who want that Mrs. Gandhi 
sihould be detailed under MISA!, 
which is still on the statute book 
and despite the Janata Gk)vern-' 
mcnt’s irrevocable commitment to 
scrap this lawless law. Although 
I might not go along with this ex
treme view, I can still understand 
and appreciate their feelings. Its 
only represents their patriotic re
action to the manner in which Mrs. 
Gandhi and her caucus have tried 
to denigrate the law courts, create 
uproars ill law court compounds,

impute motives to the Shah Com- 
mision, subvert the proseution evi
dence and generally create an at
mosphere of violence and terror in 
the country against those who dif
fered from her and her Congress.”

As it happens, the Grand Old Man 
of Indian politics, Acharya J. B. Kri- 
palani, was also thinking on the same 
lines as I was. On the 27th June, 
he wrote the following letter to me:

“My dear Charan Singh,

When I wrote to you last, I 
thought you are quite restored to 
your health, but I find tliat this is 
not so. I hope, in spite of the pre
sent difficulties, you will soon be 
restored to your normal health.

I am sending you herewith a let
ter I have addressed today to the 

Members of Parliament about the 
trial of Mrs. Gandhi. I am sure, 
you will agree with me that the 
way that has been proposed for a 
trial is as good as dropping it al
together. In this connection, I am 
also sending you herewith a cut

ting of an article that I wrote a few 
days back in the ‘The Hindu’ of 
Madras.

I hope, the political troubled 
there will end soon and you will 
begin again the service of the na
tion as a united party.
With greetings and best wishes, 

Yours sincerely, 
Sd/-

(J. B. Kripalani)"

I may tell the House, however, 
that I received Acharya’g letter 
(along with its enclosure) more than 
a week after I had resigned.

Now, to the arguments advanced 
by the Prime Minister in his letter to 
me, dated June 29; the first is based 
on the principle of collective res
ponsibility. This principle has been 
taken from the Conventions of the 
British Parliamentary practice. It
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has been incorporated in Clause 3 of 
Article 75 of our Constitution and 
provides that the Council of Minis
ters shall be collectively responsible 
in the House of the People. I must 
submit, however, that this principle 
is not absolute. In other words, it 
does not rule out public expression 
of dissent on the part of a Minister in 
all cases. And I think, in view of the 
hiistory of the question of Mrs. 
Gandhi’s trial and its public impor
tance, I committed on wrong if I 
conveyed my views thereon to the 
people directly.

Mr. John P. Mackintosh writes in 
his book, “The British Cabinet"̂ , 
Third edition (1977), page 33, as 
under:

“Collective responsibility used to 
be enforced (from the days of the 
Younger Pitt) because Prime 
Ministers and Cabinets felt too ex
posed to criticism if members pub
licly disagreed with each other. 
But in the modern conditions of 
politics, a government can keep 
going in the House of Commons 
provided it retains its majority. 
What is more important is to civoid 
electorally damaging resignations or 
ŝplit’ as the newspapers would 

describe the situation. If it is easier 
to prevent such damage by allow
ing an element of public disagree
ment, then this can be done and 
has been done”.

He goes on to point out on page 
535 that '*by 1975, as has been said, 
occasions arose when ministers were 
allowed not merely to record their 
dissent in public but to compaign 
against each other (over the E.E.C., 
particular Bills or the leadership of 
their party) before relapsing once 
again into a form of collective res
ponsibility.”

Another writer, Mr. Gorden Wal
ker—I think, this gentleman had also 
been a member of the British Cabi
net; but I am not v€ty certain...

MR. SPEAKER: Yes; he was.

SHRI CHARAN SINGH: Mr. Gor
den Walker, in his book “The Cabi
net”, has also pointed out that 
“dissent is also permitted if, on ba
lancê  this does the governing party 
less harm than playing the card of 
collective responsibility and facing 
resignations, recriminations and talk 
Of splits.”

The above factj of British parlia
mentary life are particularly true of, 
or applicable to the circumstances in 
which the Janata Party was born. It 
is not a fully integrated party with 
an organic growth from the roots, 
but more a combination of parties or 
groups which could act only on the 
basis of a broad consensus, at least, 
on important issues.

What is more relevant than what 
“collective responsibility'’ means or 
does not mean, is the question whe
ther it applies to Ministers only or to 
the Prime Minister also. The Prime 
Minister thinks that he is above all 
rules and conventions, that it is tlie 
Ministers â one who are subject to 
discipline or answerable to him on 
all conceivable occasions. But̂  in 
my humble opinion, he is wrong in 
thinking or acting as he has been 
doing.

Article 74 provides that there shall 
be a Council of Ministers with the 
Prime Minister at the head. Although 
he is the head of the Council, the 
Prime Minister is only the first among 
equals (primiLS inter pares). Thus 
the principle of collective responsi
bility embraces in its fold the Prime 
Minister along with the Ministers. 
This is clear from the observations 
of the Chief Justice Beg and Justice 
CThandrachud of our Supreme Court 
also, made in a judgment delivered 
in the case of Karnataka State vs. 
Union of India thij very year.

Last year, in 1977, the Prime 
Minister had declared that India 
would not produce or use nuclear 
energy even for peaceful purposes 
though this might be deterimental 
to the interests of the country. Now,
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this goes contrary to e clear Govern-^ 
ment decision taken during the days 
of the previous regime, notwithstan
ding the objections of about half a 
dozen countries which today hold 
the monopoly of production of nu
clear energy and stockpiling of n̂e 
destructive arms. It was a sensible 
decision and consistent with our i » -  
tional self-respect. The question 
arises; why did Shri DeSai make 
such a statement without putting it 
before the Cabinet?

Then there is the unfortunate 
statement ©f the Prime Minister on 
Sikkim’s merger with India. Now, 
this statement wag not only factually 
wrong, but it was never put to the 
Cabinet or discussed by it. The state
ment has made out country an ob
ject pf ridicule throughout the world. 
Shri Ibesai expressed the same view 
about the liberation of Groa, again, 
without consultation with his collea
gues.

The Prime Minister explained  ̂ that 
it was his own personal opinion. But 
a Prime Minister’s opinion in regard 
to a public question can never be 
regarded as a private or personal 
opinion. It was an outright official 
declaration and, in any other coun
try, the Prime Minister would have 
t>een forced by Parliament to resign. 
But then India is different.

AN HON. MEMBER; We are im
potent.

SHRI CHARAN SINGH: Includ
ing yourself. I would remind my 
friendf of their reactions to the pro
posal "for imposition of Emergency 
made by their leader et that time; 
they all acquiesced in that.

Centre-State relation^ is a subject 
falling within the ambit of the De
partment of Home Affairs. When 
certain Chiet Ministers ^ n ted  that 
A Conference of Chief Ministers be

called to discuss certain issues, the 
Prime Minister made a declaration 
that no such conference would be 
held nor was it necessary to do so. 
He never consulted me as to what I 
thought about the matter.

Law and Order is strictly a State 
subject  ̂ but there are certain ques
tions relating thereto, which the Go
vernment of India might consider 
relevant to its own duties and func
tions. For example, there were se
rious disturbances in Maharashtra in 
October last year. The Prime Minis-» 
ter wrote a letter to the State Chief 
Minister without even as much as 
bringing it to my notice even after 
it had been sent out.

There are several such other ins
tances, over the narration whereof,
I need not waste the time of this 
House any further. A valid question 
will, therefore, be whether in the 
face of his own personal record of 
wilfully by passing the Cabinet and 
the concerned colleagues, it lies in 
Shri Desai s mouth to accuse nie of 
transgressing the principle of collec
tive resx>onsibility.

As for the second point, raised by 
the Prime Minister in his letter, it is 
true that legal action against Mrs 
Gandhi and others responsible for 
the excesses of emergency, as held 
prima facie by the Shah Commission, 
falls within the area of responsibility 
of the Home Ministry. Now, the first 
part of the Commission’s report was 
received in the Home Ministry on 
March 12, 1978 and placed before the 
Cabinet on March 23. As the House 
already knows, en intimation that on 
Empowered Committe was appointed 
to process the recommendations of 
the Commission, to submft iUs re
commendations and to suggest the 
action that was to be taken thereon, 
within a month or so. *nie second 
part of the Commission’s Report was . 
received, and the recommendations 
of the above Empowered Committee 
on the first part submitted during my 
illness, viz., on April 27 and May 1, 
respectively. Tfie Committ^'s
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commendations on the second part of 
the Gpmmis^ion’s report are said to 
have been received still later, viz., 
on May 11. During this period, it was 
the Prime Minister himself or the 
two Ministers of State who held 
charge of the Home Portfolio. 1 do 
not, however, exactly know what the 
arangement was: &t least, I was 
never informed of the arrangement.

As regards the Prime Minister*® 
third argument, viz., about my res
ponsibility to give thought to the 
question of Mrs. Gandhi's trial and 
put proposals before the Cabinet on 
the subject. I have already told the 
House that I did hold a discussion 
with the Secretaries concerned imme
diately my health permitted to 
do so. That is on June 15 at Suraj- 
loind where I reached only six days 
earlier. I understand, however, that 
the Ministry of Home Affairs, rather 
its Secretary did not submit any note 
on the trial of Mrs Gandhi either to 
the Prime Minister or directly to the 
Cabinet. Why no action was taken 
in pursuance of the discussion or my 
view so clearly expressed, passes my 
comprehension. But I could not «isk 
any questions or take any action on 
this failure as it came to my notice 
only after I had resigned.

The question that called for consi
deration in this connection, is very 
simple, indeed. Admitting I tarried 
or failed in my duty of sending up 
proposals in regard to Mrs Gandhi's 
trial promptly to the Cabinet, could 
not the Prime Minister motor down 
to t^e Suraj Kund for a discussion 
with me, or, if he considered this 
course to be below his dignity, could 
he not ring me up for a telephonic 
talk?

AN HON MEMBER: Telephone
out of order.

SHRI CHARAN SINGH: But it 
was certainly not open to the Prime 
Minister, without consulting me, to 
let it be known to the Press and, 
through it, to the people that he did

not favour ony course for trial of 
Mrs. Gandhi other than w i0
available to other citizens; that she 
starting with institution of comp
laints in a Magistrate’s court and an 
appeal to the Sessions Judge then 
to the High Court and finally to the 
Supreme Court; that government 
would appoint no special court or 
special judge to try Mrs Gandhi even 
though the cases took a long time to 
conclude; that any such action on the 
part of the Government or a new 
legislation in this regard was likely to 
create an impression th«t government 
was out to persecute some one; and 
also that such a legislation could be 
challenged in a court of law, etc., etc.

It is clear that the Prime Minister 
thinks he was free to do what he 
liked, without consulting the Minis
ter concerned. I do not think he was 
so entitled. At best, he could tc^kethe 
matter to the Cabinet. But, then, the 
House must have noted that our 
Prime Minister usually speaks in 
terms of ‘I*, not V e ’, 'Cabinet* or 
'Government*.

AN HON MEMBER: Super ego.

SHRI CHARAN SINGH: To con
clude the argument about collective 
responsibility; the House must have 
noticed that, in seeking the Supreme 
Court’s orders about establishment 
of special courts for trial of M n 
Gandhi, he has contradicted all that 
he told or conveyed to the press in 
June last and the Supreme Court’s 
opinion vindicated my stand in the 
matter. What history will say of 
such a Prime Minister, can easily be 
guessed. If I had not issued my 
public statement, the Prime Minister 
might not have given up his opposi
tion to Special Courts.

‘ The hollowness of Shri Desai’s plea 
of collective responsibility is estal>- 
lished by tlie fact that, when ano
ther Minister accused the Govew-
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of softu^s in the mattê ' of 

action against Mrs. Gandhi, the Prime 
Ĵ Iinister not only did not demand his 
resignation but reportedly persuaded 
him to withdraw the resignation, 
which he had submitted on his own..

AN HON. MEMBER: Who is 
Minister?

that

SHRI CHARAN SINGH: I leave it 
to you for your conjecture.

Therefore, the argument about 
transgression of the principle of col> 
lective responsibility was a feint: the 
real reason lay elsewhere.

The first reason consisted in the 
Kisan rally. I had advised my co
workers not to convene any such ral
ly, for it was likely to create 
a misunderstanding about me in the 
minds of the residents of the city of 
I>elhi. They would not agree: a rally 
was held and more than 15 lakh peo
ple gathered. The size of the rally 
sent a chilling wave through the 
heart of some who mattered. They 
looked small in their own eyes. Even 
some of those who attended and ad
dressed the rally, had second 
thoughts. A rally in honour of a 
colleague had been held in the capi
tal eight months earlier, but it was 
comparatively a small affair and. 
therefore, not out of the ordinary.

The Prime Minister, in particular, 
saw in the rally a threat to his posi
tion. I know a Minister of State whom 
the Prime Minister asked not to at
tend the rally. Not only that, he 
went to the extent of taunting a Mem
ber of the Cabinet saying that he 
attended the rally because Charan 
Singh had promised to allot the Mi
nistry of Home Afi’an-': to him when 
he became the Prime Minister.

The Prime Minister went out of his 
way to make a statement on the 
floor of the Rajya Sabha on the day 
preceding the really, viz., on Decem
ber 22, 1977 ‘that he did not approve 
of any birth-day celebrations for him
self and that he would not join such

things.’ He did not care to consider 
that such an unsolicited statement 
would wound the feelings of his seni- 
ormost colleague. But, then, he was 
the Prime Minister, and I, an humble 
individual whom he could make or 
unmake. Few people would believe 
when I tell them that Shri Desai had 
not even the courtesy to felicitate me, 
perhaps, because my birth-day has 
been tainted by the rally.

It would seem that the Prime Minis
ter’s attitude towards the kisan rally 
is also rooted in a reason other than 
what its association with my birth-day 
dictated. He daes not think India’s 
economic development is, in any way. 
linked with rural uplift, increased agri
cultural production c: purchasing po
wer of the agriculturists. To give only 
three or four examples: in his opinion 
supply of power to Birla’s Hindelco is 
more essential than to tube-wells. Th's 
would be clear from a letter which he 
wrote to the Chief Minister of Uttar 
Pradesh last year.

Second, the Prime Minister wrote 
a D.O. letter to the Chief Minister of 
Andhra Pradesh on January 23 last 
virtually pleading for exemption ot 
Raja Challapalli’s sugar farm from 
the provisions of the land ceilings Act 
of the State in the name of equity and 
justice. He sought to show ‘patent' 
discrimination against this particular 
farm inasmuch as the State Govern
ment’s NLzam Sugar Factory had al
ready been exempted from the 
Ceilings Act. The then Chief Minister,, 
Shri Vengale Rao, truned the table* 
on Shri Desai with a prompt reply on 
February 12.

AN HON. MEMBER: That is the 
greatness of him.

SHRI CHARAN SINGH: He ques
tioned Shri Desai’s wisdom in inter
vening in an unmerited case in favour 
of a party with a notorious back
ground.

Third, the Prime Minister would 
not allow more than 5.000 tonnes of 
gur to be exported which suggestion 
was made in order to boost its price
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that had gont wlown very low. In as- 
much as production of gur in the 
country was estimated at 86 lakh 
tonnes, export of such a small amount 
could not make any dent On the pro
ducers’ price. As for the cost or inter
est of the consumer, inasmuch as con
sumption of gur constituted only 9.3 
per cent of his total consumption ex
port even of one-third of the total 
production would not irk him.

Fourth, in August last, with a view 
to host a meeting of the UNCTAD in 
January or February, 1980, the Gov
ernment decided to spend an amount 
of Rs. 15.66 crores on the construc
tion of one hotel and one hostel as 
also an expansion and renovation of 
the Vigyan Bhawan. This expendi
ture could very well as avoided, and 
this huge sum spent upon sinking of 
tubewells, construction or expansion 
of a fertilizer factory and providing 
clean water to thousands of villages 
which are going without it today.

But, then the wretches living re
mote from the capital, are not with
in our ken. Nor do they seem to be
long to us. They are denizens of a 
different world-uncouth and unletter
ed. What are the poverty-stricken 
people in the villages or even the 
towns to us, and we to them that we 
should weep for them!

Here the incompatability between 
the Prime Minister’s and my attitude 
—his inclination towards the rural 
and urban rich and my insistence on 
policies and programmes for the up
lift of the rural and urban poor—be
comes relevant.

As a communication to me in Jan
uary last said, apprehending opposi
tion from me to certain deals, 'silent 
wheels had begun to move to get me 
(sick) out of the way.’ that is, to shift 
me from the Home Minist̂ 5̂

AN HON. MEMBER: You quote it.

SHRI CHARAN SINGH: I will not 
like to quote it. The first two para
graphs of another communication

which I received in the last week 
of February, read as follows;

“The conspiracy of the new Cau
cus against Mr. Charan Singh has 
reached the flashpoint with a deci
sion to ease him out of the .Home 
Ministry if not the Morarji Cabinet 
itself with the offer of an extended 
portfolio of Agriculture to him. 
Anticipating a revolt from the BLD 
Jan Sangh side, attempts are being 
made to seduce the latter into the 
official camp. Ramnath Goenka of 
the Express Group is playing the 
leading role in this operation.”

They came out with an article ‘Ope
ration Charan Singh’. Further:

“First of all, he is trying to gel 
the socialists to make up with the 
Jan Sangh. It is understood that 
A and B are willing but C is being 
difficult on the RSS issue. They 
hope to overcome his reservation. 
Their assessment ii* that the Jan 
Sangh is supporting Chowdhary 
Sahib only to protect themselves 
against C’s campaign backed by the 
official group. Once this is remov
ed, they claim, the Jan Sangh 
would be willing to ditch the Home 
Minister.

Simultaneously the dialogue with 
the Chavan Reddy Congress consti- 
nues with the object of a reconcilia
tion which would bring old Cong
ressmen together within the Janata 
Party. A has been openly pleading 
this brief and high level discussions 
have taken place in pursuit of 
this common project. Everything 
depends on how the Congress 
and Janata fare in the coming States 
poll—of the House.

Meanwhile, the press is being 
Mobilised to support the official 
Campaign against Chowhuary Sa
hib”
True, no responsible public men can 

derive any valid conclusions from 
such letters or commimications, but 
as it happens, in this case their con-
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tents stood confirmed by what hap
pened shortly afterwards.

The immediate and, perhaps, the 
most important reason hes in my sug
gestion to the Prime Minister to ins
titute an inquiry into the conduct of 
his son, particularly in view of what 
he himself had said in Bhavnagar in 
a public meeting on January 15, 1978. 
After waiting for about two months 
for the Prime Minister to initiate 
action in this regard, I wrote to him 
thus, on March 11:

‘‘Secret
New Delhi.

11 March, 1978
My dear----

I am writing this letter after a 
great deal of reluctance. In the 
given circumstances, not certainly 
of my making, it is likely to be 
inisunderstood. But I have care
fully weighed it in my mind and 
think that I would be failing in 
my duty if I did not do so.

On January 16 last, it was report- 
-ed in the press that you had been 
pleased to make the following state
ment while addressing a public 
meeting in Bhavnagar (Gujarat):

‘Bhavnagar, January 15: The
Prime Minister, Mr. Morarji Desai 
today offered to resign if allega
tions of corruption levelled 
against his son, Mr. Kanti Desai, 
were proved.

‘Addressing a mammoth public 
meeting here, Mr. Desai described 
the charges as ^unfounded and 
mischievous* and said: ‘Let these 
allegations be inquired into by a 
three-member impartial commit
tee*.

^Referring to the allegations for 
the flrst time in public, he said 
he was doing it intentionally so 
that whoever had any proof 
Against his son, could produce it.

*Mr. Desai was provoked to 
^ome Of It openly at tbe latest isifiio

of ‘Samarthan*, a weekly publish
ed by Mr. Pranubhai Bhatt, Presi
dent of the Bhavnagdr district 
Janata Party unit had carried
these allegations___’

The Prime Minister pointed out 
to Mr. Pranubhai Bhatt who was 
sitting beside him on the dais 
and hoped he would apologise in 
public if he was convinced 
that his allegations were base
less Mr. Bhatt, however, avoided 
referring to the issue while 
thanking Mr. Desaid for his ad
dress’*. The Times of India. Ja
nuary 16, 1978.

Now, if I may say so, this stand of 
yours in the matter of allegations 
against your son could not be im
proved upon. Shri Kantibhai Desai 
Is your only son and lives with you. 
Perhaps, as stated by you on the floor 
of the Parliament, you have appointed 
him as your Private Secretary also.

Below are given extracts from an 
interview which a correspondent of 
the weekly ‘India Today* had with 
Shri Kanti Desai, as published in its 
issue dated 16—31 December, 1977:

“Q: What exactly do you look 
after as the Prime Minister's pri
vate Secretary?

A: I mainly look after the poli
tical affairs. The administrative de
tails I leave to others. I meet and 
discuss things with political leaders 
and others----
Q: You said you want to start public 
life by working as your father’s 
Private Secretary 14 years ago. HoiW 
would you like to think of your 
own political future?

A: I do not think the work I ami 
doing at present is any less impor
tant. But when the time comes, I 
will be there. Until then I am 
gaining experience.’*
People in general and publicmen in 

particular have, however, been dis
turbed to know that you do not pro
pose to hold any enquiry at alL This 
is apparent from the following new« 
item which appeared im tb« ^States
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man\ dated 19 January 1978 which re- 
iAains uhcontradicted till date:

“Mr. Desai has no intention of 
setting up a committee of “thî ee 
independent persons” to find the 
truth about the allegations being 
made against his son, Mr. Kanti- 
bhai Desai, reports Samachar.

“Sources close to the Prime Min
ister said on Wednesday that any 
such interpretation of his speech at 
a public meeting at Bhavnagar on 
January 15 would be erroneous and 
xmwarranted.

“What the Prime Minister had 
said was that the same allegations 
which had been made against Mr. 
Kantibhai Desai anH on which he 
made a detailed statement in 1968 
were now being revived to malign 
him and his son.*’

It is difficult for me to believe that 
this news-item had your approval but 
if it had, I will submit that your ear
lier reaction was the right one and 
you should stick to it. Further, that 
most of the allegations against Shri 
Kantibhai Desai which are now re
verberating throughout the country 
are new, and not old.

Maybe, these allegations, too, are 
all wrong and the press misquoted 
your Bhavnagar speech. Neverthe
less, an. enquiry would be appropriate. 
The reason is simple: every minister 
much more so the Prime Minister 
along with such members of his fami
ly as are living jointly with him, 

should not only be incorruptible, but 
should appear to be so.

As a distinguished Prime Minister 
of England, the Earl of Chatham said 
long ago, if allegations are made 
against a minister, they should invari
ably be enquired into. If the allega
tions are found wrong, the finding 
will raise the prestige of the Govern
ment; if they are found correct, the 
minister concerned will have to leave 
the Cabinet, in which case also the 
prestige of the Government will go 
up.
9053 LSh-lO.

I would urge, therefore, that what
ever be your compulsions to the con
trary, it would be best to abide by 
the sage advice of Lord Chatham. 
Such a step along will help maintain 
the morale of the Party and the good 
name of the Government which are 
going down steeply with every day 
that passes.

I conclude in the hope that you wiU 
not misunderstand me. |

With regards.

I am.
Yours sincerely.

Shri Morarji Desai,
Prime Minister of India,
New Delhi.
The Prime Minister wrote back as 
follows:

PRIME MINISTER
New Delhi, 

March 13, 1978. 
My dear Charan Singhji,

I have received your letter of the 
11th March regarding Kanti. It has 
caused me no surprise; some persons 
had been telling me that you were 
intending to write such a letter and 
I had earlier told Raj Narain about 
it. He told me that there was no 
truth in it. Your letter shows that 
Raj Narain was wrong.

Your letter appears to have been 
prompted by what I am purported to 
have said in Bhavnagar on 15th of 
January according to the Samachar 
report as was published in the news
papers of the 16th. As soon as this 
incorrect report was brought to my 
notice, I had it corrected and the cor
rected version is the one that appear
ed, along with other papers, in the 
Statesman of the 19th January which 
you have quoted in your letter. I do 
not know why you should prefer the 
former to the latter. What is mate
rial is the version of the speech which 
I gave and not as it was construed
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by the reporter of a News Agency. 
Such wrong versions by a news agen
cy are not so uncommon as lo carry 
with them irrefutable autheniicity.

You tc think that whatever
the correct version may be, the alle
gations against Kanti should be in
quired into and in support of it you 
have cited the time-worn but seldom 
followed principle that persons riold- 
ing high office and members of their 
family should not only be incorrupti
ble but should appear to be so. I 
have always followed this principle. 
The question arises, however, as to 
whether every time an allegation is 
made against such persons or their 
families it should be inquired into or 
whether allegations should in the first 
instance be supported by prima facie 
evidence so as to be deserving of no
tice.

When I referred to the precedent of 
1968 it is only because the situation 
and environment were more or less 
what they are today both within the 
party and outside. Interested persons 
were making propaganda against my 
son not So much to involve him but 
to ensure that I get out. As a result 
of statements made in Parliament, the 
matter was clear and Mrs. Gandhi 
who had earlier clandestinely encou
raged it had to make a speech. The 
ghost of those matters is sought to be 
resurrected for their own purpose by 
some designing persons.

May I ask if it is your view that we 
should submit to the machinations of 
such ill-disposed persons? Our coun
try has somehow become a vast whis
pering gallery in which character as
sassination seems to be a pastime or 
a child’s play and rumours seem to 
float as if they are facts. False news 
is served to credulous readers as if 
tliey are authentic and garbled ver
sions are given as if they are state
ments of truth. It is evident that 
there cannot be inquiries into such 
scandal mongering without regard for 
the need of curbing this evil tendency 
in our body politic or without verify
ing the truth of the allegation or
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You have quoted the Earl of Chat- 
tam. The matter is not one in which 
I need be given any authority from 
outside or from the days of Geoi^
III. I have myself followed the princli^ 
you have quoted more than any one 
else. Nevertheless, we must take co
gnisance of the situations and con
ditions prevailing today in our country 
and in our public life which I re
ferred to above. It has become a fash
ion here to try to portray as if no one 
in this country is safe from corruption. 
It has also become a fashion lot only 
to involve Ministers but also their 
families in vague insinuations unwor
thy of any credence.

You will recall that there were so 
many persons insinuating about your 
son-in-law and without referring to 
you I defended him in Parliament be
cause I refused to believe them. 1 have 
had a number of letters making al
legations about you and your sons-in- 
law and, painful to state, even your 
wife. There are rumours floating even 
about some Ministers. If we wera to 
follow the principles you have men
tioned in your letter to the logical 
conclusions, we would be appointing 
a number of Commissions of Inquiry 
every day. I am sure you would not 
like to encourage the prevalence of 
such an atmosphere in the pursuit of 
the principles of to which you have 
drawn my attention.

I do not know what you mean com
pulsion to the contrary. I have no com
pulsions to the contrary about my son. 
I have never allowed personsal 
feelings or affections to stand in the 
way of public duty.

I know that K-anti would not be 
even the last person to put me in an 
embarrassing position on this account. 
I also feel certain that if he is at fault, 
he would not hesitate to admit it and 
make amends, and accept whatever 
punishment I may Impose on him.
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So far as 1 am concerned, I have 
made my position clear not only in 
Bhavnagar but every time that this 
qu^tiopi has been raised, and it is that 
it any allegations against my son are 
proved, I shall not hesitate not orly 
to resign from office but even 10 retire 
Irom public life. It was in this con
text that I said in Bhavnagar that- if 
any three independent and impartial 
men having standing in public life 
came to the conclusion that my son 
was guilty of misdemeanour, I would 
not remain in office. This does not 
mean that I or, Government were go
ing to appoint a Commission of 
Inquiry. It is for those who indulge 
in such insinuations to refer them to 
such men and have them proved tô  
their satisfaction that the allegation 
against my son have substance.

After all, my son is a private citizen 
and holds no position in Government. 
You have referred to the statement 
which has appeared in India Today  ̂
in its issue dated 16—31 October 1977.
It has been utilized by others also for 
their own purpose but the main point 

, it that he has made it clear that as 
Private Secretary he does not 
deal with any official matters. He 
works virtually as Private Secretary 
to me in my personal, political (non
official) or domestic matters.

There is not a scrap of official paper 
which he seeg or which goes to him. 
Nor does he make aî y recommend a- 
tions or suggestions in any official 
matters. ' the circumstances, any 
allegations and insinuations that he 
dabbles with official matters, or there 
is a ‘Kanti Caucus’ or ’Kanti Junta* are 
mere figments of a wild imagination 
beneath notice and in the svords of 
Acharya Kripalani in 1P68 when the 
discussion took place in the Lok Sabha 
“beneath contempt”.

 ̂ There can, thereforce, be no »̂fficial 
inquiry in such matters of private na- 

1 ture. Even a suggestion of this kind 
, coming from you surprised me. If,
’ however, any person has any allega
tion to make with which Kanti *s con
nected as a private citizen, It is o.̂ en

to him to avail himself of the offer 
that I have made.

You have repeated your plea that 
you should not be misunderstood. 1 do 
not think the question of misunder  ̂
standing arises. You have expressed 
yourself clearly and I understand it 
fully but what is significant is that 
you have not chosen to discuss it with 
nje but have preferred to write to me 
about it.

Finally, let me say that I hold str
ong views, as the Janata Party does, 
about the need to root out corruption 
in the affairs of Government and pu
blic life. But I do not see how your 
suggestion can be considered as a right 
step in this direction when there Is no 
basis of facts supporting it. The Com
missions that have already been ap
pointed to look into the misdeeds of 
the previous regime and ’mportaiit 
functionaries in that regime is ample 
evidence of our keeness to curb this 
malady. But weakness shown in sub
mitting to mischief mongers or encour
agement given to ‘news-fillers* will in
troduce more corruption than lessen 
it. It has been my experience that 
most people who indulge in such ac
tivities are themselves corrupt and 
through these attacks seek to shield 
themselves or get their objectives ser
ved. Evidently, it would only Ue tpnt- 
amount to giving support to corrup
tion if we entertain vexations and 
frivolous allegations.

With kind regards.
Yours sincerely, 
(Morarji Desai)

Chaudhary Charan Singh,
Home Minister,
New Delhi,
13 hrs.

Secret
21st March 1̂ >78

My dear. . ..
Thanks for your reply dated March

13, 1978.
I have thought a great deal over it 

since, and felt considerable hesitation 
in writing to you again on this subject.
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It is obvious that my letter has ca

used you some irritation—even ar*ger. 
Tor, if it is not anger, how also one 
is expected to understand your reac
tion which, in essence, amounts to this 
“If there are charges against my son, 
there are charges against your sons- 
in-law and wile too”. You, no doubt, 
refer to rumour regarding other 
Ministers too. But the main thrust is 
unmistakably directed towards me 
and my family.

Well, if there are charges against 
my relations and they reflect adversely 
on my integrity, they must be enquir
ed into—the sooner the better. I would 
like you to kindly appoint a Commis
sion at the earliest. It is precisely my 
point that any cover-up of such matter 
leads to contrary results.

It is, indeed, possible that, as you 
say some people are playing by old 
scripts and are trying to settle their 
old scores with you. But their game 
has to be exposed and to me it seemed 
that the best way of doing it was the 
appointment of an impartial and in
dependent commission to hold an en
quiry.

Now, as regards the authority whicu 
should appoint the Commission, you 
have advanced a strange proposition. 
According to you what you had said 
in Bhavnagar about the Commission 
“does not mean that I or Government 
were to appoint a Commission of In
quiry. It is for them who indulge in 
such insinuations to refer them to such 
men and have them proved to their 
satisfaction that the allegations agâ  
inst my son have substance”.

“I am constrained to say that you 
have not carefully considered the im
plications of this stand. Inquiries into 
the conduct of important persons have 
been held in our country and in others 
in the past also, but accusers them
selves are not known to have named 
or appointed those who will hold an 
enquiry into their accusations. For 
once, an accused may be allowed to

make a choice from a panel, but, in no 
case, an accuser. Nor will such judges 
or members of the Commission of 
Enquiry enjoy any legal competence 
to make an enquiry, summon witnes
ses, ask for production of documents, 
inspect relevant file, etc.

Further, however, impartial and 
objective the verdict of such persons, 
it vrould hardly carry any conviction 
or credibility. And, if there are a 
number of accusers, then, according to 
this scheme, they will have to meet 
and select three persons or, in the al
ternative, appoint separately as many 
sets of such persons. This attitude of 
yours amounts to a refusal to hold an 
enquiry: at least, that is the conclu
sion which people will draw.

You have gone to point out that “the 
Commissions that have already been 
appointed to look into the misdeeds of 
the previous regime is ample evidence 
of our keenness to curb this malady.*' 
Inasmuch, however, as we are not 
willing to apply the same standards to 
ourselves, the appointment of Com
missions ‘‘to look into the misdeeds of 
the previous regime'’ is no evidence 
that we are really keen to root out 
corruption.

I also think that the formulation re
garding your son’s status requires an
other look if it is to elTectively silence 
his critics.

According to you, your son is a 
private citizen and holds no position 
in the government and, therefore, 
there can be no official inquiry in 
such matters. You say that “he works 
virtually as Private Secretary to me 
in my personal, political (non-offlcial> 
or domestic matters.”

Now, political affairs of a Prime 
Ministor in connection whereof Shrl 
Kanti Desai, as he himself has put it, 
‘meets and discusses things with poli
tical leaders and ‘other’ cannot be 
characterized as a purely private or 
personal, non-official or domestic 
matter. My contention is home out, 
again, by Shri Kanti Desai himself 
when, on being asked how he would
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^ke to think of his own future, he 
vouchsafed that ‘the work I was doing 
;at present was no less important and 
wherj the time came, I will be there. 
Until then I wa  ̂ gaining experience*. 
Experience of what? Obviously, not of 
a private citizen.

Next, under the law as it stands, a 
charge of corruption can be validly 
laid even against a strictly private 
citizen placed in the circumstances, and 
entrusted with the duties of Shri 
Kanti Desai.

Further, Shri Kanti Desai is a 
member of a Joint Hindi family with 

you as its head. Which means the 
financial interests of you both are the 
same. Legally, this position leads to 
conclusions which are obvious.

Therefore, my view and advice what
ever they are worth, remain unchang
ed. Your own good name and that of 
the country demand that a Commis
sion is appointed.

With regards,
Yours sincerely,

Shri Morarji Desai,
Prime Minister of India,
New Delhi.”

On 23rd March, the Prime Minister 
wrote to me as follows:

New Delhi 
March 23, 1978

'‘My dear Charan Singhji,
I have received your letter of the 

21st March, this time w'ith some sur
prise because I did not expect that you 
would misconstrue my letter to the 
extent that you have done.

In the first place, there was nothing 
in the letter to show that I was irri
tated or angry. In fact, I dispassiona
tely explained my approach to the 
question.

Secondly, you have also misunder
stood my reference to your sons-in-

law and your wife having been the 
subject of rumour. I mentioned it 
only to indicate how baseless such ru
mours could be and how it would be 
wrong to take them at their face value. 
There was no equation in my mind 
between Kanti’s case and the case of 
your sons-in-faw and your wife. I am 
not the one to look for alibis of this 
nature.

You still seem to hold the view that 
because there are allegations, a Com
mission of Inquiry should be appointed 
I am sorry I cannot subscribe to his 
view. You have referred to the earlier 
inquiry into the conduct of important 
persons, if you look up the records, 
you wiir find that no enquiry was 
ordered unless there was prima facie 
evidence to sustain specific allegations 
and not. as in a case likes this, in 
which there are only vague allegations 
many of which were demonstrably 
unjustifiable and vexatious.

“So far as am concerned, there is 
no question of refusal to hold an in
quiry; in fact no grounds for an In
quiry exist. After all, whoever makes 
allegations is in 1he position of a 
complainant and it is quite fair on my 
part to ask them to substantiate their 
allegations with concrete evidence.

I don not appreciate what you mean 
by not applying the same standards 
to ourselves as we apply to the othera 
I hope you will not mind my asking 
you whether it is your case that an 
inquiry should be ordered, even with
out being convinced that an inquiry is 
necessary or would be worthwhile, on 
merely vague allegations in an at
mosphere in which, as I mentioned 
earlier, character assassination in the 
rule and truth a ready casualty. If 
so, I am sorry that I have to differ.

Regarding Kanti’s status, I think you 
are quite wrong in your analysis. 
There is no question of joint family 
being involved. He and I have sepa
rate identities; we are separately as
sessed; we may live under the same 
roof but have separate life of our own. 
He has his own affairs to look after
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and I have mine. If he meets and dl^ 
cusses things with poUtical leaders and 
others it is mostly on their approach. 
They see him on organisational and 
such other non-official matters and 
mostly unasked. Should he say 
when they do so? I myself have tried 
to dissuade them from seeing him but 
they persist. In any case if he deals 
with political matters, it is not possi
ble for him to be restricted from see
ing those who wish to see him or whom 
he has to see for non-official or per
sonal matters.

I thank you for being so solicitous 
about ray good name and that of the 
country. I can assure you that both 
are and will be safe in my own keeping 
and the day I am convinced that I can
not look after both, I have already 
told you what would be my line of 
action.

With kind regards,

Yours sincerely,
Sd/-

(Morarji Desai)

Shri Charan Singh,
Minister of Home Affairs,
New Delhi.”

Sir, one other letter each passed 
bet̂ ^̂ ên me and the Prime Minister, 
but there was no new ground that was 
covered. So, I do not think it neces
sary to read them out:

The main argument of Shri Desai
is:

“Allegations against persons hold
ing high office or their families 
should, in the first instance, be 
supported by prima facie evidence 
so as to be deserving of notice. . . 
No enquiries into such scandal- 
mongering can be held without veri
fying the truth of the allegation or 
bonafides of those from whom such 
things emanate. Jf the principles 
mentioned by me (sic) are followed 
to the logical conclusion, then we 
would be appointing a number of

Commissions of Inquiry every 
day. . . An enquiry can be made 
only when there is prima facie evi

dence to sustain specific allegation 
and not, as in a case like this, in 
which there are only vague allega
tions many of which were demons
trably unjustifiable and vexatious.’^

At the outset, one would like to 
know if, according to the Prime Minis
ter. the truth of an allegation is first 
ascertained, then what else remains for 
a Commission to enquire?

A Commission can be appointed 
under the existing law, the Commis
sions of Inquiry Act, 1952, for the 
purpose of making an inquiry into any 
definite matter of public importance. 
And, in order to be definite, all that is 
necessary is that the matter must not 
be vague. If general allegations are 
not vague, they are definite matters. 
Doubtless where a particular instance 
is given, the matter becomes definite.

The Reports or Findings submitted 
by Commissions appointed under the 
Commissions of Inquiry Act, 1952, are 
in the nature of a mere advice or 
information for the Government and 
have no force proprio vigore. The Com
missions do not adjudicate any dis
putes or determine any rights or lia
bilities or decide any questions of 
guist or innocence. Such inquiries do 
not even initiate any proceedings which 
have to be left to the ordinary Cri
minal procedure. As the Supreme 
Court has observed in Brij Nandan 
Sinha’s case, the Commissions are 
merely fact-finding bodies. (And that 
is what I was pleading for).

One really fails to understand what 
objection the Prime Minister or any
body placed in a responsible position 
in the public life of the country could 
possibly have to the appointment of a 
Commission so that confidence in the 
public life of the country was restor
ed.

In the most recent case under the 
1952 Act̂  Karnataka State Union 
of India, the Supreme Court made it 
clear that the purpose of the Act was
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not ju^ to prove the guilt ot the per
son concerned. Several of their Lord
ships endorsed the following paragraph 
from the lecture of Sir Cyril Salmon;

I
“In all countries, certainly in those 

that enjoy freedom of speech and a 
free Press, moments occur when 
allegations and rumours circulate 
causing a nation-wide crisis of confi

dence in the integrity of public life 
or about other matters of vital public 
importance. No doiibt, this rarely 
happens (sic), but when it does, it is 
essential that public confidence is 
restored, for, without it, no demo
cracy can long survive. This confi
dence can be effectively restored 
only by thoroughly investigating and 
probing the rumours and allegations 
so as to search out and establish the 
truth. Vhe truth may show that the 
evil exists, thus enabling it to be 
rooted out, or that there is no foun
dation in the rumours and allegations 
by which the public has been dis
turbed. In either case, confidence is 
restored.”

If we accept the Prime Minister s 
stand, we will have to bid good-bye to 
all hopes of establishing a c l e a n  public 
life or giving an efficient administra
tion to the country and cease entertain
ing dreamy of greatness or economic 
prosperity of our Motherland.

Anyway, as I have already said, it 
is my attitude in regard to allegations 

against Shrl Kanti Desai that actuated 
the Prime Minister’s letter to me on 
June 29. since March 11 when I wrote 
the first letter to him, in this connec
tion, the Prime Minister was on the 
look-out for a pretext. 15181 my cw - 
clusion is correct will be borne out by 
the fact that, on the first two occasions 
when I saw the Prime Minister at the 
Instance of erstwllUe coUeagues of the 
Cabinet, he required of me to with- 

1 draw my demand for an inquiry into 
the conduct ol Ws »on which I refused 
Hoi,  ̂ On ttie third )ccaslon, viz., on 
‘A'ugiwt IT, he said that inasmuch as 

Rajya Sabha was ahready se^ d  
ia the matter, no question of with

' drawal of njy demand was any longer

germane, but i should issue a state
ment that I (jid not want any Inquiry 
to be made which also I cat^orlcally 
ponsibility.

On none of the three occasions did 
the Prime Minister speak to me a 
single word about my alleged viola
tion of the principle of collective res- 
ponsibiTity.

The Opposition in the Rajya Sabha 
brought a Motion in the House asking 
its Chairman to nominate a 15-member 
Committee to go into the corruption 
charges against the family members of 
Shri Morarji Desai and myself, which 
was passed by a majority of 154 to 7B 
on August 10, 1978. While regretting 
the Government’s inability to accept 
the recommendations contained in the 
Rajya Sabha’s above Resolution, the 
Prime Minister said on August 24 that 
‘in the event of any specific charges 
of corruption in the context of this 
Resolution, being made to it in writing 
by any Honourable Members since my 
Government took office, Government 
proposes to refer the same to the Chief 
Justice for being examined by him.’

Now, this was a course open to fun
damental objections and fraught with 
grave consequences. For, the legal 
position is that the Chief Justice will 
have no authority to compel the atten
dance of any person for being exa
mined as a witness or for the produc
tion of any document, so that the en
quiry be an informal one—not one 
conducted with the sanction of law.

In a similar case that arose in 
Britain, the then Leader of the Oppo
sition, Mr. Wilson, had attacked Prime 
Miniser Mac-Millan for ‘blurring the 
edge which marks the sharp deflhition 
of the function of the judiciary, on the 
one htod, and the executive and the 
legislature on the other.

No sitting Judge should, therefore, 
ever be asked to tender advice or con
duct an examination or inquiry, wh^ 
ther final or preUminary, without the 
authority and sanction of the law.
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However, if the Prime Minister would 
still like to be guided by the opinion 
of the Chief Justice Chandrachud, he 
has only to open the law reports and 
read his Lordship’s judgment in the 
Karnataka case wherein he want on to 
^ay:

“These are sensitive matters of 
public importance which, if left to 

the normal investigation agencies, 
can create needless controversies 
and generate an atmosphere of sus
picion. The larger interests of the 
community require that such matters 
should be inquired into by high 
power commissions consisting of 
persons whose findings can command 

the confidence of the people. It is 
only by establishing the truth that 
the purity and integrity of public 
life can be preserved” .

In his abounding affection for his 
son, shri Desai does not realise that 
he has done great harm to the Janata 
Party, the public life of the country 
and to democracy. He is so much ob
sessed with personal reasons as to 
endanger the public weal. I have al
ready referred to the matters of the 
Birlas* •Hindalco and the Raja Challa- 

palli’s 3,000 acre farm, it will not
be out of place to state here that, in 
actual truth, Shri Raj Narain was
asked to resign not for addressing a 
public meeting against law or for
abusing the Chief Minister of Himachaf
Pradesh during the course of his speech 
as in my case, it was a feint. The real 
reason consisted in the fact that, in 
spite of the Prime Minister asking him 
-several times to appoint two persons 
of his choice as Presidents of the 
AH India Institute of Medical Sciences, 
New Delhi and the Post-graduate In- 
stittute of Medical Sciences, Chandi
garh, Shri Raj Narain refused to do 
so because he thought this insistence 
was detrimental to public interest and 
went against established practice. 
Shri Raj Narain wanted to include t̂ îs 
fact in his statement which he made 
on the floor of the House in July last, 
but I persuaded him not to do so. . . .

AN HON. MEMBER: Why?

SHRI CHARAN SINGH: i plead 
guilty.

AN. HON. MEMBER: That is right

SHRI CHARAN SINGH: In conclu
sion, however, I must thank the Prime 
Minister for his kindness in including 
me in his Cabinet at all and, at the 
same time. I must congratulate him 
for bringing, in such a short time, an 

unprecedented awakening amongst 
the peasantry all over the country by 
dismissing me from the Cabinet so 
summarily as he did.

That is all.

SOME HON. MEMBERS rose.

MR. SPEAKER: No questions please. 
Rules do not permit.

SHRI K. P. UNNIKRISHNAN (Bada- 
gara): Will there be a statement by 
the mediators after this?

SHRt O. V. ALAGESAN (Arkonam): 
If their respective position are so ir- 
reconcileable, how was it that he was 
negotiating until the last hour to re
join the Cabinet?

TiHE PRIME MINISTER (SHRI 
MORARJI DESAI); I had gone throiigh 
parts of this statement after I received 
a copy of it from you about 3 days ago 
but I heard it here fully as I had not 
the time earlier to go through it fuHy.

AN HON. MEMBER: indifference.

SHRI MORARJI DESAI: I see that 
Shri Charan Singhji is vrey bitter. . .

AN. HON. MJ5MBER: Naturally.

SHRI MORARJI DESAI: . . .  and I 
do not want to add to his bitterness 
by any remarks of mine. But I ha\% 
to put the reooBi straight in sonlfe 
matters. I see that he ii' also heMni^ 
the Oppositiori in $6me of ffle attacks 
they are making against rile. Not Hfdt 
he is trying ter do that purposely-^
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not saying that, but that is how 
they are welcoming some of his state
ments. . . . (Interruptions) Will they 
-allow me to speak? If they do not 
want Ine to sjpeak, well, it is their busi
ness. But I cannot understand this 
kind of an attitude on the part of my 
hon friends there. . . (Interruptions)

Well, Sir, taking the last thing first 
about Shri Raj Narain’s real reason of 
my asking for his resignation,. . .(In
terruptions)

TTViTRTtn*T 'hT

SHRI MORARJI DESa I. . . thig is 
a matter which was not relevant to 
this issue, but still it has been brought 
in and «o I would like to put the record 
straight.

I met Shri Raj Narain only yester
day and I told him that this passage 
which I read out to him is not correct. 
It is said that I asked him to appoint 
two persons to these two institutions. 
It was not correct to say that. What I 
told him was that he should not be 
the President of those two institutions. 
It is not right for a Minister to be 
President of such institutions because, 
he will not be able to take an impartial 
view of the management there. And 
that is what I have written to all 
Ministers, about all our Committees— 
not only about him.

Then, I did suggest that Dr. sushila 
Nayar could be appointed to one of 
them. But I did not say that she must 
be appointed. I was more insistent on 
his not taking up that Office of the 
President of these two medical insti
tutions. He also wanted to take charge 
of the Red Cross Society which I did 
not want him to. But, how can that 
be the reason? But, I do not want to 
go into that because that i have al
ready replied to it when Shri Raj 
Naraii  ̂ had made a statement here.

^  TTVfTTTW : ft t

SHRI MORARJI DfESAI: Then Shri 
Gharan Singh Ji said that my real

reason for asking for his resignation 
was his insistence on an enquiry 
against Kanti Desai as he has said 
specifically in his statement.

And let me put some facts about 
it before you and before the House and 
let the House judge whether this was 
the reason or, whether this could be 
the reason of my asking for his resig
nation. His first letter was on the 11th 
March, the second letter 21st and, the 
third letter may have been on the 29th 
March.

Now, if that was the reason, then, 
there a debate in this House on 
the Harijan issue where Shri Charan 
Singh Ji came under a heavy attack. 
That was on or about the 7th of April'—• 
and then, at that time, he did not reply 
to it. He did not even remain present.
I replied on his behalf and I took that 
attack upon myself; I defended him, 
not in that way, but, i defended him 
that it was my responsibility, not only 
his responsibility. I hope the House 
remembers it. That night he was quite 
we’/l. There was no question that he 
was not welL

SHRI VASANT SATHE (Akola): 
You wanted to win him over.

SHRI MORARJI DESAI: For that 
matter, I have never tried in my life 
to win anybody over. That is left to 
my hon. friends. Then, it may not be 
a compliment; i am only stating the 
fact.

Then, on the 7th night, Shri Charan 
Singh Ji sent me his resignation which 
I saw in the following morning be
cause it was received late at my house 
and I had gone to sleep. That morn
ing of 8th April I was going to Orissa. 
So, I took the letter with me; I went 
in the early mornnig and on the way 
back, Shri Biju Patnaik and Shri Rabi 
Ray were with me. I showed them the 
letter of resignation and I asked them 
as to why this should be done! This 
matter has already been finished in 
the House and I have not believed a 
word of it. He had written to me that
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‘if my own partymen attack me like 
this in the House, I must resign.
Therefore. I hend my resignation.’ 
And there also he had used the same 
words, as he is using them now, that 
he was very thankful that I had at all 
included him in my Cabinet. Who 
uses strident words? Have I used any 
strident words in the letter which I 
wrote to him saying that I have no 
other alternative but to ask for his 
resignation? Which are the strident 
words that I have used in that letter? 
If that had been pointed out, I 'jyould 
have been very thankful and I j  /"ould 
have apologised for that if it ti«as so. 
But this letter is full oL all bitter
ness; this statement is full of all that 
bitterness and yet I do not make a 
grievance of it, because I can under
stand that it is from bitterness alone 
'that such language can flow. But if it 
was my intention that because I did 
not like him and, therefore, I wanted 
to ease him out, as he has quoted from 
a letter that was written to him by 
somebody—and if that was so, would 
I have not accepted it immediately? 
It would not have been necessary to 
do anything tise when the resigna
tion had been sent to me. But I re
quested those two friends to go to him 
and tell him that this is not right. If 
he withdraws it, it is all right. We 
reached here at about 7.00; they went 
to him and Shri Biju Patnaik came 
back to me at 9-15 at night and told 
me that he wants the letter back and 
it is going to be destroyed. And he 
took the letter from me and it was de
stroyed.

SHRI P. VENKATASUBBAIAH: As 
it was brought from the Election Com
mission! ___

SHRI MORARJI DESAI: That was 
a year earlier. That had no relation 
to this.

But if I had any intention of doing 
this, would I not have done it? Would 
I not have accepted it? Therefore, it 
shows how he wants to explain away 
the things.

SraU CRARAN SINQH: The Prime
Minister has said that Shri BiJu Pat
naik went to him and then the words 
the Prime Mini.ster used are: ‘H®
wanted the letter back in order to des
troy it.* The question is: “ ‘who is that 
^ e ’ It was not I; perhaps the Prime 
Minister means Shri Biju Patnaik hiip- 
self. He wanted the letter back, not I.

SHRI MORARJI DESAI: If he did 
not want it, he could have written to 
me next day. Shri Biju Patnaik told 
m e...

SHRI RAJ NARAIN rose

MR. SPEAKEIR : Please do not come 
in. Mr. Charan Singh is quite compe
tent and he has a right, but you do not
have.

SHRI MORARJI DESAI: Shri Biju 
Patnaik told me that it was burnt in 
the presence of Shri Charan Singh. 
That is what he told me. But if he 
was wrong, Shri Charan Singh could 
have told me : “I have resigned, why 
don’t you relieve me?'*

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : That was a question of 
party discipline.

SHRI MORARJI DESAI: Then, he
could have come before the party; I 
cannot understand it.

I had told these friends that if he 
does not want to withdraw it, I am not 
going to write to him to withdraw it.
1 had made that dear. What is the 
use of Baying this now? This is how 
the whole case is made up.

Then, about collective rfl^xmaibillty.
I do not want to go into all problems 
because I do not want to to all
the instanoes cited by him. Abbut coU 
Ittctlve responsibility. H is *dd thad 
I have not obsenred collective reapoh* 
sibility and some instance have htm  
cited. One Of ttiem is thAt I have en̂ - 
nunciated a policy without reference 
to the Cabinet. I must qiiote the 
words, I am supposed to have said:

‘'That India would not produce or 
use nuclear energy even for peacai-
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ful i^urposes even if it went against 
the interests of the country.”

I could not have been so mad as to say 
such a thing. On the conitrary, I have 
always affirmed that India will use 
nuclear energy for peaceful purposes, 
whatever may be the hindrances from 
other people. That is what I have said. 
What I said was that India would not 
make an explosion. That is what I 
said. Did I say anything else? Per
haps he has made a mistake in writ
ing. That is possible. Therefore, to 
say like this is not proper. Wl'en I 
said that nuclear energy will be ' sed 
for peaceful purposes, did I depart 
from the policy which has been adopt
ed in this country from Jawaharlal 
Nehru’s days that I had to take it 
again to the Cabinet? It was not ne
cessary; but when I went to the Unit
ed Nations to make a statement, I read 
it out to my Cabinet colleagues in a 
Cabinet meeting. They approved of 
it. Then I had made it there in the 
UNO. What is the use of saying that 
I should not do this? I don’t do things 
like that. They approved of it. If 
they wanted to change the language, 
I would have changed the language. 
Not that I would not have done.

SOME HON. MEMBERS: Shame,
shame.

SHRI MORARJI DESAI: Shame on 
those people who say shame, shame. 
That is all I would say. What is the

* shame in- this matter?

AN HON. MEMBER: It is not
*shame\ It is ‘same'.

SHRl MORARJI DESAI: Therefore, 
to say this kind of a thing is not fair; 
but bitterness can make one say any
thing, or when there are no valid 
reasons, then any reasons can be 
given.

The same thing is about Sikkim.
! Was I making any policy statement 
about Sikkim, or did I say anything 

, to enunciate any policy for which I 
I am required to go to the Cabinet?

What waf asked of me, was about 
what was my earlier view. To that, I 
said that this was my view. I also 
made it clear to the man, and he print
ed it, that there is no question of 
changing the position now. (Interrupt 
tions) It does not mean that. When 
people had asked me about a state
ment I made when I was not the Prime 
Minister, I had to make that State
ment. I cannot say that I had made 
it wrongly at that time. But that does 
not mean that I had to go to the Cabi
net for that. I cannot understand, by 
what stretch of imagination, can any
body say this.

Then about Goa. When Goa was 
taken, Shri Charan Singh Ji was no
where in the Government of India— 
at that time. Shri Jawaharlal Nehm 
was the Prime Minister. I had said 
then what I had to say in the Cabi
net meeting. It was not that I had 
not said. Before that, there was a 
meeting here, of Indo-African Society 
And there, I was asked Xq speak. I 
had said, “If I have to speak, I will 
Say that you must use only non-vic- 
lence; violence will not help.” And 
when I was told that I must not say 
that to those people, I said, '‘If that is 
so, I will not go. Ask Jawaharlal Ji 
whether I can say this or not; other
wise, I would not go.” Jawaharlal 
Nehru said there is no objection to my 
saying it and that I can go and say it.

When the Goa decision was taken, I 
had obiected to it. Then we met in 
the Working Committee in Piitna; and 
in the Working Committee, a resolu
tion was brought forward by Shri 
Krishna Menon, that what was done 
was in conformity with our policy and 
principles. There, I objected to it.. 
And I said ‘‘I cannot call it in confor
mity with the policy. Therefore it is 
wrong to make this srtatement. I can-, 
not agnee with it. I will have to op
pose this resolution.”

It was discussed, argued and Jawa- 
harlalji told me that I was right and 
told me what had to be done. Illien 
they altered the resolution and said
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that this should not be considered 
against our policy. That is how it was 
altered. Therefore, it was not a ques
tion of my getting out of collective 
responsibility, in any case. I did not 
go out to make public statements 
about it. But when I am asked about 
it, I have to say that this was my 
Attitude about Goa. And I was alone 
at that time. I was condemned by 
many people. But that does not mean 
-that I must say what I did not consider 
1o be right. Even today, I feel I was 
right. But that position was accepted 
by Jawaharlalji at that time with me. 
Otherwise, he could have relieved me 
from th»* Cabinet.

HON. MEMBER: That is a
greatness of Jawaharlal Nehru.

SHRI MORARJI DESAI : I do not 
know. He was certainly great. He 
was not like my friends here with 
little minds. He knew when it was 
right an! when he was wrong he ad
mitted it. If I were wrong I will ad
mit it not because anybody says I am 
wrong that I must admit that I am 
wrong. I am not gô ng to do that. But 
I would not have said anything about 
it if thir. had not been mentioned. But 
1 hav h'̂ Jad to say thi.s because of this. 
'Otherwise, I would not have disclosed 
it. But this is how this is sought to be 
justified

In thi; Cabinet, when we meet, we 
discuss <. very thing very frankly. TTiere 
is no î ar to speaking frangly. This 
never huppened in the Cabinet before. 
There are unanimous decisions. It is 
not one man’s view which is taken 
either view or somebody else’s. I 
have changed my view when I find 
that the majority is different. This is 
how WG work. That is collective res- 
ponsibihty. Where have I made a 
breach vf it?

When Shri Charan Singhji was the 
Heine Minister he made a statement 
putting it in the mouth of other people 
saying that people say that we are a 
)ack or impotent people not fit to

govern. If I had not asked foi; his 
resignation, I would certainly had been 
called impotent. I could not swallow 
that statement. And moreover, I did 
not Ho it on my own. I could have 
done it on my own without consulting 
my colleagues. But I called a meeting 
of my colleagues. We discussed the 
matter for an hour and it was agreed 
that this was a breach of collective 
responsibility. And then the letter I 
sent was also corrected by some of my 
colleagues. It was not that I did it on 
my own. Therefore, to say that I do 
not believe in collective responsibility 
is not correct. I am not one of those 
who say one thing and do another 
thing. If I ask somebody to do a 
thing, I would do it first myself. I 
have never arrogated to myself any 
position of superiority. I do agree I 
am first among equals and yet I have 
greater responsibility of bearing the 
blame as the Prime Minister, as the 
Head of the Government I think. But 
I have no right to impose my will on 
anybody. That I believe and that is 
how I have behaved.

I have never made any declaration 
Or a statement criticising my collea
gues for anything. I would not do 
that. If my hon. friend, Shri Charan 
Singhji had written to me or if that 
statement had been sent to me and 
not to the Press, I would not have 
objected to it; T would have discussed 
it with him. But that was not done. 
And then it was expected that I should 
go to Surj Kund to discuss with him 
this thing, when he had such an atti
tude towards me. I did not want to 
make him more ill, because then I 
would have had to tell him about it. 1 
have not used at any time an unkind 
word though he had used against me 
many unkind words.

I saw him last in the hospital before 
going to U.S.A. And afi:er that, we were 
not to issue a statement, but he issued 
a statement considemning what we 
were doing. It went on happening like 
this not for one day but it kept hap
pening almost every day as long as it
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was in the group or ia the darbar. I 
did not want to say anything. But 
when it apeared in the Press and 
verified wl;iether that statement was
îssued, it was net merely............ Then
I called a meeting of my colleagues 
and took decision. Otherwise, I would 
not have done it. It was for me a very 
painful thing to do. I would never 
have spoken about it. But today I have 
had to speak. Otherwise, the facts 
would not be known. That is why I 

I have spoken.

The question comes about my son. 
That also I have never___

SHRI VASANT SATHE : That is
you Achilles’. A heel!

SHRI MORARJI DESAI: You may 
say Achilles’ heel. A person who has 
nothing but Achilles’ heel sees Achil- 

■ les’ heel everywhere. That is all. I 
' do not believe in Achilles' heel. I 
; have made my position very clear. I 
have said if any member gives, it in 
writing, I will refer it immediately to 
the Chief Justice of India, because the 
Chief Justice of India will then ask 
that nian to give him p'.ima facie evi
dence. If he does not do it, then he 
can bo sued by my son for defamation. 
That is the remedy available to him. 
How I can allow these things to hap
pen like this? {Interruptions) I am 
not g}oing to be bamboozled into 
things like this. Let it be understood 
(Interruptions). When I pointed out 

 ̂ to Shri Charan. Singhji as it is read 
out now, that these were the things 
which were being talked, he thought I 
wav angry. That was not so. He said, 
Appoint a commission against the 
members of, my family. What prevent
ed him from doing it? He was the 
Home Minister. He could have done 
it. (Interruptions) If he had done it, 
I would have done it too. But how 
can I do it? It would have been wrong 
for him to do it. I would not say I 
would not do it. But if he had done it, 
then I would have been forced to do 
it.

SHRI C. M. STEPHEN (Idukki): 
The question is, when the Home Min-
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ister of India put up a proposal like 
that, why did you stand in the way?

(Interruptions)
SHRI MORARJI DESAI: He cannot 

find anything against me. Therefore 
he gets at sUch things and wants to 
utilise them against me. I do not deny 
him the satisfaction of doing it. I dô  
not want t© enter into an argument. 
Therefore, it will be seen that I have 
tried... (Interruptions)

MR. SPEAKER: You are convert
ing it into a debate. This is not a 
debate.

SHRI MORARJI DESAI: I do not 
want to enter into an argument on* 
this issue here, because I have spoken 
sufficiently about it. I do not want to 
dilate on it.

SHRI C. M. STEPHEN: You have- 
not answered my point at all.

SHRI MORARJI 'DESAI: There
fore, I would leave it to my hon. 
friends to judge as to whether I have 
in any way done anything wrong in 
asking for the resignation of Shri 
Charan Singhji as I did. (Interrupt 
tions).

M R. SPEAKER : I have some an
nouncements to make.

13.53 hrs.
RULINGS BY SPEAKER RE. QUES

TIONS OF PRIVILEGE
MR. SPEAKER: Dr. Subramaniam 

Swamy had given notice of a question 
Of privilege against Shri Nikhil Chak- 
ravartty, ̂ Member of Press Commission 
and Editor of the Mainstream and the 
Editor of the Patriort for publishing 
in the Patriot dated the 8th December, 
1978, Shri Nikhil Chakravortty's re
mark that I>r. Subramaniam Swamy 
had made a “scurrilous allegation” 
against Shri Nikhil Chakravortty in 
the House.

Shri Nikhil Chakravortty as well as 
the Editor of the Patriot have both 
sent their letters of apology for usin^



According to :be minute ol the sit
ting of the Committee ol Privileges 
held on the 19th August, 1978^
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[Mr, Speaker]
«nd publishing the remark “scurrilous 
allegation” in reference to Dr. Subra- 
tnoniam Swixny.

In view of the apology tendered by 
Tx)th of them, the matter may be 
treated as closed.

P R  SUBRAMANIAM SWAMY 
(Bombay North-East): Is there any 

condition in the apology.
MR. SPEAKER : It is unconditional 

Apology.
SHRI JYOTnmOY BOSU (Dia

mond Harbour) : What has happened 
to my privilege motions, one against 
Mr. Stephen and the other one against 
Mr! Shakdher, Shri B. N. Tandon and 
Shrimati Indira Gandhi... (Interrupm 
tl<yjis). What happened to those two 
privilege motions? They are trying to 
shield the people. (Interruptions).

MR. SPEAKER : On the 12th Dec- 
•ember, 1978, during the discussion on 
the Third Report of the Committee of 
Privileges, Shri C. M. Stephen had 
stated that Shri B. Shankaranand, a 
Member of the Committee of Privi
leges, had written a letter to the Chair
man, Committee of Pi'ivileges, from 

Bombay stating inter alia that he had 
been in hospital for a major operation 
and that he had not received any 
notice about the sitting of the Conmiit- 
tee of Privileges. In that letter, Shri 
Shankaranand had also requested that 
if any meeting of the Committee was 
scheduled to be held in the near future, 
it might be postponed to a later 
date to enable him to attend the meet
ing. Shri Stephen contended that in 
spite of that letter the Committee 
held the meeting on the 19th August, 
1978, and they took ud the irrior ques
tion as to whether Shrimati Indira 
Gandhi was liable lo take an oi.th.

Shri Samar Guha, Chairman of the 
Committee of Privileges, had there
upon intervened and stated that the 
letter received from Shri Shankara
nand had been thoroughly discussed 
by the Committee an i “the Committee 
unanimously agreed that the metting 
fliiould not be postponed

“The Chairman informed the 
Comirdttee of the factual position on 
the points raised by Shri B. Shan

karanand. M.P. in his aforesaid let- 
t ^  and stated inter alia that in his 
ea^liar letter dated the l^ h  July, 
1978 which was considered by the 
Committee at their sitting held on 
the 21st July, 1978, Shri B. Shan
karanand had only requested that 
the sitting of the Committee might 
be fixed after the 15th August, 1978. 
He had not requested that the no
tice and other papers of the Com
mittee might be sent to him at the 
hospital address in Bombay where 
he was to undergo a major opera
tion. He had not also given any 
instructions to the Lok Sabha Sec

retariat that his parliamentary pa
pers might be sent there. Accord
ing to the practice followed during 
sessions of Lok Sabha, the notice 
and papers relating to the Commit
tee were duly delivered at his New 
Delhi address in the absence of any 
instructions to the contrary from him 
and signatures obtained in receipt 
thereof.

The Committee, after considering 
all aspects of the niatter and the 
points raised by Shri B. Shankara
nand in his aforesaid letter, decided 
to continue their proceedings.”

At that stage Dr. V. A. Seyid Mu
hammad is said to have observed as 
follows :

“Normally, I agree that when the 
session is taking place you must send 
that to Delhi address but in the off- 
session period, it should be sent to 
his home addiess, to his constituen
cy address. Here is a peculiar situ
ation of the person or a Member who 
has been undergoing an operation 
and he is writing to this Committee 
that he has undergone an operation, 
and he is in the hospital. One or 
two replies have been sent and cor
respondence was going on. In these
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eirctmwJtancw I  draw your atten
tion 1io Rule 334(1);—

/‘The l^cretary-General shall 
make every effort to circulate to 
each member a copy of every no
tice or other paper which is re
quired by these rules to be made 
available for the use of members.”

‘^Now can we ay that all efforts 
had been made to send the notice 
and the papers to him. I can under 
stand if it was not know to the 
committee that he is in the hopital 
and undergone an operation.”

After sfome disouesion in the Com
mittee, the Chairman is said to have 
observed as follows:

“If we postpone, next time some 
other Member may not be able to* 
attend.

Now, is there any objection to 
hold the meeting today?

At that stage severe] members said 
that they had no objection but Dr. 
Seyid Muhammad said:

would only say that propriety 
requires that he is igiven proper 
notice.”

Thereafter the Chairman is reported 
to hBve observed: ,
i “I take it that the decision of the 

Committee, considering all aspects of 
the matter and Shri B. Shankara- 
nand’s letter, is that we hold the 
meeting today.”
Further proceedings show that no 

member of the Committee thereafter 
expressed disagreement with the 
observations of the Chairman.

Under the circumstances, I think, 
the matter should rest at that.

SHRI M. SATYANARAYANA RAO 
(Karimnagar): The Chairman said
that it was a unanimous decision but 
it was not a unanimous decision.

MR. SPEAKER: 
the proceedings.

I have read out

In his notice under Rule 222, Shri 
Eduardo Faleiro, M.P., has raised an 
interesting question. I have not been 
able to get any precedent on the point 
raised by Shri Faleiro. Hence it has 
to be dec:d?d o t principles.

14 lirs.

According to newspaper reports, 
some of the parties in this House had 
discussed the question of privileige 
against Shrimati Indira Gandhi in 
their party meetings. It is not known 
whether any of them had issued any 
whip to their party members. Some 
of the parties were also rep^ed to 
have taken decision as to how they 
should approach the question. The 
Prime Minister in his comments on 
Shri Faleiro’s motion has informed 
me that the Janata Party has not is
sued any whip in regard to the privi
lege motion before the House. But i’ 
had discussed the matter in accor
dance with the usual practice. The 
Prime Minister has further stated that 
his action in wanting to know of the 
views of the party in coming to his 
own judgement does not constitute 
Bny breach of privilege.

The earlier rulings in this House 
have established that the House will 
not take note of any discussion at 
party meetings

When the House decides a question 
of breach of privilege, it functions as 
a quasi-judicial body. Political consi
derations are irrelevant. Therefore, 
th e motion before the House cannot 
be viewed from a partisan angle. But 
even in a matter like this, there is 
nothing wrong for a party discussing 
the matter go that members may have' 
an opportunity to convince members 
about the right approach to the motion 
before the House. That being so, I 
am unable “to hold that the facts set 
out by Shri Faleiro in his motion 
amount to any contempt of the House.

Hence, consent asked for is not ac
corded.
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SHRI P. 
(Nandyal): 
motion?

VENKATASUBBAIAH: 
Sir, what about my

MR. SPEAKER: They have given an 
unconditional apology.

SHRI P. VENKATASUBBAIAH: 
Sir, you must read it out. I have 
writven to you.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, what about my
notice?

MR. SPEAKER: You do not have 
precedent every time.

In regard to the article in the Illus
trated Weekly, in view of the uncon
ditional apology tendered by the Edi
tor and Publisher, the matter may be 
dropped. The hon. Member who has 
given notice....

SHRI P. VENKATASUBBAIAH: 
Piea:';e re^d out the whole thing.

SHRI M. SATYANARAYANA RAO: 
You are not reading out the entire 
matter.

MR. SPEAKER: This motion is
against the Editor and Publisher of 
the Illustrated Weekly for casting re
flection on the Members of Parlia
ment. In; the Editor’s Page, under 
the caption “Pension.  ̂ of MPs” in the 
issuL dated 5th November, 1978 they 
have mentioned certain things.

SHRI P. VENKATASUBBAIAH:
Whatc did they sciy? (Interruptions) 
In tLe case of Dr. fjubramaniam Swa- 
my, !;he whole thing has been men
tioned. Let me read it. .. . (Interrupt 
tiom), I will read it. .. . (Jritermp- 
tions) .

MR. SPEAKER; In that casê  there 
was only one word, “scurrilous*’.

SHRI VASAT SATHE; The 
whole background was mentioned 
there.

MR. SPEAKER: There is only one 
word ‘^scurrilous.”

SHRI P. VENKATASUBBAIAH: 
With your permission, I will read it...

(Interruptions)

SHRI P. VENKATASUBBAIAH: 
The apology of the Editor must be 
published in the Illustrated Weekly,

MR. SPEAKER: I will ask him to
publish it. That is another matter. I 
will direct him to publish it  '

14.05 hra.

RE. EXPLOSION OF BOMBS AT 
CALCUTTA RESIDENCE OT PROP- 
SAMAR GUHA, CHAIRMAN, COM

MITTEE OF PRIVILBGBB

PROF. SAMAR GUHA (Contai): 
Sir, I have to communicate to this 
House that last night at about 11 p.m. 
at my Calcutta residence two high 
powered bombs were thrown and my 
two-storeyed building was shaken. 
Fortunately the doors and windows 
were closed. My wife and my minor 
daughter live there I think that I 
have to discharge my duty as the 
Chairm'an of the Privileges Committee 
with my clean conscience and faith 
in God. I am not seeking any kind 
of favour from anywhere, but I draw 
.your attention and the attention of the 
House through you, Sir, that if a 
Chairman has to function and function 
with his conscience and with a sense 
of duty and responsibility to thib 
House and if that Chairman is subject
ed to terror and this kind of a things, 
whether it should be considered as a 
bomb thrown to the dignity, honour 
and will of this House, I leave this 
question to you. It is up to you to 
see whether this House has any dutŷ  
to condemn this kind of thing or not. 
I personally am not seeking any 
favour.

MR. SPEAKER: Now, Papers to be
Laid on the Table.
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U M  bra...

PAPERS LAID ON T H E  T A B L E  
iiE v b :w s  AKD A n n u a l  R eports of 
H d «>u stan  A n t ibio tics  L td ., P im p r i , 
P u n e  and  O il  and  N a tu r a l  G a s  C o m 

m is s io n  FOR 1977-78

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir,
on behalf of Shri H. N. Bchuguna, I 
beg to lay on the Table:

(1) A copy each of the following 
papers (Hindi and English versions) 
under section (1) of section 619A 
of the Companies Act, 1956: —

(i) Review by the Government 
on the working of the Hindustan 
Antibiotics Limited  ̂ Pimpri, 
Tune, for the year 1977-78.

(ii) Annual Report of the 
Hindustan Antibiotics Limited, 
Pimpri, F̂ ine, for the year 
1977-78 alongwith the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
Geneial thereon. [Placed in Lib
rary/. See No. LT-3177/78].

(2) (i) A copy of the Annual Re
port together with the Audited Ac
counts (Hindi and English versions) 
of the Oil and Natural Gas Com
mission for the year 1977-78 and of 
its subsidiary company Hydrocar
bons India Limited, New Delhi, for

> the year 1977-78 under sub-section
(3) of section 23 read with ^ub-sec- 
tion (4) of section 22 of the Oil and 
Natural Gas Commission Act, 1959.

(ii) Review (Hindi and English 
versions) by the Government on 
the above Reports. [Placed in 
Library, See No. LT-3178/781.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, I gave one
Privilege motion against Mr. C. M. 
Stephen on 13th of December.. (Inter- 
rupHons).

MR. SPEAKER: It is under my
consideration. I liave got it yesterday 
and it is under my consideration.
3653 LS—11

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, I gave another privilege 
motion against Mr. Shakdher, former
Secretary-General....

14.08. hrs.

[Shri N. K. Shejwalkar in the Chair]

MR. CHAIRMAN: No. Now the
other item has already started

S eventy- fifth  and  S eventy - sixth  R e
ports OF L a w  C o m m is s io n  w it h  
S tate m e n ts  for n o t  la yin g  the H in d i 
versions and R eport o n  the S ix t h  
G e n e r a l  Election  to H ouse of the 

P eople, 1977

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): Sir, On behalf of Shri Shanti
Bhushan, I beg to lay on the Table: —

(1) A copy of the Seventy-fifth 
Report of the Law Commission on 
Disciplinary Jurisdiction under the 
Advocates Act, 1961. [Placed in 
Library. See No. LT-3179/78].

(2) A copy of the Seventy-sixth 
Report of the Law Commission on 
Arbitration Act, 1940. [Placed in 
Library. See No. LT-3180/78].

(3) Two statements (Hindi and 
English versions) explaining rea
sons for not laying simultaneously 
the Hindi versions of the Reports 
mentioned at (1) and (2) above. 
[Placed in Library. See No. LT- 
3180/78].

(4) A copy of the Report (Hindi 
and English versions) on the Sixth 
General Election to the House of 
the People, 1977, Volume II (Statis
tical). [Placed in Library See No. 
LT-3181/78].

A n n u a l  R eport and  R eview  of In dian  
Instttute op T echnology , N e w  D elh i 
FOR 1977-78 and  statem en t  for delav  
and  n o t  l a yin g  the H in d i versions

DR. PRATAP CHANDRA CHUN- 
DSI: I beg to lay on the Tablet ^
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(1) (i) A  copy of the Annual Re
port of the Indian Institute of Tech
nology, Delhi, for the year 1977-78.

(ii) A copy of the Review 
(Hindi and English versions) on 
the working of the Indian Insti
tute of Technology, Delhi for the 
year 1977-78.

(iii) A statement (Hindi and 
English versions) showing (i) 
reasons for delay and (ii) reasons 
for not laying simultaneously the 
Hindi version of the document 
mentioned at (i) above. [Placed 
in Library. Sec No. LT-3182/78].

A n n ual R e p o r t and R eviev^̂ of  In d ian  
iNsxrruTE OF T echnology , M adras for 
1977-78, A n n u al  R ttport. A udited A c 
counts AND R e view  of R egional En
gineering C ollege, W arangal  
(A ndhra P radesh ) ,  for 1977-78 

and C ertified A ccounts of  
Indian  In stitu te  of T ech n ology , 
M adras for 1977-78 w it h  a 
sta te m e n t  for n o t  layin g  the H indi 

version

DR. PRATAP CHANDRA CHUN- 
DER; I beg to lay on the Table: —

(1) (i) A copy of the Annual Re
port (Hindi and English versions) 
of the Indian Institute of Techno
logy, Madras, for the year 1977-78.

(ii) A copy of the Review 
(Hindi and English versions) on 
the working of the Indian Insti
tute of Technology, Madras, for 
the year 1977-78. [Placed in Lib
rary. See No. LT-3183/78].

(2) (i) A copy of the Annual 
Report of the Regional Engineering 
College, Warangal (Andhra Pra
desh) for the year 1977-78.

(ii) A copy of the Audited Ac
counts of the Regional Engineer
ing College, Warangal (Andhra 
Pradesh) for the year 1977-78, 
together with the Audit Report 
thereon.

(iii) A copy of the Review 
(iHindi and English versions) on 
the working of the Regional En-
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gineering College, Warangal 
(Andhra Pradesh) for the year 
1977-78. [Placed in Library, See 
No. LT-3184/78].
(3) (i) A copy of the Certified 

Accounts of the Indian Institute of 
Technology, Madras, for the year
1977-78 along with the Audit Report 
thereon, under sub-section (4) of 
section 23 of the Institutes of Tech
nology Act, 1961.

(ii) A statement (Hindi and 
English versions) explaining rea
sons for not laying simultaneous
ly the Hindi version of the docu
ments mentioned at (i) above. 
[Placed in Library. See No. LT- 
3185/78],

A n n u a l  R eport o f  C oir B oard pgr 
1977-78 w it h  a s ta t e m e n t  re . R e v ie w , 
R e v ie w  and  A n n u a l  R eport of  Na
t io n a l  S m a l l  Indu stries  C o rpo ratio n  
L td ., N e w  D elhi for 1977-78, C er ti
fied  A ccounts  and  R e v ie w  thereon  
OF K hadi an d  V illage  In d u stries  
C o m m is s io n  for 1976-77 w it h  a
STATEMENT FOR DELAY AND IMPORTTO
C e m e n t  C on trol  (F ourth  an d  F ifth  

A m e n d m e n t ) O rders, 1978

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): Sir, on behalf of
Shri George Fernandes, I beg to lay 
on the Table:

(1) (i) A copy of the Annual 
Report (Hindi and English ver
sions) for the year 1977-78 on the 
activifSes of the Coir Board and 
the working of the Coir Industry 
Act, 1953, under sub-section (1) of 
section 19 of the Coir Industry Act, 
1953.

(ii) A statement (Hindi and 
English versions) explaining that 
Government are in agreement 
with the above Report and there
fore no separate Review on the 
working of the Board is being 
laid. [Placed in Library. See No. 
LT-3186/78].
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(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A Of tht Companies Act, 1956; —

(i) Review by the Govern
ment on the working of the Na
tional Small Industries Corpora
tion Limited, New Delhi, for the 
year 1977-78.

(ii) Annual Report of the Na
tional Small Industries Corpora
tion Limited, New Delhî  for the 
year 1977-78 along with the Au- 
dit(*d Accounts and the comments 
of the Comptroller and Auditor 
General thereon. [Placed in Lib
rary. See No. LT-3187/78].

(3) (i) A copy of the Certified 
Accounts of the Khadi and Village 
Industries Commission for the year
1976-77 together with the Au
dit Report thereon (Hindi and Eng
lish versions) under sub-section
(4) of section 23 of the Khadi and 
Village Industries Commission Act,
1956. ’

(ii) A statement of Review 
(Hind: and English versions) of 
Annual Accounts of Khadi and 
Village Industries Commission for 
the year 1976-77.

(iii) A statement (Hindi and
Enghsh versions) showing rea
sons for delay in laying the docu
ments mentioned at (i) above. 
L l̂aced in Library. See No LT- 
3188/78]. ■

(4) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (6) ©f 
action 3 of the Essential Comm'odi- 
ies Act, 1955: —

CD The Imported Cement Con
trol (Fourth Amendment) Order, 
1978, published in Notification No.
S.O. 685(E) in Gazette of India 
tJated the 28th November, 1978.

(ii) The Imported Cement Coh- 
trol '.(JElfth Amendment) Order,

1978, published in NotificatiOtt 
No. S.O. 701(E) in Gazette of 
India dated the 7th December, 
1978. [Placed in Library. See No, 
LT-3189/78].

S ta te m e n t  re. A ctions taken  etc. on  
C oNVErmoNs an d  R eco m m e n d atio n s  
OF S ix t y - third session  of Interna

tio n al  L abour C onference

SHRI RAVINDRA VARMA: Sir, I
beg to lay on the Table a statement 
(Hindi and English versions) on the 
action taken or proposed to be taken 
on the Conventions and Recommenda
tions adopted at the Sixty-third Ses
sion T)f the International Labour Con
ference held at Geneva in June, 1977. 
[Placed in Library. See No. LT-3190/ 
78].

N o tificatio n  E x e m p t in g  P eriodicals 
FROM A u x il ia r y  D u t y  of C u s t o m s

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRA W AD: Sir, I beg to 
la y  on the Table a copy of Notifica
tion No. G.S.R. 1471 (Hindi and Eng
lish versions) published in Gazette 
of India dated the 9th December, 1978 
together with an explanatory memo
randum exempting Periodicals from 
the whole of the Auxiliary Duty of 
Customs, under section 159 of the 
Customs Act, 1962. [Placed Lib
rary. See No. LT-3191/78].

R e view s  and  A n n u a l  R eports op  
M in erals  and  M etals  T rading  C or
po ratio n  OF I ndia  L td ., N e w  D elhi 
FOR 1977-78 and  op  E xport  C redit 
AND G u aran tee  C orporation  L td., 

B o m b a y  pgr 1977

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): 
Sir, I beg to lay on the Table a copy 
each of the following papers (Hindi
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and English vereions) under sub-sec
tion (1) of section 619A of the Com
panies Act, 1956:—

(a) (i) Review by the Govern
ment on the working of the Mine
rals and Metals Trading Corpora
tion of India Limited, New Delhi 
for the year 1977-78.

(ii) Annual Report of the 
Minerals and Metals Trading Cor
poration of India Limited, New 
Delhi, for the year 1977-78, along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No LT- 
3192/78].

(b) (i) Review by the Govern
ment on the working of the Export 
Credit and Guarantee Corporation 
Limited, Bombay, for the year 1977.

(ii) Annual Report of the Ex
port Credit and Guarantee C o r
poration Limited, Bombay, for 
the year 1977 along with the 
Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT-3193/78].

A nn ual  R eports a n d  R e v ie w s  of 
D elhi T ransport C o rpo r a tio n , N e w  
D fiLm and Central R oad T r an spo rt  

C orporation  L td. for 1977-78
THE MINISTER OF STATE IN 

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to lay on the 
Table:

(1) (i) A copy of the Annual 
Administration Report (Hindi and 
English versions) of the Delhi 
Transport Corporation, New Delhi, 
for the year 1977-78 under sub
section (3) of section 35 of the 
Road Transport Corporation Act
ig5o/ ’

(ii> A co p y  Of the R ev iew  
(Hindi and> English versions) by 
the Governm ent on the working. 

! o f 4he Delhi Transport Corpora

tion, New Delhi,, for the year 1977 
78. [Placed in Library, See No. 
LT-3194/78].

(2) A copy each of the fallowing 
papers (Hindi and English ver
sions) under sub-section (1) of 
section 619A of the Companies Act  ̂
1956: —

(1) Review by the Government 
On the working of the Central 
Road Ti'ansport Corporation 
Limited  ̂ for the year 1977-78,

(ii) Annual Report of the 
Central Road Transport Corpora
tion Limited, for the year 1977-78 
along with the Audited Accounts 
and the comments of the Com
ptroller and Auditor General 
thereon. [Placed in Library, See 
No. LT-3195/78].

N o t if ic a tio n  rescinding  T ea  (R eg is
t r a t io n  OF D ealers and  D eclaratio n

OF S t o c k s ) S econd O rder, 1978

SHRI ARIF BEG: Sir, on behalf of 
Shri Krishna KumBr Goyal, I beg to 
lay On the Table a copy of Notifica
tion No. S.O. 709(E) (Hindi and 
English versions) published in 
Gazette of India dated the 13th 
December, 1978 rescinding th e  Tea. 
(Registration of Dealers and Declara
tion of S tock s) Second Order, 1978 
published in Notification' Noj S'O. 
345(E) dated the 20th May, 1978 u n d e r  
sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 
[Placed in Library. See No. LT-* 
3196/78].

S t a te m e n t  correcting reply  to  USQ* 
No. 1652 dated 27^7-78 re . C o u n tr ie s  
WHERE In d ia n s  liv e  in  large  n u m b e r s

SHRI LARANG SAX: Sir, on
behalf of Shri S. Kundu, I beg to lay 
on the Table a statement (Hindi and' 
English versions) correcting the reply* 
given on the 27th July, 1978 to Un
starred (^estion Ko. 1652 by Shri 
Laxmi NIiram Nayak regarding 
Countries where IndiAns live in large 
numbers.
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Statement

In reply to part (a) of Lok Sabha 
TJnstarred Question No. 1652 answered 
on 27th July, 1978, Singapore was 
inadvertently omitted from the list of 
countries where people of Indian 
origin reside in large numbers. The 
answer to part (a) of the question 
may therefore be amended to read as 
follows:

Sri Lanka, Burma, Malaysia, 
Philippine^, Indonesia, Thailand, 
î '̂ iji, Australia, New Zealand, 
Guyana, Trinidad and Tobago, 
Surinam, Jamaica, USA, Canada, 
Hongkong and Singapore.

A n n u a l  R e p o r t s  o f  N a t i o n a l  P r o 
d u c t i v i t y  C o u n c i l  N e w  D e l h i  a n d  
S m a i . l  I n d u s t r y  E x t e n s i o n  T r a i n i n g  
I n s t i t u t e ,  H y d e r a b a d  f o r  1977-78 
AND R e v i e w s  a n d  A n n u a l  R e p o r t s  o f  
N a t i o n a l  T e j c i t l e  C o r p o r a t i o n  L t d .  

* N e w  D e l h i ,  a n d  C e m e n t  C o r p o r a t i o n  
O F I n d i a  L t d . ,  N e w  D e l h i  f o r  1977-78 

e t c .  e t c .

SHRI LARANG SAI: Sir, on
behalf of Shrimati Abha Maiti, I beg 
^  Lay on the Table:

(1) A  copy of the Annual Report 
(Hindi and English versions) of 
the National Productivity Coimcil 
New Delhi, for the year 1977-78. 
[Placed in Library, See No. LT- 
3189/78].

(2) A copy of the Annual Report 
(Hindi and English versions) of the 

Small Industry Extension Training 
Institute, Hyderabad, for the year 
1977-78. [Placed in Library, See 
No. LT-3199/78].

(3) A copy each of the following 
papers under sub-section ( 1 ) of 
section 619A of the Companies Act, 
1956: —

(a) (i) Review (Hindi and 
English versions) by the Gk>vem- 
ment on the working of the 
National Textile Corporation 
Limited, New Delhi for the ye&r
1977-78.

(ii) Annual Report of the 
National Textile Corporation 
Limited, New Delhi, for the year
1977-78 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library, See 
No. LT-3200/78].

(b) (i) Review (Hindi and 
English versions) by the Govern
ment on the working of the Cement 
Corporation of India Limited, New 
Dlhi, for the year 1977-78.

(ii) Annual Report (Hindi and 
English versions) of the Cement 
Corporation of India Limited, New 
Delhi, for the year 1977-78 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT-3201/78].

(c) (i) Review (Hindi and
English versions) by the Govern
ment on the the working o f the 
National Instruments Limited,
Calcutta, for th  ̂ year 1977-78.

(ii) Annual Report of the
National Instruments Limited,
Calcutta, for the year 1977-78, 
along with the Audited Accounts 
an<} the comments of the Com
ptroller and Auditor Gneral there
on. [Placed in Library, See No. 
LT-3202/78].

(4) Two statements (Hindi and 
English versions) explaining reasoffis 
for not laying simultaneously the 
Hindi version of the Report mention
ed at (3) (a) (ii) and (c) (ii) Qbovei. 
[Placed in Library, See No. LT- 
3203/78].

(5) A cony of the House-hold 
Electrical Appliances (Quality Con
trol) Amendment Order, 1978 (Hindi 
and English versions) published in 
Notification No. S.O. 715(E) in 
Gazette of India dated the 18th 
December, 1978 under sub-section
(6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in 
Library, See No. LT-3204/78].

(6) A copy of Notification No. S.O. 
698(E) (Hindi and English versions)
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published in Gazette of India dated 
the 4th December, 1978 regarding the 
continuance of control over the 
management of M/s. Abrasives and 
Castings Limited, Calcutta under 
sub-section (2) of section ISA of the 
Industries (Development and Re
gulation) Act, 1951. [Placed in 
Library. See No. LT-3205/78] .

A n n u a l  R e p o r t  o f  H in d u sta n  A e r o n -  
ATiGS L td ., B a n g a lo re  f o r  1977-78 
wrrH  A s t a t e m e n t  re. R ev iew  th e r e o n

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHER SINGH): I beg to lay on the
T a b le  a copy each  of th e following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act̂  1956: —

(1) Annual Report of the Hindu
stan Aeronatics Limited  ̂ Bangalore, 
for the year 1977-78 along with the 
Audited, Accounts and the comments 
of the Comptroller and Auditor

, G^eral thereon.
(2) A statem^^t explaining that 

Government are in agreement with 
the above Report and therefore no 
separate Review ôn the working of

. t^e Company W'being laid. [Placed 
in Library. See No. LT-3206/78].

Statem en t  re. w it h d r a w a l  of  advance
FROM CONTINOENCY FUND OF INDIA FOR 
EXFENDITUM o n ; CLEMIANCC ^OF ^AN E
a r r e a r s  e r c .  o f  SiwtAtt M i l l s  t a k e n

' OVER BY GoV£RNM£NT

THE MINISTER OF STATE JN THE 
MINISTRY OF AGRICULTURi; AND 
IRRIGATION (SHRI BHANU PRA- 
TAP SINGH); i beg to lay on the 
Table a statement (Hindi and English 
versions) regarding withdrawal of an 
advance from the Contingency Fund 
of India for meeting the expenditure 
towards clearance o f cane arrears, 
working capital etc. in respect of 
undertakings taken over under the 
Sugar Undertakings (Taking Over of 
Management) Ordinance, 1978. 
[Placed in Library. See No. LT-3207/ 
78]. .

D rugs a n d  C o s m e t ic s  (2 nd  aj d̂ 4t h  
A m e n d m e n t ) R u le s , 1978

THE MINISTER OF STATE IN'THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG- 
DAMBI PRASAD YADAV): I be^
to lay On the Table a copy each of the 
following Notifications (Hindi and 
English versions) under section 38 of 
the Drugs and Cosmetics Act, 1940: —

(i) The Drugs and Cometics. 
Second Amendement) Rules, 1978» 
published iî  Notification No. G.S.R. 
930 in Gazette of India dated the 
22nd July, 1978, together with a 
corrigendum there to published in 
Notification No. G.S.R. 1261 in. 
Gazette of India dated the 21st 
October, 1978.

(ii) The Drugs and Cosmetics 
(Fourth Amendment) Rules, 1978, 
published in Notification No. G.S.R- 
1140 in Gazette of India dated the 
16th September, 1978. [Placed in 
Library, See No. LT-3208/78].

' ' - V t > ■
R e p o r t  of  C o m ptro ller  and  A uditor  
G eneral of In d ia  for 1978— U n io n  
G o v e rn m en t  (C o m 'm t o c ia l ) — P art II 
— T ennerv  and  F o o t w e a r  C orpo ratio n  
o f  I n d i a  L t d .  a n d  A n n u a l  R eport op 
N a t io n a l  In su ran ce  C o. L td., C a l 
c u t t a  FOR 1977 w it h  s t a t e m e n t  re  ̂
R e v ie w  thereon  ( nd N o t if ic a tio n
EXEMPTING SPFRTS TEAMfe ETC. PARTI- 
CIPATllfCJ IN pTTB̂ ATIONAL COMPETI
TIONS, from Foreign Travel Tax

THE MINISTER OF STATE IN THET 
MINISTRY OF FINANCE (SHRI 
ISATISH AGRAW^L) :, Sir, on ^ h a lf  
of Shri ZulfiquaruUa, I  beg to lay on 
the Table:

(1) A copy of the Report (Hindi 
and English versions) of India for 
the Competroller and Auditor Gene
ral of the year 1978—Union Govern
ment (Commercial)—Part II— ten- 
nery and Footwear Corporation of 
India Limited, under article 151 (1) 
of the Constitution. (Placed in Lib
rary. See No. LT—32.9/78) |

(2) A copy each of the fbllowinit 
papers (Hindi and Engli^ versions)
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under sub-section (i) of section 
619A of the Companies Act, 1956: —

I (a) (i) Annual Report of the
National Insurance Company 
Limited, Calcutta, for the year 
ended 31st December, 1977 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon.

(ii) A statement explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review on the working 
of the Company is being laid. 
[P laced  in Library. S(*e No. LT- 
3210/78].

(3) A copy of Notification No. 
G.S.R. 583(E) (Hindi and English 
versions) published in Gazette of 
India datep the 19th December  ̂ 1978 
together with an explanatory memo
randum exempting members of 
sports teams and coaches accom
panying such teams when perform
ing. an international journey for 
taking part in internationaf sports 
competitions, tournaments or cham
pionships from the payments of 
Foreign Travel Tax, under section 
51 of the Finance (No. 2) Act, 1971. 
[Placed in Library, See No. LT- 
3211/78]. ,

COMMITTEE ON PRIVATE MEM- 
BljRS  ̂ BILLS AND RESOLUTIONS

M in u tes

SHRI PABITRA MOHAN PRADHAN 
(Deogarh): Sir, I beg to lay on the
Table Minutes of the Twenty-fourth 
to Twenty-sixth sittings of the Com
mittee on Private Members' Bills and 
Resolutions held during the current 
session. ,

14.12 hrs. ..

PUBLIC ACX:OUNTS COMMITTEE 
Hundred and Fifth, Hundred and 
Eighth and Hndred and Ninth Reports.

SHRI ASOKE KRISHNA DUTT 
(Dum Dum): I beg to present the
following Reports (Hindi and English 
versions) of the Public Accounts 
Committee.

(1) Hundred and Fifth Report on 
Action Taken by Government on the 
recomendations of the Public Accounts 
Comfnittee contained in the Fourteen- 
Report on Telephone Exchanges.

(2) Hundred and Eighth Report on 
paragrah three of the Advance Report 
of the Comptroller and Auditor Gene
ra] of India for the year 1976-77, 
Union Government^(Civil), relating to 
Cash Assistance for export of Absor
bent Cotton. '

r
(3) Hundred and Ninth Report on 

paragraph Ten or the Report of the 
Comptroller and Auditor General of 
India for the year 1976-77, Union Gov
ernment (pefence Services) relating 
to Production of vehicles in Ordinance 
Factories.

ESTIMATES COMMITTEE

T w e n t y - third and
R eports ‘

SHRI K. P. UNNIKRISHNAN (Bad- 
agara): I beg to present the following 
reports (English and Hindi versions) 
of the Estimates Qommittee:

(1) Twenty-thi^ Report on the Mi
nistry of Infornwiion are Broadcast
ing—Directorate, of Advertising and 
Visual Publicity.

(2) Twenty-fifth Ret)ort on action 
taken by Grovernment on the recom
mendations contained in the Twenty- 
second Report of the Estimates Com
mittee On the Ministry of Finance— 
Demands of Grants (General)—Re
vision of Works Schedules.
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CMMITTEE ON PETITIONS 
S e\ ^ en th  R e p o r t

^  (fpnrrar?) :
 ̂ ^  2Trf̂<+>T Rl ^

(f^'t
?nr^ ^

RAILWAY CONVENTION COMMIT
TEE

F o u r t h  R e p o r t

SHRI SURENDRA BIKRAM
(Shahjahanpur): I beg to present the 
Fourth Report (Hind and English ver
sions) of the Railway Convention
Committee on ‘Delegation of Powers 
to General Managers, Organisation of 
Zonal Railways and Organisation of 
Railway Board’s OfRce’ .

PETITION RE, GRIEVANCES AND 
DEMANDS OF DISPLACED PER
SONS FROM PAKISTAN OCCUPIED 
AREAS OF JAMMU AND KASHMIR 

STATE

SHRI BALDEV SINGH JASROTIA 
(Jammu); I beg to present a petition 
signed by Shri Bachan Singh Panchhi 
and others regarding grievances and 
demands of displaced i>ersons from 
Pakistan-occupied areas of Jammu 
and Kashmir State.

14.15 hrs.
STATEMENT RE. EXPORT OF SU

GAR AND GUR

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA- 
RIA): Mr. Speaker, Hon’ble Me
mbers are aware that the pro
duction of sugarcane during 1977
78 reached a record level of 
over 180 million tonnes. Simi
larly, the production of sugar in 
the last season reached an unprece
dented high level of about 65 lakh 
Tonnefl. As a result, the closing stocks

of sugar at thp. e^d of last season 
went up to about 33 lakh tonnes as 
compared to about 16 lakh tonnes at 
the end cf  1976-77 season.

As regards the current year, the 
first estimate of sugarcane acreage for
1978-79 shows an increase of about 7 
per cent over last year’s level. Total 
production of sugar upto 15th Novem
ber, 1978 was 1.78 lakh tonnes as 
compared to 1.25 lakh tonnes in the 
corresponding period of last year. 
Thus, the current year also promises 
to be a bumper year for sugar pro
duction.

The policy of decontrol that has 
been implemented by the present 
Government resulted in a marked re
duction in retail prices and has ensu
red free availability of sugar to con
sumers. At the same time, it is ne
cessary to ensure that sugarcane gro
wers secure adequate prices for their 
produce both in the sugar factory 
areas and elsewhere. The Govern
ment have under consideration various 
measures for ensuring a fair return 
to the sugarcane growers and to en
sure the viability of the sugar and 
khandsari factories and gur producers. 
Pending finalisation of these measu
res, Government have decided to im
mediately give all possible encourage
ment for the expyort of gur. Towards 
this end, Government have decided 
that exports of gur will be under Open 
General Licence and a cash com
pensatory support of Rs. 10/. per 
quintal will be given to all gur ex
ports with immediate effect. This 
policy wiU be in force upto the end 
of the 1978-79 sugar season, i.e., upto 
30th September, 19T79.

The GrOvemment have also decided 
that exports of sugar during the 1979 
quota-year should be effected up to 
cur full quota under the International 
Sugar Agreement, namely, 6.5 lakh 
tonnes. Exports have hitherto been 
canalised through the State Trading 
Corporation (STC), Government have 
now decided that for 1979 quota year
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while STC will continue to export 
^ugar heretofore, sugar factories 
may also be permitted to export sugar 
directly without subsidy.

Government hope that these mea
sures together with others that may 
be announced ?oon will help to pro
vide adequate return to sugarcane gro_ 
wers and also to the gur, khandwari 
and sugar producers.

1 4 . 1 7  hn.

COMMITTEE OF PRIVILEGES.

i:XTENSION OF TIME FOR PRESENTATION
OF R e po rt  re . S p e c i ( l c o r r e sp o n d e n t  

T im e s  o f  In d ia

SIIRI SAMAR GUHA (Contai) : I 
to move:

“That this House do extend till 
the end of March, 1979, the time for 
Presentation of the Report of the 
Committee of Privileges on the 
question of privilege against the spe
cial Corespondent, Times of India, 
J^ew Delhi, regarding alleged misre- 
porting of certain proceedings of 
Lok Sabha dated the 19th July, 
1978, in the Times of India dated 
the 20th July 1978..’

SHRI JYOTIRMOY BOSU (Dia- 
Tnond Harbour): In this connection I 
want to make a submission with jrour 
permission. I had referred to my privi
lege motions when you occupied the 
Chair and Mr. Speaker in his wisdom 
made a quick exit.

I have given a privilege motion 
against Mr. Stephen for certain very 
deregotary utterances on the 9th De
cember, that a Central Govenrment 
Minister had organised the under
world in Bihar to assassinate Mrs. 
Gandhi.

MR. CHAIRMAN: There is a motion
which has been moved.

SHRI JYOTIRMOY BOSU. In the 
Maruti Enquiry Committee Report it 
has been clearly established that the 
former Secretary-General of the Lok 
Sabha, Shri S. L. Shakdher...

SHRI C. M. STEPHEN (Idukki: Are 
you allowing all this?

MR. CHAIRMAN; Where are you 
so impatient?

SHRI JYOTIRMOY BOSU:. ..Shield
ed them and distorted questions. We 
cannot be silent spectator.

MR. CHAIRMAN; You are a very 
senior Member and you know when 
this point can be raised,

(Interruptions)

MR. CHAIRMAN; Everything will 
be off the record. Ajfter all, there is a 
procedure, a specific procedure to be 
followed. If something wrong has been 
said, there is a way of raising it. This 
is not the way. The question is:

“That this House do extend till 
the end of March, 1979. the time for 
presentation of the Report of the 
Committee of privileges on the 
question of privilege against the 
Special Correspondent, Times of 
India, New Delhi, regarding alleged 
misreporting of certain proceedings 
of Lok Sabha dated the 19th July, 
1978, in the Times of India, dated 
the 20th July, 1978.'

The motion was adopted

1 4 .1 9  hn.

BUSINESS ADVISORY COMMTITEE
T n̂ x n t y -EIGHT R e p o r t

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): I beg 
to move:

••Not recorded.
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[Shri Ravindra Vadma]

“That this House do agree with 
the Twenty-eighth Report of the 
Business Advisory Committee pre
sented to the House on the 21st De
cember, 1978.”

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I have given an
amendment. The Minister has sug
gested that the House should sit to
morrow, i.e., 23rd December 1978. In- 
stear of 23rd, I suggest that it should 
be 27. (Interruptions). I have a 
right to say. You may agree or may 
not agree. I have given notice of an 
amendment that it should be ?6th be
cause we have a rally on 23rd and 
many Members on this side are going 
to attend that rally and it may not be 
appropriate for you or for the Minis
ter to fix that date for session. As 
25th is Charistmas, I have suggested 

. that it should be 26th.

' . .SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): On a point of order.
(Interruptions). We have seen many 
demonstrations and the Communist 
Party .has had more than one, but we 
hBVe asked for adjournment of

Jhe House. ,

SHRI KANWAR LAL GUPTA: I
. .can understand her softness towards 
JAt3, Gs îdhu

SH5IMATI PARVATHI KRI- 
 ̂SHNAN: . This is most objectionable.
1 never thought that such a senior 
Janata Member will use Parliament 
for political vendetta. (Interruptions),

MR. CHAIRMAN: Let him comp
lete. Afterwards, if you want, you 
can give your reply. You can give your 
opinion. His is not the final word 
You may or may not agree. It 
is for the House to decide.

SHRI R. V. SWAMINATHAN (Ma
durai): During the course of the
discussion, he mentioned about Mrs. 
Gandhi; they are irrelevant remarks. 
Please remove them.

^  t  ft?
2 3 2 6

26 % fat I

2a

MR. CHAIRMAN: There are other
amendments also. Shri Mishra—he isr. 
not here; Shri A. K. ROY.

SHRI A. K. ROY (Dhanbadj: In 
tomorrow’s agenda, they have put 
that there will be a full-scale discus
sion on hijacking and all that. But 
after today’s newspaper report that it 
was a farce, instead of that̂  we may 
have a discussion not only on violence 
in general but also on violence on the 
weaker sections of the people in par
ticular. I want that the agenda for 
tomorrow should be modified accord
ingly.

Secondly, we heard today the state
ment of the Prime Minister and the 
ex-Home Minister. I want that some 
time should be allotted for it so that 
we can discuss that.

SHRI RAVINDRA VARMA: Sir, a 
special meeting of the Business Advi
sory Committee was conxrened yester
day by the hon. Speaker because a 
suggestion was made in the House 
that time should be found to discuss 
the hijacking and other incidents o f 
violence in the country. That was 
the specific item on the agenda of the 
Business Advisory Committee. After 
listening to all the Members of the 
Business Advisory Committee and the 
points that were urged about conve
niences and inconveniences, including  ̂
what some hon. members may have 
to do on the 23rd and what some hon. 
members may have to do on ‘he 26th
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in view of the Christmas, etc., it 
came about that the consensus in the 
Committee was that it should be 
takeni up on the 23rd. This was the 
unanimous decision of the Business 
Advisory Committee. Therefore  ̂ the 
Report of the Business Advisory Com- 
mitee has been presented to the
House.

It is true, as my hon. friend, Mr.
Kanwar Lai Gupta said—I do not
know whether he is going to take part 
in the rally—there will be some hon. 
members who would like to take part 
in the rally. But the schedule of the 
House has to be decided upon primari
ly, with regard to the business of the 
House in the House. Extraneous con
siderations have only a certain degree 
of importance and not an overriding 
predominant importance. Therefore, 
I am not in a position to accept the 
amendment of the hon. Members, 
and I would appeal to him, in the 
circumstances, to withdraw his amend
ment.

MR. CHAIRMAN: Mr. Kanwar Lai 
Gupta, do you press for it?

SHRI KANWAR LAL GUPTA: I
seek the perinisaion of the House to 
withdraw it.

MR. CHAIRMAN: Has he the per
mission of the House to withdraw it?
■ HOW. MEMBERS: Yes.
The amendment was, by leave, with- 
draaJjn. :

MR. CHAIRMAN: The question is:
‘That this House do agree with 

tlie Twenty-eighth Report of the 
Business Advisory Committed pre
sented to the House on the 21st De
cember, 1978.̂ 5̂

The motion was adopted.

14.25 hn.

ftE. MATTERS UNDER RULE 377
MR. CHAIRMAN: Before we go to

the legislative business, there is a big 
list of notices under rule S77.

SHRI RAVINDRA VARMA: Sir,
at 3 O’ clock, Private Members* busi
ness will be taken up. As far as the 
Government is concerned, there is an 
Appropriation Bill which is a very im
portant item of the financial business 
before the House. I would suggest 
that the Appropriation Bill may be 
taken up first and disposed of.

MR. CHAIRMAN: Is that the plea
sure of the House?

HON. MEMBERS: Yes.

MR. CHAIRMAN: We now take up- 
the Appropriation Bill-

SHRI S. NANJESHA GOWDA 
(Ha.ssan): In Karnataka, the people
are killed and shot. Should not I tell 
that to this House? {Interruptions), 
The goondas axe moving about throufe- 
out the city, throughout tTie “State. 
Should not I tell that to this House. 
ilnterrupUons).

. MR. CHAIRMAN: Nobody is writ
ing off your right to have 377. The 
377 programme is nOt cancelled. That 
is what I want to say. (Interrup
tions). No, not postponed: I have
not said that. -----

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I have a point of
order. This Appropriation fiill con
cerns various Ministries an<Ĵ, U inclu
des the Ministry of Food.aiid Agri
culture. Why is it we cannot see the 
Minister of Food ttnd Agriculture pre
sent here? (Interrlxptions.)

You cannot answer about the func
tioning of the Indian Council for Agri
cultural Research, Mr. Patel, you 
cannot answer about the Export Pro
motion Council’s functioning. I would
be making specific charges---- (Inter^
ruptions) .

MR. CHAIRMAN: There is a list
of about eight persons. I think every
body will get a chance. I assure you 
that those whose names are there 
under 377 will be given a chance.
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SHRI JYOTIRMOY BOSU: I have 
given a written note: I must get time
to cover each and every point that I 
have written about.

MR. CHAIRMAN: How much time
do you expect?

SHRl JYOTIRMOY BOSU: I want
half-an-hour.

MR. CHAIRMAN: No, that is not
possible. {Interruptions).

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDBA VARMA): Sir, I
beg to move:

“That the House proceed to give 
priority to the Appropriation Bill 
377 later.”

MR. CHAIRMAN: The question is:

“That the House proceed to give 
priority to the Appropriation BUI 
and take up matters under Rule 
377 later.-

'The motion was adopted.

12J27 lirs

APPROPRIATION (No. 5) BILL, 1978

THE IONISTKr  o f  FINANCE 
(SHRI H. M. PATEL): I move*

‘•That the Bill to authorise pay
ment and appropriotion of certain 
further sums from and out of the 
consolidated Fund of India for the 
services of the financial year
1978-79 be take^ into considera
tion.*’

MR. CHAIRMAN: Motion moved: 

“That the Bill to authorise pay

ment and appropriation of Certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
197R-79, be taken in to Considera
tion.”

Mr. Bosu, Please cooperate and 
try to give a chance to those who are 
waiting for 377.

SHRI JYOTIRMOY BOSU (Dia^ 
mond Harbour). Then wo will have 
to stop doing home-wo /̂  ̂ ! I have 
given notice indicating the points. 
Otherwise, you should dictate a list 
of points and send it; why make the 
House a circus for all these gim
micks? We can't deal with economic 
issues: agriculture is going to the 
dogs and...

MR. CHAIRMAN: Instead of argu
ing about that, please go ahead anrt 
be brief.

SHRI JYOTIRMOY BOSU: Sir.
the Janata Qovemment's main inani-  ̂
festo showed a definite promise tor 
growth of agriculture and its allied 
areas, but we €U"e disappointed. Now, 
Mr. Patel uaderttands industrial in
terests, but does he imderstand agri- 
jcultuxial interests? speaking
of cash crop .grawec^growera of 
tobacco, growers of jute, growers of 
sugarcane, growers of cotton—whati* 
the condition of those people this 
year? I will give you some quotations 
from the Report In regard to raw 
jnte, the percentage variation over
the preceding years.......................
Mr. Patel, , have you ever heard about 
these thin^?

SHRI H. M. PATEL: You need not 
even elaborate. I will give the ans
wers.

SHRI JYOTIRMOY BOSU: WiU
you be able to?

SHRI H. M. PATEL: I will, com
pletely.

•Moved with the recommend-ation of the President.
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MB. CHAlRAtAN; Mr. Bosu. you 
Icnow how brief you can be. You can 
put all your points very intelligently: 
pleMfc do that.

SHRI JYOTIRMOY BOSU: For
raw jute, in 1973-74 minus ten is the 
percentage variation; 1974-75—5.1 in 
the ^ase of raw jute, pulses 21.9 and 
raw cotton 22.1. Then see the next 
jrear. Everywhere you see that there 
is growth in the price rate for casb 
crop commodities, but in the case of 
jute, the growth is next to nothing in 
the last ten years.

An elaborate exercise was done. 
The public Undertakings Committee 
liave given a report. In its Eighth Re
port, it is clearly stated:

'‘ ...the industry should, in the 
first instance, be made to pay a fair 
and remunerative price for raw 
jute to the cultivator which, as 
already recommended by the Com
mittee, should nnt be less than Rs. 
447.64 per quintal (1977-78) for 
the bottom grade. Thereafter if 
the Government after thorough 
verification find that it is not really 
possible for the industry to com
pete in the foreign market, the 
Government of India niay, after 
fully satisfying themselves about 
the genuineness of the indu '̂try’s 
claim, subsidise them suitably, if 
necessary, to make their products 
competitive in the interests of ex
port earnings for the country.”

It is also said:
.From this point of view there 

can be no two opinions about the 
fact that, on the basis of the 
scientifically collected latest data 
of the Government of West Bengal, 
the true first cost of cultivation: of 
jute (including reaching the pri
mary market) is of the order of 

344.34 per quintal (1977-78). 
To this must be added a return of 
30 p t t .  cent to the grower, which 

been stated to be only just and 
ti\ t by the representatives of the

Government of West Bengal which 
is by far the largest jute growing 
Stnte and where the survival of 
the peasantry is very much wedded 
to the jute prices. On this basis, 
the minimum price that must reach 
the hands of the jute grower works 
out to Rs. 447.64 per quital 
(1977—7 8 )..-

Now, what are they getting instead? 
At the present moment, jute is be
ing sold at below Rs. 200 per quintal, 
whereas their cost of production is 
Rs. 344. That is how the rural peasan
try is being impoverished. In their 
election manifesto, they have said 
about agricultural growth, rural sec
tor, and so on, but in actual practice 
it is something different.

You come to tobacco. One kilo of 
flue-cured Virginia tobacco this year 
has been sold even at a ’̂ate as low as 
80 Paise. You know that six k i l o s  of 
green leaves are rc-quired to produce 
one kilo of flu-cured Virginia to
bacco. Mr. Patel knows all these 
things. For a kilo of green tobacco 
leaves, the grower has received 12 to 
13 Paise. Can you buy any com
modity today at 12 to 13 Paise? 
Where has the money gone? The 
cigarette makers, traders and specu
lators have added windfall profit at 
the cost of the grower—to the tune 
of Rs. 50 to 60 crores. Has the ciga
rette price come down? I wrote many 
letters to Mr. Patel to mop up the 
adciitional profit of the cigarette- 
makers. The cigarette-makerg are 
raising their prices. The growers are. 
getting lesser prices. And the Finance 
Minister is q silent spectator to it, 
and they are shedding Crocodile 
tears for the agriculturists.

Then I come to the cost of produc
tion of tobacco. We have a statutory 
body called the Agricultural Prices 
Commision. Believe me, Sir—you re
present an area where there 
culture also—they are meant to serve- 
the cause of the industrialists—no
thing but that. That was the person
nel they were having. They were^
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[Shri Jyotirmoy Bosu]. 
practically on the pay-roll of the in
dustrialists. Instead of looking after 
the agriculturists’ interests, the Agri
cultural Prices Commision was r.erv- 
ing the interests of the industrialists. 
Of course, they have now changed 
the personnel of ihe Commission. We 
would like to see how they behave.

When the Jute Report was being 
finalised, Mr. M. P. Birla wanted to 
come and see me. What was the rea
son? I am sure, he thought, I could 
be influenced to see that the true 
cost of production of raw jute nnd 
the remunerative price were not re
flected properly. I declined. I am 
sa3ring this today. I have said th t̂, 
when the matter is under considera
tion, anybody can come and see a 
politician, but not with the object 
of influencing him to meet his own 
ends. So, as a result, lot of .^pecula
tions are going on.

SHRI H. M. PATEL: As a result
of your not seeing him?

SHRI JYOTIRMOY BOSU: Such
things are going on. I will tell you 
something. But I caniiot tell it in the 
open House.

Now what have they done for 
pulses? For 12 years there ha, been 
no growth in pulses. The production 
figures are; 1^70.71-11.82 million 
tonnes 1971-72—11.69 million tonnes, 
1972-73=:9.91 million tonnes, 1973
74—10.01 million tonnes, 1974-75 
10.01 million tonnes,’ ir;75-76 
— 13.04 million tonnes and 1976-77 
14-21 million tonnes. This year also 
the situation is as bad as before. Then, 
Sir, the population is growing. Pulse 
is the only poor man’s protien. . . .  
(Interruptionfi) Mr. Patel does not 
have to buy pulses because there ere 
so many other things better than that 
for him. Rs. 5 per kg. of Masure Dhal. 
How do you propose to face your 
constituency? How do you prop>ose 
to face your people? Rs. 5 per kg. 
They caftnot eat it.

Then t/ike edible oils Heavy de
pendence on imports. W^at is the 
<iuantity qI edible oil imports this 
year?.

SHRI VAYALAR RAVI (Chirayin-
kil): Rs. 500 crores.

SHRI JYOTIRMOY BOSU. More 
than that 15,418 lakhs tonnes. Mus
tard oil including rapeseed oil—14.331 
lakhs tonnes. Palm oil—15.426 lakhs 
tonnes. We are so self-sufficient even 
after ’M) years of independence! Total 
dependence. Till the other day they 
were exporting edible oil and the 
black marketeers are thriving and I 
do not know what happneed to the 
bend of the blackmarketeers headed 
by Godrej, the Fair Trade Practices
Society President and Secretary-----
(Interuptions) That will not cut 
much ice. Nothing has happened ta 
those who have blackmarketed in the 
import licences for edible oils. What 
has happened? Nothing. All heavy 
cont.ributions. The same disease con
tinues. Today the STC is importing. 
But do you know between the port 
of arrival and the destination there is 
a tremendous loss in weight and the 
entire oil is finding its way to the 
blackmarket thr )ugh the private 
traders.

Now, a United States of America’s 
official document has expressed its 
jubilation ‘that although India will 
not be importing cereals from us 
but they will h-ave to heavily depend • 
on iLS for edible oils.' Therefore, edi- 
ble-oil producers you have a good 
time at the cost of Indians. That is 
the position----

MR. CHAIRMAN: You have taken 
already 10 minute. .̂

SHRI JYOTIRMOY BOSU: I said 
half an hour. How is it possible?

MR. CHAIRMAN: we have 
finish this before 3.00 p.m.

to

SHRI JYOTIRMOY BOSU: I was 
asked to give the points.

Then, multiple cropping—the only 
panacea for rural growth. Even after 
30 years of Independence only 15 per 
cent of the cultivated land is covered 
by multiple cropping.
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Then, land reforms—they are there 
3nly on paper. West Bengal passed a 
Bill ^ d  the Central Government sat 
aver it and stopped it.

Then flood control—West Bengal 
alone has lost this year Rs. 2000 
crores of crop, livestock and pro
perty on account of floods.

eggs. 30,000 fishermen are owninigr 
countryboats and they are out of em- 
piljbyment to-day. You please insist 
that the multi-nationals and other big 
people can be allowed to do the fishing 
only in deep seas and not near the 
coastal waters.

I have many things to say but since* 
the time is short, I do not want to pro
ceed.

Sir, I have many things to say. I 
would also want Shri Patel to say 
something on the original recom
mendation of Mr. Verduin, the author 
of the D.V.C. Project. He has reconi- 
mended for eight dams. Is it that we 
are to be satisfied with four dams 
and have floods every year?

We want an assurance from Mr. 
Patel in this regard. The Indian 
Council of Agricultural Research—I 
am not saying anything in criticism 
of it with any kind cf hostility towards 
it—I am only saying that that requires 
an examination to see whether the 
LC.A.R. is really doing its job. There 
is too much of concentration of 
power in one hand. This is not 
desirable.

Its extension programme has no 
cannection with Sv:’’ entir:c research. 
Similarly, a serious fish famine 
is taking .place. The selling price of
fish is between Rs. 15 and 25 t kilo.
I am strongly suggesting that Mr.

Patel will be well thought of by peo
ple if you can induce your Govern
ment to bring in fish levy on catch— 
a levy on the catch. To-day all the 
good fishes—not only shrimps and pra
wns—are being exported out of this 
country and this country is starving 
out of protein. The local fishermen, 
tihe country-boat owning fisher men, 
liave been completely put out of exis
tence. The multinationals who are 
very dear to some of our people in 
Goa where their trawlers go whose 
lieavyweight chains drag on the sea
bed destroy the fingerlligs and fish

MR. CHAIRMAN: Shri Dhondge,

WTPSE * ^  ferf * %F5rr ^
^ I ^  ^ ^  ^  ^
ns<r«?Tl 1 ^ ^

^  ^  ^  I ^  cTT?[ ^

frFft  ̂ fen ^

?TFff ^  ^

^K+K I ^  ^ <sn*n  ̂?ft 5[TT
^  ^  f  ’TFT
^  ^   ̂^  qt rg 7 ^  r\]T3̂
^  T̂rf  ̂ , ?d'̂ TT ’iM't* TFFTr ^   ̂

fr  ̂ ?mr ifT?T
w rr f k m  t  T̂TSTRV ^  ^  ^  5|>7T T?: T T ^
^  fiM T??t  ̂wr ?rmff qfr | ?
^  H ^  ^  ŜTTrlT ^  ^  eft ^  ^

^  =nr ^  ^ ^  ^
ŝrnr % It ^  ^  i

^  t  ^  ^  TTFjncTTJT ^

ŜTRTT t  ^Cfk ^  3̂TT̂
% I t  iRtTiT ^  t ,  ^  f t

fsTEOTt
qrf I ^  fVMd ^  ̂  frorft ?r*nFPft 

^  ^  ^TTvrr ?ft
^  '3R?iT î«nHrr ^  f̂ Fsr  ̂ m 

^  ^  in: ^  ^ ^  ITT fW  ^
t ^  HT t 4 ^

fv «rrr ^  ^  ^
fW

% ? ^^4df f̂ lT^TTT Sf, r>lM3IIT
^ ITT ^  t   ̂ IT̂ TTT̂  ^  <TT^
«TT̂  ^ I *T^ V p
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[«ftilPrTT^wWj 
iftlRT ^Wf vt ift 3fî 4n n̂WI t  I 
f  fR ^ Til# t  rfK ^

fvv  ̂ ?

fw  ̂ 3FOTT,
fiFftA, ?TTT?, faH«̂ d ^  ?TT^ ^
^  ifh: ^ ^  
inft TO «ftr ^  t ^

^  I <t»n  ̂ ^  ^c| j«|
fcn ĵfTcn & 12T̂ ^  ?rff 11 ^  ^mr ^
*i '̂»il ^  3 5 ^  KI TT^trr ^  ^TT^
r̂tfrmr̂  f̂ îTR ^ gxr

^  t  I ^  ^  b ^ ,
«ftr ^  ̂  ^   ̂^  r̂nr, #hh,
?TT7Î  iTRf S ^I l̂f  ̂ ? n ^  ^ fertr

ĤR ^  ^ fr̂ T̂Rlf ^  w t  TO 
^  I ^  7TT t ^  I  ?

^  ^ WRT ift ?TgT̂ rrĝ  T̂ptT
5 -^  ^  ^  iT  ̂^  n̂rf̂  I ?rnT 

fm ^  ^̂ ?TTq̂  5T̂  ^  ^
^  Ĥ+t T̂R I . . . (aa^uR) . . .

% 30, 31 ^  ^  t I ^
T̂FTTT T̂T  ̂ T̂HT Vt̂ pr 

ft f̂Vr̂  ^  r̂wr f  1 tttt ^  ^
f% # 7p^

^  f w  I  I ^  ? m r  $  i p r r f r w r  |  % rrr 
^  ^  ?ftT srfî «̂ M ^ Tm ^̂ T̂  ¥tfw I
^  5fWr  ̂^  ^  t I

?̂RT  ̂ 4 ^  9T l̂i «nT^ W!?.ff% 
^  fTf ^   ̂ I

SHRI A. K. ROY (Dhaubad): Sir,
in ths chit you have written to me 
that before 3 P.M. if the 3iU is rot 
passed............

MR. CHAIRMAN: The House had 
taken that decision.

SHRi VAYALAR RAVI (Chiraym- 
kil): Mr. Chairman, Sir, I will be very 
brief in making my points. The first 
point r want to make is regarding 
Cochin Shipyard. The Cochin Shipyard 
has been progressing very slowly and 
enough amount has not been sanctioned 
for the project. Mor^ver, for the Co
chin Shipyard work, the contract was 
given to the Shipping Corporation of 
India Ltd. The construction of the first 
ship has not been completed so far. 
The main reason is that there was a 
defect in the Crane which has already

been erected there by a Madras Com
pany. Some corrupt practices are going; 
on.Earlier also, I have written a letter 
in this connection. But nothing has.̂  
happened so far. I would request the 
Finance Minister to look into this and 
find out why there is a delay in the 
completion of this project.

The second point is that there is. 
reluctance on the part of the Jk)vern- 
nient to expand the Vikram Sarabhai 
Space Research Centre at Thumba. I 
would request the Minister to look into 
this. My third point i.s that thore has 
been a considerable delay in taking up 
the pilot project of extracting petro
leum from the rubber seeds. I under
stand that nothing has been done so 
far. It is one of the maior innova
tions made by the scientists of the Vik
ram Sarabhai Research Institute. I 
would request the Minister to expedite 
this matter.

Lastly, the Agncultuio Ministry— 
ICAR—has accepted to make > res
earch on the production of shrimps for 
export. Unfortunately, this scheme 
could not make much headway. They 
have not made any research in this 
direction. Nothing has come out so 
far. I would therefore request the ton. 
Minister to look into all these polnta 
raised by me.

SHRIH. M. PATEL: Mr. Jyotirmoy- 
Bosu has left. 1 do not think I need to 
give reply to his points. But certainly I 
will communicate my reply to him on 
the points raised by him. The other 
gentleman is not here. He has left and 
he only wanted to register his protest. 
Mr. Ravi has raised certain points. I 
can give the reply. There is a provi
sion 01 Rs. 9.0 crores in the current 
budget for the Cochin Shipyard pro
ject and its expansion is under exami
nation and we will try to speed up this 
project. Now. the reason for the delay 
in completion of the first ship is due 
to delay in the commissioning of tĥ  ̂
Cochin Shipyard. l>ue to various rea
sons the construction of the ship was 
d^ayed because there was a delay
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the Shl(>yard. So far as the Vikram 
Sarabhai Space Research Institute is 
concerned, that too is a point v̂ hich 
should be looked into. I think in re
gard to this question, an answer has 
already been given. I think the point 
that he h»as made will be looked into.
I now commend that the Bill be 
taken into consideration.

MR. CHAIRMAN: The. question is:
“That the Bill to aulhrise pay

ment and appropriation of certain 
further sums from and out o£ the 
Consolidated Fund of India for the 
services of the financial year
1978-79, be taken into considera
tion.*'

The motion was adopted,

MR. CPIAIRMAN: We will now lake 
up clause-by-clause consideratior.

The question is:

“That clauses 2, 3 and the Schedule 
Stand part of the Bill”

The motion was adopted.

Clauses 2, 3 and the Schedule were 
added to the Bill.

MR. CHAIRMAN: The question is:

*‘That Clause 1, the Enacting For
mula and the Title stand part of the 
Biir»

The motion was adopted.

Clause 1, the Enacting Formula and 
the Title were added to the Bill,

SHRI H. M. PATEL: I beg to move: 

“That the Bill be passed’^

MR. CHAIRMAN: The question is: 

“That the Bill be passed’’

The motion was adopted.

1, 1900 (SAKA)

14.51 hrs.

354

MATTERS UNDER RULE 377 
( i )  R eSaIEF m e a s u r e s  i n  t h e  CYCLONlt

AFFECTED AREAs OF EASTERN PART
OF R a m n a d  D istrict , T a m il  N adu

MR. CHAIRMAN: The Private Mem
bers’ Business has to be taken up a(
3.00 p.m. There are eight Members who 
have to make a statement under Rule 
377. If the House agrees, after these 
Members have finished within .V7 
minutes, the Private Members’ Busi
ness will then be taken up. Is it the 
pleasure of the House to agree to this?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Shri R. V.
Swaminathan.

SHRI R . V. SWAMINATHAN 
(Madurai): Mr. Chairman, Sir, the
severe cyclonic storm that hit the 
Tamil Nadu Coast on 24th November, 
1978 has caused severe damages par
ticularly in Rameshwaram, Manda- 
pam, Pampan, Vethalai and many 
villages in Tiruvadanai Taluk in 
Ramnathapuram district. The com
munication system has been disrupt
ed. Thousands of hutments and 
houses have been damaged caus
ing heavy loss. Thousands of people 
havi? become homeless. It is estimated 
that 1000 mechanis<jd fishing boats nnd 
5000 country bonts have been either 
washed away or broken into
pieces by the huge tidal waves.
Since fishermen got sufficient warn
ing in advance, they all brought
boats from the sea to the shore
and left them there. The cyclonic 
wind with a speed of more than 150 
kms. made the boats dash against 
each other and the boats broke into 
pieces. One person by name Shri 
Arumugam, aged about 25, lost bis lue 
while tying his boat̂  in the shore; 
another boat dashectLiini and he was 
crushed with his o ./boat. Rains arid 
gales crashed the coastal colonies and 
destroyed the belongings of the f  sher- 
men and fishing nets* Thou^nds of 
valuable hets have been wdslied awa/ 
and lost. Sea water has intruded about

3653 LS—12.
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[Shri R. V. Swaminathan]
4 kms. into the villages situated in 
the coastal stretch, for 50 miles of 
Tiruvandanai Taluk, all fishermen’s 
families living in these areas have been 
hard hit. The worst affected areas are 
Sundara-pandiapatnam, Tiruppalakudy  ̂
Thondi, Nambuthalai, Puthuppat- 
turam, etc. in Tiruvadanai Taluk. There 
is acute scarcity for drinking water. 
Sea water has stagnated everywhere, 
which poses a big problem. Sea water 
has entered into the paddy fields which 
has made it uncultivable. Many tele
phone and electric posts have been up
rooted. Repairs to the roads is esti
mated to be Rs. 25 lakhs, Casualties 
and loss would have been very heavy 
but for the advance and timely steps 
taken by the local and district officials 
to evacuate the villagers from the low 
lying areas to protect them. However, 
50 villages were submerged by tidal 
waves. It is quite surprising and pain
ful to note that even with such severe 
cyclonic storm, the rainfall in these 
areas was not sufficient enough to cater 
to the needs of the villagers. The ?gri- 
ciilturists feel much hardship to carry 
on their operations without watar faci
lities. It is a pity that relief measures 
against drought as well as cyclone da
mage are to be taken simultaneously 
in the Ramnathapuram district. The 
Central Government should take im
mediate relief measures in these areas 
to rescue the oeople from the calami
ties.
(U )  R k p o p t e d  s c a r c i t y  OF' C e m e n t  a n d

OTHER BUILDING . MATERIALS IN
A s s a m .

«n: iRT# ^  HFnft ^ ^  mi .......
MR. CHAIRMAN: You have to read 

the statement. You have just to xdIIow  
strictly what you have given to the 
Speaker. I think you have it in
English. ."

SHRI H. L. P^p-'ARY: I don’t have 
the copy in Englis*’ .’ Phis may be taken 
as its translation in Hindi.

MR. CHAIRMAN: No. This is not 
the Way You must be serious ia the 
Hou^

SHRI H. L. PATWARY: Yes, Sir.
Under rule 377, I wish to raise the
following matter:

“There is an acute scarcity ivf ce
ment, C.I. sheets and iron rods. Hence 
the entire development and construc
tion work of houses for tea garden 
labourers and others have been affect
ed. As such, a serious situation is pre
vailing. Moreover, the general econo
mic situation is affected, due to short
age of salt. Bihar has got more rail 
wagons than its quota; but Assam has 
not received the same, in spite of the 
registration fee deposited. As such, the 
whole economic situation has been 
alTected. In addition, law and order 
problems may arise. Hence 1 draw 
the attention of the concerned Minis
ters to this.”

(iii) A tro cities  on  T r ipals  of S in g h -  
FHOOM, R anchi, D u m k a , etc . dis
t r ic ts  OF C hhota N a g pu r .

 ̂ 1̂ 0 iFo Tm 377
TOhr m  ^

TPTJT it

[ ?rrf̂  feft ?  tk fcff ̂
 ̂^v+i7, shtr

' % % 5TTT T?T ̂  I ftjW-
r fRT ^  ?crir?c(Tf̂ l|t % ^  ^

[ i?-FrT ^  ^
^  TR̂FTR % snrRTT

^  fTT

f<l " "

' qpft f̂ r?5?T r-’'Y t  ̂  ̂
f̂rrff ^ ^  ^  ’ffT’TRT ^

t  ’sftr Tjrrrrr -  t
3ft t  ^

iTwrr ^ ^  ’rr
T ^  ^  ^  I I

^  ̂  ̂  OT ^  'jfr 3^  11 ft?
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^  ^  anrk ^
ftid JTO ^  ^

VT? VT V̂ f <TT WnrnsT ^  ĤTR ^  *ft̂ PTT 
T̂Tfe^fftpfli i|i>

»nff ^ I ^  ^  ^Rt*T
^  ift % ?fr»r ^snrS^ t̂prtr ^  ^
^  Jl' ftRTV ^  ^  ^
fprf% *f ?TT ^  ^ I F̂EITTT
m̂VR finTFT aft # ?Trf̂ T̂%jfr

^  Vt̂  XTRif̂ TV̂  ^  'JlicH ^
ftnRW ?  unft̂ Tftpff apT ^
f̂ HTT ^ I ^  ^  ^ 5̂t2T TPTIT ^ ?ni^-
^Tfwf f  qf^Rr ^
^  f t  ^ f s r ^  ^  ?T
f t r ^  t  ?T W  TOt I, ?T ^  ^  

^  ^  Tt^ ^  ^  ^
w r  w  ^  ?rrt ^
^  qr  ̂I ^  ^  5T^ ^ ^  fĵ 7 cTTrnr 
Kir̂ îRf̂ l ^  ^  JTPTfT ^

^pn I

15 h rs.

197 8 ^  5 ^ ^iP^qitfl ^  ^nf^
^  3̂nfhr tt ̂ rrR"

f*r?rr f^ ^ ftr  ’M 'u rf

5%^ ^  I ^  0 tTTT 0 'tt 0 «̂rr r̂?ft?T
^  ^il^ci‘T>̂ l ®̂ TT̂  ^  ^ 0 

^0 ?ftO ^  TT ^  >̂1 ^?TRt
^TTR ^  t  fiPT ^

<»M Pra; Ml" ŝpT  ̂ ^  cic<t)r̂
^  ^   ̂cfhr WITT’T I

’Tt̂  Tft?r̂ TT, qr̂ rr
fW r ^ 2 5 5T5TRT, 19 7 8 F̂T

I ^^^sTPft^r
C T ^O qtoM ^^JT ^T R ^ft T ^ «n

^ 0  t ^ o  ^ 0  % 
mfvwx ̂  RT 'Tf̂  Î'tjTEfa r̂fê r #’

I P3RT # H 3̂ fr=T2ff ^
^  ’Tf r̂ftsr 12 sq’f̂ cT

^  ^Tr^T^T
^  ̂  T̂ r 11 ^  ̂  3rr̂  f'TJ'T̂ r̂ r f5r?TT % 

^ ^  I ^ TO T̂Tf̂ T̂Rft T̂RT
I arPT 3̂TPJ% ^  3|K yrf^^TRft ^  T̂'T̂TT 

^  1TR T^r ^ ^  ^  ̂
STO *f»T# ^  ^  ̂  ?nrr î rr % i sr̂ rn; ?nf ‘̂ 

îRnrt TK. vrirmx ^  lir ?r  ̂ r̂rornn 
n̂f̂  ^ ^  T^ vtwm rf t̂t

^Xfaii i f t^ , ^  f^rrff inf^^rfm f ^  
n̂ft̂ T ¥ t ^  ^  ^V ^  ^  ̂  ?T^

tfar 'J^T^ ^  ^  V tf szT^m ^  t  I ^
q r  ^  5 ^  f i r r ^ i t c r T  ^cpt^ ^  ^riPsqi^ 

? fW  #  r̂r̂ TTir ^ 3 ^  eft ^  ^  
^ ^ ^ f t ^ w r y r w t i  

^  ift qw^nr"# f m  fm\ ^ ^  v r fm fm f  
Vt jftnrinT̂ rWt̂ TTT VT’TTT̂  ̂ ^RT^TTf t  *

nrfimftpff *  ^  iTT̂ #?TT i[^o f  0
ftr ^  ?T ff t  #  ^XJTT^ 1^ T P  0
^ ^ T ^ iT IT T I I

W  ^  dcT W T V R  v r f i m R n i f
*^ ^ TT ^^ ^ y«rf? rftR rtTfT$ ^  I  ftr^PFT

mr irrft^rfMf *  fir# v^< r̂vr(t 
^  ![>TT I 5̂ 'ViT r̂ranx ^

^  ^  5 ^ ’T5PT?TT ’5TTf5^ 
^  ^  ^  ^TPT ^  ft> ^1TT*T

^ W tW ifv v t^ h r ^ T n T ^ s r h r  
^  ^ T  fir#  I ^  < T F m T f ^
^invsTTf^iiw I ^mpmvpmtn: ifirm 
^Tf^rr ^  ^  ^ m rrr ^stpt i ^ 4 h r  ^  ^  fin rn r
 ̂ i w  ^  iraf arr ^  fwiT ^T

f k 'f m  ^  ^nrnr sppft ^  f ^ p Ryift #  
s tT T  ^TPT^T m f e n f ^ f  ^«TT ^ ^ n r r fe v f 
5 T T « r lw ^  ^  i m  I ^ T ^ r<  ^ f t ^  q T
| w  ^ 4 -^tf^  5^1^ q r  ^  t j y
fW r ft^  ^  ^<?»di f^T r̂ ^  f^ n ^ s T R  w t v r  ^ t’r t  i

ii\ ) A ir  F orce Station , Jam n ag ar .

«ft in r ftT ii ( 5TT??TT) : iT P R h T  ^VTPTfH 

^ ^  <m f?r #  377 %
r*TH r̂ nsjri ^ ^  «?> <.ni  ̂i

^  fgrirfi^ 5 T ^9 R T  f t  |  fsF

1̂h»i<i<. (*T‘5fTRT) Ĥ1 <‘-11Ph'T>I  ̂ cTT̂ p̂rj
% ^  ^  ^ ^  ^  +|4<^T^

wrĉ  I I ^  5T ^  ?T>T ^
1 965 ^  qrN) ^ ^  ^

irVr ^  «r  ̂^fnff '̂r i
!T^  q jr: ^  i^NI<5V ^  ^

<f»»-S ^  4) Hr ^  ^  ^ ^ T T

^   ̂ I T̂rT: StT iTTf^
^  W  ^  « f R  T ^ T  ^  ^
^  t ^ H  I T T ^ f ^  ^  *t»<dr f  ^ ^ ’Trf^TVT,

«̂TT ^prrm w r ^  ŵ  ^
*T  ̂ V77T ^  f’T̂TVT ?T l”

(v ) D emands of .Research Scholars of 
A ll India I nstitute of M edical 
S ciences, N ew  D elhi.

«ft (l^fvu) : ^nmPT
3 7 7 ^  ^  ^ ^ 5

fTM tftnrr ?rn; f̂iv^r wrp%̂
5Tt f ^ ^ ^ v f e r v R t ^ t ^ o ^ o t ^ F r o ^ ^ ^ T T v A
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feiT 11 i f k ^  Vfayrfiot
^  ^ F T T ^  ^ f t f w  ^  f t i l T  ^  I v f f f v  t  ^

t!»iroi][ ôffto *wtftrr
^  1973 ^^7^ VTA lit t, 350

srfir ?TV fWTT
^0 ^ 0  <to firt̂
4 0 0 srfir ftnni m, 
350^f»rfc?T»RTrfk^%fiTtr

NfvrorgfrHT ĉ iTRmfT ^  gfiront ^  1 1 
 ̂ fcnl « R ^ R  *  TT t

R^fn ’ Fiftx ^ I ^  iWt
aft ^  5?TR «ftr iTTf«? V T ^  9̂TT?̂  f  I

(v i)  La w  and O rder S itu ation  in 
K arnataka.

SHRI S. NANJBSHA GOWDA (Has- 
san): Sir, I would like to bring to the 
notice of this august House and also 
to the Minister of State for Home Af
fairs who is right now here regarding 
lawlessness prevailing in Karnataka.

MR. CHAIRMAN: You have to read 
out what you have already sent to the 
office You cannot go beyond that.

SHRI S. NANJESHA GOWDA: Kar
nataka Government has failed to main
tain law and order. Yesterday one 
man was killed. More than 200 cars and 
a number of buses have been burnt. 
Goondas are let loose at Bangalore and 
other places in Karnataka. Hence I 
request the Prime Minister, who is also 
the Home Minister, to take note of the 
situation and help the innocent people 
of the State by sending the C.R.P. since 
State police is silent and also get the 
neport from the Governor to take 

iiuitable action.

I want to add one more sentence.
MR. CHAIRMAN: It would not be 

recorded.

SHRI S. NANJESHA GOWDA: ♦♦

MR. CHAIRMAN: We shall now take 
up Private Members’ business. Bills to 
be introduced. Shri Kanwar Lai 
Gupta—absent.

15.09 hrs.
EXPORT AND SURPLUS REMOVAL 

BILL*
SHRI D. D. DESAI: (Kaira): I beg 

to move for leave to introduce a Bill 
to extend the time for purchase and 
distribution of surplus agricultural 
commodities for re lie f ruiposes and to 
establish a Surplus Commidities Cor 
poration.

MR. CHAIRMAN : The question is:

'That leave be granted to intro
duce a Bill to extend the time for 
purchase and distribution of surplus 
agricultural commodities for relief 
purposes and to establish a Surplus 
Commodities Corporation.'’

The motion was adopted,

SHRI D. D. DESAI: I introduce the 
Bill.

CENTRAL EXCISES AND SALT 
(AMENDMENT) Bill.*

(Amendment of article 1, 2, etc.)
SHRI R. D. GATTANI (Jodhpur): 

Sir, I beg to move for leave to intro
duce a Bill further to amend the Cen
tral Excises and Salt Act, 1944.

MR. CHAIRMAN: The question is :
‘‘That leave be granted to intro

duce a Bill further to amend the 
Central Excises and Salt Act, 1944.*'

The motion was adopted.

♦♦Not recorded.
•"Published in Gazette of India Extraordinary, Part II, Section 2, dated

22.12.78. I
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SHRI R. D. GATTANI: I introducej- 
he BiU,
[NATURAL CALAMITIES MITlGA" 

JION COMMISSIONS BILL*
SHRI P. RAJAGOPAL NAIDU 

(Chittoor): I beg to move tor leave to 
introduce a Bill to provide fojr 'the 
establishment of a commission for the 
purpose of mitigating the natural cala
mities and to provide relief to the 
sufferers dut to these calamities.

MR. CHAIRMAN: The question is:
“That leave be granted to intro

duce a Bill to provide tor the estab
lishment of a commission lor the 
purpose of mitigating the natural 
calamities a id  to provide lelief to 
the sufferers due to these calamities.

The motion was adopted

SHRI P. RAJAGOPAL NAIDU: 
Introduce the Bill.

I

CONSTITUTION (AMENDMENT) 
BILL.*

(Amendment oj article 19, etc.) 
iTo Ttinft ^

?RiT% ^  irw I 
MR. CHAIRMAN: The question is:

‘That leave be granted to intro
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted
flo TTinft hi? : t  ^

( n d  V T c T T  ^  I

:0W  SLAUGHTER PROHIBITION 
' BILL.*
¥10 TTHlft

9FW f  ^  ^  ^

ITT wfir ^  I
MR. CHAIRMAN: Motion moved: 

“That leave be granted to intro
duce a Bill to provide for prohibition 
on Killing of cows.”

SHRI G. M. BANATWALLA (Pon- 
nam): Sir, I rise to oppose the intro
duction of this Bill prohibiting the 
slaughter of cows. I do understand that 
this is a stage where the Bill is being 
introduced. I would, therefore, be ver> 
brief. I will confine myself only to the 
constitutional invalidity of this Bill as 
also to the fact that it is not within 
the legislative competence of this Hou^e 
to enact such a Bill. There are other 
aspects of this measure whi :h is 
being proposedi However  ̂ all those 
aspects can be taken into consideration 
if and when the Bill reaches the Idter 
stage of discussion, I will, therefore, 
be confining myself only to this pre
liminary objection.

Clause 3 of the Bill says:

“No person shall kill or cause to 
be killed a cow for any purpose or 
at any place in India.*’
There term ‘cow’ is defined in clause

2(b) as—
“ 'cow’ includes he-calves, she- 

calves, bullocks and bulls. *

We, therefore, find that by including 
bullocks and bulls in the definition of 
‘«ow’ a total and blanket ban is sought 
to be imposed on the slaughter of bo
vine population and this, I submit, is 
in violation of the Constitution.

Sir I do understand that Article 48 
of the Directive Principles has been 
relied upon by the hon. Member. I 
quote Article 48:

“The State shall endeavour to 
organise agriculture and animal hus
bandry O n  modern and scientific 
lines and shall, in particular, take 
steps for preserving and improving 
the breeds, and prohibitin.i» the 
slaughter, of cows and calves and 
other milch and draught cattle.”
It is, therefore, extremely clear that 

Article 48 does not envisage any total 
or blanket ban on the slaughter of any 
of the species of bovine population.

tintroduced with the recommenda tion of the President.
Publish^ in Gazette of India Extra ordinary, Part II, Section 2, dated
*̂12.7B.
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[Shri G. M. Banatwalla]
What is envisaged is prohibition oX 
slaughter of those animals which are 
presently or potentially capable of 
yielding milk or being worked as 
draught cattle. But here a blanket ban 
is imposed. Even such bill and bullocks 
an^ such cattle which, are useless, can
not be slaughtered. Therefore I submit 
that the Bill is outside the scope of 
Article 48.

I do realise that during the Emer
gency the Directive Principle*? got pre
cedence over articles 14, lO ana 31 in 
the Chapter on Fundamental Rights. 
But here even though there is a slight 
difference in the law as it stood before 
the Emergency, and as it stood as a 
result of the amendment during the 
Emergency, even though I may not be 
able rely today on article 19 and say 
that a total ban on the slaughter of 
bovine cattle would affect the trade 
and profession of certain classes of 
people even though it may be diTiciilt 
to advance that argument, yet, how
ever, about the very spirit of article 48 
we are extremely clear......

TT ferr I sn Hsf+vn

SHRI G. M. BANATWALLA: Try
to understand and do not land the 
country into difficulty. You hsve not 
yet ToUowed the points. Many thinijs 
are yt:t to come.

Th I of ore I am submitting that 
article 48 itself does not envisage any 
total Or blanket ban upon slaughter.
I will rot go into all those cases that 
have ccme up before the courts and 
decis rns taken. I will on.y in brief 
refer to the Second Editlo- of H. N. 
Seervai’s book Constitutional Law 
where, after examining the whDle 
tosit^on he states, at page 1044:

“Having regard to tl:e purposes 
for which it was obviously recom
mended, it did not extend”

I—it means article 48—
‘‘to cattle which at one time were

milch Or draught but ceased to be 
as such.”

Therefore, the law on the point 
extremely clear. There are several 
judgments available, and this point has 
become very clear that there cannot 
be a total and blanket ban whatsoever 
on the slaughter of the bovine popula- 
ion. Here the very spirit of the Consti
tution is being trampled upon, because 
the people are being denied the food 
that they can have, through a total and 
blanket ban. One can understand from 
the provisions of article 48, which 
deals with preservation of cattle and 
breeding of cattle on scientific lines 
and al\ that, that there may be some 
restrictions on the slaughter of milch 
Or draught cattle, so far as they are 
useful.

Mr. second point is with respect to 
the fact that this House does no have 
competence to enact this Bill, and it 
arises from article 25. The Bill, os it 
is before us, has no provision whatso
ever granting any exemption with 
respect to sacrificial slaughter. It, 
therefore, is in violation of article 25 
also, which provides for the ireedom 
of conscience and religion and so on. 
I, therefore, submit that this particu
lar Bill violates the provisions of the 
Constitution, it violates and is contrary 
to the need of the poor people of our 
country to have healthy food, it also 
contravenes......... (Interruptiong),

: <rnr ^  ^  i ^

^ HTHTfkcT | i

SHRI G. M. BANATWALLA: A ban 
is sought to be placed on the slaughter 
of not only cows, but also calves, bulls 
and bullocks. Therefore, it is violat
ing the provisions of the Constitution. 
So, at least on this limited issue I 
oppose the introduction of the Bill. 
There are various other aspects which 
can be gone into If this Bill comes 
up to the other stage of discussions. 
However, if yo j are not in a position 
to rule out the Bi?l. then at least I 
appeal to the h->n. Member to withdraw
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this measur^  ̂ or else i ixi.oul i j ihis 
House to UkG cognizance of the C’cn- 
stitution and to refrain from proceed
ing vtith it Or giving leave for intro
duction.

%

SHRI HARl VISHNU KAMATH 
(Hoshangabad); Sir, I am on a point 
of order. I presume that my hon. 
friend, Shri Banatwalla, has raised 
this point under proviso to Rule 72 on 
the ground that the BiU 
initiates legislatives outside the legis
lative competence of the House. Now, 
Sir, the rule empowers you to permit a 
full discussion thereon, i mean, the 
proviso. So I would like to urge you to 
give me only a cuple of minutes to put 
forth the arguments against the plea 
that has been made by the hon. friend.

Sir, you will kindly see Article 48 
of ihe Constitution. There are three 
words used in that Article and they are 
‘preserving\ ‘improving’ and ‘prohibi- 
in-g*—^preserving and improving the 
breeds, and prohibiting the slaughter 
of cows and calves and other milch 
and draught cattle. Now, Sir, my hon. 
friend Dr. Ramji Singh’s Bill visualises 
a ban on the slaughter of cows—under 
‘cows* he has included he-calves, she- 
calves, bulls and bullocks. Now, Arti
cle 48 itself refers to cows and calves 
and ‘calves* means both genders. He 
cannot exclude one gender. Calves’ 
means he-calves and she-calves, and 
the article refers to other milch and 
draught cattle. Bulls and bullocks are 
draught cattle. They are used for 
agriculture and for transport aUo in 
our country. So, tnese aJso come under 
the category of milch and draught 
cattle. That is the point and that mili
tates against the plea made by my hon. 
friend.

One last word. The Bill which is
sought to be introduced by my hon.
friend, Dr. Ramji Singh is a Bill to
amend the Constitution. That is the 
main point. It seeks to amend this 
particular. Article 4E if need be.

SHRi G. M. BANATWALLA: No,
no. It Is not like that. It is not a

366

Constitution (Amendment) Bill. It is 
another Bill. *

SHRj HARi VISHNU KAMATH: 
Which one?

MR. CHAIRMAN: He is on item No. 
6, not 5.

SHRI HARl VASHUN KAMATH : 
All tight. Then that point I won t 
make. (But the other point which 
have made is.

MR. CHAIRMAN: I think you have 
made that point. ,

SHRI HARI VISHNU KAMATH: 
Article 40 itself visualises a bah on 
the slaughter of cows and calves and 
bullocks and bulls, which are envis aged 
in the Bill sought to be introduced by 
Dr. Ramji Singh and it does not vio
late the Constitution at all and there
fore, it is within the competence of this 
House.

vwT

 ̂ PqWH ^ ^   ̂ftf» ipr
I ^

^  r̂r 11 ^ vtf

8: I # 0 THTsft ^  j  ft) ^
^TTT^ f  I ^  ^  V T R T T T X rt ^  ^

^  Wft «T T ¥  I
H T F T R  *  sfTTTT I ^  ^ T O T

OTT ^  ^  ^  TRT ?ft 65 VftW WiTT 
^  ^  ^  I T R T T  I W  ^

g ft̂  W ^  ^

wiifnwft (tW )
 ̂nfcT 50 Rrfiaror ?

V.H ^  ^  ft) R̂TOT mfirv
^ r̂nr vftx to  ^

*irrf^ I ^  ^  ^  ^ fft ^
inJ qr ^  ^  ^  gpnmr qfnr i ^  

Errf̂ Tv m 1TPRT ^  3iT?r i Stft
’()t inPrv ftirfw ̂  ?jft ̂  ^
<1^ $rVTT ^  ^  ITTTVITV

w  «TT I

«ft FfWWT # frp l^ftr......... ...

SHRI G. M. BANATwXUJV: 
a point of order. Now the hi|n Jfedv
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igbri G. M. Banatwalla] 
bers are goin^ into the economic and 
social and other questions. I never 
raised a question on that. 1 am chal
lenging only the competence of the 
House  ̂ because we have other argu
ments on those points.

^  WglT VfnV Wlfrit :

11 A HWITflT p ^  ̂  lir# 5!  ̂HT̂ ft
I ^  ^  TO TO

^  VTifim^vT^¥t^t*rT$iPnniT| I jftwr

V«RTTg,TO^iraRTC ^

I 9RT 25 ^  ITTf ^  ^  
irfiRnx vt vfWt ^  iPF?Tt ̂  I f?r «rrpr 
IT0 Tnnft  ̂̂  TVT  ̂̂
•nrm ^ I irtr Hl^nrrf  ̂ ^

^  ft̂ rt I 4 ^  # ift
Pf ^  ’TT ^

TR%  ̂ frrrftr
«f5?T  ̂ ^  I

MR. CHAIRMAN: As everybody
IpDOwts, Whan objection /was jtaken 
yesterday the Speaker said ne could 
not give a ruling. It is the practice of 
the Lok Sabha that the Speaker does 

give any ruling on the point whe
ther a Bill is constitutional and with
in the competence of the House or not. 
The House also does not take a deci
sion on the specific question of the vires 
of the Bill. It is open to Members lo 
express their views in the matter and 
address their arguments for and  ̂
against the vires Members take this 
aspect into consideration in voting on 
the question of introduction of the 
Bill Or on subsequent motions on the 
Bill.

Only two points have been raised, 
whether this violates article 25 or goes 
against the directive principles con
tained in article 48. These are the only 
two points on which light may be 
thrown, taking not more than one 
minute.

SHRI C. K. CHANDRAPPAN (Can- 
nanore): I would like to confine my
self to tlm lefislfntive competenee cf 
A t  House. The question that we have

to consider is whether Article 48 of 
the Constitution visualiies a blanket 
ban On the slaughter of cows, as it 
wag defined in the Bill by Dr Ramji 
Singh.

MR. CHAIRMAN: I think it is not
necessary to state a proposition re
garding problems.. You please come 
to your point.

SHRI C. K. CHANDRAPPAN: In m y 
view, in the Bill for which leave of 
introduction is now sought, the euttor 
of the Bill seeks a complete ban, which 
goes against the spirit of Article 14. 
Another point is, the very Preamble of 
the Constitution considers that our 
Republic is a secular Republic, where 
various people having faith in ciffe 
rent religions and having no taith in 
religions all are living together. A 
legislation that we are trying to enact 
should noft igo against the secular 
character of our Republic.

AN HON. MEMBER It does not go.

SHRI C. K. CHANDRAPPAN: It
does go. That is why I first raised the 
question of Article 48. Certain protec
tion is necessary for scientific breed
ing and development of cattle popula
tion.

MR. CHAIRMAN: Let there be no 
repetition.

SHRI C. K. CHANDRAPPAN: I am 
drawing your attention to the prean^- 
ble of the Constitution. It is mainly 
from a religious consideration that it 
goes against..

H T H  ( f i n P T t r )  : i t w r t i

SHRI C. K. CHANDRAPPAN: Eco
nomic question is taken care of by 
Article 48. When we speak of a blan
ket ban, behind the back of it, we are 
speaking about a religious considera
tion.

An HON. MfiMBCR: Not at all.
SHRI C. K. CHAN3»APPAN: You

deny it ftut I dp npt coi>cede. (M er-
ruptions) .
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N[R. CHAIRMAN: I think one should 
not go into these thing. You come to 
law point.

ilnterruptwns)

SHRi C. K. CH^NDRAPPAN: i am 
only addressing the Chair. I am not 
trying to contradict their view point. 
The point is, in the object of the 8ill, 
it is stated that there is a religious 
oonsideration. When that consideration 
comes, it goes beyond what is visua
lised in Article 48 and it goes against 
the very spirit of the Constitution, It 
goes against the secular character of 
the Indian Republic, which is visualised 
in the Indian Constitution. It is for 
that reason that I request the House 
not to grant leave for introduction of 
this Bill.

ift ffvm wnft: ŵiMPd. 
fnft ^  ^  5rpT?TT I ^
I T R  I ,  JT|[ ^  !IT T T

 ̂ • 48^
^  HTOT t I
ITVt  ̂ lTT?rT % I

I, A

^ I ^ ftp

TTT ^ ^
T3W nxTT I I
^  ^ wmhT «rfg?FTflr t‘ i

IT© Timft fufr: t
WHhr qlHJcl̂ HT ^  t  %

M ^ ^ T T V  V X  ^  I ^>s T^?r f̂ 
 ̂ ^  >s4<̂ i fiWT

^  tmr 48 # ^  11 A 5RTRT ?ft
w ŝrsrfe A.I.R. 19581 S.C. 

731 Q^areshy vs. State o f Bihar. ^

‘‘We have reached the conclusion—

(1) That a total ban on the l̂̂ û U- 
ter of cows of all ages and calves 
of cows and calves of she bufallces, 
male and female is q^Xe r e a ^ ^ le  
and valid and is in consonance with 
the directive principles laid Sown In 
Art. 48/»

SHRI. C. K. CHANDRAPPAN: That 
is one part of it.

Wfo TPr^fiH: 1̂5 ♦ «rrf%vfT
48 ^  5$fhiW # fiWT 11 ^  fra 
^  mTzn ^  m̂iT «TT; inft ft?iT

^  1 1 T̂gpft inffVrt f
^  3fto ^  f>T >̂T3»

i  r̂wRT̂

‘The Lok Sabha today rejected 
by 62 votes to 11 a private member’s 
Bill seeking to prevent cow slaugt^er 
in the country after Mr. Sher Singh 
gave an assurance.”

T̂T Emcr 48

«ftr | t̂?R ^  wm t, ^
6 VTU qr 1% «fh: ^WV wpt
 ̂ ^   ̂ I ^  ?ft

11 ^  ?ft 4% lirT#
^  ftr IHR VTT.

^  ITITCr W TMJ ^  T̂TTIT I
A ^ ^  ĉRT ^  TOffT j

 ̂ iR VT f̂hff ̂  *11̂  ^
t -

“The cow is a poem of pity and a 
personification of innocence. Shr; iff 
mother to millions of Indiati man
kind.'’

This is what Gandhiji said. Nehru 
was the champion of socialism. So, 
Pandit Nehru said:

*‘Reli^on apart, emotion apart and 
sentiment apart, lor economic rea^w 
and for other substantial reasons, it 
is important for that to be preserved 
and for that to be improved."'

g f t  ^  I

Even the Directive Principles of our 
Coostituitian, under Artidb 48, enjoin 
upon Us to prohibit the slaû litftr Of
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COW and calves. 
Court has said:

Even the Supreme

“The slaughter of cows for food 
is repugnant to their (Hindus) no
tions and this sentiment in the past 
ffven led to communal riots.”

t  f v  fTTTT ^  I ^
$ fimnr ^  f ,

MR̂  CHAIBMAN: Now, the ques  ̂
tion is:

‘‘That leave be granted lo intro
duce a Kli to provide for prohibition 
on killing of cows.’

The motion was adopted.

^ fkdirv ^
VT?TT f I

MR. CHAIRMAN: The BiU is now 
introduced.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Eighth schedule)

TO Tnrft ftfi5 •
VT̂TT S tr iTTT̂  ^ VT vVt ̂ nftlSR

^  I ^

MR. CHAIRMAN: The question is*
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India” .

The motion was adopted.

IT® Tiinft Rh5 •  ̂ ^ ŝ >
WrftW VTHT J I 

M
n -------

FIARLIAMENTABY mTEGRITY 
COMMISSION BILL*

__ ^0 Ti«rAR«
v w  j  fr m: R̂vPtvii «(<n<i % »i5̂
?r̂ T fimff ^  ^

5T:FTTPnr i

MR. CHAIRMAN: The question is:

“That leave be granted to intro
duce a Bill to provide ioi the consti* 
tution Of a Parliamentary Integrity 
Commission and matters incidental 
thereto.

The motion was adopted.

FREE3X)M OF RELIGION BILL* 
«ft »lk svm wnft : #

siWM »«ii j  ^
JIT ^(dw, *r*m 

sm T t'sM w  ^  *ik
TT gwET fWm

atRi

SHRI G. S. REJDDY (Miryalguda) : 
I oppose the Bill. i have given notice.

MR. CHAIRMAN: Yes, but not In 
time, I have come to know.

SHRI G. S. REDDY; I gave notice 
yesterday.

SHRI C. K. CHANDRAPPAN (Can- 
nonore): He gave notice yesterday; 
and these people are trying to flout 
the Constitution every day!

MR. CHAIRMAN; Of course, you 
have intimated, but it was >̂ ot an ob
jection.

Now, the question is . .. '

^PuWished ih Gazeftte of India 
22-12-78, .

ExtraordiiMtry, Part II. Section 2 dated
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SHRl C. K. CHANDRAPPAN: What 
has hfippened about his objection?

MR. CHAIRMAN: It has already
been rejected. He has not given notice 
for opposing the Bill; he Just wanted 
to speak.

SHRI G. S. REDDY: No, i ;̂ ranted to 
oppose the Bill.

MR. CHAIRMAN; What he has w it 
ten is not that he is going to o i^ se  
on any particular point. He has not 
said that: he has simply said *i want 
to speak’.

So, the question is:
“That leave be granted to intro

duce a Bill to provide for prohibi
tion on conversion from one religion 
to another by the use of force or in
ducement by fraudulent means ,and 
for matters incidental thereto.

The motion was adopted.

SHRl O. P. TYAGI: I introduce the 
Bill.

(AMEND- 

(Amendment of section 304A)

INDIAN PENAL CODE 
MENT) BILL*

SHRI HARI VISHNU KAMATH 
(Hoshangabad): I have the honour 
to move for leave to introduce a, Bill 
further to amend the Indian Penal 
Code.

MR. CHAIRMAN: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Indian Penal Code.’*

The motion was adopted.

SHRI HARl VISHNU KAMATH: I 
ntroduce the

Extension of time 374 
for eliciting opinicn 
on Bill

INDIAN PENAL CODE (AMEND
MENT) BILL*

(Repeal of section 309).

SHRI HARI VISHNU KAMATH 
(Hoshangabad); I have the ^onour to 
move for leave to introduce a Bill 
further to amend the Indian Penal 
Code.

MR. CHAIRMAN: The question is:
“That leave be granted to ir.tro- 

duce a Bill further to amend the 
Itidian Penal Code.*'

Th  ̂ motion was adopted,

SHRl HARI VISHNU KAMATH : 
I introduce the Bill.

DELHI SALES TAX (REPEAL) 
BILL*

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): Sir, I beg to move
for leave to introduce a Bill to re
peal the Delhi Sales Tax Act, 1975.

MR. CHAIRMAN: The question is;
‘̂That leave be granted /to in

troduce a Bill to repeal the Delhi 
Sales Tax Act, 1975.’'

The motion was adopted*
SHRI KANWAR LAL 

Sir, I introducet the Bill.
GUPTA:

15.46 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(INSERTION OF NEW ARTICLE 
28A, 23B AND 23C) By SHRI Y. P. 
SHASTRI:

E x t e n s io n  o p  t i m e  fo r  e l ic it in g

OPINION
r

swni
^  ̂ fW v  ^

* Published in Gazette of India Extraordinary, Part II, Section 2, dated 22-12-78.
tintroduced with the recommendation of the President. ' * ^



375 Extension of time DECEMBER 22, 1978 
for eliciting opinion

Oil Bill 376

[«ft WPEA]
fkm WT flRT fnw irfiTFTT 

; ̂  irfinnT ^ irr̂  ^  Hf4HT*T
TO r̂fanm wirhnr ftr&JTv ^

^1^ ^ fir  ̂ JnPTTftjT ^  1 7 IHTF̂
5 i978^^inrT^f^^ wtr

fv 27 1979 ^ ^  T̂T?TT ^
Itpt wtfT # sn^ ^  (̂T̂  I ^  ?nrr 
sEiffvmSimr jtrr 22Tt^
9 irrftnr ^̂ nrr f̂ R̂iTT n̂n

^  6TT5iff# TTTOflr ^
îFTfiRr ftnrr | i 4 ir^sn^frw

TRT'*(HH
15 VTOT 1979 ^ ^ f ^ ^ l  ^  ^  

T O T R T  I  I . . ( a m r r r ) . .  T f ^  ^  ? fr 
W J W  >d^W I ^ ^  I V ^ r f s V ,
ĤTTTKS, in̂ fHT iftX iPTT̂  ^  6 TT^ # 

JTî t tnrT?Tlf srvrftnrfvvr  ̂ %/tr:
ITTftfW TTî   ̂ SRiTftnrftr̂  ̂ I

JTT̂  fWt TT»*T ^*nrH Tnnw ^ ̂
S f V l f t n T  ^  « T ^  ^  I T ^ f ^ T T  ^ F T T T  ^
TPT vnnft ̂ ♦ h vrr^ ^  
yt ftrdJTV T̂TT ![H ^ TO H ^
^  fvirhnnrt wf?r '̂ N̂ n I I 

VT*T# HfeVR^ ifWvsrfWR  ̂ v»nfH< 
T̂T??TT t  i ^̂ WTqT § IR^ ?Ft ^

^  ^  I A wrfm
t  ^ ~

mTcT V f̂f^HHVTVh: mVBR 
fv§TTV TT TPT TTT̂  ^ fTQRT

€*rr isvcrer 1979 ^  #trA| 1"

«ft 5ft fiW •WRI (ft f fw ? )  : im
I flVr «(rf ^  % TT  ̂ Fcvm 

 ̂ ?ftV̂ nTT >!» WKW  ̂ I
ft» ?HR TFT
^ ir̂ $̂rn ^  t, to tt vrt̂ rn̂  vTTft

I

MR, CHAIRMAN: That is a sepa
rate question. I think, no debate is 
required on this. I will only put the 
motion to the vote of the House.

The question is:

S ‘'That this House do extend upto 
' the 15th .̂ August, 1979, the time 
j appoifited for eliciting opinion on
> the Bill further to amend the

Constitution of India.’ '

The motion was adopted.

15.49 hfs.

INDIAN SOCIAL DISPARITIES 
ABOLITION BILlr-Contd.

By SHRI POOP NATH S3IN0H 
YADAV

MR. CHAIRMAN; We take up 
further consideration of tta« Motim 
moved by Shri Roop Nath S in ^  
Yadav on the 8th December, 1978.

Shri Roop Nath Sin^h Yadav to 
continue his speech.

(sr?n'T«î ) ; Funfir 
$iST j  fiir wrr 

W«ws «rr ^  8

^  *̂(Tin, f^»niT TTiTT P»!T ^  mw
jfTwr I ^ s înmr^v ^

fiiTT twT fr I

*n  ̂w nR<fl<) ♦ irepff ^ B»ft5r
VW TT«^ Hllflll ^ TT

Treift  ̂ t  ?;<n: 35frt Ptwr f>n 
wri^i <TT̂  ^ > T ^  11

3CHPI ?*r Pitjnr ^ 3tf^ # 4%
t i T T f r i t  60—65 ^ 0 «

I  I ^ 90 ffFdlf d ITFfFfV
W  ?ft 4 5 -5 0  wnctT ^frr^T, %m-
H5CTV ?tVt PreV 2PT ^ ^   ̂  ̂ I 
^ ift F̂RITRT 5f«TT

ŝnfH ̂   ̂i ift
% ^ q r  f>’T#frir#̂ TRT̂ 5!ift | i 

 ̂ it 5WIT ^
5m ^

qt^ ^  iPTT T̂T\ ^Tf #  ^
^  ^  ^  ^  )̂tir

T̂WT «n TO ̂  T̂H r̂TTT WT iftK TO  ̂
iTRT ^  TO" ^  P̂TT I
an^ T̂w, TT3î  urtr itr*

. ^  I n̂rr3T ^ ?ftTt ^  gsftiRft ^
*rf «ftr wj^
5̂ 7̂TcTVir  ̂ # im m j pwtfv
T O V T i V  ^  V P ^ l f h r f H  V T  I f l F T

f?) OTT *F̂)r ^
eft TO?f ittW

?TT*T *PTT WT̂f̂ TT J—rTO  ̂ aPft̂  ^
TO^ ^

'*iHnl ^ I

P̂F'JPPTT *rrff ^ H'N*ii-<wr iwr

WROT ^ inrni ^  ̂iftr >9̂ ^
fiRT# ¥t VRIVIiVr 11 4^ 29rttW 1977
^  VRitVX
^RiT iftr ^  ifhcryfrwff^
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P m  I ^  I fe n r  ?rnft^

irrtt̂ T ^  iRRT W  I W  8 ^
^  ^  ^  ?ft 20 ?TRt̂  ^  ^
V i f r l P T  i f t i R T f o r r ^  I ? T ¥ I H  ^
30-31 ^  iTfT ^  ?ft̂  ^  #

*T5 fifw iiRT ^rnrrfsnr, flfar f̂r «ftr irrftnp
A v w  ^  I  ^  I

90^^^^ Wtf^ f  T̂T̂ vft
^  ^  ^  VTwiiir, \̂ -

PwfTM
1̂ * T ^  ^  I 'an*T»l TK S l f c T f ^ q ^

^  I Wtf% ^  ^ 5T#̂   ̂ q̂̂ tVTT 
^  ^%fn frot 5SFITPT

1963 ^  Vrfs^  340
1 r̂#¥ V̂ ftVR VTiT57rf̂ ?nTT I 29̂ 5RTd 

4.*ftVH ^  *'5??T ?ftT fTTTtt
1955 ‘̂ ^nti iffEzr̂  ̂ q r^ ;
ntfŝ TT «ft i

^  ♦# f^WTT ^
ŜTRTTO ^  ?rrf<T^
tTm  ^  # ^TRfV̂ TR— q>TT̂  
^ [ F W T T  R t T ^ t M  a F f I # f% 5 T  P T B ^  ? H 7 P T 7 : 

13^iTR  1965 ^ ^
n̂=rf Tfirr^ ^  f^T

vt^ If f̂ zTT n̂rr i '3Rtv 
# ?rnr ̂  frsjf v ̂ tt ̂  ^  fwrfr^
?TT̂  5Tpft T̂TTR ^
?ft «ft I 3tt̂  ipmr ^  ^
3pft I «ft *ftrn?3ft STmrf ^
% ^RTfOT^’fftRTW I ^
«r3̂ 1—^srm, ?m>iT, tr̂  ĉmf̂ — 
% afTT »TT̂  ^  ^ f tW r^  ^  ^
* T R T  4>I^M ^ T T ^  ? T P f t ^  ^
g n w T  T T ^ f  ^ 4 ^ < < ? > i < a R ? r ^  A  i

SPTK ^  f*rr  ̂ inrmqi^ ^  t i
JTHV ^TT^ ?ft ^  ^  JSftr f»T^ 18-19 
np̂  % ^  ^^3pmr q r^  ^  |  i
^  f ir a "  ^  q r  ^  ^  ^ r n r
f^nTRT I  I ^   ̂ ^  ^
f T O r T ^ f ^ r r ^ t ^  ^
Min> 5R=55T ^  I ^  ^̂ nfT̂ T ^

«TT 3rrc^ ^  
^  ^RVK  ̂ ^ 1 5
m fruwT I ŝnrm wtvr
fTT̂  're? srfimcT ^  r̂PHT T^ I
1 1 ^  I T ?  3 R T R T  ^  i n h R T  ^  f^ F  ^T®
THT ^ftf^ ’ffT ftrin^ «tt ftr ms
S r f t r t t T  ^  ^  l | f o R  V r q * -

fftr iflT# mff I  f m r  f^n m?n
T̂T I 'dH4»l V̂ T̂T ^  fv  VTT
ff ^  A t f w
I T  I i T f  f t n i R T  ^ R T h T T  f » T  ^TT

wm q rff VT if t  t  i ^  ^
îvpyr  ̂iAt ^  *̂rrft tt̂ T ^ *r ^

Disparities Abolition 37/̂
Bill

^^NiTT ftn n  ^  I  ?rT^ 1 8 - 1 9
^  Wt̂ TPT 5n{t Pfjtt

TOT ?r^?rRTti *Ptf9rmr-
^  3̂ui\ iTf qmWlT  ̂ ?TTfnT «pff
Srtrt ^  ̂ nm «tt jj 1 inr ̂
^  3tt̂  # ’Tf 3ft vt f  «ft mw 

^  ^  f^^T 51 m*i ^  H;^I ^ >
^  ^RUrf’TWr T̂  ^

v R r fv n r  1 f^R F vr, 1 9 7 7 ^
^  «rr I «nr ^  ?> nm |
A t  T ^
^ I ^  ^ f ^  V ft r f  l?TT ?T5T ^f^TRTH

^  ^HTFT «TT ft) ^  ^  ^
ŝ̂ rft *rT ?rf I <nTT v f e f v R  ^  ^Ittt ?ft 

^  H^TTT ¥ V ? T T  ®TT T t  r f r r  9 R T  W V ^  ^  
î *̂1 4 * «̂fi»i 4»̂ l ?ft Ĥ l fw> ^

« T ^ ^ ,  i9 7 8 ^ > J T ^ = # ? r ? n ^ ^ ir T T ^  1 ^P f^t 
^  %f I 2 ^T^^pTT, 1 9 7  8 ^  ^ # ft> ’T

11 W  fim  fe n
A t  # W  t iq H  T ^ J  I fl* ^
^HTfT ^  g f y  ^ ;r n  ^  f ^ ' v f t  srvTT
>1̂  «TTT% ^t^ft I ? ^ t V ’Tnff
^  I ^  WPT »T ^<41
«rn?T fa^iM̂ >̂fV I ĤR ^  ?T ̂ TTfmr ^  ?ft
5 t^  t  #fiF7T A t

^  ^  ^trpr t a r  |  rft
^  V T ^  vnr^hrr I ^ r f ^  1

f% ̂  6 5 R̂cTT Vt ?
^  Î 0^1 f^rr ^<f)|«ir| 3 J T T X ^  I

^  ^  *mI4t  t  ^ fr tr
^  ^  ?TPT fVTT ^RT ^1 ^  ^  ’T l^

W i^ h  # — ^  ^  T̂iTRT T T ^  | m
4*<dl «̂ T,— f r o v  ^  ^nT9(W ^  ^
3nrRT«rTi
^  % S ^  cTTifhT ^ T i ^  I ftr?: 1 9 5 1  ^
3Hr STSTR̂ T̂  ^ —n%rnriru?r

T̂RSŷ JpR F̂TT *RT «rr % WRT̂  \
iHird^?r 1 5 (l^ ) ^  ^  i f T f T ^
«rr troy rn^VIRA
ip T r f^  n̂" ŝTTF I ^  sr?FiT wr «iniH
^  s r r f t ^  w  I c^sr^iT?
^  nrrm  ^  ̂  cijlr 1 1 ^ t t ^ t ,  m fe v H
340 ^  *i?t A t 4irm>T6̂ r
î̂ <iT  ̂ I ^  ̂ A  vtirA

t̂ r̂wnrA ifHrf̂ ro' ^
t  <Î M?d ftrtr 17̂  yfaPR
A t ^  ^  ^  «fr  ̂ftr
Ah  ̂ T̂T >̂T fv f̂ dH A^ ? 1 A^ 
A t̂ v5Tif%̂   ̂ m?T ? I 1953t«Jl
»1WTf^«lTI ?t m

*ftr «i^ H»iT TT «n^ ft’fli <t I 
f t  ^  ^ lit  f  fwtt I I
f̂ HTw % T̂iT atir # 3 7  ff*?[ wTftrat«ftr 21

r̂firJrt ’ if |, ^fWt,
mftfifanli w  ^  fimr vr 6g '»ifiwt w
ftrw imft I  I î r r̂ #

[̂'ft ̂N>>rt TOlfHW ̂  jJITT 5̂T ^
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ffn ^  ^  ^  inT?r i
inrw 5Tft|̂ qPTT I

^ « T T ^ ,  'i f l d 'T T d  ^
#  I T T T V t  J T ^  « ( d M I  j  I ^

t  fv fir^ ^  ^ m75T>R
^   ̂ V 5tnr qT
r̂rf ;̂ A 5 Pp «TRt

^  ? rfm %nT  ̂ ^   ̂ ^
vivvft «ftr tT^vnr^ ^  i ?ft 3r>
fftw  ^  t, f̂aPTT froi
^  w: ’trr̂  t ^  «nf«T̂  ^
W T T f ^  i f h :  ^  t  I
?ft Fn?r =3Ffr ftr t

«rm ^  ?rm fcn F̂rnr
^  nr-^TT  ̂ I I

T̂T*rar 5̂ ft̂   ̂TOT, 5TPW 5J%T?r ̂  ^
 ̂ ^   ̂ ff, ^  

^  irtr
^ T P T T T  t  I ’I T F 0  5 T ^  ^T^\<  ̂ f e r ^ R R
fen %&K ^  #̂5T JfTT f̂ RT TT %
# ^ fe r r |  I ^̂ 't-
^  ^  ir^ ŝrr  ̂ ^  ^ fwr  ̂ i

WSRẐ J I  1972, t̂ o ^ o
«nro, w\i, ^  1375 :

“If an entire oaste is as a fact 
found to be socially and educa
tionally backward, their inclusion 
in the list of backward classes by 
their caste name is not violative of 
Article 15(4). A caste is also a 
class of citizens ^nd a caste as ^uch 
may be socially and educationally 
backward. If after collecting the 
necessary data it is found that the 
caste as a whole is socially and 
educationally backward, the reser
vation made such persons will 
have to be upheld not withstand
ing the fact that a few individuals 
in th-at group may be both socially 
and educationally above the gene
ral average.”

16J0 brs.

JT̂ pRTT? ^  I’ fsF Prot 3? 
^  3T5̂  ^  ^

r̂rfh’ ^  ^ fi+H ^  itpt i ?ft

ift «fti # 2PT ŝrrfirff  ̂ # 3i% ^

Tf r̂f t  Pf %ttK pr [̂̂  ̂ I
mjjfT ?PT «TPR srtir, v̂im,

iftx ^RVR f̂vUT VT
mjTT fv 50# vftrv i îTTOT^ViT I Wt

^|qi JT^^t’ TT, fkV#?R 50 #  5fW
^  Pt̂  frtr TO VTI

f̂ ?>T ĉufinF I
^  I  I WrU
25 ’TT^,  ̂ ft^K

^ 26 T ^ , ipTTRT ^ 5 ^IT^}
^ 2 ^ 10 t  1

^ 4 2 11 hPft <nft JT? 
»rm^ t  11 ssfiT^fe^^ 40 

^ 40^^hRt  ̂ I # 10
^ 5 q>nr  ̂ 5 

^ 31 vhrA, 5T^ 15 I

Disparities Abolition 38
Bill ,

^ 22 TĴ î ^ 14
 ̂?ft fw5;T̂  ̂  ̂ rnr f̂ Trr  ̂ irr^

^ ^ ftftT ^  f̂ JTT I ^  snFT ^
^  TT  ̂f% ^  <+tO
3ft f  fep fw  5F

1 1 t  0
%  ^ T T R T  t  I t ? n W T C 3 T R ^ ? r
3̂ft̂ T ftr ^  ^T3R ’jnf^nf^zff ^

frinNrT 18; 20, 22 ^   ̂ ^
3 0 sqr^ r̂fT̂  ^ 2, 3
’̂ ^RT 1 f̂ TT I  I f ^
^  ^  11  ̂ ^  
f  ^  3TqrF5T 5FTT5 % # îff

^  TfT |i ĴT51Trft ^   ̂Pf ^
W  %  ̂ TT̂  T̂ STFT̂ ^
a p T R

Tf,  ̂ ’T?Tf^ f> I grSfy TO
3RRft # 55fk i%^T3> '̂rnt 1 ^
^ f̂ îT̂TT t, mT{ ?̂ F<t
I  I 5T7T ^'r ^  ^J^RT

 ̂ I

T̂RTT »'̂ vryT ?TT̂  ^
'̂Viyr̂ T af?r fTTTtt ^  TO 10, f c jT  5 #  3ft

t; ^5^’ m̂r# T̂ cTTg—

‘ We tried to avoid caste but we 
find it difficult to ignore caste in 
the present prevailing circumstan-„ 
ces. We wish it were easy to 
dissociate c^ste from social back
wardness at the present juncture. 
In modern times, anybody can take
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to any profession. A Brahmin 
taking to tailoring does not become 

) a tailor by caste, nor his social 
status is lowered as Brahim. A 
Brahmin may be a seller of shoes 
or boots and yet his social status 
is not lowered thereby. Social 
backwardness, therefore, is not

‘ today due to the particular pro
fession of a person but we cannot 
escape ca.-t:' considering the social 
backwardness in India. All this
goes to prove that social back
wardness is mainly based on social 
tribal caste and denomination
differences/'

 ̂ ^  19 6 8, ^  ^
^  # 3ft mSTTT

C  ̂ ^   ̂ ^  ’TPTT I
1968 ^ qir 1012

^  ^  «r V ^
str I, ^  14, 1 5 Ĥ
^  I f q̂r

3 R l f  f[f, ^  = 5 T T f^  ^  I 3 0
^  ^  fen, ^

r̂rnT ?ft fm  m̂ nTT̂ T ^

^  Tf̂i  ̂ I, ^ 3 ^  T̂TT̂ 't
I STSTPT ^

^  ^nrt ^
3F ^  ^ «trV ^rrf  ̂ I

A HTW 55Th: ^  ?ftT

^nft f^qr ’TT, ^
^ $ t‘ ,

^   ̂ i

^  rro !jrrfo ?ttto, ^197 1,
1 7 7 7, V̂tT?TT̂

vr^ ^ ^   ̂  ̂ :

Reservation of appointiments or 
posts in favour of backward
classes— T̂he mere fact that the
reservation made under Article 
16(4) may give extensive benefits

to the persons who have^ the 
benefit of the reservation does not 
by itself make the reservation 
invalid.......

Article 16(1) is an extension of 
Article 14. It provides:

‘7. There shall be equality of 
opportunity for all citizens in mat
ters relating to employment or 
appointment to any office under the 
State.”

8. But the equality contem
plated by this clause is not an 
embodied equality. It ig subject to 
several exceptions and one of the 
exceptions is that provided in 
Article 16(4) which says:

“Nothing in this Article shall 
prevent the St?ate from making 
any provision for the reservation 
of appointments or postg in fav
our of any backward class oi 
citizens which, in the opinion of 
the State is not adequately re
presented in the services under 
the State.’'

“ 11. It is true that every reserva
tion under Art. 16(4) does intro
duce an element of discrimination 
particularly when the question of 
promotion arises. It is an inevit
able consequence of any reserva
tion of posts that junior officers 
are allowed to take a march over 
their seniors. This circumstance is 
bound to displease the senior offi
cers. It may also be that some of 
them will get frustrated but then 
the Constitution-makers have 
thought fit in the interests of the 
society as a whole that the back
ward class of citizens of this 
country should be afforded certain 
protection as observed by this
Court.......

“It cannot be denied that un
aided many sections of this 
country cannot compete jvith the 
advanced sections of the Nation. 
Advantages secured due to his
torical reasons should not be 
considered as fundamental fights.

Disparities AhpUtion 382
Bill
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HHT Rj? mw]
Nation’s interests will be best 
served taking a long range view— 
if the backward classes ere 
helped to march forward and 
take their place in line with the 
advanced sections of the people.

1 6 ( 4 )  I
tnrK  ̂ wn xrftrMjr^

I, ?ft ^  ^ f̂ rr
pRT ^  ^TW t I

Sir, Parliament has powers, as a 
sovereign and competent body. It 
mey make the law. There is no bar.

A VRV 4fT*̂n fTOPT ^
W  ^  f ^  f̂Tf?TT I 1962
# ^  ^  5J77T ^  WT<n fa ^

, frot 5pff ?rh: «rfviT irrfimf ̂  farrrr 
vtcrf̂ rfecw 11 ^ ^

:

: 2 srfimrT, Ptott ^  :
1 siPmrT, ?dV?T ^rrfinrr: 8 8

f̂FHT IT̂  : 9
srf^nRT I

T̂TiKt # q ^ -_  1946 ^
^  ?fwr 1 6, 19 5 5 ^ 70 ŝtTK

1960 ^ 194 ?fh: «nTT P ro^^ n if^ 'f ^  
^  1 946 34, 1955 -̂* 25 %ftT 1960
#  67 ^ I inf^in 19 46 »T 1251,
1955 ^  4555 StVt 19 60 8 500 I

 ̂ I fim
«TT^ ^  5rt?r ^ ^  vrwrft

# feR^^Pr?TT I 4%

50 q w  H «rf€T?F m  ^  
I  I  ̂ ift 63 ^  I  ^  ^5?

 ̂ JTT fcn ftr |l^?R
f ^ ^ ^ 5 0 T W  7 1 ^  f
TT̂ JTt if ^  ?TTmT qT 5 0 #

58

^  Pt̂  ^  58 StPt^  ^ I

^  WfcT TOTf I ^  ^ ^Fftpr
l r̂Pnr TO PfTfft

^>^TrfW«ftTPreffTT
frr T̂HT ir?t ^  f̂

ftiiT ifWV I m PfT
W R n  V t  n  f r o f  ^  ^  ITTWPft VTT I  I rft
^tTT v iir  9  jp r ftw tA  ^  53.1 srf<TVM
f t ^ R t  46 .2 ,  »Twr Jrtff# 45. 2,  y ^ ?gy 
# 4 0 . 8 1  v i l f e v #  4 0 . 8 | r f k ^ T ^ ^
vKhr ^  t  »

<nvih? wW : fTTT frofT r̂'ir
^  t  *rr Pn5?T ir f ?

^  W^ l̂̂  : P t® ^ I 3TTT
im  sAvt^vtfbnr^i ^  ^
^   ̂ I

t  ^  I Pf IT?? ^  «?tPrT ^
I  I WT ?prm I  I iTTT

9 5 3tPtWRT ^  Pi+ M ?VPs|T̂  fft *TfFT I
«mr ^ 21. 1 srPmw, frpR
#  55.5  srPrvr ,̂ m?rnr ^  3 9 . 4  5rftr?Rf,
m P rm rv 4 6 . 3  srPm^ «rk
^  2 2 . 4 5tPt?rt I

^nrrrpT ii #  ^ tonr
^  ’in T̂tr f  ZTT ?nft ?

wnw *nfw : ?T̂ , ^
t  I

^o f  srrf I VRwhr h
T Pr*<Tdi^1 ^  im if I  Pf 3̂̂  r̂ -̂gPTPT
^  ^  irfrirfFCT ift ^  Vt ^

#art^ I r^^^pGiTT « n f^ 'Y ,
^  ^  ^  fe n  THPftPT ^  X
fftwrft ^  tfft ?ftT q ft f  ^  ^  I 5 ^
wr ^  ^  f

^  ^  iR  ^  P=rx3r m lbF ^ 340

5 R P T T  ^  W!̂  f a  ^  «IT *® T
fa îlc^H

340 ^ TO ^ hI vR  "  t3TTtn I ^  ^
■̂mrrnr, ?̂ftW v ^ttt tv

fan  srpTTO ^  ^ P t ^  n̂r ^  ^  1 1
5ft 19 53 ^ ^  fer, 5 5 §
fv ^  ^  ^frn*T^*, 5TW

^  'TT i^rr I ^  qr *ft̂
«R ŝTRT *TT I #Pf^ Pft viftinr
^̂ TFT VY <TRT ^  ^ I +^l
t ^ ^ ^ f a  %\\Û(\ ^  ^  ^

^  ^  JT̂  «ni^r P rof ^  ^  fi[?T ^
^  qrt̂ TT I

miTpTv t r f k  «rP T R v tfa
Pt̂  «nT <^^*tvt, ^ P n R tv t

w «rmiT TO #
ifw rli mftnifw vî
fr^flw iftr ^iT % «rr^ | r̂rfir qm
c i  I TO ^  5»T% JTf ŵTw rlt
fif n*qiirr<nu ?t 1__ i f t r f r o t

f̂rfV P1WT5 ’iHt ^  ^  
H>wmT* fTfWR TO

Disparities Abolition V8Li
Bill
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irfiwvnt t (̂![ n̂nr̂  loo r̂finhr
^  ITRT ♦

iRqf ^Mt I ?ft ftnrr fi ^
^  I ^  ’rfk

W n̂fir *TTW ?flT OTTTO r*idĵ  ^
t i  w fim # irfA ^  I ftr

VTVT?TR?rT ^  qr^FT^
v>T ?nf» f̂trarr ^  ^  r̂nr
?itPp ^ ^ 3ps# ^  ̂  ^ I

?IT5 d TT fhSTRT
t| t  , ThTRT 

^  ^ 't #r ^  ^  t
«ranw§^i ^  I
^  I ^  T̂ ftir ^
^  WT̂  ̂ I <!i[̂ »h TTF̂rr ĥ

I f*i%)iH j ^TRTT ^  I ^  ̂ ,4> TPRTT

PwTRTr t  ftr TT̂ rfeihr v ^
ifRn^ ^  prmr ^  ^  1

ftj^ ^  «rr̂  ^
nt̂  ^ ^  5'WFTft — ^frfw
q r 6 ^  302 ^ ^  ^  ^
!̂T1Ĵ  I

Hwrrfir m̂ «̂< 5 
5PVW ^  I

lA nm  : n̂rft ^
« n ^  ?ft inft ifr 11 11̂  ^  t

’ffprfir
!FT̂  I ^  Tc ’TTf̂  <t vrm* d 

ftw ^ fip  ??
^  11 t  I f% w  3TOT ^

3 R T  ^
«IPT ft PTT3 ^  ^  T̂Tft> ^  ^

’JRTRT̂  ^  ^
Sftr ^  ^c^NR ̂  1^ t  ^  ^
ft ^  \

; 1^ <i«?  ̂ ^  wypT
f̂ T f^*R> I  • 40

t‘
24 srf?TTO ^Tt^

'• ^  t ' ^  ^  ^  ^  t  • 
% iRTfSR ftnFJftt', ^
^ f l  t  W T  
iirfay ^1 Tnrr-iT̂ ixnrT,
^  %f\x ^  I
;iR^ qr#f vt ^n:^ $ ^  ^

frw # % sirt  ̂ 5̂trt <
11̂  ^  r̂tV ^  ^  ^

^  fir̂ T ^  I ft*?: ^  ^
pF^T?f  ̂ PTRT n̂«T 5T̂

ld«3 LS--18.

€t  ̂ ^1 n ^  ^  ?T̂  j f
Ĥ+) f̂tf̂ Tf̂ V̂TT̂  ̂ R»*ii f̂irr wfvT 

OT 9RcTT TT̂ f V ftil̂ »i  ̂ fiw ftnWt d 
SPTR’ ^  I I R *  5̂
+  < H I ^ H T T  I ^  ^  ^

VTFfhr W!\ tPTPT w  vtr ÎNtt I I
^  ^TfTT  f% ^  T l ^ q -  ^ R w rs ff  PR ^^HRT 
TTspfrf^ #  ^^qr f%^TT ^  I
4’ # irrrfhr ^ «nft?r
^̂ (̂1 f% j¥ ^ fq'̂ K ^  ^
qiftrT  ^  I

m ẑm, ^̂ rnr ^«ftr #«fh: ^rmr 
y p n  \ r^faPT gjtnfr 

•m ^  50-100 ^  ̂ srm I ^
^  ^   ̂ fkm ^  ^  3niT
sWt

«HŶ  ̂ 2R7TT
I ^  ^ |?q - #  #% r t  f t r  w r m f  

^  ^  ^ r fir  ^ R d  ^  iTRfV I  >JtiVl P p ^
I ^  fd ^ R t,

5T^ ?n:%?T wn^ t  tnrr̂ rw
«h < ^  ^  ^  P i ^ l  ^ T T ^  I ^  ^  ^TT% ^
iTT̂ WTK A ' fir̂ aî  eft A Srt
'< iii’*̂ rr I iTiF Wr«f^ ^  ^TR^ % ^
3FT̂  ^  I, ^
iR T  ^  ^  ^  ^  5r^TTf^ 5^R^ q t ir r  1
ĉTt̂ ft̂ m̂ , ’Thitift, VTO

^ o  ^ T t f ^ — T T  "^mrsf g o R v f  ^

^  I t  ^ m iT ^  ^  Pp ^ R V R ^
rfh : * fR ^  t  ^  J * T ^  ^Tr ^  ^
? R f  ^ s p T ^ ^ ^ T R

^  ifft̂  ^  1TT̂-»TO ^  ?TFr ^  3̂TT̂  >

«ftrpT, ^  îtT t
CZTFT ‘ $T?T ^ ^

3FRUT ^  t  ‘
tR ^ j m  ^  q ^  $  ^  I  ^

%\ r̂
q f a -SF t  ^aTTTsflrTR’JT ^  T<1^
ITO ^  70VhT^^fr^ 9̂ 7̂15
3F ^  IT̂ ifWpT ^  ^
f+qr 'SfR ifVr  ̂ •

«ft Vinmm t’Tm (STRTFIT̂ ) :
^  qfSrT^ 3FTT ^  ^  *
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«ft filT̂  ^  ^R ^
^ T̂T̂nft ^  t ^

gprfp * f^ ,^  T l^ fp ^
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[«jt <̂nrtr ftr? ’nw]' _ ___  ..
'R*t̂  ^  ^

if ftw  ̂ ^  ^  '

^  , wifv n?t ^  ^  n?
mfim# f , 5*T ^  iifiHrT ^
aw vm  t, eft x ^  " f  ^
^mft

«t»Phe priests in the prominent 
temples in the country shall not be 
from any particular caste or com
munity. Every citizen shall be 
entitled to enter any temple as also 
to serve as its priest.’*
I  HinqfiT ^  tmr rfir

jsnft 
^  t  i

I.
^  ^ ^ t—

iTpvr, \ ’̂ *TTT îT qrSt 'î rCi ^
^  I 1TFWT ^
c?T ^  I

im ^  I  fr f̂ ?5̂ =5TR ^  fro#
?ft îTR ^  ^ fnrft̂ rrftnfr ^  ^
*

t, ^  4Ti V rA t i!it m  HT9) ^  
r̂rar 3mrfvcT pnt r̂mt,

f^ff^nFiT vfirriff I ^ gfa
^Wr ^  ’M i' ̂  *̂TTT ^

<rwm: TO ^  ’WH w?n ftt HTf i

% ^  TK vffRTT r̂nr i

Pt^ ^  ITT̂  ^
^  t , ̂  ^  ^

? fTTT ^ finrPT % 40
iHT ^  r<;̂ , vrfviT P̂T r̂nr f̂ fp̂r ^

? fir^ irt f , ift
n̂*T̂  f , ^  ^  TO TT ^nr  ̂%ftr ’wrt’

^  lTfTTi|N1<̂ , # f^ iT ^ 1 i
^  ^  ^  t ^
^  ^  ^ 1%̂  ÎTT 5^

^  «̂*TT iret |, xrr̂ mft
5m: wm^TWK f̂ n, ttst

«fĉ TnT# ^f^TTI 5qPT^40^>
3ft Mî df Hm % f  I 

 ̂ 1963 «rr, ^  'to
27 »̂ftT ̂ TTSn̂t ^

^  iimT^ 3 ’ITHJTT 4«TT̂  JlfirfipT ^

^  ^  Pf TO 3nn̂  TOt ^  ihtt4
^ 25 3TftrfiR 3?TT ^  tt#
^  I ^  W P T  V t  ^TPT?1T ^  - f v

r f k  S I R  q r  ^ f t f t r r  1 i f  ^  n r
^  P T T  ^  ^  3 W R  ^  m r v f t  ^

« F t  ^  I ^  i f t r  W T T  T T

%tt̂  TO ^ ^  CRTlftr iC% ^  ^  
P r s f  q r  ^  P p *T T  ^ ir p r , ^ n f t  ^  f i m w r  

^  ^  —infiTv ft«iH<ir, twfsv
f ^ T T i T ^ ,  s r t v t t  %ftK q 3 T §  ^  P W W I  V t  | [ T  ^

I ^  ^  ^  3 ^
^ OTT ^  ^  ^  Vrm

^  I

D isp a ritie s  A b o litio n  338
B i l l

OT 4 n̂nr sm^—
22-23 >P*ftfR W5TT, IW
smPT imi # v̂ ftvR ^
*FT ,̂ IZPTVt fRT^K ^
TOAwvl f i mTvnI— nf, ^
f ( t  T[i, ? ft P l ) T  ^ T T - ^ T R  i f r f  f l f t  ^  ? H T T ^
^  firswT ir iR ^  ift rnmrfmt ^

% ftrr I ; j ^  {'i}i\i i  ^  I «WT %TFT
rfh: fterW w  ĉtott qr fa Pwti 

ft^rt  ̂? vrrJ^^fipn  ̂ ?ft
f*n ^rn^ ? iw itpr
firsT ^  ft̂ n I  ?ft 5 ^  »f*TgR ^  ^  ftm- 
ft# f  3̂̂ Tvt %rr7 iRifr̂ T ^ r qr ?rrj wk 

^ I tr t̂qj ̂  ^ firt̂  wt?t ^  mq 
T̂H ^  I fTOT JTI5 qrPm ^  <̂r fir?T ^

fâTT ITT T̂V?rr  ̂>

innqfif iiff

^  v q * n w  f i n ^  m i w  i ^  c ^
^ f i  arî ’jnrrroqT t  ^  OTT̂  fairr
^  ^  I i n q  ^  v n r  v ^  A  t T T ^  ^  I

^ qrPTiT ^  t̂qr 1 r̂r̂
^ ^  ^ ^  fqOT vfinR

^  Rrofrvf ^<rjfq  ̂ ^«i^inqvt ^Av r  
3fiT ^  r̂fipi[ t 1^25  qri^,
f5TTar 2 ?  33qT?J WW 3 ^ 33M̂ Jd %ttK 

4 ^ 40 qr#j tarftrr q5t 3TRr^ 11 
^Fnnff ift^irfwHFr^
fnmnr
feurf ^ ftTtr ^  ŵTT f  1
3̂̂  qrfe^ijPT qjft 11 ^

^  f  ^  ift 
qnr ^  ^ TO ^ 

qr#2:^fT?Tqj$ |i <tvr qmr?* *  M i ^  
jftfirtr ^  qrcfe ^wT?rq»î  |i fff jwr # 

^  ^  qrfe t̂?iT  ̂  ̂ I
^ gfW f, Srftw ,̂
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^ T ^ R ^ T T  ^  ^  ^  ^  ^  f  I
^  T̂TviT ir fA ^  1 1 ^
1T|V dl«Tl'l fipTT Ĵ TT ^ ^  VTP7V T̂PT̂

l [ t  'a Tll'^ii I A M ^ d l  ^  I ^ ^ T V T  + ^ » i l
I

*'A  ̂ i  I ^
^  5 f^  ^ ^  JH «rnr  ̂

T̂T̂TT Jlira' fCTTf t
iT̂  5j?wr ?rraTTT gfacĵ n 1
IR ?(t^ 5p T̂UT̂ ^  

?fk ITET̂  25TpRf̂
?TPT T̂TT̂ ?TT#

?TFr ^ fir ^  ?rnT̂
? 5RH

5^ r̂pT ^
^  ?TT«TT ?ftT irfir  ̂ H 

^  ^
TO %m^ §̂ r ^ ?rraf
•<FTW ^  F̂̂TTPSr
^  TT̂  franr^ ? iRT 
^  ̂trV f̂ktiiTT ^  ̂ *t ̂ 3rni[»ft
f̂tr ^  cn:̂  ^

5Tf r
mo tttoV I 

4nfmfii ii^hvT: ^  ^  W rf I

be considered for the remaining 51 
per cent of seats which are filled 

’ on the basis of merit. Where a 
candidate belonging to Backward 
Classes or Scheduled Castes or Sche
duled Tribes is selected on the basis 

of merit against any of the seats 
in the said 51 per cent of unreserved 
seats, the number of seats reserved 
for Backward Classes, Scheduled 
Castes and Scheduled Tribes, as the 
case may be, should not in any way 
be affected.

4. The Government also direct 
that with effect from the date of 
this order, reservation of posts for 
recruitment to the public services 
be made at 31 per cent for Back
ward Classes and at 18 per cent for 
Scheduled Castes and Scheduled 
Tribes in all such services where 
reservation is provided by the Go
vernment of Tamil Nadu for the 
above classes.

5. Necessary amendments to Rule 
22 of the General Rules will he 
issued separately----

rR̂   ̂ 51  ̂ 1
^  OTT *FTRr WT ^  ^
# ?ft ^ 4 9  3TfinfRT  ̂ ^  I <nr
^jtr Jrt̂ r # 1 1

HTW : ^  ^
, m m  11 mx w=^
’•ft ^  eft ^  fWt I qr

, ^  ^  I  I
I n> TVS^  HTTOT I  I

i ^  1?TPT^^
<T?rT ?T ^  ^  ^  cTfiT^5 ^  ^

i A  5T?rRT jftr
3^ 50 t j
'TTO' wnrvt KT9rr ^ ^ 3̂13̂  ^tt 3

j  I ^  7T 3 1 ^TW 18 'TT^
?fT̂  ^ 4 ® *TT̂  frsrf^  ̂ I wr̂

TO ?r>r ^ q>JT?TT ^
f T O R  R T  # 4 9  M < § d  I

“The claims of members of the 
backward classes, Scheduled Castes 
and Scheduled Ttibes should also

niTNfff ^ *i\Ĥ

^  ^  I  I

ftf|5 HWW : ^  ?ft 5t*f>
 ̂ fv r̂arhr

ftr I
^  WT ^   ̂t 0̂̂

 ̂^  5'ft Mi«n I ^ ^  ^  fZTJTT
' q f  »rr f̂t ^ w  «tt  ̂ i wTft

f  c ft^ ^  t  f^ «TR# r̂tt¥
ftrxT cfr ^

5T ^  I ^
^ o  ?fto 1 1 ^ 5 ^
»mV îRT ^  ^  ^
60 wtr ij^miTRt ^

I ^flr 5 ^
yfeyR^f fr #(r ^ ?  

rft Pf ^  5/ <rr5ir ?  
v n ^  »TRR«R^ | i  R̂!TT
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 ̂«ftr Nsti+i vtrt ^  i
IHR SiRtM ^ ^  ^  I
^tTT fsTfR «fk #’ HTVR ^
«ft «fk ^̂ rnr % ^

^  I f t r ^  ^  x r T O T J T  H T ^ i T  » T ^
f W  I

W W ^  I f j t m  :  ^ T ^ ’R T T  ^HTTCcT I

iT|̂  ^ ftnrr i ^?rW f ^  ^  
A r̂rr 5 •

«ft ĴTTH fir̂  : A  ̂ ?rmft
5nm fv ifrt «t>4Hl  ̂<?ft ^ ^  |

^   ̂I ^ T  ^ f̂ Tzn
^  ift ifrf^ 1$ iftr ^

P T ’U H T  I ^  W T V R  ? T T f ,  ^  » i K i * i « l  ^
ftmrt  ̂ 15 q w  f%̂ n i ?t5t *fprfk 
THRtir qm  srepTT ^irf^ 1

ft* firn ^ 'TO ftpn ĵtr i 
îT r̂r̂  I ^  T̂TT ^

^  %RW t  ^
f  I ^  ^ l ^ d l  g  ^ m H I m  ^  T T

^  ^  fsr̂  ^  pfNrR ^  #:
îTf̂ VTTt ^  30 |,

^ n iR h "  ^ T  * f » T  ^ (T T  ^ » T  ^  I

MR. CHAIRMAN; Motion moved:

“That Iftie Bill to rovide for 
abolition of social disparities, 
casteism and removal of educa
tional, social and economic back
wardness of Harijans, Girijans and 
other backward classes, be taken 
into consideration/'

^ W fW 7TTT I I
imT̂ fhT qrnr̂ m ^  ?ftT

TTo TPRt I ^
trnw ^  ?t3to t  ^

^ ^  ?FT |r g; I ?ft
^  3To TPTSft1%̂  ITPT  ̂f*T̂ ^̂ TRnT3T 
2TT̂  ?TT# #T?ftsnT ^  ?

TTo rnnftfif^ (v n r^ )  : ^  ?rt 1

«ft |W*W :
^  I "

ITfo TUnft PffJ? : ’TTRhr 
mTAimiTfn wijrtTĥ  fvTOTT
^3^^ nrihrr, i977 ?;3ft irFnfhr^q^

Ppr̂TT I wtwii
^  VT9TT J :

^d^Tvqr 3iftr?r«rT, 1 9 7 9 ^  
TPT ^  <TfT̂ rrfir̂  ft>in w  T**
( 2) ‘

Disparities Abolition 30:̂
• Bill

^ mfW :
A' HTW n̂ irr̂  ^ VRrfhT

i977 #f5TRf f̂tr  ̂ n̂fttrsr

___«p: 15 ^ri 1979 ^  Tm
*̂rrr̂  ^ ^  Tft̂ rfŵ r ftnn ( 1 )

fiPHRTv $nnv ^mw i
^  T̂ifTfirJT ftqr 11

fnmfif Hj>VI : ^  % iTT̂T I,
?fi?ftiir̂  irPrirfinT | 1 ?h't ts

ŜTTft I

«ft fvrmv siHW mw : «rrr r̂f̂  
^  t, 4 ?rmr

^rpr  ̂ 1

+̂cil  ̂ I

SHRI P. RAJAGOPAL NAIDIT
(Chittoor): There are large sections
of people in our country who have 
to be protected from oppression 
socially, educationally, economicaWy,. 
politically. Gandhiji has done much 
to protect these people.

They are of various kinds. Some 
are nomads. There are people living 
on the hills without habitation, de
pending on forest produce and with
out any agriculture. These are the 
girijans and nomads. They must be 
protected first because they have no 
habitation. They have to be rehabi
litated first.

For example, in Gujarat we come 
across two major communities—one 
is called Barwars, the other I do not 
remember—numbering 15 lakhs. They 
are shepherds and cattle breeders. 
When I went to Anand, I met these 
people ®Ĵ d saw under what condi
tions they are living. They 
nomads. Of course, they posaess W
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per cent of the Gkgarat cattle  ̂ but 
ihey are not having any home. They 
have no lands to igraze their cattle 
because in Gujarat the non-agricul
turist cannot purchase land. There
fore, there are such difficulties and 
legal lacunae in their way. Such 
people have to be rehabilitated. They 
mifst be protected.

I would have been very glad if the 
Crovernment had brought forward 
legislation involving the principles 
which Shri Yadav has included in 
the Bill. But the Government have 
not brought forward such a Bill, and 
they are not seriously thinking of it, 
though there are clashes in Bihar and 
other places in regard to this.

I ask all our people: is it not 
necessary to protect the weaker sec
tions in these clashes from the upper 
communities? I am glad to say that 
in Madras, when the Brahmins, con
stituting 3.6 per cont of the popula
tion, occupied all the seats in colleges 
-end all the posts in Government, a 
movement was started which led to 
the formation of the Justice Party. 
Justice they wanted, justice to have 
seats in the colleges, facilities for 
education and also proportionate re
presentation in the posts.

The Justice Party won the seats 
and formed the Government, and 
they enunciated the Communal G.O. 
which is now responsible for Ihe 
protection of the weaker sections 
throughout the country, because that 
was the first thing of its kind. After 
that, Dr. Ambedkar agitated for the 
protection of Harijans, and Gandhiji 
supported him and took up the cause. 
Therefore, with the advent of free
dom, we got our Constitution in 
which reservation for Harijans has 
been incorporated.

When the Justice Party Govern
ment was formed and the Communal 
G.O. was passed, it was utilised only 
i)y the upper communities, the 
Reddys, the Khammas and other 
people, non-Brahmins, but not by 
the backward communities. The

Harijans got the reservation under 
the Constitution. The upper classes 
were getting the posts and seats be
cause of the Communal G.O., but not 
the backward communities. There
fore, . the backward communities or
ganisation was started in Madras 
State.

Shri Ramaswamy Naicker and 
others, the DMK and the AIADMK 
and others supported them. It is 
only because of that that the back
ward classes have also been given pro
tection. The same is the position in 
Karnataka, Andhra and in other 
places in the South. Therefore, the 
South was responsible for the pro
tection of the weaker sections. In 
Northern India, where they say that 
they are very forward and P r o 
gressive, I am sorry to say that it is 
not so.

We see that in Bihar the upper 
communities like Kayasthas are 
lighting for jobs. I am not able to 
understand why they are fighting. Is 
it not necessary to reserve seats for 
the weaker sections? Do they want 
to grab all the posts in Government 
and all the seats in the colleges as 
they have done previously? Do they 
want 100 per cent of the jobs and 
seats? We cannot agree to it. 
Therefore, they must havg their pro
portionate representation in the col
leges and also in the Government 
appointments. If we agree to it, is it 
not necessary for us to brmg forward 
a uniform law, through with varia
tions in States as per the existence 
of the society to protect these 
people? Certainly we have to. Is it 
not necessary for the Government to 
do it? Though Kaka Kalelkar has 
given his report  ̂ it has been shelved 
and no action is taken on that. 
Therefore, it is quite necessary for 
Us to enlist who are the backward 
people and see that they are given 
protection.

With regard to reservation for 
Harijans, it is quite nice. Our Andhra 
Pradesh Government has done a

Disparities Abolition 394
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[Shri P. Rajagopal Naidu] 
good thing. Not only with regard to 
Assembly seats, but in Panchay^t 
Samitis and Panchayats and coopera
tive societies and cooperative institu
tions also, we have reserved seats for 
them.

SHRI K. RAMAMURTHY (Dhar- 
mapuri): Not only in Andhra
Pradesh, but in Tamil Nadu also.

AN HON. MEMBER: In Maha
rashtra also.

SHRI P. r AJAGOPAL NAIDU: I 
am glad. Therefore, in the South we 
are giving more protection for them. 
Like wise, in the whole country, 
everywhere, they must be given 
protection. They must not only be 
protected, their conditions should 
also be bettered socially, educa
tionally end politically aL>o they 
must be protected.

With regard to oppression, we 
want to protect them and improve 
their social status, political status 
and economic status; now we have 
to protect them from oppression. We 
see that everywhere the landless  ̂ the 
Harijans and the Adviasis in urban 
areas also and even the backward 
communities are being oppressed. 
The conflict is growing. The class 
consciousness is growing in the lower 
strata. They are now realising their 
rights. Previously when the upper 
communities beat them, rebuked 
them, they used to keep quiet. But 
now they are also educated. They 
are also having some status. Now 
they are not going to tolerate such 
things, such beating and oppression. 
Therefore, the conflict is widening. 
Now it is time for the Govern
ment to see that they are protected, 
their rights are protected. Till ^ow, 
they have not ai’ked for anything.
They accepted the lower status.
Hereafter, they are not going to
accept that. We are also not going
to accept that status for them. 
Though we belong to forward com
munity, we are not going to accept

that position because, unless the 
lower strata of masses are treated as 
equals with others, our country^ is 
not going to go forward. There will 
be class conflict; there will be blood 
shed and, I fear, our country is going, 
to that end. Therefore, I appeal to 
all our members here, not only our 
members but all oUr people, to see 
that they are given equality.

The Jsnata Government says that 
they have restored freedom. I do 
appreciate that to a certain extent. 
Is there freedom for Harijans and 
Girijans and economically backward 
people for voting? They are not 
having that freedom. If at all they 
have restored freedom, there is in 
this country only for upper com
munities, industrialists  ̂ traders, urban 
people, smugglers and dacoits, not 
for the lower strata of masses. We 
want their freedom. For the we have 
to fight, we have to support freedom 
for them. If at all any legislation is 
going to be brought forward, it is for 
them we have to bring the legisla
tion.

% 51 f%̂ T ^ ̂  4>

^  ^  ^   ̂ ft: frofr

^  m 'TTcTT I ^  m ^
m ITT ^ 3 ^  I T P T  ^
^  ^ ^   ̂  ̂trot f, irrfiTv.

fTOT fiT  ̂ I
r̂rsT ^  ^  5T̂rr?r S f

fro  ̂ ^  ^  ^

TO I

^   ̂ -2R «ffr ?T?rTTTrrr I  ifr HFTTfW
t r fT ^ x T T ^ I l  19 47*  TTBprrA

^  SRFT«ff?ft 
TT3T̂ i%̂  ^  ^ ^ vflV̂uj irfhit OTTW
P t t R  %  f t r t r  ^  I ^  ^

^^TRTTOfn  ̂«IT
rnviimwnfvnr
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5̂lf%̂ T̂RT fiPTT 
5WT ^  ^  nTvnpT ftnrx Pf T̂Pnftnrr Preir- 
ITT P̂R H T ^ ^ f f ^  ^  VTPtV-
fWH §g«iR ^  im  ^  ^  
ftrorr ^  11

^  T̂RFTT t  
«flr n̂?ft̂ ?TT <ft̂  ^  fRT ^  ^ f̂ WTT
VT ^  I

# «TTT ^
<TTO‘(M ^  FfePT
^ fTRTW SRF^^t ?ftT snfTt̂ ftrr ^  ^  
T̂T*! # 5T^ q’gft ^  T̂T% ^  ’R'ÊTftT

«ft «ft0 *fto ift 9nTT9fT , OT ^
f^fe^ 3ft I m

|f^Vt ^
I  WT ^ 3 ^ ^ ^ ---T̂
f j l l l « l  ?R7?i ^  ^TR" I A
^  $RT T̂̂ fr î\ % wit

j f^nwd 11 5fm: ^   ̂ ?frr sR̂ ft ^
' f ^ R  ii w ij^  ^  t  ^
' ^  t  ^  ^  fsF̂ t̂ Rt ?TRft

^ tt̂
im m  ^  JiftT ^  ’srk
lM to «M n  ^  ^  ^ T R  I

v(^ f̂ TR q:̂  V 'fni ?m
S T Jp T  ^  t |  «q- I ^  ? T ^  ^

W  «TT I JTft 7T ^
^  ^ ^ f̂ T̂  TtW  ̂ HPfiH ĵR" ŷ̂ ft
fk^ ^ ^ T ^  f3RT ^  TT ^

E R T ^ , rniTTfSRT ^  ? r r f ^  ^  H
^ ^  d^m f̂Wt ^  n̂"§T̂  

fifr ^nnf  ̂ 3Tf ^  r̂tro (’tnf) ^

fret îWf apt gf  ̂ ^ ^ T̂RT I ^ 
f i r ^  t  I ^  ĤHTT ^  ^
W T  W  I ^  ^  ^  ^  ^KiiPa ^  ^RT- 

 ̂ r̂m ^  ^  W  «TT ’tTT̂ 'V ^
^nrf^ tftr^rwjfto ifî  srfirMsr f?r̂ ^
«frr̂  ^  ^  ^  ^ ^  I A w^ 
g f% lift ^  f , ^  f w  ^  ^

 ̂ ^  t, ^  ^  
t‘, 5̂fTT ifiTTTl 4<mir>1'̂  Mr<c*dH 
ftm ? I mftr ^  §?r  ̂ mf̂ rwr
ftra w  ^  ^  »T̂  I

10  1 9 7 8  ^  "sRmTicT E T ^ "  V
TO ^ ^  1^  ^
<<WTT̂  ?r 3q^ T̂?̂  m sp̂

**. . . . .  ̂  «rnr ♦ĵ’i 'tt 'tR. h> <«h ^  ̂ t̂ t ®prt 
^  • 3̂pT sTFTir̂ t Pr ^  ^ ̂ iT5T fftr ̂ fer, gfkyrvfhfr ?ftT 
^  «̂iiH>f̂  q r ^ ^  ^ ^  ^fn*lW F̂T% 3TRft oZT̂FTT WK »T̂
?R ^  H <9f»n % HIW(H # ^  H’TTSr ^  r̂fr̂  
«np I ^̂ FTT 4TMm V

Wtw ^  ^ FTOf, 3̂  t̂tK ^Rpr
r̂?T̂ ii^  ̂  »T̂  ITT ̂ rktt I ^  ?it ^
n̂rnr v 5^ r̂rtf ^  mftrv R̂ fd gjsnr̂

^ fin̂  p̂?f»R ^  f̂rfiRT ^  ^  ^
3T^ ^  ^  «T ^  SITO *̂f,
qrfepF ^  ’fff̂ FTwr ^
gf^Km l̂f ^  *F W^ Wmi ^  ^  +NpĤ i:f
v k  55T̂ft|lRT w  f
rftqrfwf t  ^ JT̂ <rf̂ m4 ^  %
y yq-gff !t:t ^  ^
^^rmf ^  9TT?T TR
^  ? ft? : ^  ̂ R T W t  ^  « T 5 ^  5 IT T

^  ’ .
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17.00 hrs.
^ T o  q ^ o  ( = 5 0 ^ )  : ^ ^ r q f d :
<T̂  ^  I

5 tn q %  ^ r n R s r ^ f^ l  1 
WĴ  ^  T T ^ c ^  2TtS 5 F ^  f  I t  ^

^  Mici  ̂ inx v^
^  3rnr 5T̂  iTT̂ ,

^  5̂TT ^  T^ |[, r̂
Ŵ T̂K 5 R T  ^ F T ^ f W ^  ^  f t q t t  ^  ^
y q ^  ^  ^  I iTRT ^  f %  ^

^  ^ R ^ fT R  *p t ^ I d  ^  
q r € f  ^  ^ ^ W T  ^  3 4  q r  w
^ srmrPTfw

^ — ŝftafr
V  ^ tift  %  ^FT^T^TVX ’T»H<n’ ^  PCM li 1 4
J T l W  m  t f ^  q r  ^  q ^  tb'V ?

3̂ttt sr$i?r ^ ̂ w to ^  ^
^vc?ftw ^  qr ^  OT ^
^  JTf'V w  ?

^ 3T̂  ^ ?TT̂ %ir̂ r̂ j —
*̂1̂1 '*l*J 9TV<T̂  4̂  1̂ ^  ^rl I ^*ici Mi'̂  'd’l ihf

+Ih ^  +̂1 f^^di ^ ^  fqJT d»i ^  f^?fl
^  3̂̂  Wf ^  t  ?
 ̂ %n̂ k ^  I  ? ^  ^

5TTT ^ ^  ^  ^
t‘ i r̂̂ cn: 5 f l^  ^I t

f% ^  V ̂ nft ̂  n̂rnr f , #NvT
^  ^  f ^ ,  # TO#

g f t r  ^ T 5 ^ l T ^ q f ^ ! F T K  W f  ?Tflr
P f t̂ t  I i T H ^  T U T  ^ n r m  ^  J i m  ^
^0 ^  v̂ 5T
^  ^  ^<+i<
M w  ^ J T r q q T :  i f t  ^
^3̂ ^  ^TW ^̂ *11 M'Sd I ^

ir T fiT -fiT T T T ft
w  q ? ^ ,  T O #  ^ i q r ^ n ^ ^ q R  1 1 1953
^ VTifhT ^  l̂AH WT, VTVT
V T # 5 R T 7 :q  ?wr »FT ? k r  f t i T T  ^ f l r  1 9 5 5  

w ^  nâ rf<w1i ^ ¥TW 5 i^  ift i

I
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1 9 6 5 #
5T5 ^  PrafT ^  t
^  ^  Tfbrm irnrtn ^  Wtt

>1̂  >1̂ t ........
«ft w  w^an f«5 (f^?'r«r )̂ : »rf

t  I
l i t  W T o  i * w o  T T ^ n  : ? t  ’ r f  ^  I

f r e t  j f n  f  ^ ; H  I —  ̂ T f T W T T T  ? t  ’ t f
* r r e T r  « f t i |  1 1 ^  i ; ) 6 5 ^  <t o 

?̂?nr <T=T n? iT  ̂  ̂ . . . .

«ft m  wron ^
ii 11 '3''t ^
^fipiTjrrfw — »̂rr>nf̂

«fK w9tPtp 1 1 <̂rm % —
J i H ^  ^ r ? f 7  ^  T ' T  7 ? T  5 I ? f  I
^  fir  ̂T?^ ^  11

•ft wTTo «5̂ o Twn ; wm
»T^ 5T̂ . TTsft 

1 9 6 5 #  ^  <io :r r f^  'PT WW fft ^ "l i#
in# TTH # — sfr f̂nnfiwi ?fevhir #
♦rot 5»j I, 4 i-T 5(«^iwr^
# ^  frSf ^  # JTH %T g I 
«T»i# I—?TTmftw> efevm #

I ? Hrfraf # ^ —it̂  #
#  t r t  f J i r O  w n n f ^  ^

SSTTBT ^  '■IH'lif'll I, ^  # «ft ^  ^
mfini  ̂ I 
r̂»r?!i # fTi|T «iT:

^  srf^ T 7ni H5I ^  J'Hl’T I,
^  fw5H I, ’̂ firTR ireran 1 1 ^
TOT t sftr 5M jt  ̂ rfk n̂ft »̂r
^5T*T ^  ^ H T R  f  I

 ̂ ^  rr̂ #̂?nT t
f T ^ » f 2 6 q w  I ?  ? I

stft
 ̂VT̂  vt ̂ TTT ̂ nrnr ̂  ^

^  n̂rrsr ^  ^j3r ^  ^
=̂ Tf̂  I ^  t  mrom iTO
i  mOTT h: 5T ^
ITnilT ^  >fft ^  fon ŜTTtr 2 6 ^
1# 50 m 60 T ^  ^  ^  5ft
4 5 5̂TOT WS<SJ ?T̂ n I I  ^
IT5 k I d H '^ f^TT ?TTT5rn'
f ^ T T  ^  ^ r f ^  I ^  ^  ^  t
wiiT?r ift F̂TT̂  I inrtT ^  ^

^  f  I f%T % ̂  %ta ^
^  I ^  * f W  ^  ^  5TT
?ft v t  ^  9 T f ^  i\ 1[\tt̂  I IT#

’PTOT̂ ^̂ \T 
^ e R i T ? r T ^ c « T ^ ^ s r n ^  \
^ ^ ^  T̂  I
^  ?rttT w\ fW m  ^^TT I ^

V T  ^  I  ^  ^  T ^  ^ s rrf^  I
^  ^ H T R  «FT ^  I « ft  i R t ^

t  mK TOT% ^ w m p t t  ^\f^h wft
ifptmi inft* mmx ik t

V^ ^TTOirq ^  ^TT  ̂ Vt inn iRT WTT ^5|^
^  # f w  !̂THT ^  inPrif
f f e  # frof 5̂3: f  I ^  ^  60
70 T ^  ^w m  ^  fkm ^  fit #
RPRT I m T3[ ^  t
^  'ailH ^  n ^  3^^ >i6l^ ^  WRT ^t*ft 
wrf^ I

^  ^  ^̂ •Ti ^ f% '3?nvT ^
î  *̂T tl ^ >J4̂  VrT9T®T 1̂

ftnn I
^  ^tPt 5 ^  ^  ^ *pt»t

Tm  qW r t • !j
^ êrn: ^  ^  %n% fnr ^ #
rtr firt̂  + mh 5t̂  ^  ^  uror

17.08 hrs.
[ M r .  D e p u t y - S p e a k e r  in  th e  C h o i r ]

^  ^ f  %ftr tcrmr
 ̂ ft) ^  ^nm ^

n'^n *T̂  i ^̂ Nnx ^
ftn r  ŝTPTT «fVr w rvrrt ^

^  îTRT =^rf^ ^nrnr ^
wnr̂  r̂r̂ nr ^  d4̂<Cl < ^
iftr  'i|»tdl ^  ^  ft> H W R  f̂ TT
^  Ti^ 11 VTT  ̂ftnrr ?ft ?rnt ^  wihrr i 
*T5 ^  ?  I  fsR’ ^  ^̂ ft̂ fTR mx
^  I

SHRI DHIRENDRANAHH BASU 
(Katwa),: You will see and the hon. 
Members know that disturbances and 
violence have spread out throughout 
the lenght and breadth of the country. 
We have to find out the real cause.

Mr. Deputy-Speaker, Sir, the real 
cause is that the harijans, girijans, 
adivasis and the weaker sections o f 
the people are being ignored. I w ^ - 
come this Bill of our learned friend 
Shri Roopnath Singh Yadav and this 
Bill should be adopted and passed by 
this House. There have been certain 
guidelines to protect the rights and the 
privileges of the weaker sections ot 
the people.

Now, Sir, it is unfortunate that even 
after thirty years of Independence, 
about sixty per cent of the popula
tion do not enjoy the literacy. This is 
one of the main causes. We should gei 
the weaker sections of the peoplo..,.. 
the harijans, girijans, adivasis, tribes
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and backward classes educated. For 
this, massive adult education centres 

should be opened and we should get 
them educated free of all charges. The 
primary schools are there. They are 
getting education. But they are not 
getting higher education in higher se
condary schools and colleges. They 
should be educated there too free of 
all charges. They should be exempted 
from fees.

Now, Sir, you would see that there 
are lakhs and lakhs of farmers most 
^f whom are harijans, tribes and adi- 
vasis; they are landless still. We 
should give them lands; we should 
give them houses; they should be 
given assistance. Government should 
come forward to build uP houses; they 
should provide sufficient funds in the 
budget for making houses for them, 
They have no houses and they are 
landless.

Recently, there has been a series of 
murders, atrocities on harijans not 
only in Bihar and U.P. but also else
where and, practically, throughout 
the length and breadth of the country. 
What for? So, Sir, casteism must go. 
We cannot tolerate casteism any more. 
It must go; it must be abolished.

Economic backwardness of Iho 
weaker sections of the people is one 
o f the main causes. They should get 
all facilities such as reservation of 
seats as suggested by Shri Yadav. It 
should be there for which purpose 
there should not be so much violence 
or disturbance in the country as we 
see in Bihar and U.P. The House of 
the People is here; they are the re
presentatives of the entire country.

' We should find out ways and means to
; solve this problem once and for all.
i If, in this way, the disturbances con

tinue and if the harijans, girijans,
tadivasis and tribes are neglected, then, 
I am afraid there will be only disin
tegration of the country; there will be 
chaos and disturbances only. I do 
not know, if chaos and disturbances 
continue in the country, what will be 
the fate of our country. So, Sir, 1 

; would appeal through you, to the hon. 
Ministers that they should come 
forward with an open mind so 
that they can accept the bill, get it

passed so that the sufferings of the 
harijans and girijans and other back
ward classes could be met to some 
extent. If you do not try to remove . 
their sufferings and if we do not im
prove their lot, then our Independence 
will be in vain. I oan tell you that 
if the status these weaker sections 
of the people is not raised, there will 
be revolution throughout the length 
and breadth of the country and the 
weaker sections, the harijans, the 
girijans, tribes and adivasis will no 
longer tolerate this humiliation. I say 
that even now if harijans go to some 
houses of the Brahmins they do not 
allow them to sit on the benches. This 
is the position in our country. I have 
travcilled throughout the length and 
breadth of the country. I have never 
seen anywhere in the world this type 
of thing, this casteism must go. This 
is an evil in the country. 
This evil must be removed. But I 
would appear through you, Sir, that 
Government should come forward 
with a comprehensive Bill for the im
provement of the weaker section of 
the people. About 60 of our country’s 
population are illiterate. They must 
be educated. They must get proper 
and free education for which suffici
ent funds must be provided. Massive 
education drive should be started. In 
tribal areas like Sunderbans the peo
ple have no place to live in, they have 
no house and they are staying here 
and there, in the varandahs and court
yards of other people’s house. Unless 
the position is improved, I am afraid 
our country cannot prosper. 
The upper class people alone 
cannot defend the indepen
dence of the country. Peo
ple belonging to weaker section must 
be raised to the equal level. All 
efforts should be made to see that 
they get proper education, proper 
housing and other facilities, etc. They 
should be given all the privileges as 
other people of our country enjoy. 
Our Constitution provides equal op
portunities and privileges to all the 
people of the country and they should 
not be denied these privileges. This 
we should keep in mind. Thank 
you.
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?5TT  ̂ ^ ^
T O  f i O T  1 1  ^  5ft

® t 2 7 1 ,  1 1  « H R  f i R ’ v t
^ q  #  f j ) » R  ^  f ^ J T T  a >  ̂  ^ r « T  ^ r m r -
fsRT «rk mf«T̂ ^
5̂  ^  ^rfefr ^ '̂T ^  1^ f  ̂  |tt
>̂T f,   ̂?rr5n ^  w ^  ̂

w m r  ^ H T T  f t R  f  ̂  ^  1 1  z f l t
^  ^  t, TTSRTTST ^

^  3TF̂  I

 ̂^   ̂ftr ^ ^  ^  ?nrm
^ t fe- ..........

^  vif jf)»T T̂ F̂<̂ T̂ 'Jint’l ^
% \̂  I

? ft A f %  ^  y j ^ n r r n  | ,  |  ^ ,
nŶ  R+r̂ 'jf VPT) TiT̂ T̂, 'd'1̂ 1 '5f  ̂ f̂ zrr 'srr̂  «r\r vpnT ^ ?ft̂  $ â̂tfV ?rf

Ĥ"1 Of  ̂ T̂ ŝnfhr trftRnx
f e m  ^ 3 fR  ? r t T  b T T ^  ^  'T T  ^ T  ^  ^  

^  t ,  ^  E r d V  ^  ^  I
^  «rn w  ̂ 11

Hir  ̂^ T̂FT ^ STT̂ ^  y’ti’f̂ nr̂  ^ *«î n 
^  ^  ^  t| i~mwK 

^  #2T «n>¥T %ftx ftr̂  ^ ẑi
P r ^ ,  ^  = ^ T c m t  f ^ T P f t  ^

fen îrrt, \̂̂ ^̂  h oxt̂ tf'tt  ̂ i^  ̂irh: ̂  f i
ll[V iTTRN hAk  ̂ : FTVT7 *TR cTT <
^  TTH  im u 9 i R t ^  : ? H R  H«r t i< f ^  t n f o r f  

V  ^ f r ^ T T  ^  ^  ^  ^  ? ft
^  ^  TJ\̂  WTK JTPTTT q t ^  I

 ̂? A' -qirfril g fr irrfRlTR’

^  ^  ?  ; fq jT  f%  f j n  sFTtfV t  I
^ R V R  ^  5TW T H T  ^  W R ^  q f ^ n  I

t '  %  ^ W t ,  ? f k  V R R T x  q f < q R
f o  eft© T T i T R ^ r m t  ? f k  q i € )  # ; f ^ r ^ r f r r m f

m\i §?n ̂ TT̂ I ^  ̂ Wt % tw ̂
frô  siTfim % f̂ , ^
$wf^ itVt ĉtft f̂ r̂r, f^m, f̂ rin i

^ w z n r  ’ T f t ^ ,  4  Y T T T V t  « f t f T  ^  %  i T p n  
*̂ d̂T f I  ̂  ̂ ^  frofr ^̂JTT
^ ftrirr p̂tt, iftr ^ t̂r %
•iK ^   ̂ n̂rT ^ VTTTH",  r̂nry
*n̂ { i  vTT®r, Rmvr vr̂ rwlr % ^
•rr, ^  WPRPT frowvT in|i®m6t 
^?pr ^  ÎTTflr «TR fPP ftrift ^  f 5  51^ flTT I

^  v fvm  ^ % ftp? iTTOnr ^  wnrprr
^ T f  « f t , ^ f i R  4  < •  ^ t o  ^ Tn r^ i * f l  ^  ir ? jn T O  
^̂Ti f — jffir ̂  ^  irnnxt
T|»ft-, # frot yrff ^ f ^
n̂r̂ rn’ ^  unwT «r vix^ r̂ftH»ii¥

^ ®yr, «fk ^ ift iff ^
5̂TT̂ ^  >dH+̂ ffft ftWT# ^ xftK

^  ^   ̂I ^  ̂  ̂ nnr «f
^ e ^ m r r t  q i ? r  ^  » r t ,  ?ft ‘ m̂vnTT ft» 5»r

5̂TRT W ^
i r a i f f  ^  ^  1 9 2 9  #  3 f t r i ‘^ft #

f q ^  ^  f < ^ 9 F T  «TT, ^  Ifft ^  f w
R T  I  ; ^  ^  ^  ? T ^  ^ r m ,

I ^ R T  ^ R t  ^ ^  <<4R v m | q ^ v T ^  H f ^ E H
J=t T O  f W  I ^tf^HTPT ^  q ^  ?nj=5d^
1 5 ^  ^  ^ t J T T R  ; ^ O T T T  ( 4 )  5TK

^  ^  I ^  ' *?l IVI r it  C(t  I T ^ -
5̂TH<?fV 9I®<5 <<sl P̂T, “ ŴrPTtf̂ T̂ >̂  5T®̂ 

f ^ T  w  I J T f  q f r ^ n r  fo  4\o T m ^ ^  ift 
t ftr ^  ?fh: ^

^RT?TT I

^  ^  ?T̂ T̂R 19 5 3 H HpSd 4>l+[
^T^+T n̂fhnr 3r^ fm, Psrr ^  ^
^  ^  ^  q m  ^ H T R T  ^  f r o f  T ^  *n n  ft^ rfir  
C  r f i T  «rq?ft ^  I ? H R  ^  W T  ’ T^ JT?fV
^  T ?  q r  ^ R ^  q t ? r  5ft f q ^ f f
^  ?TR5r®T ^  f t ^  I ^ r + *T
^ > r  5ff ^  5 p ff  q r  ? r r ^  #5T

«rr— n t f N ^  ^?^=nr q ^  i ^  ^  f^rr
t W  ? ^ 3 ^ " ^  f r f t ^  ^

^TPT f^ r m  I T R ^ ,  « r f ^  d H lH  
TTJift ^  ^  r̂fSRTT fen ^  TfT I fe t

?rq^ ^ T R  5fR ^  I ^  ^ 5 r n ’ ^
i T P ^ ' t ^  f ? n  « n  I 'w r^ ^  q i x ^ T R  f  o^t©
T H <T^?T^  ^  ^SPTRT »
^ f ^ « l  ^ tR  <d ^  fq ® S t *T *I^Vf » T ^
|m, ftnm  ̂f% ̂  ^
^  ? f t 7 : ^  f e  ^ T T ^  ^  I ^  ^  f ^ T T t f V

^  ^ ftf^ T T  ^  ^  'idc®! ^  ^  'T R T  <?i m M  ^tOvir̂i-A <TTJff nts, frôT <n% ?
?TTS I #fiPT m W °?W  TTgvraKt Î5TI 
«TT, ^  ^  ^  f f  %
i?if siTTssrir ^  *fh: sft >p!^
?r»ft?Pi ^  fw>5 t  ^  ^  5TTT ft<Jn aro i ^  

wrgowRt m W ^  ^  ^  qroi •
*ra 'f «M4H «n̂  TT zz
»nn I Pre^ *ft r̂n?T gwr |
WTiT ^  W  *f wtH rt t, ??if ^  ^
t| I f*(> ^  ^  I ’’f̂

«Tip̂ i ̂  w t ^
^  t| f,  pin 11

t i n ^ i q  5 T H I  3 f t  M I H H 1  <fT ^  W T * t ^  ^  i f t ^  « n  I w i 3 f  f > T  t |  f ,
t| t  ft? 5»i % «rrei |, *»T>t
I

Disparities Abolition aqa
Bill ^
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4  ̂ ftiTT  ̂ I ^ 5^
f̂T?r  ̂^  *pt  ̂ fv

i| I ^ ^
fr l̂?nT ^  ftJTT t ŜT̂FT

ft> 1 5 'TT^, 7 M <^d 2TT

f v r r  I j l H R T  ^ « T  ^T 5 ft <<911 ^  I <JiPnH ^ ? T  ^  ‘

I ft: '̂r, A'% ^
iT̂  ?̂r^R^T ^it 11 11̂  wf\m t
ftf-jn I ^̂ i fr ^  ^f^^ ^

f̂ y2T̂?TTTT7TT ^  pT

f«F srm I ^  ^
11 5TT rfr ^  ?̂fm?r

»TR T «F?r̂
. . .  "

«ft Tl»ii?ft Tm (q̂ T̂ j ) : q̂TE2T5T̂ ^̂ 'î 2T, 
«TT ifl^^

3R fnq ^  ̂ I
gqrtTO 5 -̂»- 40

ft^R: qT f̂ 5̂T̂ 5T T̂ I
V 3n̂  ^  f̂ ?r I

5 -4 0  <TT ^  =5T̂ f I

*  (i^hv[\) I ^  ^  ^  ^
^  ^ftf^tr^T I

q̂rvmn : mq ^ str ^  ? 
<ftT 5ftn ^  m I I 2T̂ WT ^  5ft
IT̂  «ftT t H I

ift xm : ’R r̂T
g5n 5 I «TR fft I

fTR *F ^ ^
|m I I I T̂ 5̂T TfT

I ^  ?T  ̂̂  '̂t t̂ct
A iTrlT ?5TT f. >̂?1T

I  ^T  ̂ I  I
xaxm  ̂«rr tt̂ t̂ h f?^-

5T<t ^  I WtT ^̂ ’RT̂T T̂ 1 1
^  flR5BriTilT qf^  ̂ ^  ^

5?r ?TT̂  ^  ft?ft
ĴT, ^mi "̂T, ‘̂ 5̂TT
 ̂? 71̂1̂ .̂T̂ T 11 Ĉt q-.T̂ T I 
 ̂ fq: ^  |ftl2I5T T̂FTT T̂ f^T

3^ q?t l^fq^ «lTTiâ  ^ rr.̂
^W\̂  q:T cflTl̂ T fq^
t:t iler it ^  h ftR«»i’TT
'̂ftcT ^^q: Vt 5TfT,

r^^, Tî r̂T m T̂ q."’: q*"̂ !̂
5̂  ^ qT qq;î TT I |
? T T ^  ^  f ^ ? ^ ? f T f t  q^T I  I

5 îi> 25eoqqf!’ff,fn^^T!I'5T^^*T^'

q im  *  U K  ^  #  w m x  ^ ' t ^ T  ?ft»r
qr?;?f T ^  1 w  % ftr i iT m  q r  i t r t  

^qr w^TT HTT 11 wrq qft ^»tt 
«To 5f t f ^  q r^  ^  tt^ f

t — ^q> ? T ^  »F TUTT tfh c  ifr  ? r ^  t h t t  i 
(Tq? t o r  TTSTT 5ft 5q t |  | ,  ? r m  
*T R , g ^  ?TR , ^ T R , * W t ^  ^ q fT
^TR ?rtT T̂T$— ^  $  l̂ qr
V TMT «I^Hd T  ̂ 5 I ?rfq>’q‘ ?ft»T^^ ^  THTT
^  t”  ̂ •R^ i ^
v t  55f ^ ' t  ^̂ ẐT, ^T^^z,J[^Ax
q i f n  f r t x  ^  ^  3ft 7 T ^  % w  1 1  ^^qr 

 ̂ T T ^ T -^ H  q i f i r i r r f f ?  |  «iY^ 
m  trq: ^  T T ^  ^  f  5Fff i f ^ r f t  T f t  | ,
5f> ?TTirT ^ TRT, f  ?ff |—
q  q : ^  ?T^ I qr ^  ii srrq ^ i r t n r  
^ 3TT #  3TTm f  ftriit *P
5fTm  ^  P ^et ^  «RT I ^ T  ¥TTHq: ?ft^q»
3nt T?T q; m«T #  i;rop ^ i^ T ^ f t T s f t
qrt I ^  ^ IT T #  3 f t f^  q t < t

q  ̂ fq;  ̂ q̂ m wtq f,
T̂̂ ‘ »2niT q.Tqr TR^rT ^t,

ii, i i  q r zi^T  f t — q qft q r r ^
= q q ¥ m m T  >q >h^ t  q ii^ >  ^ ^ r i t q iw f
q HT«T ^qiaq: ^ q j q?T fqjq q?T̂  ^ I ^qr^T
«TT^ ^  t ,  ^^zx ^  q ^  t ,  q f t q r
«ft q^ 11 fŵm w] w\i qt^  ̂ttr
^ 5ft ^'[^zx ^5H I  fqr q^ ^ TTR qqi I
^TT ^  q:^ ^  q ' t ^  ^  m n  q q r ,
^qrq 5jq^T q fqqr f% ^ 1 ^sr
5TT Trf^|s q: q̂ t qq, ?fT ?TRT ^  ĉ̂ T t̂ 
qqi 1 5fT ?q  ̂ R̂T W[̂ W[ fqqfT |»TT | I

^Eq^T q '̂Tqq,«TTq q<tR >q #  t  ^’TRT
I

gqiw TW  ^  q ^ ,  1 5  f q q ^  #
vqrqT q̂’q q^ fqqr ^  ?rqjcTT i %rn̂
f f t  q r P t th :  ^ q rq r ^  f i r t r  1 1  ^rq %̂r; ^ i r r o
v tf t r tT  I ^  q r v t  q H  P r q ^  fq j^ 't qft q i ^
^  ftrr r  ^ q i  I « iiq  ^q: f t q s  q  ^im^5r |

•ft w  w«rafT Rt̂ : qft iftq itr t̂̂
q̂ rfqftcr q;T#t 3q̂ q̂  ̂ ®̂qT̂ 5̂[T J, q 
qT5T VT qqiq qfqqi q: fq̂  ̂ q q ^ ’ t̂ 
T̂T̂ qifr̂ t 5§ t̂q5ft I ?" q̂  5fl fqtqqT

I ^̂ q: q̂ t, *̂t î^qt qp^qqr q̂ t 
n̂ q̂ q̂qfT 5B qî 5iT t fq: q̂qfr qr i

^ q5iT ^^5TTI fq: ?m<t ^m5T fq.q̂ ft fqft 
|t 1 1 ^f^ ^̂ q̂i qqi ?ftfq5[ f
iHtf̂ iT. iffTT̂ITvr Trtq̂  t q̂ qr WTTCTOT̂ qtqq 
i(?V iizii gr?T5T qr ? ^  loo q'TO;!’, 
fqst f, qfq q̂  ̂ «n^qi#,
q^^^q-^q ^q ̂  fq̂ T | 5ft
^qift ^̂ qr l o o t  90 fj ̂ fft^ I fW
1 oot 90 qrm f̂ q qtq qiT T^|;qjfttqf 
^H«̂ t m îf^q:, %tix ififtq: ft«rt5r,
5̂\5ft fqft ^ q q  qRtro q̂qr Prt
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fwrt, WT
«TTSr afejpT TTSrl,
TT TTSri t  ^  tT̂  T̂W ^  ^  tfV̂ tVR 
??n ĵ  TFsr  ̂ *inH4 ^  l”

! [ t ,  q r ^ ^ ' T ,  ^  ^  t  
I, ^  îft̂ r «FT TTiT ^
 ̂ ifh: ?ft? fJT TT3T t|?tt ^  fr^mrr

m w  I

^  ^ ^ A ^ mT^
irtvrf r̂̂ 1r, ^

t - ^  ^  ’ T q r  I ,  ^  q T
5W+  ̂ ^
jftnr TT w  ^  ^
t)<a ^  5T9" *ii*M ^
^Tf)r q O T l ’ I m f W v R T V  ^  f t s r f m  ’ T T T R V

?T̂  'TyrfI’ f , n̂nC 5^ T̂TTT ^  T̂TftrmT 3PTHT 
?ft «IH<II I ^  W

^ % 5fT̂ r ^rf^r f —^TV^ €\
^nr %ftx 

^  T ^  I A' iTFRtv !T?n̂  i??ft ^  ?rh:
^  ^  ̂  T̂̂WT ^— T̂TT f ^  ̂
h I + ' R  WTK r f t f W  I ^  5Tm ? m f t ^  q T T ^

f^RTT ^  5 TTT ^  ^ I d
irmt i, m ^  ^  rftf^,

f̂T3R ?fK mfir̂ rrRprf 
^  ^  ^  ferr w  t. 4.HĤ '<

^  ^  ^ m n r  q r  i m  %
iR^ toT % ^
P̂̂TT |- ?TTT̂  ^  ^  ^  % T̂OTT

TT ^  f̂WT ^  T̂N
W  I rTOi ^ rfWr ^

q r ^ f  5 ^
^  3T̂ ^  m r f^  ^  fiFT ?rnTT t,
^  *fft  ^  # 3  ^  q R T  ^ ? t f W  vtk
q m  q r r # %  ^  SHTT

?TT ‘♦>«(H »T̂  -̂ <̂11, 'Jiidl W1
f̂ d ^  ^  ^ TT̂  'SR'-yTVhfTT
f ^ i T ^  ^  5 T T O  q i f T  ^  ^ T f ^  I

•SHRI s. G. MURUGAIYAN
(Nagapattinam): Hon. Mr. Deputy
Speaker, Sir, the Bill of my hon. 
friend, Shri Roop Nath Singh Yadav 
seeks to provide for abolition of fo- 
cial disparities  ̂ casteism and removal 
of educational, social and economic 
backwardness of Harijans, Girijans 
and other backward classes.

The very fact that after 32 years of 
our Indepndence such a Bill has been 
introduced for discussion on the floor

of this House speaks volumes about 
the wilful neglect of the people be
longing to Sheduled Castes and Sche
duled Tribes and other backward 
classes in our country. Here it is re
levant to refer to what ancient T^miil 
heritage has left to human civilisa
tion. Saint Thiruvalluvar in his own 
inimitable succinct style has said that 
birth does not make any distinction 
and only the later avocations create 
castes. We Tamils have been taugkt 
by our illustrious ancestors that those 
people who give whatever they have to 
others in need belong to the upper 
classes and those who are not inclin
ed towards charity belong to thelo^ 
wer classes. Our great poet-patriot, 
Shri Subramania Bharathy stated this 
in his sonorous voice that there ar« 
are only two castes-exploited and the 
exploiter-and the whole world is one 
casteless society.

I am very glad that the hon. 
Members who preceded me referred 
(to the phenomenal progress the 
Tamil Nadu has made in the esta
blishment of a casteless society. I 
would like to point out that in the 
i20 months of Janata administration 
the atrocities on Harijans have gone 
up by leaps and bounds, as compar
ed to the position during the Con- 
g;ress regime, Every day in some 

part of the country or the other the 
Harijans are attacked with lethal 
weapons. The measures that have 
been taken up for their welfare and 
protection have not been keeping 
pace with the crimes being perpetrat
ed upon them. The canker of caste
ism is eating away the vitals of our 
country.

In our society, we have got cer
tain builtnin contradictions.

MR. DEPUTY-SPEAKER: Mr.
Murugaiyan, you can continue next 
time. Now we will take up half-an- 
hour discussion. ,

Disparities Abolition i o 8
Bill

•The original speech was delivered in Tamil.
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HALF-AN-HOUE DISCUSSION

Q u a n t u m  o f  G oi<d sold  th ro cg®
AUCTION BY R eserve B a n k  of  

In d ia .

Sh5 i" p ^ ^ .  SAYEED (Laksha
dweep): On account of the wrong
policies pursued by the present Gov- 
eimment, a decision was taken to 
sell gold. When thig decision was 
taken, we from this side of the 
H ^se suggested that it was going 
to create complications especially in 
^he field of smuggling of gold to our 
, country. But since we happened to 
be on this side, our suggestion was 
dubbed aS politically movtivated. We 
know that in the last budget, ""here 
was a deficit financing of Rs. 1500 
crores. This gold sale was intended 
to serve two purposes - firstly, to 
check the smuggling of gold and 
secondly to have an impact on the 
budgetary deficit that was generat
ed in the last budget. If you take the 
very first point i. e. smuggling of 
gold to our country, it was told to 
the Government th»at it was not go
ing to discourage smuggling. Rather 
this policy was going to en- 

j courage only a handful of 
' capitalists who had formed them
selves into a syndicate in order to 
take away this stock of the gold. We 
know the present Finance Minister 
and his capitalist oriented views. 
The persons who had been offered 

I this gold in these bids, were only
■ confined to less than 20. Benamis 
were formed and all the 14 auctions 
had been some how managed and 
taken away by these licensed g'old 
dealers.

They are in all 9984 in number 
and only these licensed dealers were 
given chance to bid. It was not jus
tified because, in the country there 
are more than two lakh of gold- 
smths and small artisans. Moreover, 
the stock of gold with the Govern
ment was not unlimited. The Gov

ernment was possessing only 85 ton
nes of gold. 14 auctions were held 
and on every gfuction, prices of gold 
was going up. And the Government 
went on encouraging these 9984

licenseid gold dealers. All of them 
were not getting the chance. Only 
a very few of them were getting 
the chance in each auction. They 
had already formed a syndicate.

The dual purpose for which this 
gold sale was resorted to, had been 
miserably failed. Firstly, from Lon
don, gold is flown to Dubai. More 
than 50 per cent of that gold is 
smuggled to India. In our country 
.25 to 30 tonnes of gold comes through 
smuggling every year. Though the 
Government for the sake of argu
ment will say that smuggling is com
pletely wiped out, while the Govern
ment is at liberty to inform the 
House like that, we know the posi
tion in Bombay and the other ports,
so far as smuggling is concerned. 
So far as gold auction is concerned,
44 per cent of the sale has been
co.nfined to Mahara^tra. Further, 

black money has been invested in 
buying this gold.

Now, having made a mess of it, 
they have appointed a Committee to 
go into the question, the Chairman 

of the Committee being the Govern
or of the Reserve Bank of India, 
who has been instrumental in for
mulating this plan. So, I do not 
know how they are going to find 
out the culprits or the mistakes 
committed by this kind of wrong 
policies.

I am told that the quantum of 
gold required for home consumption 
in this country every year is 50 ton
nes. Only half of it is supplied by 
the country. How is the other half 
going to be met? Is it going to be 
met by smuggling? Out of the stocks 
available with the Government, 13 
tonnes have already been sold and 
then the auction was suspended -Are 
the Government going to resume 
auctions and, if so, will they ensure 
that gold is supplied, say upto 100 
grams, to smaller artisans and vil

lage goldsmiths and also to the rural 
areas where banking facilities are 
available, where some developments 
have taken place, where social obli
gations are to be met? Secondly, how 
will they meet the annual require-



^11 Quantum of Gold DECEMBER 22, 1978

4;Shri P. M. Sayeed] 
ment of 25 to 30 tonnes? Will they 
purchase it from the International 
Monetary Fund or the London Mar
ket? How have they met it over the 
last two years and how are they 
going to meet it in the future? 
Thirdly. I want to know from the 
Government when the Committee is 
going 10 report to the Government 
and when Government will take 
action on those reqommendations.

sold by auctions a 12 
(HAH DIS,)

SHRI P. M. SAYEED: I was hint
ing only at the International Mone
tary Fund fr6tn where you got al
ready.

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): The hon.
Member wants to know whether the 
Government is going to resume gold 
auctions. The answer is that it 
would be decided after the report is 
received from the Committee that 
has been appointed. The second 
question was when this report is 
going to be received. The Commit
tee has been told to complete its 
work as quickly as possible. Beyond 
that, I cannot say anything.

His third question was how are 
the Government going to find 25 
tonnes of gold, which is the normal 
requirement, for use in this country. 
Until this experiment of selling gold 
by auction ^ as undertaken, import 
of gold was forbidden. So, the re
quirements of .gold within the 
country could come only from old 
ornaments, which were being re- 
modtelled and re-fashioned. There 
was no other source of gold in the 
country as long as the Gold Control 
Order operated. There was no ques
tion of importing gold in order to 
meet the domestic requirement, so 
long as the Gold Control Act re
mains in force.

What the hon. Member perhaps 
may have in mind is the policy of 
importing gold and supplying it to 
goldsmiths at international prices 
in order to increase the sale of gold 
jewellery outside, export of ^Id 
jewellery. That is, today also 
a certain amount of gold jewellery 
is exported, but that is under diffi
culties, and the extent of export is 
very mufh limited.

SHRI fUM, PATEL: What has 
been purchased from the Interna
tional Monetary Fund is purchased 
by the Reserve Bank for reserve 
purposes. It remains in the stock of 
the Reserve Bank and it is not to 
be sold.

SHRI P. M. SAYEED: If at all 
the auction is going to be resumed.

SHRI H. M. PATEL: What has
the Committee is appointed. What 
the recommendation of that Com
mittee is what will decide our future 
policy.

SHR,I KANWARLAL GUPTA 
(Delhi Sadar): My question is

very simple. It has got three parts. 
You have got confiscated gold worth 
about Rs. 500 crores weighing about 
70 tonnes, roughly speaking and this 
is not utilised for the developmc^nt 
purposes. If you dispose of it, I think 
these Rs. 500 crores can be utilised 
for the development of the country. 
So, my question is whether this 
Committee will consider this ques
tion or not and what are the terms 
of reference of this Committee.
Secondly, there is a rumour in the 
country that you are going to put
certain ceiling on the gold, I mean 
to say, beyond a certain limit, say, 
50 tolas and 100 tolas, you will not 
allow anybody to possess gold. Are 
you going to put any such ceiling? 
Thirdly  ̂ you will agree with me 
that the Gold Control Order is now 
useless and that you have made cer
tain changes, perhaps 12 changes in 
the last so many years. There were 
some economics when it was enacted, 
but you will agree with me that 
there are now no economics. I am 
a student of economics and I can 
say that it has absolutely no impact 
and there is unnecessary harassment, 
and if you abolish it, I think you 
will provide emplo3rment to about 
one million people in the rural areas 
and in the urban areas. Will the
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Government consider it and see that 
this* Gold Control Order is revoked?

SHRI H. M. PATEL: Sir, three
iquestions are put. Begarding the 
first, he says that when we started 
thtis experiment, we had something 
like 8d tonnes of gold which was 
mainly the confiscated gold and 
some small quantity of gold found 
in this country. We have some gold 
mines. 12.9 tonnes of gold was sold 
during the 14 auctions that were 
held. So, we certainly have over 
70 tonnes of gold. If all these 70 ton
nes of gold were sold, certainly we 
shall get Rs. 400 to Rs. 500 crores 
of money and this is what the hon. 
Members have in mind when they 
keep on referring to the impact on 
the budgetary deficit. During the 
Budget debate when it was said 
that this is not successful, they for
got that Rs. 86 crores has been 
obtained during the sale of this. To 
that extent, certainly it has had an 
impact on the deficit. Then the ques
tion is of ceiling.

The question of bringing in any 
fresh legislation also does not arise 
at the moment. We certainly do not 
intend to modify the Gold Control 
Act as it exists today. Whatever 
limits are imposed by the Act on 
the quantum that each individual 
can hold remains, and will remain. 
There is no intention to increase or 
decrease it.

The last question is whether we 
"will consider abolishing the Gold Con
trol Act because it has ceased to have 
:any effect. Merely abolishing it will 
not really provide the solution. When 
you say it will provide employment to 
a large number of people, with what 
geld will they proceed to fashion the 
ornaments? So, do we, while abolish
ing it, also permit the import of gold? 
That is a major change of policy in 
this country, whether we should use 
our limited foreign exchange resourc
es for the purpose of importing nold 
or for developmental purposes. The 
"whole object of the experiment was 
not to import gold to make it availa- 
Tble to the goldsmiths. People were

sold by aiu:tions a ia
• (HAH DIS.)

attempting to smuggle gold and it 
was seized. So, we wanted to see 
whether by using that gold we could 
meet the immediate requirements of 
gold hy reducing the gap between 
our price and the international price 
sufficient to make an impact on the 
smuggling of gold. Certainly we think 
that gold smuggling has been kept 
under control Less gold has been seiz
ed during 1978 than during 1977. That 
is no complete proof that there is a 
check on smuggling, but it is one of 
the indicators whether smuggling has 
come under some control or not.

SHRI UGRASEN (Deoria): What-
about the price?

SHRI H. M. PATEL: There was no 
question of this small quantity affect
ing the price. People are found of 
gold in this country and when it be
comes available, they are ready to 
buy it. When this experiment was not 
going on there was a smuggling and it 
was estimated that about 25 tonnes 
of gold was coming in through smug
gling and being used. That meant that 
foreign exchange was going abroad 
somehow, and it has a much worse 
effect on the economy than otherwise. 
That is one of the reasons why con
trolling smuggling was important.

SHRI KANWARLAL GUPTA: Why 
don’t you scrap it?

SHRI H. M. PATEL: You can scrap 
it, but you will still have to make gold 
available to the country. There is not 
much gold produced in the country. 
It is has to come from somewhere. 
Unless we formulate a policy of im
porting gold, we cannot really have 
the desired effect. But. in fact, during 
the first three months of the sales, 
prices came down. When we started, 
the difference between our price and 
the international price was Rs. 160. 
It came down to Rs. 77. But at (hat 
time the situation internationally 
changed, because of the dollar going 
down and various other things, the 
international price shot up as never 
before. But in the initial stages it 
shot up slowly, but as it went up, 
the prices here also started going up. 
After July, the prices here also start-



415 Quantum of Gold DECEMBER 22, 1978

[Shri H. M. Patel] 
ed going up and after Septmber there 
was a sudden spurt in the interna
tional market and also within the 
country it went up very high. It was 
at that point that we decided that we 
would not continue with these lales, 
we shall go into the whole policy 
once again and consider what should 
be done. So, I am afraid there can be 
no question at this stage of abolish
ing the Gold Control Act. Nor is 
there any intention to enforce any 
fresh ceiling, lower or higher.

SHRI KANWAELAL GUPTA: What 
are the terms of reference ô  that 
Committee?

SHRI H. M. PATEL: The terms of 
reference to the Committee are to 
examine the Gold Policy and to for
mulate a new Gold Policy for this 
country.
18 hrs.

^  ^  ^  I ^  ^
^  xfk ^

^  ^  qr r̂rr ^
^  m  ^  ^ ^

^  w l»K  9ft
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11 ^  ^  w  5WC qjT ^  t  •
“Gold serv^g and will continue to 

serve as a hedge against inflation.. 
Inflation elasticity affects the de
mand for gold more than its price 
elasticity. With inflation showing no 
signs of abatement, gold auctions ̂ 
could neither regulate gold prices 
nor stop its smuggling.”

^  t  irnr ^  ^  srfirf̂ irr w

SHRI H. M. PATEL: Certainly, what 
he has formulated is quite correct. 
The gold is going to be 
greatly in demand because it 
is one commodity of which 
the price remains stable vis-a-vis the 
normal currency because its quantity 
is limited  ̂ its availability is less and 
the demand is great. For the point 
that has been put, I would like to say 
to the hon. Member that the whole 
object with which these gold auctions 
were commenced was essentially the 
curbing of smuggling. If you will look 
at my statement then, I had said at 
that time that it will certainly haye 
some impact on the prices and it will 
also help to some extent in reducing 
our budgetary deficits. Now if we had 
gone on selling the whole of 85/80' 
tonnes of gold that we have had, we 
would certainly have had Rs. 500 ‘ 
crores of money which would have re
duced the deficit to a substantial ex
tent. ^

SHRI P. M. SAYEED: Then, why 
did you stop it?

SHRI H. M. PATEL: We stopped it 
because we found that the speculative * 
forces were beginning to have a hold 
which was unhealthy to the coi^try. 
If we consider that the experiment 
is not going the way we thought it 
would, it is in the interest of 
the country that I should stop it and 
look at the problem again. If you 
blame me for that...

SHRI P. M. SAYEED: Was this as
pect also referred to the Committee.
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SHRI H. M. PATEL: The entire
question of the future gold policy has 
been referred. AU these points that 
you are making will be considered by 
the Committee. Whatever is being 
said here would be considered. This 
is what I am trying to reply to you. 
All lhat will there.

So far as the price is concerned, 
again, it was not a question of redu
cing tjie price so much as of narrow
ing the gap between the internal price 
and the international price. If you go 
through my budget speech, you will 
find that I never said anything of that 
kind in the budget speech.

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, the hon. Minister has 
now admitted that speculative forces 
actualb̂  took advantage of the entire 
scheme of gold auctions. The hon. Mi
nister has gone on record and also 
the hon. Prime Minister has been can
did enough to admit that the entire 
policy failed and that we will not go 
back to it. The hon. Minister now 
says about what we are going to do 
in the future and not to go in the 
past. About the Committ^ that has 
been appointed to go into the entire 
policy, this Committee has no specific 
terms of reference. It is just to review 
the gold policy. Nor the time is given 
for the Committee to submit a report. 
My general submission is that having 
a non-policy is not an improvement 
upon a wrong policy. Inaction does 
not solve any problem; it does not 
improve upon a wrong policy.

The hon. Miijister has said that 
there is a particular attraction for the 
people of India—it does not exist in 
most of the countries—to invest in 
gold. The reasons are twô fokJ. Firstly, 
it is the economic reason, namely, the 
people find that investment in, gold is 
the l̂ ê t w^y saving. A seiciion of 
the people have got ĉcairtomed to 
eva^e by gokL
hdve to ctit rooi
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I am asking the hon. Minister a 
question on three aspects. Firstly, in 
order to reduce the consumption of gold 
and to reduce the attraction for peo
ple, whether the hon. Minister wiH 
have more branches of banks in the 
rural areas—it is mostly the small men 
in the rural areas who generally in
vest in gold! secondly, whether the 
rates of interest on postal savings wiD 
be increased to encourage savings with 
post offices and, thirdly, whether the 
premium of LIC policies will be de
creased to encourage investment in 
UC policies.

Another thing is that I am coming 
from an area which is traditionally 
known as a heaven for smugglers. I re
member, in so many books, it is men
tioned about smuggling gold through 
Goa. I know, for the last two years, 
there has been definitely an increase 
in smuggling and there has been a 
slackening in anti-smuggling opera
tions. I. want to know whether the 
Government will t,ighten up anti
smuggling, machinery also and, if so, 
what are the details thereof.

SHRI H. M. PATEL: The second
question I might answer first. Except 
for the fact that the hon. member 
hails, from Goa, unless he has very 
close contact with smugglers, I (jo not ' 
know and I can only say that I have 
no information that smuggling is on 
the increase. I have already indicated 
to you that smuggling exists but the 
smuggling is very much under control.

The other point that he mentioned 
is that the entire policy has failed. I 
must confess that I have never ŝaid 
it.

SHRI EDUARI>0 PAMETRO: The 
Prime Minister said !t.

SHRI H. M; PAT13L: The specula
tive forces increased. At the time we 
stopped- gold aucsiioiis,'! staiiBd that 
this^w^ tme of tb© catti^atipns 
wJifeh wiili us
îfctiofta ' '
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Another point that he mentioned 

shows that he really belongs to Goa 
and not to the rest of India.

SHRI EDUARDO FALEIRO: How?
SHRI H. M. PATEL: He said, for

instance, that the real attraction of 
gold for the people in this country is 
because they are poor, because they 
consider it a good way of holding their 
savings. The real point is that there 
is a great attraction in this country, a 
genuine attraction, for ornaments. It 
may not be in Goa, but in the rest of 
the country, certainly, the attraction 
for gold and gold ornaments is very 
great and it continues. This is one 
of the reasons why smuggling conti- 

also when the import is stopped.
He has made a suecestion that we 

may encourage savings by giving in
creased interest, rates in rural areas. I 
am sure, my hon. friend, who is, 
obviously, very intelligent and stu
dious must know that we cannot in
crease the rate of interest in rural 
areas----

SHRI EDUA'RHO FALETRO: What 
T have said is that more branches of 
banks mav be opened in rural areas, 
the ratp of interest in nostal «?»vin ŝ 
account be increased and the LIC pre
mium be reduced.

SHRI H. M. PATEL: So far as the 
LIC nolicv premium rednrtion is con
cerned. the hon. Member may, per
haps, know that I myself have said 
in the other House that the LIC must 
cotisider seriously reducing the pre
mium which thev have not reduced 
ever since the LIC came into existence. 
So, that is one of thp tK)ints which Is 
certainly under consideration.

So far as opening of more branches 
in loml areas is concerned there also 
my hon. friend must know that the 
total number of rural branches now 
e x c e s s '^  and now that the re
gional tvral banks are goinir to be 
^sti^bljshed with greate  ̂ speed, I

think, we will soon find that the rural 
areas will be very much covered with 
banks. It takes time to cover the 
whole of the country. When we start
ed, the per capita bank branch—per 
number of people—was something like
70,000, and today it has come down— 
the average—to 21,000. But there are 
areas in which the per capita would 
be much higher than 21,000. We are 
trying to see that more branches are 
opened first in those areas, and we 
shall go on opening more branches 
thereafter.

SHRI EDUARDO FALEIRO: What 
about increasing the rate of interest 
of postal saving account?

SHRI H. M. PATEL: It is not some
thing which we can consider. In fact, 
we should think of reducing it rather 
than increase.

^  ^  ^  ^
^  ^  ^  I ^ 1 4  5fNTf<Tzrt ^  ^

1 5 1 4 3  ^  f t
f f H p T  8 S 4 7  I

^  STTT ^  <u| ^  ^
^  t  ft  ?

T̂T—f̂ TT HWt  ̂ r̂trr

5ft fT3f̂  qp; f ^ o  o <T27T,
fjiM ̂  ?TSJT5TrTT ^ JTfT ^

firnr ^  ^

?

?twr: ^  ^ wm ^  ^

SHRI H. M. PATEL: I will answer 
his last question first. At the present 
moment, certainly, we have no inten
tion to import gold at all for this pur
pose. The present policy, which is 
operative under the Gold Control Act, 
will continue. But the Committee 
that has been appointed will, go into
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all these questions and try to find out 
I  a policy which is most suitable to the 

conditions in our country taking all 
these factors into account.

I w^uld once again like to point out 
that this feeling that the number of 
people who were able to get gold at 
these auctions wks small and limited 
only to Bombay is not correct. The 
people who bade at these auctions 
were spread throughout the country 
and it also depends on the gold mar
kets and the strength of the markets. 
For instance, the No. 2 position went 
to Madras. These are the sort of dif
ferent areas as they exist in the coun- 

! try.

Secondly, these gold dealers could 
not sell it to anybody else. Either 
they could convert it into ornaments 
themselves or sell it to other gold
smiths.

Thirdly, the quantities for which 
they were allowed to bid at auctions 
were also limited both the maximum 
and the minimum were fixed. . The 
suggestion that a syndicate operated 
is also not correct because every sin- 

person who bid at the auction car
ried a number, a certificate, etc., and 
all that gold he has held as a dealer 
will have to be produced for check.

The reference that this has enabled 
I them to convert their black money in- 
 ̂to white is also not operative because 
all payments for gold purchased have 

1 to be made- by cheques.
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Finally, the Gold Control Adminis
trator and his officers have searched 
and examined the books of account 
of all these persons to see to what use 
they put this gold. This I have al
ready said but I wanted to clarify 
that this feeling that all these things 
existed is not correct. Speculative 
forces certainly were there.

18.l7i hrs.

PAPERS LAID ON THE 
Contd.

TABLE—

N otification  re. exem ption  to Z inc ash 
FROM countervailing  DUTY OF CUSTOMS

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to lay
on the Table a copy of Notification No. 
238-Customs/78 (Hindi and English 
versions) published in Gazette of India 
dated the 22nd December. 1978 toge
ther with an explanatory memoran
dum regarding exemption to zinc ash 
from countervailing duty of customs as 
i-s in excess of Rs. 1250 per metric 
tonne, und^r section 159 of the Cus
tom  ̂ Act, 1962. [Placed in Library, 
See No. LT-3213/78].

MR. DEPUTY-SPEAKER: Now. the 
Houpe stands adjourned till 10 a.m. 
tomorrow.

18.18 hrs.

The Lak Sabha then adjourned till 
Ten of thp Clock on Saturday  ̂ Decern  ̂
her 23, 1978/Pausa 2, 1900 (Saka).
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